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LOK SABHA DEBATES 

LOK SABHA 

Friday, August 16, 19851 

Sravana 25, 1907 (Saka) 

The Lok Sabha i11,:]t at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[~nglislz] 

Ban on recruitment in Goycroment Offices 

*347. SHRI VIJAY KUMAR YADAV : 
Will the Minister of FINANCE be pleased 
to state: 

whether the ban on fresh recruitment 
of Central Government employees has led 
to shonage and over burdening of the exis­
tinK staff in Government offices? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : As a part 
of anti-inflationary measur~~, Ministries/ 
D;;:partments of the Government of India 
were advised in January, 1984 not to fiIl 
up existing vacancies (operational or non­
operational) except where recrui tment 
action had already been taken. Exemptions 
have been allowed in a few selective cases 
like appointment of dependants of deceased 
employees on compassionate grounds and 
handicapped persons, redeployment of 
personnel surplus to one organisation in 
another, regularisation of casual labourers 
against Group 'D' vacancies, filling up of 
vacancies purely by promotion etc. Propo. 
sals for filling up of other types of vacan­
cies are, however, considered on the 
merits of each case taking into account the 
operational efficiency of the organisation. 
Care is taken to ensure that the ffficient 
alld smooth (ullcticJling of a (Jovernment 

Department or organisation is not affected 
due to non·filling up of vacancies. 

[Translation] 

SHRI VIJAY KUMAR YADAV: MI. 
Speaker , Sir, the Jast part of my question 
has not been replied to. I had asked 
whether burden of work on the existin, 
employees had increased tremendous)y ? 
He has not replied to it. Unemployment is 
a serious problem in our country. Th. 
Central Government have formulated a 
policy to enter the 21st century. Do we 
want to enter tha t century by increasin, 
the number of unemployed? It means that 
the present Government want to contain 
inflation by increasing poverty. It appears 
to me that Government do not think by 
standing on its feet, instead they think by 
standing, upside down .....• 

( Interruptions) 

MR. SPEAKER: Sheershason is load 
for the brain ... (interruptions) 

[English] 

AN HON. MEMBER: Every thinl is 
topsy turvy • 

[Translat ion] 

SHRI VIJAY KUMAR YADAV : 
Even the Government accept that the pub­
lic sector is the main institution to offer 
employment. By imposing such a ban, not 
only new appointments are banned but 
vacancies which occur due to retirement of 
many employees are also not filled up_ I 
want to known from the hon. Minister how 
mdny employees have retired since this ban 
was imposed; and whether appointments 
have been made on the resultant vacancies? 
The Railways and the P & T Department 
are the worst sufferers of this ban and, I 
think, with the imposition of blD on recruit­
tment, the work load on all the Depart­
ments has increased tremendously. The 
only thing I want to know from you is that 
whether complaints have been received from 
different departments ever since this ban 
on recruitment was impc.scd that it was 
tcJli[lg upon tbe efficiency of the employees 
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and the workload on the workers had in .. 
creased. Besides, I also want to know 
how many employees have retired since 
this ban was inlposed ? 

MR. SPEAKER: You have started 
delivering a lecture ..... . 

SHRI VJJA Y KUMAR Y ADA V: All 
right, you answer the question which I 
have asked. 

THE MINISTER OF FINANCE AND 
COMMERCECSHRI VISHWANATH PRA­
TAP SINGH): Sir, it appears that the hone 
Member has put the question upside down 
and I shal! try to m~ke it straight. 

MR SPEAKER: Does it appear or .•• 

SHRI VISHWANATH PRATAP 
SINGH: I want to' tell the hon. Member 
that the word 'ban' is somewhat confusing, 
because it is not a total ban; the only 
thing is tha t the permission for recruit .. 
ment is now given at the cabinet level on 
the basis of merit, and thus, only the level 
of the authority giving the permission has 
been raised. Now such a decision is taken 
at the cabinet level and all desp.rving pro .. 
posaJs are accorded a pprova l. Therefore, it 
is Dot that this ban has resulted in total st­
oppage of work. Only the level of permis­
sion has been raised. So far as the number 
of employers who have retired is concerned, 
I do not have the flgures at the moment; 
these can be presentrd Ja ter on A regards 
the third supp1ementary whether it has 
affected the efficiency or whether work. 
load has increa~ed, I wourd say that since 
permission is granted in justified cases, T 
do Dot think; it has resulted in fall in 
efficiency or increase in workJoad. 

SHRI VIJAY KUMAR YADAV: I 
am not satisfied with your reply. It is true 
that examinations have been conducted jn 
many Departments like the Railways, but 
their resuits have not been declared due to 
this ban. I would, therefore 1ike to know 
whether Gove:'nment would consider lifting 
this ban in view of the difficult condition 
it has caused leading to increase in un­
employment ? 

SHRI VISHWANATH PRATAP 
SINGH: I do Dot have informatiQn about 

the examination in the Railways and orders 
to the effect that permission may be given 
at the Cabinet level have been issued. 
There is no proposal at the moment to 
change it. 

[English] 

SHRI SUKH RAM: Sir, will the hon. 
Finance Minister kindJy consider that 
unless a post is abolished, it is to be pre­
sumed that there is need to continue it. If 
it is needed and not filled in, either the 
work will suffer or some other employee is 
over-burdened. So, in view of tbis, will it 
not be preferab1e to reduce unnecessary 
Government work which will eliminate 
the need for posts as are needed. 

Discontinuation of the TV and Radio 
licences has resulted in reduction of hun· 
dreds of posts of clerks while providing so 
much convenience to the public. Will the 
Government consider some more measures 
of this kind, so that economy is achieved 
by eliminating the need for staff attending 
to such work? 

PROF. J\1ADHU DANDA VA TE: If 
income tax is a bolished, there will be no 
need for tax collectors; 

PROF N. O. RANOA: For once there 
is a constructive suggestion for economy, 
Sir 

SHRI VISHWANATH PRATAP 
SINGH: Sir, we are making a detajled 
exercise for effecting economies in Govern­
ment spending wherever they are necessary. 

SHRT SAIFCf)])IN CHOWDHARY: 
Sir, the Minister said that it is Dot banned 
But then cabinetisation of recrui tment has 
really created adverse effect on the un. 
employed youth of our country and taking 
this as the plea or reason the private sec­
tors are also not making new recruitment 
and they are going for computerisation. 
That is an anti-Jabour move and not 
necessary at aU. In view of this, whether 
you will consider to lift the ban? Those 
who have lost one' of a half valuable years 
and could not apply for the job, may be 
over-aged now. Whether you will relax 
their age limit to that extent as they arc 
Josins by this ban ? 
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SHRI VISHWANATH PRATAP 
SINGH: There is no total cabinetisation. 
In cases of compassionate grounds where 
there is a need to give employment to the 
son or wife or daughter of tbe deceased or 
to give employment to a handicapped per­
son or where there is a need for deploy. 
ment of surpJus staff or regularisatJon of 
casual labour or purely by promotion it 
has to be tilled or there is a need of filling 
up by transfer or by deputatIon, there is 
DO cabinetisation. It is done at the local 
leveJ. As such 1 do not call it a ban. On 
merits we do consider. 

About the private sector and compu­
terisation I do Dot know how do they afJse 
here. 

(Interrupt ions) 

MR. SPEAKER : There is nothing 
much in it. We need industrialisation to 
create more job opportunIties. 

Proposal to reduce excise duty on parti­

aJly oriented yaro 

*349. SHRI SOM NATH RATH : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are consider­
ing to reduce excjse duty on paflia Hy orien­
ted yarn (POY) with a VJe~ to including 
compelltl0n aUlong the polyester manufac­
turers to produce yarns near international 
prices; 

(b) whether Government are also COD­
sidering to waive the anti-dumping duty on 
polyester filament yarn (PFY) and parda­
lJy oriented yarn (POY); and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
A statement is given below. 

Statement 

(a) Reduction of excise duty on polye. 
Iter filament yarn (including partially 
oriented yarn) is relevant for redu~tioD of 

the selling price of fabrics and not reduc. 
tion of the cost of production which depe­
nds on a number of factors Jik~ economy 
of scale, capital and raw material costs, 
energy costs etc. There~ore, the question 
of inducing indigenous manufacturers to 
produce polyester filament yarn at or near 
international prices through reduction of 
excise duty at filament yarn sta&e does not 
arise. 

(b) and (c) "Anti dumping duty" is 
JeviabJe by virtue of SectIon 9A of the 
Customs Tanff Act, 1975. ThiS SeCtion, 
however, is yet to come into force, and as 
such, the question of rCmOVHJg the "anti 
dumping duty" on poJyest~r filament yarn 
(includIng partialiy OLen ted yarn) does not 
arise. lIowC!ver, if the reference is to 
import duty in g';ll~ral on polyester fda­
m~nt yarn. ttJ~ question of tlscaJ rellef in 
resp.:ct of the texdl~ Industry is under 
examInation, d~[al1s of WhICh it is not 
possloie to disclose at this stage. 

SHRI SOM NATH RATH; I want to 
know from the 11on. Minister as to \\bat is 
the pnce of yarn in the loternational 
market and what is the price of inuJgenous 
yarn? 

SHRI. JANARDHANA POOJARY: 
The international pn~e of POI' 1::1 about 
Rs. 20 ~o 25 pt:r kg and lU IndIa It would 
cost without ani- excise dULY around Rs.80 
per kg. 

SHRI SOM NATH RATH : My 
quesllon is ; whether the excise duty would 
be waived. From the answer of the bon. 
Minister, it IS Clear tbat WllnoUl excise 
duty the indigenOU!) yarn co.:;ts lllUCn blgber 
than the international price of Imported 
yarn. As such, WIJ1 th~ Minister take ~,eps 
to see that the Indigenous yarn pnce IS at 
least on par WIth the international 
prices? 

THE MINISTER OF FINANCE AND 
COMNl£RCE t~Ht{l Vl.)HWANATH 
PRA f AP Sli'1GH): Tbe landed cost is 
about Rs. 175 p~r kg as against the lndi­
aenou~ seJhng pfl\,;e of Rs. H~2·.184. So it 
is a very smaH dltl'crence. 

SHRI SOM NATH RATH: That is 
the reason why 1 ask the excise duty sbould 
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be waived. That is my very question. My 
question is: since it is higher, will the 
Government waive the excise duty on the 
indigenous yarn to make it on par with 
the imported yarn ? 

SHRI VISHWANATH PRATAP 
SINGH: The differential is very small. 
Rs. 175 is the landed cost of imported 
yarn and Rs. 180 is the indigenous selling 
price. There is a small differential for 
the protection of the indigenous industry. 
It is not an unfair protection. 

MR. SPEAKER: One aspecf we have 
to consider. That is whether it is going 
to have any negative sort of effect on 
the cotton growers. That should be taken 
into account. 

SHRI VISHWANATH PRATAP 
SINGH: We are all concerned about 
cotton growers and particularly, with you 
in the Chair, we cannot neglect the farmer. 
There are alternatives for the cotton gro­
wers. The export market is good and al­
ways there is pressure for yarn. 

MR SPEAKER: We have got an 
abundance of it. 

PROF. N.G. RANGA : You do not pur­
cbale it 

IIIU8 of licenses for export of hUman skele­
tons 

*350 SHRI KALI PRASAD PANDEY: 

SHRI JAGANNATH PATTNAIK: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the number of persons in the coun­
try who have been issued licences for the 
export of human skeletons; 

(b) the names of States to which these 
licence holders belong; 

~ (c) whether it has come to the notice 
of Government that skuJls of children have 
been exported to various countries from 
Bihar; and 

(d) if 10, the reaction of Government 
tbtreto and the action taken in the 
•• tter '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. SANGMA) : (a) and (b) 
A total of 13 firms. all in Calcutta (West 
Benga I) were granted licences during 1984-
85 to export human skeletons and parts 
thereof. 

(c) and (d) No specific instances have 
come to notice. There are, adequate safe­
guards to regulate export of this item The 
State Governments concerned have also 
been advised to ensure that there are no 

malpractices in this respect. 

[Translation] 

SHRI KALI PRASAD PANDEY: Mr. 
Speaker, Sir, I am not convinced with the 
reply given by the hone Minister. Sir, you 
might be aware that there is large scale 
export of human skeletons from India, 
especial1y from Calcutta and Bihar. These 
exporters of human skeletons export about 
50,000 human skeletons every year. 

The hone Minister has replied a bout 
Bihar. Only in July last the police have 
taken into custody one Shri Mullick-The 
kingpin of this racket alongwilh four boxes 
of human skeletons from Government Hos­
pitlil compound and Mandiri Road Mo­
halla in Patna city. About 15,000 children 
have disappeared from Pa tna and other 
cities of Bihar during the last 5 years. 

I want to know from the hone Minister 
whether it is a fact tha t t he Government 
of Shrima ti Indira Gandhi had imposed a 
ban on the export of human skeletons in 
1976 saying that the honour of the country 
was more important than the foreign ex­
chauge earnings? 

THE MINISTER OF FINANCE AND 
CO~fMERCE(SHRI VISHWANATH PAR­
TAP SINGH): It is a fact that in 1976 
when Shrimati Indira Gandhi was the 
Prime Minister and the Congress was in 
power, a ban was imposed on it. The 
Janata Government lifted the ban in 1977 
again. Still, with a view to alleging what­
ever little apprehension is there, the State 
Governments and the Home Ministry 
have been asked to order investigations even 
if there hal been a sina1c incidentl! Now 



Orat Answers SRA V ANA 25. 1907 (SAKA) Oral Answers iu 

we have once again decided to impose a 
ban on such exports 

[EnZlish] 
I, 

Cotton Produ('tion in Maharashtra 

*351. SHRI BALASAHEB VIKHE 
PATfL: V/.!J the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(J) whether the production of cotton 
in Maharashtra has been very good this 
year : 

(b) if so, whether the State Govern­
ment has requested the Union Government 
to permit the Cotton Growers' Marketing 
Federation to export at least three lakh 
bales since the Maharashtra cotton is 
gaining foreign market and restricted 
supply will stop the growth of foreign mar­
ket and consequent inflow of foreign 
exchange; 

(c) whether the above requc3t h3S 

been acceded to and; 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE­
KHAR SINGH) : (a) to (d) A statement 
is given below. 

Statement 

(a) According to assessment made by 
the Cotton Advisory Board, the produc­
tion of cotton in Maharashtra is estirnated 
at 17 05 lakh bales during the current cot· 
ton year (1984 .. 85), which is higher than 
the production in the previous year. 

(b) to (d) During the current cotton 
season, the State Governm~nt of Mahara­
shtra had requested for release of a quan­
tity of 3 to 4 Jakh bales of staple cotton 
for export, The Government of India have 
so far released 2.95 lakh bales of long and 
extra-long staple cotton for export during 
the current cotton season. Out of this qu­
antity, a 0.95 lakh bales have been al10wed 
for export from Maharashtra. 

[Translation] 

SHRI BALASAHEB VIKHE PATIL: 
The bon. Ministers has not made any 

rrlcntion of the foreign exchange in his 
reply. Th~ prodnction of cotton in l\1aha­
rashtra is continuousjy increasing and the 
Government continue to export it, but in 
the abse:1ce of a long term policy, we do 
not always get a remunerative price in the 
international market nnd no country comes 
forward for an agreement. Keeping this 
in view, is there any proposal under the 
consideration of GcverIJment to evolve a 
long term policy for cotton export so as to 
earn foreign e;~chaDge? In there any pro. 
posal to frame a policy for the next five 
years? I f not, the reasons therefor and 
the amou::t of foreign exchange we earned 
last y~ar i;l; OUg:1 cot !on pxports ? 

SHRT CHANDRASHEKHAR SINGH: 
Th~ 5:_ig~t' :1on of the hon. r-,,1~mber that 
{here should be a long term export policy 
i.; good. Bu! the d:mculty in it is that to 
what ext~nt the expa:'t should b~ done can 
be decided after mGking an assessment of 
the internal ce:nar:d and av~ilabi1ity. It 
is nece~sary to see how much is the produ. 
ction in the country. 

In order to evolve a long term po1icy, 
we must strive for rTwintoiniiJg a balance 
bet\veen the production and internal re. 
Quirement. These are the only principles 
which are foJlo\v~d by us to regulate it! 
exports. 

SHRI BALASAHEB VIKHE PATIL : 
How much foreign ex:hlDge have we 
earned? 

SHRI CHANDRASHEKHAR SINGH: 
I am unable to gjve details of foreign 
exchange. 

MR. SPEAKER: He wBl let you 
know. 

SHRI CHANDRASHEKHAR SINGH: 
But we know that we are exporting 3 hkh 
bales this year too and we are still consi. 
dering whether this quantity can be raised 
further or not? 

~IR. SPEAKER: Still, there are 7 
lakh bales surplus with us. 

SHRI BALASAHEB VIKHE PATIL: 
Maharashtra has sought permission to 
export 3 to 4 lakh bales. So far you 
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have allowed export of 0,95 lakh bales. 
Are you raising it or not 1 

We are importing short staple cotton; 
and in spite of increase in the long staple 
cotton production, we have not bl.!en able 
to take a decision about consumption and 
production. Therefore, I want to know 
the time by which we shall be abJe to 
decide it so as to provide relief to the far­
mers? As at present, the fa~ mefS get a 
very low price. The Central GOVl.!fnment 
do give money to the Cotton Corpora tion, 
but the latter does not purchase cot .on. 

SHRI tCHANDRASHEKHAR SINGH: 
Mr. Spea"'ker, Sir, a provision to export 
about one lakh cotton bales frum Maba­
rashtra was made and we ar~ cOf!sidering 
by how much this quanti ty can be ruised 
further. Secondly, the varietal in1balance 
still continues and eff0rts ar~ being mado.! 
to remove it. We hope 10 remove the 
present varietal im,alanct! in the coming 
few years by effecting coordination bdween 
production and export policies. 

[English] 

PROF. N.G. RANGA: May I know 
whether Governm;:nt have come to know 
that large stocks of cotton, un~old cotton, 
are still there with the farmers in Andhra 
Pradesh and also in the areas bordering 
Maharashtra and the Cotton CJrporation 
is not functioning effectivdy or as freque­
ntly as they should? They don't gc: t in to 
the market aJthough Government has allo­
wed 2-1/2 lakh baLs for export. Nobody 
mobilised the available cotton and then 
export it with the result Gov..!rnment's 
policy has not resulted in anything with 
all the welfare talk for famers : 

(Translation] 

SHRI CHANDRASHEKHAR SINGH: 
In Andhra Pradesh and other States where 
tbe price of cotton has fallen, we have 
directed the Cotton Corporaticn of India, 
and it is making purchases. We hav~ also 
directed the Cotton Corporation of India 
to give it publicity in the local language 
indicating tbe names of places and the rate 
at which the purchases are being made in 
die re&ulated markets. 

[English] 

PROF. ~lADI-fU DANDAVATE : Sir, 
I would need your intervention in this 
question. Mr. Speaker, Sir, is it Dot the 
fact that in the existing textile policy of 
the Government recently modifJed, there is 
morc Incentive and encourageluent to the 
man-made fIbre and also syntbetic fibre 
relegating lhe cotton fIbre to the back­
ground ? As a resul t of lila t, do they Dot 
accept more glut in the cotton sale and if 
that is going to happ~n, whIch is inevita­
bJy and absoluteJy to h.lppen, wJJJ they 
review drasticaHy and radlcaby (he existin& 
yarn policy or in the alternatIve, as Mr. 
Pati1~ has suggested, allow extra export to 
the cotton glowers so that for the new ha­
bi [s tba t you are inculca ting among the 
consumers, the farmers should not suffer 
in the counlry? WIll you agree with me, 
Sir? 

11R. SPEAKER: I think that my ear­
lier InterVentlon supports your question. 

PROF. ~lADHU DANDAVATE : In 
anticipation of llly queslion, you have 
given your djrective. Please give proper 
answer, 1\11'. 11inister. 

SHRI CHANDRASHEKHAR SINGH: 
For the first part of your question, my 
answer is nega rive. The domestic require­
ment of cotton during the next five years 
is going to increase considerably. 

PROF. MADHU DANAVATE: Sirt 

he has not giv~n the reply. Is it not the 
fact that man-made fibre and synthetic 
fibre are relegating the cotton fibre? In 
the W~stern countries they are going back 
to the cotton garments and here they are 
encouraging more and more of man-made 
fibre. 

MR. SPEAKER: I think we will not 
allow that. 

SHRI CHANDRASHEKHAR SINGH: 
For the first part of the q~1estion, the 
reply is negative. 

SHRI V. SOBHANADREESWARA 
RAO: Though Andhra Pradesh is one of 
the States which produces Jong staple and 
extra-long staple cotton in very large quan­
tities, hitherto the export opportunity was 
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not given and only this year about 70,000 
bales of cotton for export are pcrmi tted. 
In view of the good crop season this year, 
will the 'Government take a decision to 
give an opportunity to the Andhra Pradesh 
Ma rkfed for export of one lakh more bales 
of cotton this year? 

SHRI CHANDRASHEKHAR SINGH: 
Sir, we are aware that Andhra Pradesh is 
producing long and extra-long staple 
cotton. The Andhra Pradesh Fldel ation 
has not got ad e qua teo in f r as t r u c t u r c for 
exports. We are, therefore, gearing l'p the 
Cotton Corporation of India to the rcqui­
renlents of Andhra Pradesh and Cot rOD 

Corporation of India has made purchases 
from Andhra Pradc"h and exports also 
from Andhra Pradesh. 

MR. SPEAKER: But it should Dot be 
a monopoly. 

SHRI MADHUSUDAN VAIRALE: 
While appreciating the very sympa thetic 
attitude of the hon. l\finister towards the 
farmers, I would like to a~k whether there 
is a long standing demand for export of 
cotton from India. But at the same time, 
there are suggestions from the Texti Ie 
Ministry of importing some short staple 
cotton in India. In the past, it has been 
our experience that we had impol ted the 
cotton, but ultimately we could not utilise 
it and it had to be re-exported. In the 
light of tha t experience, will the Govern .. 
ment kindly consider to allow as n1uch 
export of cotton as possible. 

Secondly, in view of the fact that 80 
per cent of farmers in the country are dry 
land farmers, will the Government take 
Initiative to have some cOl.lrdinated policy 
towards the cotton growers particularJy of 
dry land farming and have coordination 
between the Ministries of Finance, Plann­
ing, Textile, Commerce and Agriculture? 

SHRI CHANDRASHEKHAR SINGH: 
I have explained it earlier also on the 
floor of the House that there is a varietal 
imbalance in so far as the availability of 
cotton is concerned. We have, according 
to the latest estimate of the Cotton Advi­
sory Board a shortage 01 .84 )akh biles in 
ahort staple, a shortage of 1.56 Jakh bales 
iu me<1ium staple and a surplus of 4.72 

lakh ba les in the long and extra long staple 
varieties of cottOD. It has, therefore. be­
come imperative for us to make limited 
imports of varieties v; hich are in short 
supply at the moment. We have assured 
our friecds here tha t we shall be using 
impor t~d cot ton through the market only 
when there is a disturbing price trend of 
that particulnr variety, otherwise we will 
keep it as a buff..:r stock and try to see that 
the interests of the cotton growers are Dot 
affec!ed in any w~y. 

As far 2S the coordination between the 
var! ous !\i L lstri es is concerned, tha t exists 
and we a re trying to improve upon it as 
fdr as po~:;;ble. 

[Trans! at ionJ 

SHRI BANWARI LAL PUROHIT. 
!vfr. Sre8k:r, Slr, the MOl'opoly Procure: 
nlent Sc!:eme i~ 0PU[..iir:g in Mabarashtra 
alone and it ha~ b:en quite successful and 
benef:ciu 1. This year, the production of 
cotton has b:.:'en of the order of one crore 
bales acd the c0tton corporation is not 
firdir;g market of its cotton. You have 
imported cne lakh bales from Pakistan to 
bui Id bu ff(r stc,ck. Therefore~ my question 
is whuher the co!pcration would consider 
building bufftr stClK, nnd saving farmers 
by purchasing ('oUen at the export price? 
If it purcli(.st's 5 Iakh bales, our f.armers 
"ou Id be saved from the loss they are 
othC'rwise goirg to suffer. You are not 
going to Jose ar.) thing by doing so. It will 
also not ~ ffect the import-export policy. 
Therefcre, tn the year of bumper or good 
crop, building of buffer stock is a must 
You cannot estimate as yet whether w~ 
sha JJ be ba ving a crop of more than one 
crOTe bales next year. Therefore, Govern­
ment must bui!d a buffer stock. We 
have cotton with the cotton corporation 
and the Central Goyernment should come 
fonvard a t such a juncture. If it purchases 
5 lakh bales from them, the farmers would 
be greatly benefited. The farmers are in a 
distress right now and the corporation is 
unable to give them benefits. The Central 
Government should come forward to share 
this burd~n. Therefore, will you consider 
purchasing cotton through the cotton cor .. 
poration to build a buffer stock? 

SHRI CHANDRASHEKHAR SINGH: 
Mr. Speaker, Sir, the total avatlabiJity is 
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not going to be improved by purchasing the 
available cotton and building a buffer 
stock. Since the domestic avaiJa bili ty is 
Jimi ted ,imports are rna de to fil! up the gap. 
Building buffer stock by making purchases 
from th~ domestic federation itself is not 
going to yield any benefit. By taking into 
account the don1estic av~~iJabiJity of cottOD, 
the quantum of imports is assessed and, as 
such, this policy is not going to be benefi· 
cial. The Cotton Corporation of India 
enters the market fOf minimum support 
price operations and the Government is 
vigilant to see that there is no fall in the 
prices and the farmers are not forced to 
resort to distress sale. 

MR. SPEAKER: If this monopoly 
scheme is sucessful in 1'f~har:1shtra, it can 
be extended to other S ta tes as well. 

SHRI CHANDRASHEKHAR SINGH: 
It is for the States to consider to what 
extent they can do it keeping in vIew the 
interests of cotton trowers. 

[English} 

StatemeDt 

(a) During the last 3 years quality 
claims/rejections of exports handled by 
STC have been received in the case of 
twenty two consignments. Items exported in 
these cases are Lea ther, Leather products, 
Mango pulp, Cardamom, Basmati Rice, 
ChilJed & Frozed mutton cubes and ready­
made Garments. In twenty of these cases 
the amounts are the responsibility of the 
concerned associate supplies and STC has 
not suffered any loss In 2 cases relating 
to Lea ther Garment and Readymade Gar­
ment the 1iabiIity has been on STC account 
to the rextent of Rs. 2.99 lakhs and Rs. 
1.63 lakhs respectively. 

(b) Inquiries into defective supplies on 
STC account have been initiated in one 
case and action will be possible after the 
inquiry is completed. In the other cases in 
which STC1 suffered loss, though it was 
felt tha t STC bad a good case to contest 
:he claim, it was decided to write-off this 
amount of Rs. 1.63 lakhs as much more 
would have been spent in litigation. 

Expor!s made by STC rejected by 

foreign eli uutri cs 

(c) Guidelines exist for exercising 
.... quality control by the corporation for all 

its exports. 

*352 SHRI N1.00L CHAND DAGA : 
Will tbe Minister of COl\1MERCE be 
pleased to state : 

(a) tbe details of the cc ses where the 
exports made by the State Trading Corpo­
ration have been rejected by the foreign 
countries during the last three years giving 
yearly statistics of number of cases with 
items exported and amount of loss suffer ... 
ed in each such transaction with reasons 
for rejection; 

(b) whether anyone bas been held 
responsible fOf the Japse which caused loss 
and earned disrespect to the country; and 

(c) whether any guidelines have been 
issued to streamline the working to avoid 
such lapses in fu tUfe ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMl\1ERCE 
(SHRI P. A. SANGMA): (a) to (C) A 
~tatcmeDt is given below. 

[Translation] 

SHRI MOOL CHAND DAGA : Mr. 
Speaker, Sir, I do not know whether it is 
my f0rtune or misfortune tbat whenever 
my question comes, only a "written state­
ment" is given in reply ther~to. 

MR. SPEAKER: They consider you 
educated. 

SHRI MOOL CHAND DAGA: You 
have stated in the reply that there were 22 
cases in all, but you have Dot stated the 
year to which they re1ate. On the 6th 
March, 1985, the chairman of your STC. 
Shri Premchand Luthra, entered in-. 
to an agreement with the MunicipaJity of 
Abu Dhabi for the supply of 10 thousand 
tonnes of rice. Specification of the rice 
to be supplied was also given in the agree­
mt-nt. But he failed to honour his agree­
ment. The traders complained that they 
were not told about the specitic~tions 
asreed to. 
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[English] 

If STC had signed with Abu Dhabi for 
supplying goJd, but silver is suppJied, we 
cannot agree to it. We have been cbeatedil 
STC never shoWed even the samples that 
they would be giving to the Abu Dhabi 
Municipality. 

[Trans/atioll] 

If it had come to the knowledge of Shri 
Visbwanath Pratap Singh. he would not 
have been spared. But he has already 
left. Four Chairmen of src have changed 
within four years. You kindly reply to my 
question. On 6th ~farch, 1985, Shri Luthra 
was pressurised by the Ambassador in the 
Ministry of External Affairs to sign the 
agreement and if the agreement was signed 
in this manner then the Ministry of Exter­
nal Affairs is also involved; you get it in­
quired into. Also please teIJ the time 
limit by which the rice was to be supplied 
after the agreement was signed giving rea­
sons why you failed to supply them rice? 
It has harmed our reputation. Any trading 
organisation should maintain its goodwill. 
If STC loses its goodwill, it is a setback to 
the country. This should not happen. You 
also please tell us whether Director (Agri­
culture) Incharge was also consulted before 
the agreement was finalised? Were the 
specifications given in the agreement 
supplied to the Municipality of Abu Dhabi? 
The consignment sent by you was rejected 
which caused setback to the foreign trade. 
What action was taken by you in this 
regard and whether you will honour that 
agreement even at the cost of suffering a 
loss so as to maintain your reputation? 
If not, the reasons therefor? 

THE MINISTER OF FINANCE AND 
COMMERCE(SHRI VISHWANATH PRA .. 
TAP SINGH: Mr. Speaker, Sir, Shri 
Daga himself has given the information 
that the Chairmall of STC has left. So far 
as the question of taking action is concern· 
ed, we have realised that it needs to be 
inquired into. The entire case of Abu 
Dhabi has been handed over to the C.B.I. 
for investigation. So far as the question of 
loss is concerned, since the Abu Dhabi 
Municipality has cancelled tbe agreement 
itself, tbere will not be In, inquiry into 
the STC. 

SHRI MOOL CHAND DAGA: Mr. 
Speaker, Sir, the question is that your 
Br3nch Manager of Delhi and other Mana. 
gers have entered jnto this agreement. 
They persuaded the traders to som~ how 
supply the rice, but as the price of rice 
went up, ten thousand tonnes of rice was 
not supplied. I want to ask whether you 
wi JJ meet the demand of Abu Dhabi or 
not? 

SHRI VISHWANATH PRATAP 
SINGH : Mr. Speaker, Sir, there js no 
doubt that the agreement bas been can. 
celled, but one of our teams has gone to 
Abu Dhabi. 

[English] 

Loans to educated uRempl.yed by 
Nationalised Banks in Bibar 

*353. DR. G. S RAJHANS : Wi)] the 
Minister of FINANCE be pleased to state: 

(a) whether Government are aware that 
the nationalised banks in Bihar are not 
providing loans to the educatt.d unemploy­
ed in the State; 

(b) whether the Union Government 
have issued nece~sary guidelines to the 
nationalised banks in the country to pro. 
vide loans to the educated unemployed; 

(c) if so, the details of the guidelines 
issued; and 

(d) the steps Government propose to 
take to provide loans to the educated un. 
employed in Bihar through the nationalised 
banks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
A Statement is given below. 

Statement 

The Reserve Bank of India have issued 
guidelines to nationalised banks for aivilll 
loans under the Scheme for providing Self· 
empJoyment to Educated Unemployed 
Youtb. The main features of these ,uide­
lines are as follows :-
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(i) Eligible entrepreneurs can get a 
composite Joan not exceeding Rs. 
25,000/.. at an interest rate of 
10% per annum in backward 
areas and 12~1o per annum in 
other areas; 

(ii) The beneficiaries would be eJigi­
ble for receiving a capital subsidy 
from the Government routed 
through banks at 25% of the 
total loan amount; 

(iii) The repayment period of term 
loan component would be between 
three to seven years with a mora­
torium of 6-18 months; 

(iv) Banks are not to ask for collateral 
security or third party guarantee 
from borrowers. The security for 
the bank will be the asset created 
out of the bank finance. 

(v) A Task Force should be constitu­
ted at the district level for the 
scrutiny of the applications and 
for recommending the suitable 
ones to banks. 

In order to give the scheme a more 
productive orientation it was stipulated 
from the year 1984-85 that the ·proportion 
of industrial ventures out of the total tar­
let shaJl not be less tban 50% and that of 
business ventures shall not be more than 
30~ of tbe cases sanctioned. 

The commercia I banks have been pro­
viding loans under this scheme in tbe State 
of Bihar. The number of cases sanction­
ed during 1983·84 in Bihar was 14,230 in .. 
volving an amount of 22,79 crores. During 
the year 1984-85 commercial banks have 
sanctioned an amount of Rs. 26.7S crores 
for 14806 cases in Bihar. 

DR. G S. RAJHANS ; Sir, for a popu­
lation of nearly 7 crores, of which 1/4th 
are educated unemployed and you are san­
ctioning a loan of Rs. 26.75 crores. How­
ever.:nay lknow from the hone Minister 
on an average, how much time is taken t~ 
dispose of an application for loan? 

SHRI IANARDHANA POOJARY : 
Here, the identifica tion of the beneficiari­
.. is don, by the task_ (orct , rlle representa .. 

tives from the District Industrial Centres 
and also the representatives from the banks, 
lead banks, and also two other banks are 
included. After the task forc! have identj. 
fied th: beneficiaries, the applications are 
being sent to the banks. The banks have 
to examine also, whether the~'e projects are 
economical1y viable or not. The applica­
tions have to be disposed upto Rs. 25,000 
within 14 days of the receipt of the notice 
of the applications, 

DR. G. S. RAJHANS: My second 
supplementary is, in how many districts, 
ther~ are task forces and who are the 
Members of the task forces ar:d who moo .. 
itors their working? 

SHRI JANARDHANA POOJARY : 
Sir, J have already stated, it is the repre­
sentatives of the task forces who are the 
members. These Task Forces are working 
not only to oversee the functioning of 
these DICs. There is even an Advisory 
Committee also. 

SHRI PRIYA RANJAN DASS MUNSI: 
Sir, it is a very seliolls question and the 
answer given by th~ hone MiDister is Dot 
very clear. 

I would like to draw the attention of 
the Prime Minister aJso because in these 
programmes, there is a serious exploita­
tion going on of the young people. The 
present policy is that the young people 
should apply with tbe proposals to the 
DIes and the DIes should rec-ommend the 
cases to the nationalised banks and the 
nationalised banks shall dispose of it. Tbe 
Minister says that within 14 days, the 
cases have to be disposed of. If the J)is .. 
tricl Industrial Centres receive the appH· 
cations and the DIe in connivance with 
the bank officials indulge in foul game, 
they recommend selective cases with the 
political and other costpatronage and 
thereby setde with the bank management 
and the bank managelnent takes not only 
14 days but 14 months in a year an(1 they 
ask: money from the young people ... 

(Interruptions) 

And 8 big racket is going on in this 
matter. I, therefore, wouJd ask the Mffiis· 
ter .•. (lnterruptiolU). It is clear; thfY arc 
corrupt. (Interruptions) ••. lIe has to pay to 
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the DIC; he has to pay to the Manager of 
l the bank and ~ben get Rs. 5000/-. A big 

racket is goinS on. (lnterruptions). My 
question is : wiU the Minis,ter make a cate­
lorical announoement in the House. (Inter­
ruptions) that there would be a time-bound 
programme jor the disposal of cases? If 
it had not been done in past cases which 
upto the period ended on 3Jst March, will 
ho take steps to have an investigation 
against the bank Managers or the aaents 
who deals wi th those cases ? There is a 
racket 10iDI OD. 

(Interrupt ions) 

THE MINlSTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH) : There are complaints 
like this. I ha ve also been in the villages 
as their representative. (Interruptions) I 
am sayin& tha ~ it is so. I am not talking 
about Bihar. I am saying that I am aware 
of this probleIn. (Int~rruptions) 

MR. SPEAKER: Order, Order. 

SHRI \,ISHWANATH PRATAP 
SINGH: I am saying so. If you are in 
disagreement with me, then tell me. If 
you contradict what I am saying, then you 
say somet hinge 

SHRI BH,,\GWAT JHA AZAD : No, 
we are not co DtradlctiDi. (Interrupt ions) 

SHRI VISHWANATH PRATAP 
SINGH: The re is this problem. We are 
awar<! of it. 1 do not want to cover it up. 
In fact. when there was a review, we very 
bluntly told the Banks,Chairmen tbat there 
were genuine complaints of this nature, 
and tha tit refl\:cted on the na ture of func .. 
tioning of the hanks; we were very much 
concerned about it, and they must take 
steps to improve it. And about some pro­
cedure, i.e. tilDe bound programme etc. 
which you aru suggesting. these are for 
systematizing the procedure. Where these 
are detected, by taking firm action we bope 
to curb it. But I will not say that every­
one is involved in it. But there is this 
problem. I will Dot deny it. We are 
aware of it. \Ve are takinl steps. 

(lnterruptions) 

SHRI PRATAP BHANU SHARMA: 
Please allow a discussion under rule 193. 

MR. SPEAKE.R : If there is time, we 
can allow it, because this is an import.at 
subject. 

( Interrupt;Qn6) 

MR. SPEAKER : All rjiht; w. will ... 
it. (Interruptions) 

MR. SPEAKER: We will allow it. 
Now Shrimati Usba Choudhari. Questio. 
354. 

World Bank aid for irrigation project 
in Maharashtra 

·354. SHRIMATI USHA CHOUDHARI : 
Will the Minister of FINANCIi b. plea ••• 
to state : 

(a) whether the World Bank have pre.:. 
vided $ 201 million to India for irriaatioD 
project in Maharashtra; and 

(b) if so, the extent of increase in 
agricultural production and a vailabilit)' or 
jobs in the State? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Board of Directors of the International 
Development Association (IDA) have app­
roved on Ju Jy 16. 1985 a credit of SDRs 
164.2 million equivalent to US$ l~O 
million) for the Maharashtra Composite 
Irrigation-III Proj~ct. 

(b) The Project, at full completion, is 
expected to increase total value of agricul­
tural production by about Rs. 264 crores 
and would generate 95.000 fulJ-time addi­
tional jobs. 

[TranslatioN} 

~SHRIMATI USHA CHOUDHARI : Mr .. 
~ 

Speaker, Sir, Vidharbha and Khandesh rea 
sions of Maharashtra comprise many biJJ, 
Adivasi areas where Kharia and Navtha 
Projects are pending for manY.years. When 
Shri Morarji Bhai was the Chief Minister 
of Maharashtra, he gave priority to Ukai 
project of Gujarat over the claim of Maha­
rashtra. As a result of tbat, our projects 
Jagged behind. I want to ask the hone 
Minister which new projects you propose 
to set up in Maharashtra in view of the 
fact that the maximum irrigation poten­
tial of Maharasbtra is 35 per cent and eveD 
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half of it has not been tapped so far ? 
Besides, I want to know whether be will 
let the project I referred to completed '1 

[English] 

SHRI JANARDHANA POOJARY : 
So far as this project is concerned, sanctio­
Q{ng of the foreign assistance is likely to 
\Ie ovor by tbe end of October. About the 
c:ompletion of the project, it is better that 
the question is directed to the concerned 
Ministry, as to when it is going to be 
compJeted. They may be able to give a 
precise answer, with exact accuracy, to the 
questieD. 

[Translation] 

SHRIMA TI USffA CHOUDHARI: I 
bad expected a defini te answer from the 
hOD. Minister in this regard and had hop!d 
tbat he would strongly recommend it, but 

he bas not given aoy such reply here~ 

MR. SPEAKER: Hope has iurned in· 
to despair. 

SHRIMATI USHA CHOUDHARI ; 
Y()U have furnished many fjgures about the 
World Bank loan and have also stated how 
much employment it wdl generate, but I 
would hke to say that Upper Vardha Project 
in Vidarkha, which was scheduled to be 
completed during the last Five Year Plan 
has not been completed so far and in spite 
of Kelting assistance from the World Bank. 
our projects pass over from one Five Year 
Plan to another Five Year Plan. As a 
result of it, the cost of the project goes 
up causing loss to the crops. DeJay in the 
completion of the project has resulted in 
coDiiderabJe loss in AmJavati and Wardha. 
I want to ask whether yuu have ever assess­
ed this Joss? You formulate long term 
plans which take long time for completion 
and r~ults in a Jot of loss. I want to 
kQow whtether you would draw up this 
8~hcme by making fresh provisions, so that 
tbe project could be completed within the 
.~ipulated time with the assistance of the 
World Bank '1 

[Ene/ish] 

SHRI lANARDHANA POOJARY : I 
bavo already stated that the precise and 
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exact time cannot be' given by me. As per 
the schedule it bas to be completed by 
1990. The total cost of the project is Rs. 
387 crores. The amount that is provided 
in the year 1985·86 is Rs. 563 million, that 
is Rs. 50 crores; in 1986-87 it is Rs. 63.2 
crores, in 1987 .. 88 it is Rs. 89 crores, in 
1988-89 it is Rs. 91 crores and so on. 

MR. SPEAKER: You can Jay it on the 
Table of the House. 

SHRI JANARDHAN.\ POOJARY: 
That is why I stated that the accurate or 
precise date cannot be given by me. I have 
given the schedule. 

[Translation] 

DR. CHANDRASHEKHAR TRIPATHI: 
So far we have observed that tbe irrigation 
projects, whether they are started with the 
Wor1d Bank aid or with our own resources, 
prove useless due to their Don-completion 
within the scheduled time and the entire 
money spent on them is wasted and the 
objective of irrigation is also not achieved. 
Will the Government and the Ministry see 
to it in future and endeavour to complete 
the ~chemes wi thin tbe scheduled time so 
that the funds are not wasted? 

[English] 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH PRA­
TAP SINGH): There is a group which is 
going into the slippages in various projects 
to ensure that the slippages are not there 
in future. 

New foreign markets for iron-ore export 

*355. SHRI SRIHARI RAO : WilJ the 
Minister of COMMERCE be pleased to 
state: 

(a) 'whether export of iron-ore to some 
countries has now declined; 

(b) if so, the names of countries to 
which export of iron-ore has declined of 
late and the reasons for the same and the 
details of the foreign exchange lost; and 

(c) the steps taken by Government 
to recapture the lost market or to Jocate 
new foreien markets 1 
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI p. A. SANGMA) (a) to (c) 
A statement is given below. 

StatE'ment 

(a) Yes, Sir 

(b) Overall exports of iron ore (exclu­
ding Kudremukh concentrates) have gone 
up to Rs. 442·74 crores in 1984-85 and 
showed a growth of 15 4% in vaiue terms 
and 15.2% in quantity terms as compared 
to 1983·84. Exports to following countries 
who are not our major buyers, however, 
declined during 1984-85 over 1983-84. 

(i) Czechoslovakia 

(ii) Bulgaria 

(iii) Dubai 

(iv) Saudi Arabia 

(v) Oman 

(vi) Turkey, and 

(vii) Malaysia. 

There were Rs. 5 crores of lesser export 
earnings from these countries in 1984-85 as 
compared to 1983·84. Some of these 
countries are not our regular buyers of ir0ll 
ore. In case of others, the export earnings 
declined mainly due to their internal finan­
cial problems and lack of import require-

ments. 

(c) Con~tant Hason is being maintain .. 
ed through our embassies leading trading 
houses, MMTC's foreign offices as also 
directly with important consumers of iron 
ore in the world with a view to locate new 
markets and to exploit export possibi):ties 
in other markets. 

SHRI SRIHA{{I RAO : The bon. Mini. 
ster has stated in his reply that there is a 
decline in our exports of iron ore to some 
countries. In view of this, I want to know 
who the major buyers, who import our 
iron ore. are and what is the position of 
lapan? Is it tbe first ? Or, what is its 
poeition in the order? 

SMRI P.A. SANGMA : If we take the 
ex,ort of iron Ole as a whole, there is no 
decline. 10 fut, there is an i~rease of 

15.4 per cent in terms of quantity and 15.2 
per cent in terms of value But there bas 
been some decline in exports to some 
countries which are not actually our tradi­
tional importers. Their value is in small 
quantities. On the whole there has been 
an increase of a little more than 15 p~r 
cent both in quantity and value. Our 
major buyer is Japan. In fact, MMTC has 
entered into a J O-year long contract for 30 
mil1ion tonnes of iron-ore which is valued 
at US $ 600 million. 

SHRI SRIHARI RAO: Is there any 
plan to import ships from Jel pan? 

SHRI P.A. SANGMA: The quetsion 
rerates to iron -ore and not ships. 

SHRI G.G. SWELL: I would like to 
know whether a Chine~e team lead by a 
Minister is currently in India looking for 
a ~ource to supply iron ·ore in order to 
increase their steel production from 45 
million tonnes to 9J minion tonnes. I 
wou Id like to know wh;~ the:- you had seriou~ 
discussion with the Chinese team. If so , 
l)ow far these discussiol1s have progresseo ? 

THE MINISTER OF FI'lANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGI-I): The Industry Minis­
ter from Chi na had come and he met us. 
We had given our side for export of iron­
orC'. He had mentior.ed that price-wise 
lpdian iron-ore wa.-; competitive. We are 
taking up further dialogue with China. 

[T"'ar:.' 'atioll} 

SHRI MANKURAM SODr : I want to 
know from the han. Minister the names of 
places in the country from where iron ore 
is suppJied to foreign countries? Is it a 
fact that an agreemint was reached with 
Japan for export of iron ore from BeJadiJla 
district of Madhya Pradellh and whether 
some cut has been effected in that agree­
ment? Whether it is alsc a fact that in 
view of the cut so eff~cted, there has been 
some decline in the export earnings from 
Japan and whether there is a pro!,osaJ 
under consideration of Government to 
reach a new agreement with the Govern. 
ment of JapaD ? 
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[English) 
SHRI P.A. SANGMA: The list is 

there in the main answer. 

SHRI SHANT ARAM NAIK: When 
Goa became independent in 1961 we had 
thought that more and more iron·ore 
would be utilised in this country, but still 
it has not been done. May I ask the Gove. 
rnment whether the Ministry of Commerce 
in collaboration with the Ministry of Indu .. 
stry has got any scheme to utilise more and 
more iron-ore indigenously so that export 
is not done to that extent and iron.ore is 
available in the country? 

SHRI P. A. SANGMA: OUf annual 
production in the country is 38 to 40 mil. 
lion tonnes. And the steel plants that we 
have in the country can consume only 16 
to 17 million tonnes. Therefore, the iron. 
ore which is not being consumed by the 
indiaenous industry is exported. 

DR. KRUPASINDHU BHOI : Is the 
MMTC not purchasing iron-ore which has 
iot Fe content of more than 58 per cent 
and very less silica content? Due to diffi .. 
culty in exporting iron-ore from Paradip, 
will the Minish y channelise i t8 expon 
of iron.ore from some other port 
in Orissa 1 Has he received any 
propo111 from South Africa regarding 
which Mr. Vasant Sathe was telling the 
other day? People are very much intere .. 
Ited to know about that proposal. Will 
the Government purchase iron-ore from 
Keonjar which is the Rhur of India where 
aU types of minerals with higber contents 
of basic raw materials are preserved? 

So, I would like to know whether he 
has got some substantial proposal or not. 

SHRI p. A. SANGMA: In fact, our 
exports from Paradeep Port have increased. 
In 1983·84 we exported to the tune of 
16.29 million tonnes anl in 1984·85 to the 
tune of 19.81 million tonnes. 

As far as the Paradeep Port is concern­
ed, we have a problem there. It can carry 
only ships of 55.000 DWT. There is a 
proposal from South Korea to deepen it 
10 accommodate ships of about 2 00,000 
DWr. This matter is being proce;sed by 
lh. Ministry of ShippiDI and Transport. 

MisutilisatioD of Banks funds under 
I.R.D.P. 

·356 PROF. NIRMALA KUMARI* 
SHAKTAWAT : 

SHRI MUKUL WASNIK : 

Will the Minister of FINANCE b. 
pleased to state : 

(a) whether misutilisation of bank 
funds is reported in severa) areas of th~ 
Integrated Rural Development Proaramme 
(I.R.D.P.); 

(b) whether the reasons given for the 
misuse are defective indentification of 
beneficiaries, wrong design of schemes and 
misjudgement of their viability; and 

(c) if SO~ the steps Government are 
considering to solve the problem 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
A Statement is given below: 

Statement 

Studies conducted to evaluate the per-
formance of Integrated Rural Development 
Programme have revealed quite a few short­
comings responsible for improper utilisation 
of bank funds, The major deficiencies 
brought out are lack of c03rdina tion among 
various departments and agencies, lack of 
infrastructure and marketing linkages, 
wrong design of schemes, faulty appraisal 
of projects~ defective identification of bene. 
ficiaries and inadequate supervision. 

The shortcomings have been brought 
to the notice of the respective State 
Governments for taking corrective steps. 

[Translation] 

PROF. NIRMALA KUMARI 
SHAKTAWAT : Hon. Speaker, Sir, from 
the reply given by the hoo. Minister_ it J8 

~undoubtedlY 'lear tbat we have Dot been 
able to achieve the objective with which 
I.R.D.P. was started and the hon. Minister 
bas himself admitted a Dumber of sbort­
comings in this programme. I wanl to 
know from tbe bOD. Mini.ter bow much 
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money has been misutilised under the 
I.R.D.P., who are the authorities responsi­
ble for it and what action is being taken 
against them. The second supplementary 
that I want to ask frbID the hone Minister 
is whether Government propose to make 
any change in the basic structure of this 
I.R.D. Progr&mme ? 

{English] 

SHRI JANARDHANA POOJARY : 
Sir NABARD has conducted a study in , 
which 1,498 beneficiaries ha ve been ex-
amined. That study reveals that out of 
the 1,498 beneficiaries, 14 beneficiaries have 
sold their assets and hence the loans were 
misutilised. In the case of 9 beneficiaries 
out of 1 498 beneficiaries, assets were in 
defectiv~ condition. The target during the 
Sixth Five Year Plan was to disburse loans 
to the extent of Rs. 3,000 crores and this 
amount was to come from the banks and 
the cooperative banks. One and a half 
crore familes were to be identified during 
the Sixth Plan. We have reached the 
target and we have been a ble to help J .64 
crore beneficiaries during the Sixth Plan, 
and inst~ad of giving Rs. 3,000 crores, 
Rs. 3080 crores have been provided to them 
during the Sixth Plan. 

As regards the action taken, wherever 
specific instances have been brought to our 
notice, action has been taken. In the last 
meeting of the Chief Executives, we have 
brought to their notice the shortcomings 
that have been found, and we have told 
them that action should be taken so far as 
the disbursement and the identification of 
beneficiaries IS concerned. But here I 
have to say one thing that here also the 
role of the State Government is there. 
Identification is done by the State Govern­
ments. So, we have written to the State 
Governments that identification should be 
done expeditiously. 

[Translation] 

PROF. NIRMALA KUMARI 
SHAKTAWAT: Mr. Speaker, Sir, the hone 
Minister has not replied to my main 
question. What I mean to ask is whether 
you are contemplating any radical change in 
the I.R.D.P. in the near future during the 
Seventb Five Year Plan in view of tbe 

shortcomings noticed by you in this Pro­
gramme; jf so the nature thereof? My 
second supplementary is that though this 
programme is meant for the poor, yet they 
are not getting any benefit of this pro· 
gramme. Do Government have under 
consideration any scheme so as to ensuro 
that benefits of I.R.D.P. reach all people 
living below the poverty line? 

[English] 

SHRI JANARDHANA POOJARY : 
Sir, here some change is contemplated 
regarding the dose of assistance that hal 
to be given to the people who were given 
earlier. It has been brought to the notice 
of the Government that the assistance 
give n to them during the Sixth Five Year 
Plan was not adequate. So, during the 
Seventh Five-Year Plan it is contemplated 
that Second dose of assistance should be 
given to those poorest among the poor 
people, who were not able to cross the 
poverty 1ine. The hon. Member is correct 
in her submission that it has to be given 
to the poorest among the poor. The 
people who are identified should be the 
poores t among the poor, who are 
living below the proverty 
line. Here also the role of the State 
Government has to be taken into consi­
deration. They have to identify the riaht 
type of people when they are submitting 
their applications to the State Govern­
ments. 

SHRI BHAGWAT JHA AZAD : Sir, I 
complement on behalf of aU of us to the 
Government and the banks speciaJly fur 
carr),ing corruption so nleticulously to the 
viJJage level. 

SHRI VISHWANATH PRATAP 
SINGH: Sir, I strongly refute it. There 
may be corruption, but I refute the charge 
strongly that the Government is carrying 
corruption to the village level. 

MR. SPEAKER; The Question Hour 
is over. 

SHRI BHAGWAT JRA AZAD : I 
strongly assert Mr. Minister that your 
Banks have ca rried corruption to the 
village level. 
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SHRI VISHWANATH PRATAP 
SINGH; You are saying Government has 
carried corruption) tha: is wrong. That 
is all. 

SHRI BHAGWAT JHA AZAD : Don't 
shout. Your shouting will Dot make 
truth false. Therefore, I would like to 
know ... 

MR. SPEAKER: That is all. Question 
Hour is over. 

WRITTEN ANS\VERS TO QUESTIONS 

[English] 

Modernisation of Vizag Steel Plant 

*345. SHRI MURLIOHAR MANE 
Wil1 the Minister of STEEL, MINES AND 
COAL be pleased to sta te : 

(a) whether modernisation of Vizag 
Steel Plant is considered necessary to 
enable the plant to be economically viable 
and to achieve its target of production; 
and 

(b) if so, when Gov~rnIn~nt propose 
to take up the modernisa tion programme 
and wheth~r adequate funds would be 
made available by Government? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b) C'.)r)strucLJon of the Vtsakhapa­
tDam Stee1 Plant Proj~ct is based on ndop­
lion of most modern technologies. The 
position is reviewed contiliuou~ly and mor~ 
advanced technologies to improve the eco­
nomic viability of the project further, are 
beiDg adopted, wherever feasible. Cost in 
this regard are met from the approved 
construction cost of the project. 

Precious and semi-precious stone and 
gold bearing tracks in Karnataka 

*346. SHRIMATI BASA VA RAJES. 
WARI : Will the Minister of STEEL 
M1NES AND COAL be pleased to state: ' 

(8) wh {ther Govercment are aware 

that Karnataka is baving eight tracks iden­
tified recently where precious and semi­
precious stones are available; 

(b) whether a Committee consisting 
of the representatives of Mysore Minerals, 
Geological Survey of India and the Depart­
ment of l\.1ines and Geology was formed 
during 1982; 

(c) if so, the findings of the Commi. 
ttee; 

(d) whether the Geological Survey of 
I ndia has taken up a survey of prospective 
gold beariog tracks in the State; and 

(e) if so, the regions where gold is 
found? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir, Government is aware that 
precious and semi-precious stones occur 
along 8 tracts in Karnataka State. 

(b) Yes, Sir. 

(c) The Conlmittee recommended the 
fornlula tion of investigation scheme back .. 
ed by adequate personoel and fjnancial re. 
sources on joi n t ven ture basis by the Geo­
logical Survey of India and tbe Depart. 
ment of Mines and Geology of the State 
Governmen t. I t a Iso recommended the 
establishment of a Japidary unit for test­
ing and polishing samples with skilled 
personnel and suitable equipment along 
with evaluation unit for evaluating the 
samples. The other recommendations of 
the Committee were to associate Hindus. 
tan Diamond Corporation and some other 
organisations with its activities; modifica .. 
tion of the Mines and Minerals (Regula­
tion and Development) Act. and Mineral 
Concession Rules suitably to avoid pilfer­
age etc. 

(d) and (e) Yes, Sir. As a result of 
these surveys, gold mineralisation has been 
located in the following areas of the 
State :-

(i) Hutti, Raichur district. 

(ii) Gadas, Dharwar district. 

(iii) Shimoga .. Shimosa district. 
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(iv) Champion Gneiss area (East of (c) whether the movement of coal to 

Kolar tJold F'Rld) various feedina stations faces great impedi-

(v) South and Nortb Extension of ment during tbe time the movement of 

Kolar GQld bearina tract. priority items of foodgrains is made by the 

[Translation] railways; and 

tJDifor. policy in Bank. aDd POlt Offices 
for calculation or Interest (d) the arrangements -being made to 

*348. SHRI LALA RAM KEN : Will 
'he Minister of FINANCE be pleased to 
Itate : 

(a) -whether it is a fact that interest 
in Post Office Savings Bank: accounts is 
calculated on annual basis while in the 
banka it is calculated on half-yearly basis 
thereby deposits in banks being more remu­
nerative and more attractive; and 

(b) if so, the steps being taken by 
Government to adopt uni form policy in 
banks aDd post offices for calculating the 
interest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJAllY): (a) Commercial 
banks allow interest on Savings Bank 
accounts at 5 % per annum. Calcula ted 
OD half .. ycarJy basis. the effective interest 
comes to 5.06% only while Post Office Sa­
vinas Banlc accouots tarn interest at 5.5% 
though calcula ted on yearly basis. Further, 
Post Office Savings Bank interest is comp· 
letely exempt from income tax. 

(b) Docs :Dot arise. 

1'nklaction and movement of coal 
to feeding stations 

• 
*3!1_ SHRI HUSSAIN DALWAI: 

Will: the -Minister of STEEL, MI NES AND 
COAL be pleased to state: 

;(a) the 'lotal quantum of coal produc­
tion State-wise, at present in the country; 

(b) which of the thermal power sta­

tiODS are fcd with the coal production from 

ftrioaa "Stat.; 

overcome this impediment in'tile freO'· and 

speedy movement of coal,by rail? 

THE MINISTER OF STEEL, MINES 

AND COAL (SHRI VASANT SATHE): 

(a) State-wise production of coal durioa 

1984·85 has been as shown bedow :_ 

(Figs. in million tonnes) 

State Production in 1984·85 

Andbra Pradesh 12.328 

Assam 0,,810 

Bihar 54i179 

Jammu & Kashmir :olO17 

Madhya Pradesh 4t030 

Maharashtra 10:298 

Orissa 5.442 

Uttar Pradesh 3:426 

West Bengal 19;203 

----._. 

·147:433 

_...__--

(b) Following Tber-mal Power Stat-ien 'a 

are fed with the coal production from 

various States as indicated aaainst e.~b 

Thermal Power Station. 



~$ Written Altfw,rJ AUGUST 16, It8S "rltten Answer, 36 

State in which 

collieriel are located 

1. Harduaganj I 'A' Bibar 

2. Harduaganj J 'B' 

3. Kanpur (Kesa) West Bengal 

4. Panki Old Bihar 

s. Panki Extn. Bihar 

6. Obra 'A & B' Madhya Pradesh /U P. 

7. Paricba Bihar 

B. Singr3uli STPS A.P. 

9. I. p. Station Bihar 

10. Rajahat Bihar 

11. Badarpur Bihar 

12. Paridaba<l Bihar 

13. Panipat Bihar 

14. Bhatinda Bihar 

15. Ropar Bihar 

16. Kota Madhya Pradesh 

17. Ahmedabad -do-

li. Ukai M.P ./Maharashtra 

19. Gandhinagar Madhya Pradesh 

20. Dhavaran -do-

21, Wankbori -do-

22. Naaik Mabarasbtra 

23. Paras Madbya Pradesh 

24. Koradih -do-

25. Bbusawal -do-

2 •• Khapekbada -do-

27. Par Ii Andhra Pradesb 

.28. Chandrapur Maharashtra 

29. Korba East Madhya Pradesh 

30. Amarkantak -do-

31. Satpura -do-

31. Korba Welt -do-

33. Korba STPS -do-
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34. RamaguDdam 

35. Kotbaaudem 

".36. V ;jaya wad,a 

37. Ramagundem STPS 

38. Raichur 

39. Honore 

40. Basin Brid.e 

41. Tuticorin 

42. Bongaiaaon 
.. 

43. Calcutta (CSSe) 

44. Tita8arh 

45. Bandel 

46. SantaJdih 

47. Kolaghat 

48. Durgapur (DPL) 

49. B.1rauni 

50. Patratu 

51. Muzzaffarpur 

52. Bokaro 

53. Chanderpura 

54. Durgapur (DVC) 

S5. Talcher 

(C) and (d) It is a tact that during 
the time of the peak movement of food. 
grains, availability of wagons for coal 
movemen t is less than the actual demand. 
However, wi th a view to ensuring adequate 
supplies of coal to the thermal power 
stations a very higb priority is liven by 
Railways to this movement... Conatant 
laison is being maintained between the 
8,enciea involved namely coal compaDies, 
Railways & Electricity Boards and relular 
coordination meetiogs are also held amODI 
the concerned Ministries. .s a resuh of 
which there has been substantial improve­
ment in the actual supplies of coal to tbe 
power stations durina 1985·86 as compared 
to tbe prcvious )'car. On the averale 
about one thousand walona more per da, 
01 coal are beiDa supplied to power 
ItltioQl tbaa last 7oar. Purther. a plla 

Andhra Pradesh 

--do-

-do-

-do-

......dC)-4 

-do ....... 

A. P. 

Weat Benlcd 

-do--o-

..;_db-

--do--

.;_do--

"""dd--

Bihar 'W.B. 
West Bengal 

-do-

Bihat 

West Bengal 

Bihar 

---do ....... 

-do--

Orissa 

has been drawn up by the Department of 
Coa I, Deparuneo t of Power and the 
Ministry of Railways to build up stocks or 
one month's requirement at tbe major 
power stations, excepting those which do 
not have adequate coal storage and/or 
handling facilities. 

World Development Report 

·338. SHR.I V.S. KRISHNA IVER 
Will the Minister of FINANCE be pleased 
to state: 

(a) wbether Government have taken 
Dote of the World Development Report. 
1985 (World Bank Report); 

(b) whether the report criticises the 
developina countries particularly India for 
its slow pro.ress in its development 10 
spit, of re-IcbeduUoas of debta; aDd 



(c) if so, the m~asures thought of by 
Government to meet the criticism of the 
World Bank Report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 

Sir. 

(b) The World Development Report, 
1985 focoses on the role of internatianal 
capit_, ill' economic development and in 
this context it has dealt with various 
factors which have contributed to tbe 
recent debt problems faced by many 
developing countries. The report has 
howe"- aia81ed out india for appreciation 
under beading : "Careful Borrowing 
and Risk avoidance; the case of India". 
In tteatiog re-schedulings which had 
occurred prior to recent debt problems, a 
refereuee is made to India, but the report 
makes it clear tbat the then re-scheduling 
for India was designed by donors to 
enhance their aid volume. The report 
also poiDts out that though growth in 
recent years has slowed, most developing 
countries .had made substantia) economic 
progress over the past twenty years. Thus 
there is no implicit or explicit criticism of 
India~s economic performance in the 
report. 

(c) Does not aeise. 

".kiDI-uHit flldlities to rlll'al popalatiOD 

-3-59. SHRI RAM SINGH Y t\DA V : 
WilJ-the Minister of FINANCIi be pleased 

to .tate : 

(a) whether Union Government have 
accepted the norms of providing. banking, 
credit facilities to the rural population by 
providing at le.ast onc banking i05titution 
for the population of 15,000 (fifteen 
tboqllt.d) to .17.000 (se'V,ellteeca; ,&onsaa4); 

(b) whether the Reserve Bank of India .. 
had refused to issue licences for opening 
... braoel1cs of commercia), bulks ,in the 
QMDtr,; aM: 

(c) the date by which Governcnent 
~~Id be able to provide banking .. faclJUi~ 
tq. t~ rural population in a~cordlnce, wi'tb 
tie liorpls ac~te4 'by, GQv~nment. in tb'js 
reprd , 

THE MINISTBR' OF STATB IN mE 
MINISTRY OF FINA~C~ (SWItI 
JANARDHANA POOJARY) : (a) to (c) 
In the Branch LiCeMing.Po1icy for'the 
period April 19iZ, to .Marcb 198.S the maio 
objective was to achieve a coverage by one 
bank office for a popuJatiGD of 17.00Q;jn 
the rural and semi-urban areas. The 
Reserve Bank of India has been sanction­
ing licences for brancO e~pansioD alld 
banks have opened 8984 new branches in 
the rural and semi-urban areas of ' ,tile 
country during the period April 1982. to 
February 1985. The average population 
per bank offico in, MS,eqt, of, rural JU)d 
semi-urban areas of the country as a whole 
has come down from 21,000 as on 31st 
March 1982 to 16 000 as at the en4-of , 
February 1985. 

[Translation] 

Loans from Forei .. ' 'couatr;i.es and jnt~r­

national financial institutions 

·360. SHRI NARESH CHANDRA 
CHATUR VEDI ; WiJ1 the Minister of 
FINANCE be pleased to state : 

(a) the amount propsed to be taken as 
loan by Union Government from other 
countries for the S~venth Five Year Plan 
indicating the amount of loan being 
received from international financial 
institutions and the World Bank and the 
terms and conditions thereof; and 

(0) the alDOunt taken as Joan , floa 
otheJ'.Cf)Untries of tbe, World. iQtornational 
flet.neial jo&tituttons and World Baa~,JQ' 
previoul' Five Year Plaos indicatiq the 
amount of 10ao with interest ou"taodio. 
against India ,at preseot ? 

THE MINISTER OF STATE IN THE' 
MINISTRY OP FINANCE' (SHltt 
lANARDHANA POOJARY) : (3) Extcrnal 
resources ar.e mobilised to bridge the lap 
between total' investment outJays and 
internal resou.rces available during the 
Plan period.' Tbe Seventh Plan has not 
yet, been finalised. MOJeovet the a~tuaJ 
ainounts o( tbans' to be takep from inter,­
n.t.lonal'ttQafletal fnstHut,ioos. WorlaDank 
.tid' 't~ foteiln' conntries would' d'epeilct' on 



oar year- to year requirements. Its quan·, 
tum. terms and conditions etc. would be, 
known only after multilateral/bilateral 
neaotiations arc c4>mpleted. 

(b) The amount of loans taken on 
Government accoul;lt from other countries 
of the World, International Financial 
Instkutions and the WorJ~ Bank for pre­
vious Five Year Plans (upto Sixth Plan 
period) is Rs. 23,9j5.65 crores. The 
~JlQt. of sucb loans outstanding at the 
end of 31.3.1985 is Ra. 24,004.39 crores. 

It is to be noted io this connection 
tha t the outs tanding liability <?f loans is 
worked out by converting the various 
foreign currencies ioto rupees at the rate 
of e~chang~ applicable at the time of each 
drawal and repayment. This explains the 
larger figures (in terms of rupees) of out­
standina loans at the end of 31.3.1985 than 
the total amounts of loans that had been 
taken for tbe various Five Year Plans as 
indicated above. 

Interest is payable on debt outstand­
ina from time to time and is paid 00 due 
dates according to the provisions contained 
in the loan agreements. No payment 
towards interest is outstanding as on 
31.3.1985. 

R~strltti.,o on export of frog Jegs 

-361. SHRIMATI KISHORI SINHA: 
Will the Minister of COMMERCE 
be pleased to state: 

(a) whether his attention has been 
dr..w.o tQ,4 ,repprt in the 'Times of India' 
dated 18 J\11" 1985 that an invention of 
of Indian Scientists in Manga)ore for pain­
l",s disPQla) of frog~ is of great importance 
keeping in view the export potential 
tbereof. ; 

(b}- if N, Oovernmont,'s reactioB there­
to; and 

(e) whether ,Ir"" Jep ezpor.& would be 
reetricted- and the extraction: of the frog 
Iep conf+Ded to UceoaccI'UDit8 with moder., 
equipment lor, pain .... di .... l of ffQJI:·1 

Written A.nswers 

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. SANGMA) : (a) Yes, Sir. 

(b) and (c) Government have taken a 
Dumber of steps for restriction of export 
of froglegs, which include (i) allowing such 
exports only by units having fac.ilities for 
humane killing of frogs and hygenic proces­
sing of froglegs; (ii) putting a ceiJing on 
these exports and (iii) regulating the catch. 
ing of frogs for precessing. 

[Translation} 

Los~es in cotton corporation of India 

*362, PROF. CHANDRA BHANU 
DEVI: Will the Minister of SUPPLY AND 
TEXTJLES be pleased to state: 

(a) whether the Cotton Corporation 
of India has been running in loss for the 
last few years; 

(b) if so, the main reason therefor; 
and 

(c) the administrative and financial 
measures proposed to be taken by Govern .. 
ment in this direction? 

THE MINISTER OP ST A TE OF 
THE MINISTRY OP' SUPPLY AND 
TEXTILES (SHRI CHANDRA SHE. 
KHAR SINGH): (a) Ye~, Sir. 

(b) The main reasons for Josses in. 
curred by CCI are carrying charges, on 
large st{)cks for substantial periods of tiot, 
high interest rates on working capital, aDd 
payment of interest on accumulated )osse~" 
During 83-84 and 84-85 the CCI earned 
profits on current operations which wa's 
not enough to offset the burden of interest 
on earlier losses. 

(c) (i) The functioning of the Corpor~ 
tion was reviewed by Governmc:Qt: 
and it was directed to car .. y ollt. 
pruchase operations with cOQllQCr~_ 
cia) viability. 

(ii) The Corporation has adopted a 
policy of Sales simu1taqeQ~ to 
purchase, thereby reduciPI lb, 
cost of carrying stoc~ 
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(iii) Government have increased the 
authorised share capital of the 
Corporation from Rs. 15 crores 
to Rs. 25 crOTes and paid up share 
capita1 from Rs. 9 crores to Rs 17 
crores. 

(iv) Government have reimbursed the 
entire cash Josses of the Corpo­
ration amounting to Rs. 89.53 
crores as loan. 

(v) The performance of CCI is being 
reviewed periodically by the 
Government. 

[English] 

Improvement in credit deposit ratio in West 
Bengal 

*363. DR. SUDHIR ROY : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the nationalised banks in 
West Bengal have taken any sui table steps 
for the imrovement of credit deposit ratio; 
and 

(b) if so, the details thereof and the 
exact credit deposit ratio for each of the 
following banks in the State as on 30 June, 
1985 viz. (i) State Bank of India, (ii) 
United Bank of India, (iii) United Com­
mercial Bank, (iv) Central Bank of India, 
(v) Allahabad Bank, (vi) Punjab National 
Bank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
ROHANA POOJARY): (a) to (b) The 
Reserve Bank of India conducted a sampJe 
study in six districts of West Bengal in 
order to identify the factors inhibiting the 
flow of credit. Thereafter it was decided 
to constitute a Task Force consisting of 
representatives from RBI, NABARD, 
IDBI, SBI, United Bank of India and 
Government of West Bengal to m3ke an 
indepth study of the causes for low credit 
deposit ratit: in West Bengal and to initiate 
remedial measures. 

As per the information available with 
01 the credit deposit ratio of the six 
Noks in Weat Benla) referred to in the 

Question, as at the end of December e84 
was as folJows :-

State Bank of India 69.5 

Punjab National Bank: 67.1 

ABaba bad Bank 51.9 

United Commercial Bank 50.8 

United Bank of India 44.9 

Central Bank of India 36.5 

Scheme and programme for upgradation 
of area. 

364. SHRI GIRIDHAR GOMANGO 
Wi 11 the Minister of Finance be pleased to 
state : 

(a) whether his Ministry has asked 
the Ministries of Health and Family Wel­
fare, Education and Home Affairs res pec­
ti vely to prepare the schemes and pro­
grammes for upgradation of the areas for 
which they had asked the grants.in-aid 
from the Eighth Finance Commission; 
and 

(b) if so, the schemes and programmes 
prepared, Ministry-wise and the areas of 
the districts to be covered, State-wise as 
per information received by his Ministry 
from the concerned Ministries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARY) : (a) No, Sir. The 
Finance Commission's recommendations 
regarding upgradation of Standards of 
administration do not apply to the Central 
MinIstries. 

(b) Does not arise. 

Royalties payable by Indian to mpanies to 
foreign collaborators 

*365. SHRI V. TULSIRAM 

SHRI Y.S. MAHAJAN: 

Will the Minister of FINANCE be 
pleased to state : 

<a) whether Government ,have decided 
to change the existing ba~is of oomputa·· 
tion of royalties payable by Indian Com­
panies to Foreiln Collaborator.; 
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(b) if so, the details of the decision 
arrived at and the date on which it shall 
come into force; 

(c) the extent to which foreign exch­
ange will be saved thereby; 

(d) the mode of payment of royalty to 
the foreign collaborators; and 

(e) the extent to which such a. deci­
sion will have aD adverse effect on Invest­
ment by foreign collaborators in India 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) to (e): No 
such policy decision has been taken. 

Proposal to open steel stockyard at Jodhpur 

*366. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether there is a proposal to 
open a steel stockyard at Jodhpur; 

(b) if so, to whom this agency will be 
aiven; 

(c) Government's policy in this 
regard; 

(d) whether GovernrrJent have receiv­
ed any memorandum from the Jodhpur 
Industries AssociatioD, Chamber of Comm­
erce, or other institutions for allotment of 
this agency; and 

(e) jf so, the details thereof and the 
action taken by Government thereon? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANTSATHE) : 
(a) No, Sir. 

(b) Does not arise. 

(d) and (e) Yes, Sir. They have asked 

for a ste~1 stockyard of SAIL at Jodbpur. 

This has been examined. The demand study 

conducted by SAIL did not find openins 

of a stockyard economically viable. 

Production cost and selling price of 
controlled cloth, Janata Cloth 

and Handloom 

3573. SHRI SYED MAS UDAL 

HOSSAIN: Will the Minister of SUPPLY 

AND TEXTILES be pleased to state: 

(a) the production cost per metre of 

controlJed cloth and janata cloth in mills 

as weJI as in the handJoom; and 

(b) the sel1ing price per metre of con­

trolled and jantaa cloth? 

THE MINISTER OF STATE OF THE 

MINISTRY OF SUPPLY AND TEXTILES 

(SHRI CHANDRASHEKHAR SINGH): 

(a) Exact cost of production of Janata 

Cloth and Controlled cloth varies from 

State to State as well as from time to 

time as it depends upon cost of raw 

material and other inputs. The Janata 

cloth sorts differ from s ta te to state as 

well. . 

(b) The selling prices of Janata dhoties 

and sarees vary between Rs. 1.62 per sq. 
metre and 4.78 per sq. metre. The selling 

prices of controlled dhoties and sarecs 

varies between Rs. 2.12 per sq metr: and 

Rs. 4.99 per sq. metre. A statement 

showing the consumer prices per sq. metre 

of Janata Cloth and Controlled clot~ ~. 

(C) The decision to open a stockyard given below. 
is left to producers who decide on the 
course of action on commercial considera-
tiOQS and need, of tbe ~onsumers. 
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'Statemeat 

·St8'tement'Showing the NTC ControUed Cloth and Janata Clo1b CODsumer 
Price sq. metre. 

Item NTC Controlled Cloth HandloOlJls JaData ..cloth 
- ......... ---....---_ ....... -...-....... -----------------..--
Counts Price per sq. mt. Counts Price per Iq. mt. 

Rs. p. 

Grey Dhoti 20/26 2.12 

30/36 2.80 to 2.82 

JUeaclled 30{36 3.20 to 3.23 

Dhoti 

Saree (Coloured) 22/28 3.43 

30/36 3.05 to 4.48 

Saree (Printed) 38/42 4.99 

Earo-Yen Syndicated Loan 

3S7S. SHRI K. PRADHANI : Will the 
J.iiDtster of FINANCE be pleased to 
stale: 

(8) whether the Industrial Development 
aank -.of India ·has raised a Eor~· Yen 
.~ica.ted loan of 10 billion Yen (US $ 
40 millions) with the Japanese Mitsubishi 
Trust and Banking Corporation and the 
IftdUlttrial 'Bank of Japan as lead mana­.... ; 

(b) if so, the names of international 
banks and Indian banks participating in 
the syndication; 

(c) whether this lo~n ~as been. ear­
marked for some industrIes In tbe private 
-and public sectors; if so, the broad out­
iiaea 'horeof; and 

(d) whether any part of this Euro. Yen 
loan -will be made av!!iJable to any of tbe 
1JUblic or private sector industrjes in 
Orissa; if so, its particulars? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

Rs. P. 

20/20 1.62 to 1.93 

30/30 1.90 

34/40 2.'63 

40/40 2.60 to 2.7' 

20/20 2;93 

30/30 2.88 

40/40 2.69 to 3.84 

·46/40 3.49 ·to ·4.-78 

(b) --The Euro-Yen syndicated' Joan 
raised by lOBI in July. 1985 comprises two 
tranches 'At'and 'B' of Yen 5 bUHon ,ach. 
Tranche C A' is the conyentional Joan 'lead 
managed jointly by Mitsubishi Trult and 
Banking Corporation and the Industria] 
Bank of Japan Ltd. Tranche cB' ,is tbe 
taxspared Joan Jead managed by Mitsubishi 
Trust and Banking Corporation (Europe) 
S.A. The names of the international 
banks and Indian banks participating in 
the syndication of the two tranches of the 
Joan are given in the statement below. 

(c) and (d) This loan'it for ,eplcoisb­

men t of IDBI Yen resources for meetiol 

the commitments to borrowers and would 

be utilised on tbe ,basis ef ourrency Allo. 

cation made at the time of effecting pay­

:ments. As'such. tbe · ... n .baa not -~ been 

earmarked for any particnlar 'prr;jectl 
industry/State either in the private or the 

public sector. It would Dot, therefore, be 

possib1e to indicate, in advance, whether 

ny part of tbe Buro-¥cn lean will be 

made avaUable to any of tflc 'public or 
private sector project' iD Orilll. ' 
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StatemeDt 

Conventional Loan 
'A' Banks 

1. The Mitsubjshi Trust and 
Banking Corporation 
(900 million) 

2. The Industrial Bank of Japan Ltd. 
(900 miJ1ion) 

3 .. The Bank of Tokyo Ltd. 
(650 miJJion) 

4. State Bank of India 
(650 milJion) 

5. The Fuji Bank Ltd. 
(400 million) 

6. The Sumitomo Trust and Bankin, 
Co. Ltd. (400 million) 

7. The Yasuda Trust and Banking 
Co. Ltd. (400 million) 

8, Bank of India (250 million) 

9. The Tokai Bank Ltd. 
(250 million) 

10. The Toyo Trust and Banking 
Co. Ltd. (200 million) 

Financial position of Karoataka 

3576. SHRI NARSING RAO SURYA. 
VANSHI : Will the Minister of FINANCE 
be pleased 0 sta te : 

(a) whc:ther Union Government's deci-
5ion not to give effect to the Finance 
Commission awards from the year it was 
due to Karnataka had seriously affected 
the financial position of the State; and 

(b) if so, the comments for doing S~ '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POO]ARY) : (a) Karnataka's 
Plan for 1984-85 was finalised along with 
the Plans of other States after taking 
ioto account the non-plan commitments 
and without taking credit for any increased 
transfer of re~ources flom the Centre as a 
result of the final recommendations of the 
8tb Pinance Commission. Hence DOD. 

Tax Spared Loan 
'B' Banks 

1. Mitsubisbi Trust and Bankin, 
Corporation (Europe) S.A. 
(1100 million) 

2. Generale Bank SA/NV 
(900 million) 

3. Mitsui Trust Bank (Europe) S.A. 
(900 million) 

-i. Takugin International Bank 
(Europe) S.A. (900 million) 

5. Krediet Bank N. V. 
(500 million) 

i. Saitama Bank (Europe) S.A. 
(500 million) 

7. Credit Du Nord 
(200 millioD) 

implementation of the 8th Finane. 
Commission's recommendations in 1984.85 
should not have affected the financial 
position of the Sta teo 

(b) Does not arise. 

Demands of All-Parties Delegation 
of West Bengal Assembly 

3577. SHRI PIYUS TIRAKY: Will 
the Minister of FINANCE be pleased to 
state the reaction of Union Government 
on the demand of the Assembly Dele­
gation of aU parties of West Bengal to the 
proposals that (i) Industrial Reconstruc_ 
tion Bank of India should work in close 
collaboration with (he State Government; 
(ii) whether his Ministry has advised the 
banks to provide working capital in time 
to enable tbe sick units to increase pro-
duel ion for the revival; and (iii) the rea_ 
sons why the jute industr) in West Sonp) 
should not be nationalised? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y):(i) Industrial 
Reconstruction Bank of India (IRBI) is a 
statutory body set up by Government of 
India under IRBI Act, 1984 as the princi­
pal credi t u od recons tructiC'!' agency for 
industria I revival. IRBI considers grant of 
financial a~sistance to sick industrial units 
in the Country including those in the 
state of West' B(;ngal. Till the end of 
March, 1985, IRBI has sanctioned term 
loan as;:ist?nce of Rs. 194.58 crares to 
133 units in \-Vest Bengal constituting 56 

per cent of the total sanctions of IRBI and 
disbursed Rs. 160 51 creres t~ 121 units in 
West Bengal consti tl!ting 68 per cent of the 
total disbursements of IRBI. 

(ii) The banks provide need based 
working capital funds en a commercial 
basis, keeping in view the instructions 
issued by the RBI from time to time. 

(iii) As per the current policy of the 
Government in regard to dck indus trial 
units, only such of the industrial units, as 
are considered viable~ may be taken over 
under the Industries (Development & 
Regulation) Act, 1951 and may subsequen­
tly be na tionalised. This policy is appli­
cable to all sick industrial units including 
those in the jute industry_ 

Housing scheme for handloom wealers 

3578. SHRI G. M. BANATWALLA : 
Win the Minister of SUPPLY AND 

TEXTILES be pleased to state: 

(a) whether Government of Kerala 
have forwarded any Housing Scheme f(H 
handloom weavers to he implemented in 
the Seventh Five Year Plan; 

(b) if so, details of the scheme; 

(c) whether the scheme has been accep­
ted and if .not, the reasons therefor; and 

(d) if no decision has been taken, the 
time by which the decision is expected to 
be taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SBRI CHANDRASHEKHAR SlNGH): 
(a) Yes, Sir. 

(b) The Scheme envisages construction 
of 5000 houses for weavers having their 
own land, during a period of 5 years from 
1984·85 to 1988-89-1000 houses per year. 
The financial implications of the schel!;e 
per house are as under: 

(1) Loan from HUDCO 

(2) Contribution by the weaver 

(3) Grant from State Govt. 

(4) Grant from Centr,,1 Govt. 

Total 

Rs. 

9700 , 
1,300 

2 s000 

2,000 

15,000 

Construction of lOCO houses involves 
an expenditure of Rs. 150 lakes in a year 
or Rs. 750 lakhs over a period of 5 },ears 
for 5000 houses. 

(c) and (d) No, Sir, Government of 
India have carefuJIy co~sidered various 
a lterna tives and have decided [0 implement 
a Scheme entitled 'Workshed-cum.Housing 
for Handlo(Jnl Wea veTs'. The Scheme is 
eentra1Jy Sponsored with a proposed budge­
tary allocation of Rs. 950 lakhs during 
7th Plan, with a view to cover 35,000 

worksheds aGd 15,000 House~Cum-workshed. 

The State Governments have been address. 
ed letters requesting them to recommend 
model units and designs keeping in view 
the overall cost of the scheme, for consi­
deration of HUDCO. The Scheme envisages 
House and Workshed with a cost estimate 
of Rs. 6,000/- and Rs. 3,000/- for Rural 
and Rs. 12,000/- and Rs. 3,0001- for Urban 
House and Workshed respectively. 
HUD[~ 0 shall prliviJe a loan of Rs. 3,000/­
and Rs. 9,700 for RuraJ and Urban hous­
ing, to be matched wi th equal contribution 
of Rs. 1,500/- and Rs. 1,000/- each by 
centre and Stale for rural and Urban areas 
repectivel}. The spjJl over of Rs. 300/­
in case of UJ ban Housing shall be con­
tributed by the beneficiary. 

The Scheme also provides for construc­
tion of work-sheds to be attached to the 
newJy constructed house or to be attached 
to existing units jf space permits. 
Rs. 3,()()0/., which is the approved cost for 
constructions of wOlksbeds, will be in the 
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form of grant to be shared eq ually by 
Centre and State, 

All the State Governments have been 
addressed letters in .June < 8S In which they 
have been requested to prepare project/ 
schemes for Rural as well as Urban, 
House-cum Worksheds and Worksheds to 
be attached to existing dweJling units. 
Each Scheme should at least cover 50 units 
of Urban houses and 20 units of Rural 
Houses in a particular Town/Village. 
Special relaxation will, however, be given 
to projects for hiJJy and tribal areas, on 
merit. While selection venues, the State 
Government have been requested to 

emphasise on areas of handJoom concent. 
ration. 

The central contribution to the Scheme 
shall be in form grant-in·aid to the State 
Governments. 

Revised Workshed-cum-Housing Scheme 
from respccti ve Sta te Governments are 
awaited, 

Non-palment of claims by Oriental General 
Fire and Insurance Company 

3579. SHRI HAFIZ MOHO. SIODfQ : 
Will the Minister of FINANCE be pleas­
ed to State: 

(a) whether Oriental General Fire 
and Insurance Company are not paying 
promptly the claims even when these are 
ful1y investiga ted and accepted by the 
authorities; 

(b) if so, the number and details of 
the cases pending for payment; 

(C) whether some Members of Parlia­
ment have already brought these facts to 
the notice of his Ministry; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA .. 
RDHANA POOJARY): (a) and (b) It 
is the policy of the company to settle in­
surance claims as promptly as is possible. 
With that end in view, financial authority 
to settle such claims has been increased 
and necessary financial delegation confer­
red on the Branch/Divisional/Regional 
Officer. of the company. 

It is not true tha t paymen t of claims 
fulJy investigated and accepted is unduly 
delayed, However, cases do arise where 
certain forma lities, viz. furnishing of 
claim forms, police reports, fire brigade 
reports. ca~h memos, bills or subbrogation 
letters, etc., renlain to be completed and 
furnished to the company. Payments in 
such cases do get delayed till these require­
ments are complied with by the concern­
ed insurers. 

(c) and (d) Yes, Sir. Some ref.;:rcn;;es 
were received by the Government from the 
Hon 'ble Members of Pdrliament regarding 
delay in settlement of specIfic im>urance 
claims by the Oriental Insurance Company 
Limited and nec~ssary action was taken in 
respect of each case. 

Opening of Regional Offices by S.B.I. 

3580. PROF. NARAIN CHAND 
PARASHAR : ""ill th~ Minister of FINA­
NCE be pleased to sta te : 

(a) whether the State Bank of India 
has sanctioned and open~d its regional 
offices for 30 to 40 bank branches was to 
ensure better con trol and supervision on 
op~rations of the banks in the field; 

(b) if so, whether there are any 
'norms' in this regard for other nationali· 
sed banks as well; 

(c) if so, the number of branches for 
which a regional office is opened in the case 
of (i) Punjab National Bank, (ii) United 
Conlmercial Bank; (iii) Central Bank of 
India; and 

(d) the number of Regional and zonal 
offices for the SBI and the three other 
banks referred to above as on 30th June, 
1985 and names thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY) : (a) and \b) Re-

gional Offices are set up by the Banks keep­
ing in view the level of business, area of 
operations and the number of branches in 
the command area. The organisational 
pattern of banks at regional level varies on 
account of historical reasons, control 
requirements of individual tanks and their 
delesation of powers structure. 
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Normally, a Zone in a na tionalised 
bank or a Chief Regional Managers' 
Office in the State Bank of India, controls 
IS0-200 branches. At the Regional levels, 
the Dumber of branches controlled in diffe­
rent banks broadly varies between 40 to 
70 .. 

Bank 

State Bank of India 

Punjab National Bank 

United Commerc:al Bank 

Central Bank of India 

No. of Zonal 
Offices/LHOs 

13 (LifO) 

11 (ZO) 

12 (20) 

12 (ZO) 

Names of the Zonal Offices/Regional 
Offices indicated above are being ascertain­
ed and would be, to the extent available, 
laid on the Table of the House. 

Lol. of man-days in public sector Under­
takin&8 

35&1. SHRI BHOLA NATH SEN: 
Will the Minister of FINANCE be pleased 
to Stat. : 

(a) the total Dumber of man-days lost 
and tbe resultant loss in production in the 
public sector production enterprises durin& 
tb. last three years; 

(b) the major reasons for the man" 
•• ys Jost; and 

(c) the steps taken/proposed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI JANAR­
DHANA POOJAR Y): (a) During the 
year 19)1-82, 74 public sector undertakings 
reponed loss of 43, 14, 770 man-days with 
a resultant production loss of Rs. 5,45,86 
Jakhs. During the year 1982-83, 76 public 
• ector undertakings reported loss of 36, 11. 
837 man -days with a resultant production 
loss of Rs. 8,46,06 lakhs and during the 
year 1983·84 80 public sector undertakiD&s 
r.ported los; of 50, 37. 389 man days with 
a resultant production loss of Rs. 8,59,51 
llths. 

(C) and (d) The available information 
regarding the particulars of the Regional 
Offices of State Bank of India, Punjab 
National Bank, United Commercial Bank 
and Central Bank of India and the average 
number of branches covered by each of 
the Regional Offices, as reported by the 
RBI is given below :-

No. of Rcaional 
Offices 

47 

39 

40 

66 

Average No. of 
branches cover. 
ed by each Re­
gina) Office 

ISO 

57 

38 

34 

(b) The major reasons for the maD. 
days loss were: industrial unrest, non­
availability of essential raw materials and 
interruptions on account of power short­
ages. 

(C) Amongst the various steps takenl 
proposed are : 

(1) Introduction and improvement of 
incentive bonus schemes. 

(2) Quick settlement of wage disputes 
to improve industrial relations. 

(3) Periodical review of performance 
by the administrative miniatries/ 
departments through Quarterly 
Performance Review Meetings in 
respect of individual enterprises 
with a view to take remedial 
action where necessary. 

(4) Sanction of additional investment 
in balancing facilities. 

(5) Provision of captive power pJants 
wherever required • 

Raids iD Maharashtrl 

3582. SHRI R.M. BHOYE : Will the 
Minister of FINANCE be pleased to 
Statl: 
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<a> whether some raids have been con­
ducted by the Income Ta~, Customs and 
Bltcise authorities during the last one year 
in Maharashtra, particularly in Bombay; 

(b) if so, the net result in terms of 
recovery or confiscation of contraband goods 
and the nurrJber of persons arrested; and 

(c) the number of persons prosecuted 
and released by the Court and the Deten­
tion Advisory Boards during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
ROHANA POOJARY): (a) and (b) Yes, 
Sir. A Statement showing number of raid's 
iearchel conducted by Income Tax, 
Customs and Excise authorities during last 
one year (1.4.84 to 31.3.85) in Maharashtra, 

particularly in Bombay and value of assett 
seized under Income tax-Act, value of 
contraband goods seized under Customs 
Act and amount of Central Excise duty 
sought to be evaded under Central Excise 
Act is given below. The net result in 
terms of recovery of Income Tax or confi­
scation of g00ds or recovery of Central 
Excise duty under respective laws will be 
known only after the cases are adjudicat­
ed by proper authorities. Under the Cus­
toms Act, 1962, 874 persons were arrested 
in connection with smuggling activities in 
Mahara~htra during 1984-85. 

(c) 576 persons were prosecuted durin& 
1984·85 in connection with smugglina 
activi ties. ) 04 persons were released from 
detention by Courts and Advisory Boards 
during the above period. 

Statement 

Raids/searches conducted by Income Tax Cu to de) E . . . 
b 

. ' s ms an entra XCIse authorItIes in 
Maharas tra during the last one year (I.4.84 to 31.3.85) 

1. Income Tax 

2. (i) Customs 

(Appraising Cases) 

(ii) Customs (Smuggling 

Cases) 

Central Excise 
.. -. --.~---.. ~.--

Number of 
Raidsj 
Searches 

1357 

212 

2390 

217* 

Estimated Value of 
A sse tsl Con tra band 

goods seized/Central 
Excise duty sought· 

to be evaded 
(Rs. in lakhs) 

901.07 

44 

427.26 (provisional) 

185.19 

*These figures pertain to number of raids/searches conduct d b C 11 ,ey 0 ectora tes or 
Central Excise in Maharashtra and do not include the figures of raids/searches con-

ducted by Directorate of Anti-Evasion (Centra) Excise). 

Import of edible oil 

3583. SHRI MOIIANBHAI PATEL: 
Will the Minister o(COMMERCE be pleas­
Itl to state : 

<8> the quantity of edible oil imported 
durinl tho year 1984-85 and the quantity 
likely to be imported durin8 the year 1985. 

"; 

(b) whether any agreement bas been 
signed, if so, the details of the oils likely 
to be imported; their quantity item-wise; 

(c) the quantity of coconut oil and 
copra imported every year; 

(d) whether growers of coconut in 
Kerala have approached Government to 
put a ban on the import of coconut oil 
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and copra in near future to save the grow­
ers of that State; and 

(e) jf so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) and {b) During the oil 
Year 1984·85 (November, 84 to October, 
85) a quantity of 8.91 lakhs tonnes valued 
at Rs. 738 crores has been iUlported till 
June, 1985. The quanti ty of oi Is to be 
imported is decided by the Government 
from time to time depending upon factors 
like indigenous production, demand for 
ediblie oil. pirces in the National and 
International Market, availability of fore­
ign exchange etc. It is, therefore, too early 
to make a forecast of the quantity of edible 
oils which will be imported during oi I year 
1985-86. 

(c) During the 011 Year 1983-84 
(November'83 to October~84), a quantity of 
9044 M.T. of RBD coconut oil was import­
ed to relieve the pressure on prices. 
Government has not made any import of 
copra. 

(d) Some representations have been 
received 'for putting a ban on imports of 
coconut oil and copra. 

(e) It is the policy to effect such im­
ports only to protect the interests of 
arowers as well as consumers by way of 
importing only the bare minimum quanti­
ties to bridge the gap between demand and 
supply and their release is made at price 
levels reasonable to the consumers and yet 
remunerative to the growers. 

Safety measures to prevent rock bursts in 
mines 

3584. SllRI K.S. RAO: Will the 
Minister of STEEL, MINES AND COAL 
be plea,ed to sta te : 

(a) the safety measures taken at pre. 
sent in the mines to prevent possible rock. 
bursts; 

(b) whether all the mines in tae 
Country are pro\-jded with micro-seismic 
equipment for making miners a1ert well in 
idvauce of the possibility of rock-burst; 

(c) if not, whether such devices are 
proposed to be installed in the mi nes which 
are situated in seismicaHy active zones; 
and 

(d) if so, the details in this regard 
and when such devices are likely to be 
installed? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d) Tbe information is being collec­
ted a nct will be 1a id on t he Table of the 
House. 

Direct recruitment of Members of Assoeiate 

Chartered Act:ountancy as Income Tax 

Officers 

3585. SHRI G.L. DOGRA : Will the 
Minister of FINANCE be pleased to 
sta te : 

(a) Whether there is any provision 
for direct recruitment of the Members of 
Associate Chartered Accountancy as 
Income Tax Officers i 0 the Income Tax 
Department in the couo try: 

(b) if so, whether these provisions are 
being implemented: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JAN A­
RDHANA POOJARY) : (a) No, Sir. 

(b) and (c) Does not arise. 

Enemy property claims 

3586. SHRI PRIYA RANJAN DAS 
MUNSJ: Will the Minister of COMMERCE 

be pleased to state : 

(a) the number of app_licat~ons. f~r 
enemy property ciaim filed wlth hiS MiniS· 
try upto 31st March, 1985; 

(b) tbe number of applications dispos· 
ed of by ex-gratia payment and full pay" 
ment respectively: 
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(c) the number of applications pen· 
ding with his Ministry for disposal; 

and 

(d) the particulars of highes t claimants 
and the payment made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P,A. 
SANGMA) : (a) to (c) The last date for 
filing the c1aims with the Custodian of 
Enemy Property, Bombay was 31st Ju1y. 
1977. 57, 493 claims were registered with 
the Custodian. Out of the above claims, 
18,082 claims have disposed of and Rs. 
~9 31 crores have been disbursed in settl­
ing the cIa ims. ] 4,752 claim a pplicatiofl!3 
are pending for settlement. 24~659 cases 
have been treated as closed as the claiment 
have not furnished complete documentary 
evidence in support of their claims. In 
no case 100% paymen t has been made. 

(d) The highest cJaimant Mis Patra­
kola Tea Co. has been p.gjd Rs. 1,3~,95, 

193/.so far. 

[Translation} 

Assistance by various banks in Ghazipur 
under self employment scheme 

3587. SHRI ZAINUL BASHER: WiJI 
the Minister of FINANCE be pleased to 
sta te : 

(a) the number of cases as on 31 
March, 1985 forwarded by the District 
Industry Centr~, Ghazipur, to the branches 
of State Bank of India, Union Bank of 
India, Punjab National Bank and 
Allahabad Bank branch-wise in this district 
for providing assistance under self-emp]oy­
ment scheme; 

(b) the numbes of persons given such 
assistance and the cases in which assistance 
was not given by 31 March, 1985; and 

(c) the time by which assistance will 
be provided in all the cases 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
persumably the Hon 'hIe Member is referr­
ina to the Scheme for providing Self­
employment to tbe Educated Unemployed 

youth. The present data reporting system 
of the banks does not generate data in the 
manner asked for. However, as per the 
information received from the State 
Government, the banks had sanctioned all 
the 678 cases recommended by the District 
Industry Cen fre 's Task Force to the banks 
in tbe year 1983.84. For the year 1984.85 
out of 1113 applications recommended by 
Ole Task Force to the banks, the banks 
have sanctioned 675 cases. The banks 
have b~en instruct~d to quickly disburse 
loans in the cases already sanctioned. 

[English} 

Change in excise clearance procedure for 

lyres, man-made fibres and yaros 

3588. SHRI BIMAL KANTI GHOSH: 
Will the Minister of FINANCE be pleased 
to stale; 

(a) whether Government have recently 
chaDg~d the excise cltarence procedures 
for tyres, man-made fibres and yarns; 

(b) if so, the detaiJs thereof and tb. 
rea~ons thelefor; and 

(c) the steps taken/proposed to ensure 
proper physical veutlcatlon of the stocks 
movIng out of factories and to prevent any 
scope tor malpracllces or eXCIse evasion by 
the manufacturers? 

THE I\1INISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The Government have recently withdrawn 
the seif-removal procedure and introduced 
physical control in tbe case of tyres 
(except those manufactured in units having 
capitail investment. not more than Rs. 20 
lakhs on plant and macbinery) and man. 
made fibres and filament yarns (other than 
ceI1ulosic spun yarn). These good. are 
chargeable to high rates of duty of 
excise. 

(C) Under physical control, the goodl 
are assessed to duty prior to their removal, 
which can be effected onJy after the 
countersigning of the gate pass by a Centra) 
Excise Officer. Further, preventive chec.k~ 
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on production and clearance of the excise .. 
able goods have been intensified. 

Smugglers arrested under COFEPOSA 

3589. SHRI PRAKASH CHANDRA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of smugglers arrested 
by Government State-wise during January, 
1984 to June, 1985: 

(b) the number of these detained under 
COFEPOSA; and 

(c) the value of the property seized 
from their possession or at their instance? 

The value of the property seized from 

their possession or at their instance '1 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Statis-
tics relating to the number of 
persons arrested State-wise, are not 
maintained. However, the number of 
persons arrested in connection with 
smuggling activities during the years 1984 

and 1985 (up to June), various Conecto­
rate-wise is given in tbe statemeDt below. 

(b) The number of persona detained 
under the COFEPOSA Act, 1947 during 
the year 1984 and 1985 (upto June) is givln 
below:-

Year Number of persons detained 

--- ----------------
1984 

1985 
(upto 29.6.85) 

719 

«0 

(c) The tota I value of contraband goods 
seized throughout the country during tb. 
year 1984 and 1985 (upto June) is liven 
heJow:-

Year 

1984 

1985 
(upto June) 

Value of goods seized. 

(Rs. in crores) 

101.09 

8S.'6 (provisional) 

Statement 
---------- -- _-

SI. No. 

1 

Name of the Collectorate/ 

Customs House 

Ahmedabad 

2. CoUeetor of Customs! 

3. 

4. 

5. 

6. 

7. 

I. 

Collector of Customs (Preventive) 

Bombay 

Bangalore 

Pune 

Collector of Customs! 

Co11ector of Central Excise, 

Cochin. 

Rajkot 

Collector of Customs! 

Collector of Customs (Preventive) 

Calcutta. 

Collector of Customs/ 

Col1ector of Centra) Excise, 

Madras. 

N umber of persons acres ted 

1984 1985(upto June) 

130 

780 

11 

72 

5 

3 

252 

216 

146 

438 

14 

2 

26 

219 

145 
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9. Madurai 

10. Hyderabad 
" 

11. Guntur 

12. Bhubaneshwar 

13. Trichy 

14. Collector of Central Excise! . 

Collector of Customs (Preventive) 

Patna. 

15. Shillong , 

16. Chandjjarb 

17. Jaipur 

18. Delhi 

19. Kanpur 

20. Indor. 

(Figures for 1985 are provisional) 

Amount involved in import of rubber 

3590. SHRI CHINTAMANI JENA: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) the quantity of rubber imported 
during the last three years, year-wise! 

(b) the rate at which it is being im .. 
ported and through which agency and fa te 
at which it is being dlstributed to the 
users; 

(c) the amount annually involved in 
re&ard to import of rubber; and 

(d) the steps being taken to produce 
more rubber in the country to avoid import 
and save crores of rupees as foreign 
exchange ? 

THE MINISTER OF STATE iN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) The quantity of rubber 
i 8lported during tbe last three years is as 
follows: 

Year 

1982-83 

1983-84 

1984-85 

132 67 

24 4 

13 19 

1 III 

149 92 

133 124 

9 10 

25 9 

27 9 

284 111 

4 3 

S 4 

2345 1443 

Quantity (Metric Tonnes) 

31,659 

32,175 

32,408 

(b) Imports are made by STC at 
prevailing international market prices. The 
curren t Ex-go-down price of imported 
rubber (RSS-I11 Grade) at Madras payable 
by tbe users is Rs. 16, 500.00 per metric 
tonne and Rs. 16,000.00 p.m.t. for SMR .. 20 
Grade. 

(c) The elF cost of imports during 
the last 3 years was as follows :-

Year 

1982-83 

1983·84 

1984-85 

CIF cost in Rs. laths 

2480 
3566 

3529 

(d) The Rubber Board is providiJlI 
subsidies, (xltDsioD advi60ry support, rain .. 
8uardiDg materials, biBb )ieldiIB plantillS 
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materials et~. for growers aDd is also 
undertak ing research on various aspects of 
rubber cultivation, with a view to increas­
ing rubber production in the country. 

Retrenchment of workers as a result of con­

dition of IDBI and UBI in granting loaDs 
to MIs. Niranjan MiH, Surat 

3591. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 

state: 

(a) whether the Industrial Deve)op­
ment Bank of India (lOBI) and Union 
Bank of India (UBI) of Ahmedabad and 
Surat respectively, were approached for 
credit and financial assistance by the mana­
gement of MIs. Niranjan Mills, Surat; 

(b) jf so, whether lOBI and UBI sti­
pulated that credit can be given only on 
condition that the Company reduces the 
labour force; 

(c) whether the management accor­
dingly notifi~d that 317 permanent work­
men were to f.~e retrenched; and 

(d) the credit policy guidelines in 
soch cases of insti!u(ioDS like lOBI and 
UBI? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA. 
RDHA~A POOJARY) ~ (a) lOBI and 
UBI have sanctioned assistance to MIs. 
Niranjan 1vfills, Sura t as a part of rehabi. 
litation packag~. 

(b) and (c) I '>BJ hac. reported th:. t 

the rehabilitation programme submitted 
by the company, ir.tr:r alia, envisaged the 
discontinuAtion of a 5,t'gment of the opera­
tions of the company which had been 
found uneconomic. Cons(quentJy, it was 
proposed to retrench 400 workers on pay­
ment of gratuity and full retrenchment 
compen~ation. The Company hal) repor­
tedly initiated action for reducing the work 
force accordingly. 

(d) NormaHy, in ca~es where partial 
closure is considered necessary for ensur­

. jog Joog term viability of a unit. the reha. 
bilitation package may provide for retrench-

ment of the surplus labour and payment of 
retrenchment compensation and other out­
standing dues to the workeJI. Tbe process 
is reported to have been followed in tbe 
case of MIs. Niranjan Mills also. 

Larger share of market borrowings to A.P. 

3592. SHRI S.M. BHATTAM : Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether the Chief Minister of 
Andhra Pradesh has pleaded recently with 
the Union Government that large share of 
market borrowings for the States be given: 

(b) jf so, the details th(J(o f; and 

(c) the reaction of the Union Govern­
men t there to ? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The Chief Minister, Andhra Pradesh had 
requested for an increase in tbe Sta tes' 
share of market borrowings. 

(c) The market borrowings of the 
States have been increased by 20% in the 
current year over Jast year's level, 

[Trans/at ion] 

Recommendations of the study group cn 
iron and steel industry re: modernisation 

of steel plaDts 

3593. SHRI C. JANGA REDDY: Will 
the !\fjni~ter of (';TEEL, MINES AND 
COAL t~ pleased LL· ~tate : 

(a) whe {her it is a fact tha t the study 
group on iron and steel industry has 
expressed the vi~w that the steel pJants in 
the cOllotry ale opera ting on 25 years old 
technique as a result of which they are 
neither able to achieve production targets 
nor able to meet the changing demands of 
the market ; 

(b) if so, the details of tbe recom­
me"dations nlade and the conclusions 
reached by this study group, the reaction 
of Government thereto and the action 
beiDa taken OD tbem; and 
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(C) the expenditure likely to be in .. 
curred on each plant, separately ? 

THB MINISTER OF STATB IN THE 
DEPARTMBNT i, OF STEEL (SHRI K. 
NATWAR SINGH) : (a) Presumably tbe 
Honourable Member is referring to the 
Working Group on Jron and Steel set up 
by the PJanning Commission for the 5 
years period 1985-90. "The Workina Group 
Report has said that since the commission. 
ina of the integrated steel plants in the 
19505 considerable time has eJapsed during 
which period raw material characteristIcs 
have changed, technololY has become 
obsolete and the plant and equipment bas 
aied. 

(b) and (c) Study Group has suggested 
nl0dernisation/refurbishing of the steel 
plants to attain the rated capacity pro­
duction in the most cost effective manner, 
taking into account the deteriorating 
qLlaJi(y of fa w materials, conservation of 
energy and improvement in the quali ty of 
products. While formulating the mod-;!r­
nisation schemes for various plants, 
wherever feasible,upgrada tion of technology 
has been taken into consideration. 
Modernisa lion plans for Durgapur, 
Rourkela and lISCO steel plants have been 
drawn UP. Investment decisions wi II be 
taken thereon when the 7th PJan outlay 
on the steel sector are finalis.!d. 

[Enzlish] 

Problems of exporters in chemical sector 

359+. SHRI SRIBALLAV PANI-
GRAPHl Will the Minister of 
COMMERCE b~ pleased 10 stale: 

<a) whether Government have set up a 
staodina Committee to look into the pro­
blems faced by exporters in the chemicals 
sector so as to remove the constraints in 
the way of increased export e·ffort ; 

(b) if so, the details reaarding the main 
di'fIiculties being experienced by the ex­
porters; and 

(C) the details regarding tbe perfor­
mance of the chemical sector whi Ie 
t:'omp'tiDI in t<he international market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A< SANGMA) : (a) Yes, Sir. 

(b) The main difficulties being el- . 
peri;:nced by exporters relate to shortage 
of power, high cost of raw materials, out-. 
moded technology, inadequate level of 
expenditure on R&D by chemical 
il1JU!)try. 

(c) Although the chemical lector is a 
non-traditional ar~a of exports, it has 
made rapid strides in the recent past. 
EstimateG export p~rformalJce of chemicals 
and allied products during the last three 
years is indicated below: 

Year 

1982·83 

1983-84 

1984·85 

(Value in crores (Rs.) 
FOB value of 

exports 

603.17 

698.74 

794.47 

----------- ---------_ -----
HandJoom yarn bank at Howrah 

3595. SHRI PRIY A RANJAN DAS 
MUNSI : W,lI the Minister of SUPPLY 
AND TEXTILES be pleased to state 
wbether the Union Govelnm~nt will lake 
initiative for a Handloom Yarn Bank at 
H owrah to facih ta te the weavers of 
Bengal ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
The National Handloom Development 
Corporation is holding consultation witn 
the Officers of the Governmen t of West 
Bengal for Inaldng arrangements for supply 
of yarn to hand loom agencies of tbo 
State. 

Implementation of Tribunal Awards 

by B.C.C.JJ. 

3596. SHRI BASUDEB ACHARIA : 
Will the Minister of STBEL, MINES AND 
COAL be pleased to sta te : 

(8) the Dumber of tribunal awards 
implemented by the Bharat eokiDJ CO(£J 
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Ltd. in the last three years with year .. wise (a) the amount of earnings through 
break-up giving the names and dates of the levy of import duty on foreign vessels 
awards and tbe uhions involved; and imported by India through the Metal Scrap 

. Trading Corporation during the last two 
(b) the awards which remained years; 

unimplemented and the steps taken thereon, 
details thereor ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b) The information is being 
collected and will be laid on the Table of 
the House. 

[Translation] 

Subsidiary to weafer societies in Bihar 

3597. SHRI ABDUL HANNAN 
ANSARI: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether weavers societies in Bihar 
bad allowed rebate on their products in 
1971 as per the policy of Union Govern­
ment but the amount of the subsidy to 
cover this rebate is still due from Govern. 
ment and on the other hand the Joans 
.anctioned to those societies by the banks 
and federations have not been reJeased by 
them because of non-payment of subsidy 
money by Gov:rnment and the societies 
are now not in a position to plovide work 
to their members; and 

(b) if so, the time by which the above 
amount will be paid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH) ! 

(a) During 1971 as per the then pI eva lent 
R.ebate scheme, the weavers societies were 
allowed to offer rebate on sales of hand­
loom cloth. No claim from the Bihar 
60vcrtament for Rebate payments pertain­
iDe to this period is pending wi th the 
Central Government. 

{b} Does not arise. 

[EnZlish] 

Earnings through levy of inrpMt duty on 
foreign yesse', Imported 

3598. SHRI M. RAMACHANDRAN: 
Will the Minister of FINANCE be pleased 
to .tate : 

(b) whether Government propose to 
consider to lower the rate of duty in view 
of the recent loss experienced by the ship 
breaking companies which have had to pay 
unnecessarily high prices for their procu­
rement; and 

(c) whether Government propose to 
take steps to extend all possible aid inclu. 
ditlg reduction of duty to step up the deve­
lopment of shi p breaking uni lS in In fia 
especially since their COHnter parts in 
Taiwan, S. Korea, Spain, Pakistan, China 
and BangJadesh are said to be flourishing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA. 
ROHANA POOJARY): (a) Tne infor­
mation is being collected and will be 
placed on the Table of the House. 

(b) No such proposal is under consi­
deration of the Government at present. 

(c) The Ship-breakjng units are beini 
hel ped by the Government by suppJyina 
their input material, namely, old ships for 
breaking, to the extent considered neces~· 
ary for import having regard to the overall 
demand for, and supply of, steel re rolled 
items in the country. Apart from this, 
financial assistance is also being provjded 
by Ferrous Scrap Commi t tee for purchase 
of necessary equipment by shipbreakers 
and by Meta) Scrap Trade Corporation 
Limited by giving bill discounting facili· 
ties. 

Delay in commeDcement of construction 

work of LIC bunding at Vijayawada 

3599. SHRI V. SOBHANADREEs.. 
W ARA RAO: WiH tbe Minister of 
FJNANCE be pleased to state: 

(a) whether the office situated in the 
L.I.C. buiJding located in Besant Road, 
Vijayawada was shifted to a :ented accom .. 
modation at the rate of Rs. 10,000 per 
month in Arundel Municipa I complex witb 
a \tjew t.O enable to take up construction 
of nine .toreyed buHdini; 
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(b) if so. the reasons for the inordi­
nate delay in commencement 01 con5truc· 
tion work at Vijayawada where 25 to 30 
crores of rupees business of insurance is 
made every year; and i, 

(c) the date by which the work is 
likely to commence 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) Yes, Sir. 
The Branch Office of the LIC loca ted in 
the building at Besant Road, VJjayawada, 
was shifted to Arundel Municipal Complex 
accommodation at a monthly rent of Rs. 
9760. 

(b) and (c) The LIC have a proposaJ 
to re-develop the property at Besant Road 
after demolition of the existing bui Id lng. 
However, vacant possession is yet to be 
obtained of some parts of fhe building. 
Action to aet premises vacated has b.!en 
taken. After vacant possession of alJ the 
parIs of the building is obtained d~molj .. 
tion work will be undertaken. T.!ndcrs. 
have been invited meanwhile fur demoii­
tion work of the structure. 

Ne2otiation for foreian loans by Slate 

Government Enterprises 

3600 SHRI SURESH KURUP: \~1111 
tbe Minister of FINANCE be pleased to 

state 

(a) whether the public enterprises of 
State Government can negotiate foreign 
loans without permission from the Union 
Governme nt; 

(b) whether in 1984-85 Kerala State 
Electricity Board has successfuJJy negotiated 
Rs. 500 crores loan from tbe GovernnleJlt 
of Canada or any financial institution in 
c.nada; 

(c) whether the loan was negotiated 
after obtaining prior sanction from Gov~rn .. 
meDt; and 

(d) if Dot. the action Government pro .. 
pose to take in this regard? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI lANA· 
IDHANA POOJARY): <a> No, Sir. 
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(b) No, Sir. 

(c) and (d) Do not arise. 

Discovery of precious stones in Bolangir 

and KaJabundi <iistrirts of Orissa 

3601. SHRIMATf JAYANTI PAT .. 
NAIK: WdJ the ~llnister of STEEL 
MINES AND COAL Le ph~ased to state: 

(a) whe(h~r Govermnent have found 
the d('posl (S of sonle precIous stones in 
Bolangil and 1< alahandl dlslr icts in Ori:)sa; 
and 

(b) .f so, the detaiis of the survey 
reports su J IHUed by th.; (j~OIOgiCdl Sl.Kvey 
of IndIa tiLd S{;ire lYllolHg Deplrtmenl in 
this rcg1 r d '! 

THE ;vllNlS fER OF STEEL, MINES 
AND COAL (SdH.l VAjAN r SATaE) ; 
(a) and (0) y\:!~. Sir. As d r~sult of sur­
Vt:;y~ carned vut by G...:ological Survey of 
India and ~ta le .. vllDloJg D~pa[(men[ of 
Orissa, only ~nlaJl pockels and sporadIc 
occurrenc,~s of Sapphd e, Garnet and Aqua­
man He have Deen f..:· ported trom KarJakot, 
Badlamura, Ldnjl aHd SmapaJi areas in 
KalaiLdlLi Jhil'ICi anJ acquamarine f(om 
Hi rmahar.Jjpuf, PdtDdgarh ~dllgamra areas 
in Bolangil di"irjl.:t. G..lfIle. <IS also found 
near Talpadar cii~d Damjhor in Kalanandl 
district and beryJ around Gocbbapara, 
Antarla and ManOlp.tda. 

Purchase of cotton in Andhra Pradesh 
lJy Cotton Corporalion of India 

3602. SHRI C. SAMBU : Will the 
Minister of SUPPL Y AND TEXTILES be 
pleased to state: 

(a) whether Government are aware 
that near:y one Iakh baies of cotton are 
Jying wi th the farmers of Guotur and Pra. 
kasam Districts of Andhra Pradesh and 
the Cotton Corpora tion of India ;s not 
buying cotton even at the minimum 
price; 

(b) if so, the remedial measures take~ 
by Gl)Vernment to purchase huge stocks of 
cotton produced by the small farmers of 
Guntur and Prakasan Districts. 
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(c) whether the export quota of cotton 
allotted to Andhra Pradesh will be increa. 
sed to 50,000 bales this year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH); 
<a> to (d) It has been reported that the 
farmers of Guntur and Prakasam districts 
in Andhra Pradesh were facing difficulty 
in disposing of their cotton. The Cotton 
Corporation in close coordination with the 
State Governm~nt has already arranged 
purcbase of kapas arriving at the regulated 
market yards at support prices subject to 
suitable deductions on account of poor 
quality. The Corpora tion has assured the 
farmers (If its presence in the regulated 
markets throughout the se:ison. The 
Andhra Pradesh State C'Joperative 1\1arket­
ine F:deration has already been released 
an export quota of 10,000 bales. The 
Cotton Corporation of India has also been 
purchasing cotton fron1 Andhra Pradesh 
for export. 

Di.lent on the question of black money 

3604. SHRI CHINTA MOHAN: \Vilt 
the Minister of FINANCE be pleased to 
state: 

(a) wh~ ther there has been serious 
dissent on the question of black money in 
the coun try; 

(b) if SOt d~tails of d;ff.;rences in the 
estimate of black money by various agen­
cies; 

(c) whether Government have any new 
Bond Scheme for uneartning black 
money; 

(d) whether the earJi~r Bond Scheme 
for black money has been a success; 
and 

(e) if 60, whether Government are 
tonsidcring renewinl the same and if so. 
in what form 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
aDHANA POOIARY) : (a) and (b) The 

National Institute of Public Finance and 
Policy was entrusted with the study of the 
estimate and the extent of black money in 
the country. No other agency has been 
entrusted with the study. NIPFP in its re· 
port "Aspects of Brack Economy in 
India" have estimated tbe bJack inconle 
generation in ] 983-84 at 18 to 21 % of the 
Gross Domestic Products at 31,584 to 
36,786 (rup.!cs in crores). 

(c) No, Sir. 

(d) Rs. 964.45 crores worth Bearer 
Bonds were sold. 

(e) No, Sir. 

Taking f~ssession of properties of smugg­
Jers and foreign exchanges manipujator. 

3605. SHRJ K. RAMAMURTHY : 
\Vill the Minister or FINANCE be pleased 
to state: 

(a) the rt:aS\JDS for laking physical 
pos~CSSiOil of th~ prop~rtks of smuigl~rs 
and foreign exchan~es manlpuialors only 
in about 66 cases involVIng properties 
vaJu~d at aOOUL R'i. 31 21 laKhs as on 30th 
Novemb..:r, lS84, wbile lbe competent 
au~hori ties had upto 30th November 1984 , 
issued notices und~r SectJon 6 of the Smuj-
glers and Furdgn Exchange ManipuJa lors 
(Forfeiture of Propt:ny) Act, 1976 JD about 
2449 cases involvIng propertIes valued at 
about Rs. 39.47 crores; and 

(b) when Government propose to 
complete tbls process and the number of 
cases pending as On date? 

THE A1INISTER OF STATE IN THE 
MlNiSTRY OF FJNANCE (SHRJ JANA­
RDHANA POOJAR Y): (a) Physical 
possession of a property under the Smua. 
glers and Forejgn Exchange Manipulators 
(Forfeiture of I'ropeny) Act, 1976 cannot 
be taken over mereJy by issuance of a 
notice under Section 6. Proceedings for 
taking over physical possession of a pro­
perty can be. started only in a case in which 
an order for forfei ture has been made 
a fter considering the explana lion given by 
the persons a ffected and after aUowinl 
him a reasonable opportunity of hearlDaf 
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A variety of enquiries and investigations 
have to be made before an order of for­
feiture can be made. i, Physical possession 
of properties cannot be taken over in 
cases in which proceedings have been dt OPe 

pede In certain circumstances, the person 
affected has to be given an option to pay, 
in Heu of forfeiture, a fjne. The proceed­
ings in a large number of cases are hdd up 
on account of stays granted by the Courts. 
In these cases also, physical possessjon of 
properties cannot be taken over. 

(b) Initiation of rfocecdiogs under 
the Smugglers and ForeIgn E"change Mani­
pula tors (Forfei ture of Property) Act. 1976 
is a continuous process. Proceedings in a 
case can be completed only afler an order 
has beeD made and has become final. 851 
cases were pending for disposa 1 wi th the 
Competent Authorities as on the 30th June, 
1985, including 408 cases in which procee­
dings are held up on account of sta}s gran­
ted by the Courts. 

Insurance daims mnde by companies during 
riots in Delhi 

3606. SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be pJeas­
ed to state : 

(1) 

(2) 

(3) 

(4) 

(5) 

(6) 

('-) 

(8) 

(9) 

(10) 

(11) 

(12) 

(13) 

(14) 

Name of the Insured 

Triveni Plastics 

Kanwar S.M. 

C. S. R. Rose Breeders (f nd ia) 

Rajkarr.ai Engi[Jeering 

Bawa Glue l\1fg. COJnpany 

Delhi Colours (Pvt ) Ltd. 

Alma Steel Pvt. Ltd. 

Pure Drinks (New Delhi) Ltd. 

Mohan Machines Ltd. 

Mis. H.R. Products Pvt. Ltd. 

Punjab Stainless Steel Ind. 

Invention Exports Pvt. Ltd. 

MIs. Cyc)<!ps 

Mis. Skipper Properties 

(a) the number of companies which 

have made insurance claims exceediDI Rs. 

10 lakhs for damages during the November, 

1984 riots in Delhi; and 

(b) the number of companies which 

have been paid full or part of the Insu­

rance claims indicating the names and the 

moneys disbursed 1 

THE Ivf!NISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI JANA­

RDHANA POOJARY) : (a) The number 

of companies who have made insuranc. 

claims exceeding Rs. 10 lakhs for darnaaes 

during November, 1984 riots in Delhi is 

45. 

(b) The number of such companies 

who have been paid fuB or part or the 

insurance claims so far, is 42. The names 

of such companies and the amounts paid 

to them are as under :-

Amount paid 

(in 1akhs of rupees) 

1061 

15.30 

15.92 

10.37 

10.71 

26.57 

21.00 

46.65 

13495 

5425 

12.59 

16.15 

10.93 

32.78 
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1 2 3 

(15) 1tfjs. Scooters International 20.43 

(16) Mis. Sigma Industries 13.41 

(17) MIs. Surjan Singh Mehtab Singh 13.24 

(18) Mis. Sawhney Exports House 44.70 

(19) Sawhney B"others 42.67 

(20) Katasia Food Industries Pvt. Ltd. 20.2S 

(21) Delhi, U.p .• rvl.P. Transport Co. 

(22) Capricorn One 

(23) Singh Traders 

(24) Leading Engg. Works 

(25) Singh Export Corporation 

(26) Ram Chandra Krishna Chandra 

(27) Oberoi & Company 

(28) Mohindra & Mohindra Sons 

(29) Nanak Dairy Plan t 

(30) Budh 1 Textiles 

(31) I>e!hi Metal Stores 

(32) Madon India 

(33) Chawla Group of Industries 

(34) Veetex Products Ltd. 

(35) Uni PJast India 

(36) Superior Steel Products 

(37) Freez and Fr::ezing 

(38) S. M. & Sons 

(39) Pr::mier \VOOkIl Mil!s 

(40) Overse2~ Sales Corporation 

(41) DarbJr WooJJen I\1il1s 

(42) Modi Rubber Ltd. 

[Trans/ation] 

Value description of raw wool cutting 
ex.p0rts 

3607. SHRI VISHNU MODI: Will 
tho Minister of SUPPLY AND TEXTILES 

Pe pJeased to state: 

9.45 

19.49 

36.13 

17.73 

13.51 

18.00 

. 18.17 

8.5S 

2.43 

7.73 

5.91 

11.50 

43.17 

1.44 

7.50 

5.67 

0.26 

23.05 

21.40 

2.75 

16,35 

19.82 

(a) whether Government's attention 

has been drawn to the news-item caption­

ed 4Value De~crjption of Raw Wool Cutt­

ing Exports' appearing in the 'Financial 

Express' dated 23rd July, 1985; 
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(b) if 10, wbether it ia a fa~t that 
'raw wool' and ',cared wool' exporters arc 
MiDI baralled by o~tom officers; 

(c) if 10, the steps takeD by Govern .. 
meDt so far in this direction; and 

(d) if no Iteps have been taken, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHR.I CHANDRASHEKHAR SINGH): 
(a) to (d) Yel, Sir. The Department of 
I.evenue bas already issued administrative 
instruction. to the Cu. toms Authorities to 
the effect tbat wool, raw as liven in the 
,.rur sbould COver Scourod wool allO. 

Decllue iu pcrcentage share 01 States/U.ioD 
GoverDlDcnt In pubUe .ector •• sets 

3608. SHRI ASUTOSH LAW: Will 
the Minister of FINANCE be plealCd to 
ltat. : 

(a) wbetber tb. percentage share of 
lome States/Union Territories in the 
11'011 value of public sector assets bal 
declined during the period between 1976-
77 to 1984·8'; 

(b) if so, tbe details tbereof; aDd 

(c) tbe IfOSS value of public sector 
__ CI fn tbe country 8S OD 31 March, 1977 
and 1985 the State.wise break-up thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
At the accounts of the Central Public Sec­
tor Undertakiop for the year 1984-85 are 
under various ataaea of finaUaation and 
audit. valu. of .roa block of Central 
Public Soctor UDdertakio .. and its State. 
wi.. break-up aro available only upto 
1913-84. Tbese details for 1976-77 to 
1983-14 .... alre.dy liven in the Public: 
aatorpriaea Surveys of the rOlJ)Cctive years 
plaeed 011 tlat T-1)lo of Lot "bba. 

Re.trlctioD. of coJlecti,e bargaluJD. I. 
pabUe .ector uDdertakings 

3609. SHRI SATYAGOPAL MISRA: 
Wi)) the Minister of FINANCE be pleased 
to stato : 

(a) whether Government have bceD 
considerina certain proposals to put lOme 
restrictions on the established prOlre .. of 
collective barlaiDiDI in some public UDder. 
takinp; and 

(b) ifso, the detail. and reasons th,rl­
of? 

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE (SHRl 
(JANARDHANA POOJARY) : <a) No. 
Sir. 

(b) Does not arise. 

Backlog 01 SC,ST oflieers in PaDjU 
Natio 881 Bank 

3611. SHRI NANDLAL CHOU-
DHARY : wIn the Minister of FINANCE 
be pleased 10 stat. : 

(a) the Dumber and percent... of 
Scheduled Castes/ScheduJed Tribes officers, 
with their number in backlog, in diffcJ'ent 
management grades in Punjab National 
Bank, region-wise and grade-wise; 

(b) the grades in which reservation 
is given and whether reservatioa quota is 
full in all grades; 

(c) if reservation is not ful1, tbe mea­
sures taken by Punjab National Bank in 
completina reserved quota in theM irades; 

(d) whether reservation is liven whil. 
making promotions from JMG to MMG 
and from MMG to selection Irade posts; 
and 

(e) whether the roster system is 
applied in respect of these posts '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI IAN· 
ARDHANA POOJARY) : (s) As l)er tb. 
report received from Punjab National Banlc 
the number and percentage of Scheduled 
Caste and Scheduled Tribe Officers as OD 

3O.6.8S is as under :-
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Total Strength Number of Percentage No. of PercentaSe) 

of officers S.C.s S.T.s 

----- --------- ---- --- ------~ 

10860 920 8.47 160 1.47 

Since the recruitment is done on an All India basis, the region-wise 'backlog is; 

Dot applicable. The backlog of se and ST. as on 30.6.85, in different grades of' 

officers cadre was as under :-

Grade sc ST _-_ 
JMG. Scale-I 

"MMG Scale.II 

MMG Scale-III 

SMG Scale-IV 

SMG Sca]e-V 

14 

4 

5 

1 

3$ 

3 

.2. 

Total -= 24 40 

(b) and (c) The reservation in recruit-
'meot . to officer's cadre is applied to all 
such posts inevery grade to which direct 
recruitment is made by the bauk. The 
ank has not been able to get sufficient 
,·tnmlber of candidates belonging to Schedu-
led Caste and Scheduled Tribe ca tegory in 
Officer grade particularly jn Specialis:s' 
posts. The bank is persuing the matter 

,with the Banking Service Recruitment 
Board, Delhi. 

(d) According to the existing instruc-
1ioBS, if the promotions are made on seni· 
'ority basis, reservations will be appHcabJe 
upto MMG Scale-III. Where the promo· 
tio1)S are made on the basis of selection, 
re.ervation is available only in promotion 
from clerical cadre to the Junior Manage­
ment Scale-I. In Punjab National Bank, 
promotions to the various scales in the 
officers cadre is not based exclusively on 
seniority. These are made on selection 
basis. The reservations in promotions are 
therefore not applicable to any promotion 
within the officers cadre. There is no 
«lection grade post in the bank. However. 
there are senior management and top exe-

·,cutive Irades but reservations in promotion 
from MMG to these ~a4es are pot- appli­
cablo. 

(e) The roster system is followed iD 
'aU cases waere reservations are appliea­
bJe. 

Loans tbrougn Nationalised Banks 

3612. SHRI BANWARI LAL BAl. 
RWA: Will the Minister of FINANCE 
be pJeased to state: 

(a) whether there is any scheme in 
Delhi under consideration for ,a(fordingj 
providing loans through nationalised banks 
to the matriculates and above, who beJong 
to weaker sections of the society, for star­
ting their own ~mj 11 business/small scale 
indusuy on self-employment basis; and 

(b) if so. the details thereof? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), and 
(b) Hon'ble Member is presumably·refe. 
rring to' the Scheme for providina Self­
employment to the educated ·tJDemplo)'cd 
youth. The objective of tbe scheMe 1S to 
encourage 1be educated unemployed youth 
to undertake sclf.emptoymeot WOWtes in 
industries, services. and(b .. me.~,·duouah 
Jbe . 'pmi!ions of patkaat of usia.nce. 
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However, the Self-employment scheme 
~bich was introduced in tho year 1983.84;1 
extends to all areas of the country. except. 
ing cities wi tb more than one million popu­
lation as per 1~81 coasus. Delhi being a 
ci ty hs.yioa.mor.e thaA one . ·miJliGB popula­
tion bas been kept outside tho purview .of 
tho Scho~~ 

Trade imbalance with Brazil 

3613. SHRI GURUDAS KAMAT : 
Will the Minister of COMMERCE be plea­
sed to state: 

(a) whether it is a fact that high dcg· 
ree of imbalance exi;ts in tbe country's 
trade exchanaes with Brazil; 

(b) jf so, the reasons for tbis imbala­
nce; and 

(C) the efforts made by Government 
to have a more balanced trade with Brazil ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : (a) Yes, Sir. 

(b) The main .reasons for imbalance 
in trade between Brazi I and India are tbat 
whereas India imports substantial quanti­
ties of edibl: oil from that country, India's 
exports are inhibited by, inter·aha, freight 
disadvantage due to. long distance, lack of 

'direct sailing and severe impon restrictions 
in Brazil due to debt crisis. 

(C) Efforts are being made ·to set up at 
Governmental level a suitable mechanism .. 
to explore ways and means of achieving 
balanced level of ,trade. A number of 
delegations of FICGI, Basic,. Chemicals. 
Pharmaceutica Is and Cosmetics Export Pro­
motion Council, Association . of Indian 
Engineering Indust,ry and 11FT were sent 
to Brazil for developing trade during the 
:asl five years. Del~lations and teams from 
Basic Chemicals, Pharmaceuticals and 
Cosmetics Export Promotion· Council, 
SAIL, Trade Development Audlority and 
or automotive parts manufacturers visited 
Brazil in 1984 with the same objective. 
Efforts are beiDI:;made also...~ organile,. 
a.tiafactory sailing arrangements from 
IadilD to Braziliaa "';Ort.. ~ . 

Wr; tte" An,fwer, 86". 

Detection of excise evasion cales 

3614. SHRI KAMLA PRASAD SINGH: 
Wit1 the Minister of Finance be pleased to 
state : 

(a) the number of cases of excise 
evasion detected during the last three yean 
colJectorate-wise; , 

(b) the number of them disposed of 
and number of those still pending; 

(C) the steps taken to finalise those 
cases expeditiousJy as aJso the details of 
steps taken to check the further evasion of 
excise; and 

(d) whether there has been any im­
provement in the collection of taxes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA· 
ROHANA POOJARY): (a) Information 
regJrding cases of evasion of central excise,· 
duty ..,detected during the years 1982, 1983, 
1984 and upto June 1985 is given in the 
Statement below. 

(b) After detection, cases are investioil 
ga ted and then adjudica ted by tbe appro., 
priate adjudicating authority. The number 
of these cases dispo.;ed of and (bose pend· 
ing has to be ascertained from tbe field 
formations. The time, expenditure and 
the efforts involved will be considerable.· 
Howeverf jf information is required about 
any particular case, it wiJl be collected 
and furnished. 

(c) The field formations have been . 
,directed from time to time to see that 
there is no delay in finalising adjudication' 
proceedipis. Further, powers of adjudica­
tion of various central excise officers have 
been recently enhanced. Preventive checks 
and excise control on factories have been . 
intensified to check evasion of excise 
duty. 

(d) ColJection of central excise duties 
during tbe first four months of the current' 
financial.year is more than the collection \ 
during tbo correspondins period of last 
flD1DQial year. 
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Statemellt 
. , 

Statement showing Collectorate-wise No. of cases of evasion of Central Rxcise 

duty detected during 1982, 1983, 1984 and 1985 (upto JUDe 1985) 

Collectorate No. of cases detected 

1982 1983 1984 1985 (upto June) 

1 2 3 4 5 6 

1. Ahmedabad 170 124 69 28 

2. Allahabad 215 328 198 98 

3. • Aurangabad 16 3S 31 

4. Bangalore 311 264 109 ~S9 

S. Baroda 243 185 104 66 

6. *Be Ja8um 44 206 102 

7. Bhubaneswar 117 70 1'7 100 

I. Bombay-I S6 55 73 29 

'. Bombay-II 52 56 62 26 

10. ··Bolpur 65 100 

11. Calcutta-I 600 342 127 76 

12. Calcu tta· II 462 301 214 127 

13. Chandiaarh 420 261 311 127 

J4. Cochin 213 256 282 157 

15. ·Coimbatore 72 192 127 

1'. Delhi 520 557 547 159 

17. Goa 2 1 9 

IS. GUDtur 142 138 170 94 

19. Hyderabad 606 623 4S3 322 

20. Iodore 506 229 203 99 

21. ]aipur 270 255 162 67 

U. Kaopur 184 166 224 303 

23. Madras 735 507 311 1'7 

24. Madursi 410 618 480 125 

2'. Meerut 228 186 218 IS7 

26. Nagpur 77 SO 55 SO 
27. Patoa 341 20S 143 s. 
21. Pun. 151 96 -to 57 

2'. ·llajkot 3l . 74 34 

38. Sbilloo. 96 J25 92 J~., 
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1 2 3 4 5 6 

31. *Tbane 10 49 27 

32. *Trichurapalli 1 12 46 

*Collectorates of Central Excise Aurangabad, Belgaum, Coimbatore, Rajkot, Thane 

and Trichurapally came into existen~e from 1.9.1983 . 

• *Collectorate of Central Excise, Bolpur came into exi~tence w.e.f. 1.7.1984. 

Note :-Apart (rom the above, some cases have been detected by the Directorate 

of Anti·evasion having inter· collectorate fa mification. 

Applications for additional spindlages from 
.,ianinl milll in backward districts 

3616. SHRI K. KUNJANBU: WiJl 
the Minister of SUPPLY AND TEXTILES 
-be pleated to state: 

(a) whether additional spindlages are 
allowed only in backward districts; 

(b) if so, the reasons thereof; 

(c) the rules ioverning the expansion 
of existing units which are operating in 
J)on·baokward districts; 

(d) whether in the light of the new 
policy applications from existing uni ts for 
expansion are being reconsidered; and 

(.) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
(a) to (e). As per the present policy now 
licence. will in the ordinary course be res· 
tricted to cateaory cA' backward districts 
as notified by the government from time 
to time. However in such states where 
there are DO such areas new licences may 
alia be considered for category CD' backward 
re.ioul. The decision has been taken keep­
iD, fa view tbe tentative projected requjre~ 
.eDU of additional spinning capacities dur-
ia. the Seventh Pive Year Plan and the 
faet that tbere exists a larle number of 
•• 1i4 permits iuued under the previous 
Ihl"'otiallcheme. 

Arrest of local contact man and four 
british nationals in smuggling foreieo car. 

3617. SHRI BANWARI LAL PURO· 
HIT: 

SHRI R. M. BHOYE : 

WilJ the Minister of FINANCE be 
tJleased to state: 

(a) whether a nlassive racket involved 
in smuggling foreign cars into the country 
by employing foreigners and misusing car­
net facilities has been recently busted with 
the arrest of the local contact man and 
four Bri tish nationals Jast week by the 
customs and Directorate of Revenue Inte­
lIiaence (DRI) Bombay; 

(b) jf so, the details of the persons 
involved; 

(c) the number of cars so far sold by 
the involved persons; and 

(d) the steps Government contempla­
ted in this rega rd ? 

THE MINISTER OF STATE IN THB 
MINISfR Y OF FINANCE (SHRI JANAR­
DHANA POOJARY) : (a) and (b) 
The officers of the Directorate of Revenue 
IntelJigellce recently busted a racket in the 
smuggling of foreign cars into the country 
by employing foreigners and misusing car­
net facilities. The following persons havo 
been arrested in this connection :_ 
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1. Mohd. Nasir Afgar. 
son of Mohd. Jamil Afgar, 
TankervilJe Road, 
Stroatham, London SW-16 U.K. 

2. Aboubaker Moosa Ismail Hassan­
jee, son of Moosa Isma il 
Hassanjee, 51, Gunterstene Road, 
London-W·14 

l. Michael George Pearce, 
son of M.A. Pearce, 
51, BelmenL Road, Th Ford, Essex, 
England 

4. Winston Alexander Lindsay, 
son of Daniel Lindsay, 
5, Deaconsway Heygate Estate, 
London SE-17 

5. Ravi Walia, 
6 Mahesh Villa, Worli, 
Bombay. 

(c) According to the information 
readily available eleven cars pertaining to 
the lang have been seized so far at different 
places in the country. 

(d) As investigations are still in pro­
Iress, it will not be expedient to disclose 
furt~r details and the steps contemplated 
by the Government at this stage. 

Rehabilitation of black~isted garment 
exporters 

3618 •. SHRI AlIT KUMAR SAHA: 
Wil~ the Minjster of SUPPLY AND TEX. 
TILES be pleased to state: 

(a) whether it is a fact that certain 
prment exporters who were once black­
listed, were rehabilitated without any vaJid 

reasons by the authofJties: 

(b) whether after such abnormal re­
habilitation those exporters were again 
found to have indulged in identical crimes; 

(e) whether it is also a fact tha t me­
thod of granting registration to garment 
.xpo~ters. need thorough overhauling; 

(d) if'so, when that is likely to take 
place; and 

(e) e if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THIl ,MiNISTRY OF SUPPLY AND 
TBxTILE$. (SHlU CHANDR.ASHE. 
~AR SINGH) : (8) No, Sir. 

(b) to (e) Do not arise. 

Reconsideration of indirect taxes policy ~ 

3619. SHRI YASHWANTRAOt 

GADAKH PATIL : Will the Minister of 
FINANCE be pleased to state: 

(a) whether Punjab, Haryana and Delhi 
Chamber of Commerce and Industry have 
urged Government to consider indirect 
taxes policy approach to take care of re. 
venue mobili sa ti on; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI JANAR­
DHANA POOJARY): (a) to (b) The 
Punjab, lIaryana and Delhi Chamber of 
Commerce and Industry have made certain 
suggestions which are being examined by 
tbe Technical Study Group whose report 
is expected to be submitted to the Govern. 
ment shortly. 

[Translat ion] 

Per capita loans given by nationalised banks 

3620. SHRI SARFARAZ AHMAD: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the names of the States and Union 
Territories 1n which maximum and mini­
mum per capita loan has been given by 
na ti onalised banks; 

(b) whether it is a fact that the finan.­
cia} condition of the peopJe of Andaman, 
N icobar and Laksha deep Islands in which 
minimum loan has been given, is very weak. 
and its financial resources are also meaare; 
and 

(c) if so, the steps being taken by 
Government to remove this disparity? 

THE MINIS,TER OF STATE IN T~!_ 
MINISTRY OF FINANCE (SH~I JANAIJ.-r ... 
DHANA POOJARY) : (a) The namcts.of.i . 
the States and Unioll Territorie~ in whiM ~ •. , 
maximum and mjnimuIp per caP.ita ad\faD- i A ii 

ces have been ,Iiveo.;by Pu1?li~ Sectp~'~i.h 
as at the end of Decembe~. 1~ ~~O IOAl fit. 
out below :.-1 
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Maximum 

State 

Malaarashtra 

. UDion Territory 

Chandigarb 

Rupees 

1725 

22642 
(Based on 1981 Census) 

(b) The per capita bank credit in the 
Union Territories of Andaman & Nicobar 
Isla nds and Lakshadweep as a t the end of 
December 1984 were Rs. 305 and Rs. 133 
respectively. 

(c) The banks have been advised to 
take effective steps to increase the flow of 
credit to deficient areas and to maintain 
minimum credit: deposit ratio of 60 per 
ceDt in respect of their rural and semi-

, urban branches. The implementation of 
. Annual Action Plans and District Credit 
Plans, dovetailed to the fulfillment of local 
populatioD, is expected to increase the flow 
of credit to the deficient areas. 

[English] 
Efforts to raise indigenous production 

of rna} or import items 

3621. SHRI RANJIT SINGH GAEK­
WAD: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government are making 
efforts to raise indigenous production of 
major import items to reduce the balance 
of trade gap; and 

(b) if so, the items of production 
which will be raised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI p. 
A. SANGMA) : (a) and (b) Efforts have 
been and are being made by the Govern­
ment to raise the indigenous production of 
major import items like crude oil & petro­
leum products, fertilizers, iron & steel, 
cement, newsprint, edible oils and food 
arains. 

Export of food 

3622. SHRI ANlL BASU: Will the 
Minister of COMMERCE be pleased to 

,.alate: 

(a) wbether Government bave decided 
to export food; aad . 

Minimum 

State 

Manipur 

Union Territory 

Mizoram 

Rupees 

lIS 

111 

(b) if so, the reasons therefor and 
the quantum proposed to be exported ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) and (b) In view of com­
fortable stock postion of wheat; it has been 
decided to allow export of limited quanti­
ties of wheat, Maida, Suji and wholemeal 
atta. It is Dot possible, at the stase, to 
indicate the quantum of wheat and wheat 
products that the trade would be able to 
export during tbe current financial year. 
This would depend on the trading eondi­
tions. 

Leakage of gas from the prem ises of Gwa­
Hor Rayons, Nagda 

3623. SHRI M. RAGHUMA REDDY: 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether during recent past in the 
premises ot GwaJior Rayons, Nagda, a unit 
of Birlas, gas leaked resulting many per­
sons affected; 

(b) whether it is also a fact that the 
local authorities did not take any action 
against the company; 

(c) whether previou5i)y some units of 
Gwalior Rayons were nationalised by 
Government but latter on these were deDa­
tionaJised; and 

(d) whether Government propose to 
inquire into the affairs of Gwalior Rayons, 
Nagda and if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH) : 
(a) It is reported that ammonia gas Jeak· 
ed from the Plant of GwaJior Rayons at 

Nagda on 21.4.85, affectio8S0DlC workers" 
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(b) No information is available. 

(c) No such action was taken. 

(d) There is no such proposal under 
the consideration of the _ Government. 

[TraM/a/ion] 

CODstitutiOD of a service commission for 

Government undertakings 

3624. SHRI SHANTI DHARIWAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that selection 
and appointment of employees for subor­
dinate offices of Government is done 
through UPSC and SSC; 

(b) if so, whether it is also a fact 
that recruitment for nationalised banks is 
done through Banking Services Commis­
sion; 

(c) if so, whether Government pro­
pose to recruit employees for other Go­
vernment undertakings by constituting a 
Commission; and 

(d) if so, by what time it will be 
constitut~d and if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) The 
selection and appointment of emp10yees 
to Group 'A' and 'B' posts in the Central 
Government Ministries is made through 
upse, while the recruitment to Group 'C' 
posts is made through sse. 

(b) The recruitment of clerks and offi­
cers in the public sector banks is done 
tbrough Banking Service Recruitment 
Boards. The Banking Service Commission 
bas not yet been set UP. 

(c) and (d) The Government have laid 
down a broad policy for recruitment in 
public sector enterprises and this is work­
in. satisfactorily. There is DO proposal to 
Ict up a Commission for recruitment of 
emplo1ees in public sector ~llterprises. 

[English] 

Setting up of rubber processiDI uait. i. 
Keral. 

3625. SHRI K. MOHANDAS: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether Government considor 
tha t there is scope for settin, up rubber 
processing units in the Central Sector in 
KeraJa; 

(b, whether any move is beiDI mad. 
in this respect; and 

(c) if so, the details thereof? 

THE MINISTER OF STATB IN THE 
-MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) to (c) Rubber process­
ing units are not capital intensive projects 
and can be set up in the Cooperative Sec. 
tor as weB as by private entrepreneurs. 

Imports of rubber 

3626. DR.G. VIJAYA RAMA RAO : 
Will the Minister of COMMERCE be pl.a­
sed to sta te : 

(a) whether Government have decided 
to import 20,000 tonnes of raw rubber; 

(b) if so, the reasons therefor; 

(c) whether this import will adverse'y 
affect the rubber producers; and 

(d) if so, the steps beina taken to 
protect the producers? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) Yes, Sir. 

(b) Domestic production is not sum­
citnt to meet the demand. Hence, import 
of na tural rubber is allowed onJy to the 
extent required to bridae the lap betweeD 
production and consumption. 

Cc) and (d) In order to ensure that 
imports of natur~) rubber may Dot .dyer. 
.eJy affect the rubber producers, tbe (oJJo­
wins steps are takeD. 
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(i) Demand -supply liP ia reviewed 
from time add import il limited to 
meet the actual demaDd supply 
pp. 

(ii) Domestic price trend ia reviewed 
periodically. 

(iii) Imported rubber is released dur­
io, lean productioD months. 

(iv) Release price of . imported rubber 
is fixed at 'Rs. 1650 per quintal 
by adjustinl the duty structure. 

GeoIOlI~.1 Sur,er ia Madh,. Pradesh 

3627. SHU DALGffANDER JAIN: 
Will tbe MiDister of STEEL. MINES AND 
COAL be pleased to sta te : 

(a) the Jocation of the headquarters of 
the Geololical Survey of India in Madbya 
Pradesh; 

(b) tbe names Qr the ..places where sur­
vo, has been carried out under itl super .. 
vision; and 

Locaticm 

1 2 

(c)' the names of the minerals -10UDd 
there and tbe policy of GovernmeDt for 
their minins ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SURI VASANT SATHE): 
<a) GeolOI~cal Survey of India has three 
circle offices. each under a Director, jD 

.Madhya Pradesh State. These office. are 
At Bhopal, JabaJpur and Raipur. Madhya 
Pradesh falls in the Central ReaioD of 
GeeJOIicaJ'Survey of India whose Head­
quarters is at Naapur. 

(b) and (c) The main activities of theu 
three 'circle offices of GeoJoaicaJ Survey 'of 
lndia..are to cover the entire Stat. by 
systematic geologica) mappin: and also to 
carry out survey of minera Is. Most of 

· tbe districts of the State have eitber been 
covered already by geological mappinl or 
are being so covered. 

As regards mineral investigations the 
foJ]owing mineral deposits have been 10-
oated as a result of work carried out by 
OSI field parties. 

Minerals Surveyed 

3 

Bhopal ·Amli.mal~R:e.euri 

Sector (Me,buagar area), 

Jbabua district. 

Phosphori te 

Salaiy. area in 

"althat_pur district. 

~ Amkut.;Ka'yawara area 

in Jhbua 4iJtrict. 

KutC$bvar!" Mangaha ta 

.... ,Ilewa.; SatDa 

and" Jab~lpur district. 

" H~pur·Yardovca­

~.char seeter j n 

. S...,~"hatarpur 

dlstnct. 

:~7d"_~lrj&4)Ja 
(*t~.llitllJ di'11j~t~ 

Base metal 

(Copper ore) 

Limestone! 

Dolomite 

Limestone 

Phosphorite 

,Bue metal 
(Copper or~) 
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2 

R:tma-Ramanetra, 

lJaJaahat district. 

Panna and Chha ttarpur 

district. 

Karl, Kbera. etc areas 
-in Tikamgarh district. 

Gowari Wadhona. 

Kachidhana, Palaspaoj 

areas, Chhindwara 

district. 

Bodai·DaJdali area, 

Rajnandpon district. 

lCesta]·Ambeta area. 

Bastar district. 

Rewgha t area t 

Bastar district. 

Jamirapat Plateau area, 

Safluja distrjct. 

W.litlen AMwer8 

Ma ngaDcsc ore 

Diamond 

Pyrophyllite 

Mao,anese ore 

Bauxite 

Bauxite 

Iron ore 

Bauxite 

Parts of Dharamjayaaarh Gold 

and loshpur tehsHa. 

Sarguja lIistrict. 

Bastar District (Work taken 

up under a special project) 

Tin mineralisatioD. 

1 .. 

The policy of the Gov~rnment is to take uP. mining of mineral deposits which arc 

viable from the techno·economic point of view. 

LocatioD of publ ic sector industries 

3628. SHRI N. TOMBI SINGH; 

SHRI p. R. KUMAR­
MANGALAM: 

SHRI VISHNU MODI: 

Will the Minister of FINANCE be 
pleased ,to state : 

<8> the State-wise break·up of the 
location of public sector industries as OD 

31 March. 1985; 

(b) whether Government propose to 
CODsider ItrikillB a balance in the distri· 
bution of industrie* "in tbe SeveDth AYe 
Year Plan; all4 "' 

(c) if, so, the details thereor ? 

THE MINISTER OF STATE IN THE 
MINISTa,y OF FINANCE (SHRI 
lAN~RDkANA POOJARY) : (a) As many 
ot the Central Public Enterprises are bavinl 
~their area of operation spread ovor more 
than One State, the State.wise location of 

. tbe 210 ,iDdustrial and commercial under. 
takinp of J~e Central Government as on 
31.~.1984 Yt:ith reference to their Reaistered 
Office. IsitVen in tbe statement below. 

(1).) •. (c). Central invcltmentl are 
Dot d~cided only wi:h a view to di.tribut. 
luch'investlncnts State-wise. In decidinl 
~i~ 'teeMI. of public raterprilt', maay 
',tactoW! '1iJOItl, tec:hno-ccunomle bav. to 
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be kept in mind. The location of natural 
re.ourees which are moat ecoaomicall)' 
expJoit~blo, tbe availability 

of infraltructure 'skilled manpower etc. 
are lome of the' cOD.ideratioDI that rule 
tbe cboice of tbe locatioD. 

Statement 

Itate-wiN 1CH:a tiOD of Reaistered Offices 

of central public sector undertakings 

as on 31.3.198-* 

L Andhra Pradesh 12 

2. Assam 4 

3. Bihar 12 

•• Gujarat 3 

S. Haryana 1 

(; karanataka 14 

"I. Kerala 6 

I. Mahar ashtra 25 

9. Madhya Pradesh 2 

10. Nagaland 1 

11. Orissa 3 

12. Punjab 2 

13. Rajasthan 6 

14. Tamil Nadu 7 

15. Uttar Pradesh 14 

16. Delhi S4 

17. Goa 2 

11. Andaman & Nicobar 1 

19. West Bengal 41 

Total 210 

Investment of tbe union government in 
public lector undertakiDa' la 

Welt BeDlal 

3629. SHRI ATISH CHANDRA 
SINHA; Will the Minister of FINANCE 
be pleased to state: 

(a) the total investment of the Union 
Government so rar in PubJj~ Sector Under­
takings in West Benga) (industry-wi •• 
break-up and year-wise break-Up); 

(b) how does the above fiaure compare 
with that of Maharashtra, Gujarat and 
Bihar; and 

(c) the plans Government have to in­
vest in such or new undertakings in West 
Bengal in future including Metro & Cir­
cular Railway and the Second Hooaly 
Bridge? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) and 
(b) The details of investment (represented 
by Gross Block) of Central Public Enter. 
prises in West Bengal, Maharashtra, Guj. 
arat, Bihar and also other States are avail­
able in the Public Enterprises Surveys o( 
the respective years, placed on the Tabl. 
of Lok Sabha every year. A statement 
showing the names of the Public Enter­
prise! baving significant investment in 
West Bengal along with tbe details of the 
investments as on 31.3.1984 is liven below. 

(c) The complete picture is Dot yet 
available as tbe Seventh Five-Year Plan i, 
to be finalised. 



State .... t 

Statement s110wina tDe' amount of gross block i1JCludiq capital' work i.· 

progress and una lIoea ted expendi ture .. and_ ~r . aaaelf. 0': Centr.aJ Pqb}i,c 
Enterprises,located in Weat BMaaJ.io·~, 

81. Nos. Name of the·!lnterprises· Gross Block 

(Ra. in crore.) 

. 1. Steel Authority of India Ltd. 578~4&' 

2. Eastern Coalfields Ltd. 519.06 

3. Hindustan Fertilisers Corporation. 464.02_ 

4 National Thermal Power Corpn. 296.75: 

S. lISCO 262.70 

6, Indian Oil Corpn. 196.67 

7. Oil & Natural: Gas Commission. 126.73 

8. Rindustan Cable Ltd. 42.1!il 

9. Mining &. Allied Machinery Corpn. Ltd. 40.93 

10. Jessop & Co. 33.25 

11. Gardon Reach Shipbuilders &. Engineers Ltd. 28.'S 

12. Ntttienal Textile Corpn. (WBBAO) Ltd. 27.70 

D. National Jute Manufactures Corpn. Ltd. 25.83 

]4. Central Inland Water Transport Corpn. Ltd. 23.26 

1,S. Coal India Ltd. 22.06 

16. Food Corpn. of India. 21.07 

17. International Airports Authority of India. 19 .... 3 

18. Andrew Yule Co. 17.70 

19. Burn Standard Co. 1'.76 

20. Oil India Ltd. 13.12 

21. Indian Airlines. 12.59 

22. National Hydro Electric Power Corpn. 11.78 

23. Braithwaite & Co. Ltd. 10.96 

24. Bbarat CoJdngcCoal Ltd. '.7.9 
25. Bridge &. Roof Co. (Iadia) Ltd. I.Sa 

26. Hindustan Petroleum Ltd. 6.52 

27. Benlal Chemicals Ltd. ' .• 8 
28. Banarhat Tea. 4.80 

29. Bharat Opthalmic Glass Co. Ltd. 456 

30. . India Tourism Dev. Corpn. 3.94 

31. Balmer Lawrie &. Co. Ltd. 3.93 

32. National Instruments 3.1' 
33. Others 47.'9 

290t.17 

. '\' .,,}. 
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W.ot,d,Bank help to schemes for b()o~ting 

es.,ports of engin,eriog goods 

3630. SHRI C. MADHAV REDDI: 
Win the Minister Of COMMERCE be plea­
sed to state : 

(a) whether Government have propo­
sed US $ 250 million projects to the 
World Bank for exclusive financing of the 
schemes for boosting exports of engineering 
loods; 

(b) \v'·hether Government have alreadY 
carried out a study to identify the enginee­
rina companies for the purpose of promo· 
tion of production of engineering goods 
and exports; 

(c) whether Government have also 
identified foreign markets which are ready 
to purchase the Indian engineering goods! 
and 

(d) if 80, the detaiJs of the countries? 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. SANGMA) : (a) Yes, Sir. 
Tbe objective of the project is (0 assist the 
Government of India in carrying out its 
programme to increase competitiveness 
and export of engineering goods. 

(b) to (d) Areas wi th export potentia) 
bave been identified for special efforts and 
individual companies would be provided 
•• sistance under the project. The project 
iI,not market specific and seeks to increase 
the international competi tiveness and 
e~t of enaiPeerina loods. 

(Tran8lation) 

Mini Steel Plants 

3631. SHRI KAMLA PRASAD RA­
W~T: Will the Minister of STEEL, 
M~JiS AND COAL be pleased to state: 

(a) the number of mini steel plants 
fUDCtiopinl in the country at present and 
tbe number of these plants UDder cons­
tru~tioD; 

(b) the year-wise production in these 
plaut. from 1983 till date; 

Written Answers i~ 

(C) whether Government are conside­
ring to set up a mini steeJ plant in Bara~ 
banki District of Uttar Pradesh: .. 

(d) if so, whether Government pro~ 
pose to set up this plant during the curr. 
ent Five Year Plan; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI NAT­
WAR SINGH): (a) Industrial licenses 
and Jetters of intent have been issued for 
setting up of 195 eJeetrrc are furnace units 
(mini steel plant,). Out of these 156 units 
are functioning anel the remaining are at 
various stages of implementation. 

(b) Production of steel ingots in res­
pect of units reporting to the Iron & Sleel 
Controller is as under: 

Year (In Million Tonnes 
Production) 

1983 84 1.98 

1984·85 2.33 

1985-86 0.50 (Provisional) 

(Upto June 1985) 

(C) to (e) There is no such proposal. 

[English] 

Insurance scheme (or beart and T.D. 
patients 

3632. SHRIDHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDDY; 

Will the Minister of FINANCE be 
pJeased to state :-

(a) whether a new insuranc:e scheme 
for cancer vic:tims has recentJy been intro­
duced by the iife Insurance Corporatian of 
India; 

(b) whether such scheme will be intro .. 
duced for the heart and T.B. pa.tJF4U-\ of 
the country; and . 

(c) if not, t,be reasons ther~of? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. The Cancer Medical Expenses Policy 
has been introduced by the New India 
Assurance Company Limited (a subsidiary 
of the General Insurance Corporation of 
Iodia) and not by the Li fe Insuranc~ Cor­
poration of India. 

(b) and (c) General Insur~nce industry 
hal already introduced a Hospitalisation 
and Domiciliary Hospitalisation Benefit 
Policy with effect from 1st June, 1985. The 
policy covers various illnesses/diseases 
including Coronary Artery diseasesl Coro­
Dary Bypass Surgery, Open Heart Surgery, 
T.B. (including Pulmonary T.B.) etc. T~e 

overall benefits including additional cene­
fitl permissible under the above policy 
vary from Rs. 7,000/- for Category V to 
R.I. 37.800/- for Category I with corres­
pondina total annual premium rates per 
person varying from Rs. 72/ to Rs. 378/. 

[Transl at ionj 

Income tax survey of Gorakhpur and Basti 
districts 

3633. DR. CHANDRA SHEKHAR 
TRIPATHI: WilJ the Minister of FIN­
ANCE be pleased to state: 

Ca> whether the Income tax depart­
ment have conducted a detailed survey in 
Gorakhpur and Basti districts of Uttar 
Pradesh to unearth the black money; 

(b) if so the details thereof and if not 
whether Government propose to conduc~ 
luch a survey there; and 

(c) jf so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY ,OF FINANCE (SHRI JAN­
~HANA POOJAR Y) : (a) to (C) Survey 
II a CODstant process and surVey operations 
are beiDg taken in accordance with the 
JoDa ferm Survey Action Plan. In the 
Di.tr~cts of Gorakhpur and Basti fifty 
premlles were surveyed recen tly. 

["",1I6"j 

Bar. coke furnacel operating under elL 

3634. SHRI YOGESHWAR PRASAD 

YOGESH: Will the Minister of STEEL, 
MINES AND COAL be pJeased to state : 

(a) the total number of hard c:okc 
furnaces operating under the Coal India 
Limited. 

(b) the number of hard-coke furnaces 
which were operating durina the montb of 
Ju1y, 1983; 

(c) the nunlber of hardcoke furnaces 
which were opera ting durins the yoar 19&4-
85; 

(d) whether it is a fact tbat most of 
the furnances have been closed down! 
and 

(e) if so, the justification therefor? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a] to (e) In July, 1983 about 2200 
hard coke ovens were operating in Bharat 
Coking Coal Ltd., Central Coalfields Ltd. 
and Eastern Coalfields Ltd., whicb are 
subsidiaries of Coa I India Ltd. After 
August 1983 about 1000 ovens were closed 
as enough raw coking coal was not availa. 
ble for supply to steel plants after wash­
ing and some of the ov -ns required reno­
vation. At present about 1400 ovens are 
working. 

Powerloom under new Textile Policy 

3635. SHRf p. R. KUMAR-
MANGALAM: Will the Minister of 
SUPPLY AND TEXTILES be pleased to. 
state: 

(a) whether under the new Textile 
Policy, any person can establish a power-
100m; 

(b) if not, the eligible person who will 
be allowed to set up new powerlooms ; 

(c) whether existing hlodloom weavers 
are permi tted to in for powerJOoDl 
weaving; 

(d) the condition and procedure there­
for; and 

(e) if not, tbe realOOI therefor ? 
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THB MIN[STBR OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHA~ ~INGH).: 
<a> to (e) There are "not specific restn­
ctions regarding eligibility of persons for 
setting up powerlooms under the new 
Textile Policy. 

The requirements of compulsory registr. 
ations and locational guidelines wills how­
ever, appJy to such powerJoolns. 

Ban on import or raw si Ik 

3636. SHRI O.S. BASA VARAJU : 

SHRI H.N. NANJE GOWDA: 

Will the Minister of SUPPLY AND 
11!XTILBS be pleased to state: 

(a) whether Government of Karnataka 
have requested the Union Government to 
put a ban on import of raw silk in the 
country; 

(b) whether under the adv~nce. lice? .. 
sinl scheme, the import of raw sIlk IS stili 
continuing; 

(c) whether Government are awa~e 
that the silk industry in the country parti .. 
cularly in Karnataka has been advers~ly 

-a-fleeted by import of raw silk; and 

(d) if so, the action contemplated by 
the Union Government in this regard 1 

THB MINISTER OF SrATE OF THE 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) and (b) Yes, Sir. 

(c) Silk Industry in the country inclu .. 
din, Karnafaka has not been adversely 
affeeted by import of raw silk. 

(d) Does not arise. 

Export of Coir Products 

3637. SHRI. V.S. VIJAYARAGHAVAN: 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

. (a> whether 6dequate attention is not 
beinl paid to exploring new markets as 
well as exploitina fully the existing martets 
for coir products; 

(b) the detai Is of the export of coir 
products year-wise during the past three 
years; 

(c) whether any special efforts are 
being made to boost export of coir pro­
ducts and find new markets ; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
(a) to (d) No, Sir. Adequate attention is 
being paid in this resard! 

The various steps taken to st('p up 
exports of coir and coir products and to 
find new markets include sending trade 
delega tions, conducting market studies and 
market research, releasing adverti~ements 
in foreign trade magazines, distribution 
of publicity material. participation in (airs 
in major markets, quality improvement and 
grant of cash compensatory support. 

The exports of coir products viz., coir 
mats, mattings, rugs and carpets during the 
last three years have been as follows :_ 

(ProvisionaJ) 
----------- --_._-- -------

Year 

1982-83 

1983-84 

1984-85 

[Trallslation] 

Value (Rs. in crores) 

1400 

13.50 

16.50 

(Source: COif Board) 

Customer service in nationalised banks 

3638 SHRI NARSINH MAKWANA: 

SHRI V.S. VIJAYARAGHAVAN: 

Will the Minister of FINANCE be 
pleased to sta te : 

(a) whether Government have given 
some directions to nationaHsed banks to 
improve the customer service; and 

(b) j f so, when and the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The Finance Minister, in a meeting 
with the Chief Executives of public sector 
banks on 17.7.1985, asked them particularly 
to involve themselves in the task of impro­
ving customer service. The Chief EJ(ecu· 
tives of the Banks have been addressed on 
29.7.85 to :-

(a) evo lve norms in regard to time 
required for completion of specific 
transactions and educate customers 
about these norms; 

(b) take measures to in troduce " May 
I help you" desks at all branches 
having a large staff, say 30 or so ; 

(c) make customer service an integral 
part of the training programmes ; 

(d) evolve a system of regular periodi­
cal contact between banks and 
customers/customer organisations/ 
State Governmpnts at senior levels. 
To involve Unions/ Associations 
etc., j n the task ; 

(e~ evolve machinery and pror;edure 
for redressal of customer grievan­
ces, by keeping complaint boxes at 
branches and ensuring that the 
complaints are looked into expe­
ditiousJy at all levels. 

haplemeDtation of IRDP in States 

3639. SHRI VIJOY KUMAR YADAV: 
Win the Minister of FINANCE be pleased 
to staJe : 

(a) whether it is a fact that the 
former Minister' of Finance vide his Jetter 
No. 2828/FM/83 dated 3rd August 1983 to 
all the' States Chief Ministers had issu(;:d 
iDltructioD regarding implementation of 
IRDP; 

(b) if so, the details thereof; 

(c) the names of the States whioh have 
~mplied with lbe~e instructions; 

(d) whether Governmont of Bihar ,have 
not implemented these instructions,; a-od 

(e) if so, the reasons therefor aDd . tbe 
action taken against the States Gover.­
ment for policy of nealiacnce ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) aftd'~b) 
Yes. Sir. In his letter dated 3.'8.1983 
addressed to Chief Ministers of aU State., 
the then Finance Minister had inter alia 
advised setting up of Advisory Committees 
at t he block level to help indcmti6cation 
of the beneficiaries of Intclrated 
Rural Development Programme and 
also assist the nationalised banks in 
the proper implementation of the 
programme. 

(c) to (e) Replies have been receiv_' 
from IS States namely Sikkim, Kerala, 
Manipur t Bihar, Rajasthan, Jammu " 
Kashmir, Maharashtra, Uttar Pradesh, 
Haryana, West Bengal, Himachal Pradesh, 
Gujarat, Andhra Pradesh, Karnataka IIACI 
Madhya Pradesh. Four States namoJy 
Haryana, West Benga). Gujarat and Rajaa­
than have stated tbat the prescnt set up 
evolved in the States appears to be w.orkiBl 
sa tisfactoriJy and there was no need to 
disturb it for the present. Government of 
Karnataka has implemented the sugacstion 
in full. The other States have generally 
welcomed the advice and have stated that 
they were getting it examined. The sUlles­
tions made to the State Govts. wefe only 
of a recommenda tory and advisory natul'e. 

[English] 

Payment of Hou$e JUDt AJlowaoce to 
workers of NTC Milia in Mabarallatra. 

3640. SHRI SHARAD'DlGHB : 

Wi)) the Minister of SUPPLY AND 
TEXTILES be pleased to stafe : 

(a) whether the workers of NTC .. _1" 
in Bombay are being paid house rent allo­
waDCe from April, 1983 wlaeroas it il QO,t 10 

paid to tbe workers of me mills ill lilt 
fest of Maharashu. ; 
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(b) jf so, the reaSODI for this discrimi­

nation: 
I, 

(c) whether Government are aware 
that the Government of Maharashtra are 
paying such house rent aHowance to all the .' 
workers of their mills of Mahar.shtra State 
Text-ile Corporation, aDd 

(d) jf so, whether Government propose 
to remove this anomaly 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY ANI) TEXTILES 
(SHRI CHANDRASEKHAR SINGH) : (a) 
and (b) Yes, Sir. House Rent AlIowance 
is being paid to the workers of NTC mills 
on the basi s of the recommendations of the 
Deshpande Commi ttee. There recommen­
dations were made with regard to the 
workers of textile mills in Bombay and not 
the work outside Bombay. 

(C) Yes, Sir. 

(d) Since the basis for this payment 
~U~plied only to workers in Bombay there is 
no anomaly in not extending it to mills 
outside Bombay. 

[Translation] 

Increase in outlay of integrated rural 
development programme. 

3641. SHRIMATI KRISHNA SAHI: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that the insti­
tution rela ting to studies OD black mooey 
has reported that 40 to 50 per cent amount 
out of tbe amount being spent on develop­
ment works especially Integrated Rural 
Development Programme is converte.d into 
black money throush the window of 
corruption; 

(b) whether Government PfQPose to 
increase the outlay for Integrated Rural 
Development Programme and other luch 
Prolremmes during tbe Seventh Five Year 
·Plan per-iod ; and 

(C) if so, whether Government have 
ler .... ted •• y .ebeme to b'idae the &8 P 

. . botwtell tarFt! .~(! atbiovements 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POOJARY): (a) to (c) 
Leakages from Government and public 
sector spending has been identified by the 
National Institute of Public Finance and 
Policy as one of the causes of black 
economy in their report on " Aspects of 
black economy in India." The long term 
fiscal policy shall take note of all tho 
suggestions which wi)) emerle from tbe 
public debate which has been 80Ught on 
the subject. 

[English) 

Adverse remarks given by RBI agalnlt 
peerless genera) finance and inveshaeat 

Company Ltd. 

3642. SHRI C.P. THAKUR: Win 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Reserve 
Bank of India gave an adverse 
remarks against the accountine system of 
the Peerless General Finance and Invest­
ment Company Ltd; and 

(b) if so. the steps Government arc 
undertaking to safeguard the interest of the 
workers and investors? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHlU 
JANAaDHANA POOJARY) : (a) Yes. 
Sir. 

(b) In terms of the provisioD8 of 
Prize Chits and Money Circulation ScAem. 
(Banning) Act, 1978, the Peerless General 
Finance and Investment Co. Ltd. was 
served with a notice on August 10, 1979 by 
the Government of West Bengal who are 
entrusted with the implementation of the 
provisiol)s of the Banning Act, to wind up 
its business. The company filed a writ 
petition in the Higb Court of Calcutta OD 

S.ep~ember 3, 1979 chalJenginr the applipa­
bility of the Act to its business and obtain .. 
ed a stay. Union Government and Reserve 
~ of India and die Government 01 
Weat Ben .. l are the resp.ondents ill ~ 
Writ PetitioD. The matter is still POll-
dinl in the Court, - . 
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IDadquate flow of ('redit to rural artisaos 

3643. SHRIMATI K.ISHORI SINHA: 
• Wi)) the Minister of FINANCE be pleased 

to state: 

<a> whether his attention has been 
drawn to a survey by the Reserve Bank of 
India which found that the flow of credit 
to rural artisans from the banking system 
was inadequate; 

(b) if so, whether correC'tive steps have 
been taken; 

(c) whether the changing pattern of 
rural jobs and the rail in demand for the 
100th of rural artisans are some of the 
considera tions in banks denying credit to 
rural artisans; 

(d) if so. whether attempt is proposed 
to be made to- help rural artisans to face 
the cbanges in the demand for thei,. "TO­

ducts and skills; and 

(e) if so, the details thereof? 

THE MTNISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) fo (e) 
RBI cO-lducted a sampJe study in 1980 
covering the banks assistance to artisans, 
viJJaJle a nd cottage i ndllstries which revea­
led that progre,s in f2~teTldjng credit facili· 
ties to the~~ ca te~ories was not satisfactory 
enou~h. Th! RBI th,=,n issued detailed 
instructions to a 11 scheduled commercial 
bank~ to recti fy the loopholes ob~erved 

during the study. The prog!'esQ made by 
bant~ in f'lrtending c~mposite loans t!' 
-arti"sans, village and cott~ge jndu~trjes is 
set out be1ow. 

Year 

A moun ts j n crores 
of rupees 

Total outstan-

In areas where the pa ttero of rural 
jobs are changing and there is a fall in 
demand for goods produced by rural arti­
sans, banks in consultatior. with their staff 
in production and marketing management, 
suggest changes in product lines and pro­
duct range wi th a view to meet the chana­
ed patterns in taste and demand. Agencies 
like District industrje~ development corpo­
rations ~re also involved in helping the 
artisans, vi lIage and cot tage industries 
through expert advice, provision of appro­
priate infrastructure including marketing 
infrastructure, upgt'adation of skills, etc. 

[Translation] 

Complaints about efficiency of rural banks 

3644. SHRI AMITABH BACH CHAN : 
Will the Minister of FINANCE be p'eas~d 
to state: 

(a) whether Government have received 
complaints through various source~ regard­
ing the working and efficiency of rural 
Banks; and 

(b) if so, the details of these complain­
ts and the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) and (b) 
Government have received complaints from 
public including Members of Parliament,Le­
gislative Assemblies regarding the working 
of Regional Rural Banks. There compla_ 
ints mil i r. Jy rela k 1-:, harrassment to pub­
lic, irregularities in appointment of staff, 
corruption in the disburseme'nt o!' Joans 
etc. The complaints are promptly enquired 
into and suitable remedial action is taken 
\\ herever found necessary. 

Ne. of units 
financed ding amount [En61i~hJ 

1979 
-)-980 

1981 

1982 

1983 

296000 

346000 

432000 

439000 

640000 

--- -----_..------_.--' .... 

51.44 

69.38 

98.42 

109.85 

185.24 

MDney Jost by Parliament Street brandl of 
AHahabad Bank In dealing with Ama .. India 

I nte rnational 

3645. SU,RI DIGVIJ~YA SIN<JH: 
Wi)) the M~pi8ter of FJNANC~ be pJraatd 
to state: 
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\ (.) tbe total amount of money Alla­
habad B~nk, ParJiament Street BraJ;lcb, 
New Delhi lost. ,in their deahna with Amar 
India International,i\New Delhi; 

(b) who was responsible for this 
Ion; 

(c) whether special concessions, waive 
ing normal banking norms were aiven to 
Arnar India International; 

(d) whether any action has been taken 
against the officers who were responsible 
for this Joss to Allaha bad Bank; and 

(e) whether a C.B.I. enquiry is pend­
ine in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e) 
Allahabad Bank has reported that it has 
certain outstanding advances against Mis 
Amar India Internalional, New Delhi. For 
a part of the outstanding, a claim has 
been filed by it with the Export Credit 
and Guarantee Corporation. A civil sui t 
aaainst the company and the guarantors 
bas also been filed in the Delbi High Court 
for the recovery of the amount. In terms 
of the statutes governing banks and the 
customs and usages prevalent amongst 
them. further details about the individual 
constituents of the banks and their affairs 
cannot be divulged. However, the bank has 
referred :he matter to Central Bureau of 
IDvestiga tion which has registered a case 
for investigation. Further action including 
action against staff, if any, WIll be taken 
by the bank In the light of tbe CBl's re­
port. when received. 

LoaDS to marginal farm ers from coopera­
ti,e and nationalised baaks 

3647. SHRIMATI GEETA MUKHER­
JEB: WiJl the Minister of FINANCE be 
ploased to state : 

(a) whether tbe Reserve Bank is pro­
posed to be instructed tt remit the old 
debt of marginal farmers in the co-opera­
tive banks and other banks consideriol that 
Yet), tubatantial Dumber of marginal far. 
IDen Ire beiDa deprived of tbe opportuni tJ 

of further loans from co-opera tives banks 
and oationaJised banks due to being defaul­
te~s as they are unabJe to repay tbe old 
deb~s often surpassing the principal by 
several times due to interest; and 

(b) if not, whether an aJternative pro~ 
po~al is under consideration to remit the 
interest of tbe old debts due from the mar­
ginal farmers in banks, including the coop: 
erative banks? 

THE MINISTER OF STATE IN TaR 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Existing stabihsation arrangements in tbe 
cooperative credit structure do provide for 
relief to the agricullurists through various 
measures like conversion of short-term 
loans into medium term loans, rescbeduling 
of debts: etc. T.his is, however, subject to 
the State Government's declaration of the 
area as affected by naturaJ calamities. 
Conversion and rescheduling saves the far­
mers from being defaulters. However, to 
protect the interest of smaJJ and marginal 
farmers, RBI has as early as March, 1980-
issued a circular to aU the States adVising 
them tha t, if the defaul is do Dot exceed 
10% of tbe eJigibiJity under shon-term 
agricuhulal loan in cases which arose on 
accoun t of circums tances beyond the con­
tra) of the borrowers. they can be provided­
with fresh finance by the societies concern. 
ed at their discretion from O.1t of their 
own resources, In June 83, NABARD has 
further liberalised the process acc( rding 
to which the PACs which do DOt bav~ 

their own resources to finaD~e such mem­
bers could be provided wi th finance by tbe 
district central cooperative banks and 
state cooperative banks. 

[Translation] 

Licences issued to firms for export of 
basmati rice 

3648. SHRI VILAS MUTTEMWAR : 
Will the Mini,ter of COMMERCE be 
pleased to state: 

(a) the names of firms issued licenctl 
for export of basmati rice durins -'the la,( 
three years and the quantum of rice ex­
ported by them country-wise and the ratoe 
at which exported, 
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(b) whether some expor ters ba ve supp. 
lie" adulterated basmati rice, which bas 
been rejected and returned by the concern­
ed coubtries and jf so, the names and add­
tess of tbose exporters and the ac ion 
taken against them; and 

, (C) the steps taken by Government to 
check such things in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHR.I p. A. SANGMA) : (a) Export 
of basmati rice is permitted under Open 
General Licence. For items,cxport of which 
i. allowed under Open GeneraJ Licence, DO 

further licence is required fO be issued. 
Bxporter-wise data have, therefore, not 
~ moaintained. 

(b) No consignment of basmati rice 
illS'peeted by Export Inspection Agencies 
bas been rejected and returned by foreign 
buyers on accouDt, of bad quality viz. adul­
teration of Basmati rice. Information in 
respect of cases where pre-shipment inspe­
ction was carried out by tbe Aaricultural 
Marketing Advher is being colJected and 
will be laid on tbe Ta hie of the House. 

(c) Exporters of basmati rice are re­
quired to furnish a preshipment Inspection/ 
Quality Control CertIficate at the time of 
shipment to the Customs Authorities. 

[I!n,fish) 

..... constru CtiOD projects iD foreigll 

countries 

3649. SHRI BRAJAMOHAN MORA. 
NT\' : WiJl the Minister of COMMERCE 
be pleased to state : 

(a) whether Government are aware 
that India fS construction project export is 
Dot picking up and is not being competj· 
tive in international market; 

(b) if .10. the reasons thereof; 

(c) whetber Government have taken 
aay.teps to promote the export of cons· 
truction projects in tbe areas financed by 
World Bank, African DeveJopment Bank 
811d Alian Development Bank in dIfferent 
countries of the world; and if so, the 
.tlils thereof; and 

(d) whetber tbe EXIM Bank have 
taken any steps to promote tbe construc­
tion contractors of India in the aforesai4 
field; if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P A 
SANGMA): (a) and (b) Yes, Si r. Tb~ 
decline in overseas construction projects 
executed by Indian companies is inler alia 
because of : 

(i) uncertainty and depression in the 
international oil market which 
bas led to a slump in the 
construction activity in a num­
ber of countries. 

(ii) prolonged Iran· Iraq war; 

(iii) balance of payment problems in a 
number of countries; and 

(iv) increased competition from capital 
surplus countries which are offer­
ing very easy financial terms. 

(c) and (d) Yes, Sir. In order to pro­
mote exports of projects financed by multj· 
lateral financial institutions, the efforts 
taten inter alia include : 

(i) Indian Missions abroad rtnder 
assistance to companies in procur· 
ing tender documents and in ,8" 

thering information relatinl to 
the projects funded by WB, ADD 
and AFDB. 

(ii) Engineering Exports Promotion 
Council/Overseas Construction 
Council of India/Association of 
Indian Engineering Industry disle· 
mtoate project inform& lion 
amOOI exporters through t~1exel, 
letters and also through their 

publications. 

(iii) Organisina seminara/talles OD the 
procurement policies of World 
Bank (WB), Asian Development 
Bank (ADD) and Aft'ican Deve· 
Jopmc&,t Bank (AFDB). 

(IV) A speclat eeH hal been dmlItitatea 
in the EXIM BANK lot i.D1i,r,­
tn, DluTtiJ*teraJ afe1!ey flit __ 
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projeeted for increasing business 
share of Indian companies and for 
providing gpidance to exporters on 
WBf APDB procedures/practices to 
increase scope for successful bidd. 
ing. 

(v) Representative offices have beeD 
set up by EXIM BANK in Wash­
inatoD and Abidjan. 

(vi) Programmes to augment the mana­
aement capabilities of the Indian 
construction industry. 

Period of 198ns converted from overdrafts 

by states 

3650. PROF. p.J. KURIEN: Will the 
Minister of FINANCE be pleased to 

atate : 

(a) whether the period of loans which 
were cooverted from overdrafts will be 
extended in the case of economically weak 

States; and 

(b) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
Sir. 

(b) Does not arise. 

Import of steel 

3651. SHRI PURNA CHANDRA MALIK: 
Will the Minister of STEEL, MINES 
AND COAL be plcased to state : 

(a) whether it is possible to fix a da te 
.ftlr wbieb import of steel could be stopp­
ed for some time, if not, for cver ; 

(b) if so, whcn ; and . 

(c) if not. tbe reasons therefor ? 

THE MtNISTBR OF STATE IN THE 
DBPA.RTMBNT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c) The 
tJDport of steel depcads upon tbe steel 
,...action capacity within the 
""DII1. Thi. in turn i. depeDd~D t 

Written AnswerJ 

ulJon the level of investment in steel capa. 
city in coming years. As it is not possible 
to assess the likely level of investment in 
steel capacity in coming years, it is not 
possi ble to fix a da te by which the import 
of steel can be stopped. 

Wage Revision in Public Sector Undertakings 

3652. SHRJ S KRISHNA KUMAR: 
Will the Minister of FINANCE be pleased 
to sta te : 

(::t) the criteria for wage reVISIon in 
Centra) Public Sector Undertakings; 

(b) the highe~t and lowest percentage 
wage revision allowed in the Central Public 
Sl!ctor during 1984·85 ; 

(c) whether Government are aware 
tha t on many such revisions, the wage 
hikes were not related to work performance 
and productivi ty 

(d) whether B.P.E. guidelines have 
been strictly foJlowed in wage revisions; 
and 

(e) if not, the particulars of Central 
Public Sector Undertak,ings in which were 
departur~s made and th~ reasons therefor '1 

THE MiNISTER OF STATE IN' THE 
MiNISTRY OF FINANCE (SHRI 
JAN.\RDHANA POOJARY) (8) No 
specific cri teria for wage revision in 
Central Public Undertakings bave been Jaid 
d )wn and communicated to the Admiilist· 
rative Ministries and public sector enter. 
prises. 

(b) The highest and low(!st percen­
tages of waie revision allowed in Central 
public undertakings during 1984·85 are 
19.60/0 and 10% respectively. 

(C) Wage negotiations are settled 
without aoy direct cotreJation to work 
performance and productivity. 

(d) No specific luideHnes have been' 
issued by the BPE to be followed al liw 
time of waae revisioD. 
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(e) In view of reply to (d) above, the 
question at (e) does not arise but there 
canDot be uniformity in the wage settte .. 
ment among various undertakings due to 
historical; loeational and other reasons. 

Aluminiam Proj eet in Ratnagiri District: 
Mahara&btra 

3653. PROF. MADHU DANDAVATE: 

(a) whether Government, pr;opose to 
inlpose restriction on repatriation of 
profits of multinational companies from 
India to abroad if the profit exceeds 10 
per cent particularly in case of multi. 
national cigarette and hotel companies; 

(b) if not, the reasons therefor; 

SHRI HUSSAIN DALWAI: (C) whether Government propose to 

Win the Minister of STEEL, MINES 
COAL be pieased to state: 

(8) whether it is a fact that the public 
sector alumin,um project in the Ratnagiri 
District of the backward Konkan region 
of Maharashtra could not rna ke progress 
because of the failure of the Maharashtra 
Government to assure the adequate 
supply of ekctricity needed for the 
project; 

(b) if so, whet her Government propose 
to take decision to convert the proj>!ct 
into a one for the manufacture of alumina 
',which will reguire less suppJy of eh:ctriciry 
·as compared to the project for manufacture 
-of aluminium; and 

(c) if the Maharashtra Government 
assures adequate supply of electricity 
required for the alumina project, whether 
the project will be started expeditiously? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASA NT SATHE): 
<a> No, Sir. 

(b) and (c) The implementation of th~ 
R.atnagiri Project depends upon availability 
of bauxite of required quantity and 
quality to sustain an integlated . Aluminia/ 
Aluminium Plant of an ~:conomic ~ize. 

Presently, an appraisal ot the bauxite 
reserves in the Kolliapur area, based on 
the assessment report recently submitted by 
Mincral 'Exploration Limited has been 
taken up by the Government. 

lleatrictioD in repatriation of profits of 
Dlalti-Dational companies from India 

3654. SHRI RAM BHAOAT PASWAN: 
Will tbe Minister of FINANCE be ,leased 

" a'ate : 

reduce their shares further; and 

(d) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No 
Su. 

(b) As per Government policy, once a 
foreign investment is approved, no restric­
tions cue placed on the remittance abroad 
of pr.:>fj ts and dividends (~ubject of course, 
to payment of I ndian taxes) by the foreign 
investor. 

(c) and (d) Cases concerning dilution 
of non-resident interest in FERA compa­
nits have been decided by Reserve Bank 
of India and a majority of companies have 
already complied with the di~ectives iss.ued 
by the Bank under Section 29 of FERA. 
1973. Barrin(J a few companies, the cases 
of all otbers have been finalJy decided. 
Requisite adjustment in fore;gn equity 
levels wherever ntcessary, has also been 
brought about. 

[Translation] 

New City Allowance Polic, for Class 11[, 
and IV Employees of L.I.C. 

3655. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether any few city aUow8ncc 
policy has been formulated by the Union 
and Officers of the LIe by canceJHng the 
uniform rate of city allowance beiDg paid 
to the Classs 111 and IV employees; 

(b) jf so, whether he has received .0)' 

representation from the employees' OJ'.aai­
aations in reaard to its feasibility, and 
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(C) if so, the action b~ing taken in 
tbe matter? 

I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

. J~NARDHANA POOJARY): (a) Yes, 
Su. Pursuant to the understanding reached 
belween tbe L.I. C. Management and the 
representatives of the Employees' IJnions 
the Government issued a Notification on 
11.4.1935 altering the terms and conditions 
of service of Class III and Class IV 
employees of L. [. C. Ci ty Comensa tory 
Allowance is one of the items revised 
upward. As against a fixed amount of 
Rs. 20/ .. p.m. payable in respect of certain 
specified cities, the revision provided for 
increased amounts upto a maximum of 
Rs. 140/-p.m. 

(b) & (c) No representation has been 
received for ehat'lg;ng the revi~ed poliey 
relating to payment of City Compensatory 
AJJowance. However, representations were 
received for adding satel1ite areas like 
Ghaziabad an~ F~ridabad in Delhi for the 
purpose of payment of Ci~y CompensatorY 
,Allowance, but no decision has been taken 
in the rna tter • 

[Engli.'ih] 

Indo-Italian joint ventures 

36~6. SHRI Y.S. MAHAJAN: Will 
the Minister of COMMERCE be pleased 
to state; 

(a) whether there is a move to have 
more Indo.ltaJian joint ventures. joint 
bidding. joint tenderipg and sub-contra­
cting ; and 

(b) if so, the distinc! arlvantage that 
accure to India in terms of increase in 
trade and earning foreign exchange by 
these arrangements? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 

:SANGMA) : (8) In terms of bilateral 
:trade negotiations, an emphasis is often 
laid on direct trade in commodities as 

.ellas participation in projects and joint 
ventures. A proposal for Indo-Italian 

,Joint ventures, joint biddina:, joint tende­
rioa aGO suPcontracting was discussed by a 

. CI~le$.t.ioD (f the Federatj~n of Indian 
I. Chambers of 'Ccmmerce and Industry 

which visited Rome in June, 1985. One of 
the subjects discussed pertained to possibi­
lities of establishing Indo-Italian Joint 
ventures in third countries. 

(b) Such proposals are pursued on the 
basis of mutali ly of interest and offer 
~cope for export of goods and services 
from the country. 

Indu&trial cooperation between India 
a cd Sooth Korea 

3657, SHRI JAI PRAKASH AGAR­
WAL : \-ViH the Minister of COMMERCE 
be pJeased to state: 

(a) whether recently an agreement was 
signed in New Delhi between India and 
South Korea for industrial cooperation 
and promotion of trade; 

(b) if so, the details thereof; and 

(c) the steps proposed for increasin, 
the trade relations between the two 
countries? 

THE 1\1INTSTER OF STATE IN THE 
1\.nNT~TRY OF COrvHvIERCE (SHRI P.A. -
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

(c) Steps for increasing trade relations 
between the two counuies include identi­
fication of Republic of Korea as a thrust 
market;identification of thrust commodities 
for exports; signing of ao agreement to 
avoid doublt! taxation and seeking tariff 
concessions under the Bangkok Agreement. 

C ATT'failed to arrive at any agreement 

at geneva meeting 

3658. SHRI SANAT KUMAR MAN­
DAL : Will the l\.iinister of COMMERCE 
be pleased to state: 

(a) whether the rec~ntly held Geneva 
meeting on General Agreement ('tn Tariffs 
and Trade (GATT) failed to arrive at 80y 

agreement in a new round of world trade 
negotia lions; 

(b) if SO~ the Teascps therefor; 
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(c) the stand taken by India at this 
meeting; and 

(d) how U.S. leading a block mostJy 
industrialised countries blocked t he efforts 
to launch a new round of world trade 
talks ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (d) At the GATT 
Council Meeting he Id in Geneva on 17th 
and 18th July, 1985 the question of con­
vening a meeting of Senior officials to 
bold preliminary discussions on a possible 
new round of multiJatera 1 trade negotia­
tions was discussed. India as well as a 
few other developing countries felt that the 
meeting of the Senior officia Is i n GATT 
should discuss the issues relating to 
negotiations on trade in goods only. The 
major developed countries on the other 
hand did not wish the parameters of the 
meeting to be defined as their intention is 
to cover inter.alia the services sector in 
the negotations even though it is outside 
the jurisdictional competence of GAIT. 
No agreement could, therefore, be rea-:hed 
on the convening of a meeting of Senior 
Officials. 

Pre-take over liabilities of taken over 

uoits of West Bengal 

~~. SHRINARAYAN CHOUBEY: 
Will the Minister of FINANCE be pleased 
to state: 

(8) whf!ther Government propose to 
pay for or take (he pretake over liabilities 
of the takenover units of West Bengal; 

(b) whether easy and more assistance 
from the Reserve Bank of India and other 

the ~urr~nt policy of the GovernmcDt, in 
the event of nationalisation of industrial 
units taken over under the Industries 
(Development and .Regulatjon) Act, 19'1, 
tbe entire pre. take over ducs, including 
interest, of banks and financial institutions 
are required to be fully protected by tbe 
Government nationalising the unit. This 
poJicy is uniformly applicable to all cases 
of nationalisation of industrial units either 
by the Central Government or by any of 
the State Governments. 

(b) In accordance with the policy of 
the Government, banks and financial 
institutions are expected to carry out 
viability studies of sick industrial units &, 

nurse such of those uni ts as are consider~d 
potentially viable. In the case of viable 
sick units, banks and institutions are 
expected to formulate suitable rehabilita­
tion programmes, which may consist of 
grant of need-based credit facilities 4Qd 
concessions such as reduced rate of 
intere~t, lower margin, funding of overdue 
interest and rescheduling of past dues, etc. 
depending upon the merits of 
the individual case. The viabl. sick 
industria) units in the State of West Benlal 
wh ich may be taken up for rehabilitation 
would a Iso receive such assistance and b. 
extended such concessions as may be 
warranted by tbe merHs of each individual 
case. 

(c) In the light of recommendations 
made by the National Transport Policy 
Committee (Pande Committee). it ba. 
been decided by the Government to pha .. 
out gradually the existing freight equa'isa­
t ion in respect of commodities like cement 
and steel subject to subsidjsation of trans­
port for remote, inaccessible and iSbJated 

banks and financial institutions will be areas. 
made available to the sick and closed 
jnduatrial unit~ of West Bengal for their Supply of Coal to M~)Jar_,htra 
revival;' and 

(c) whether freight equaJisat ion policy 
wi)) be abolished by Government and/or 
IOI1lC benefits be extended to carry raw 
materials oC national importance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
ROHANA POOJARY): (a) A~cordinB to 

3660. SHRI ANOOPCHAND SHAH: 
Will tht:. Minister of STEEL. MINES AND 
COAL be pleased to atate the to.tal 
quantit,} of coal allotted to Mah .... ltatra 
particularly (or Ireakr BomlM~ ~1Iri .. 
1984-85 ? 

THB MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
No allotment is made by tJlc poioa 
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GovorDlDOot for di1ferent States, except in 
the case of soft colee supplies, The supplies 
of coal are made by both rail and road 

I, • 
The movement of coal by rail takes place 
within the ceiling limits fixed by the 
RaiJwa)s for the various sponsoring 
authorities, In addition to the ceiling 
limits fixed by the Railways for movement 
by rail, Coal India Limited are permitting 
the sponsorinl authorities to recommend 
additional quantities which cannot be 
accommodated within the ceiling limits of 
waJoDs, for movement by road. 

During the year 1984-85, total 
quantity of 106.61 lakb tonnes of coal/coke 
was despatched to Maharashtra State. 
The despatch figures for greater Bombay 
alone are not readily available. 

Abolition 01 excise duty 00 cement 

3661. PROF. RAMKRISHNA MORE: 
WiJJ the Minister of FINANCE be pJeased 
to atate : 

(a) whether cement industry bas urged 
Government for complete abolition of 
excise duty OD cement; 

(b) if so, the details thereof; and 

(c) the reaction of Government tbere­

to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FfNANCE (SHRI JANA­
RDHANA POOJARY) : <a) and <b) 
Cement Manufacturers' Association have 
made a representation to the Government 
wherein a request has, inter-alia, been 
made for complete exempti~n flom excise 
duty for cement units coming into pro­
duction during the Seventh Plan period, 
for tbe initial period of 10 years. 

(c) The representation of the Associa .. 
dOD bas been referred to the Bureau of 
luduAlrial Costs and Prices. who are look· 
iDi ioto the various issues raised by the 
A.oeiatioo. in their representation. in­
cludin, the request for exemption from 
.cite duty. 

Perr..,...ce .f baaka priority ".iDl 
3662. KUM.UI PUSHPI\'DIWI ; Will 

the Minister of FIN ANCE be pleased 
to state: 

(a) whether tbere is a need to improve 
the performance of banks in the sphere or 
priority lending, direct finances, for aari­
culture and lending to the weaker sectioDl; 

(b) if so» the system evolved and ,uide­
lines sent to the banks in this direction' , 
and 

(c) the programme of Governmellt iu 
this reaard 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Reserve Bank of India has laid dow. 
norms for lending to priority sector, direct 
finance for agriculture and Jendiol to 
weaker sections. The advances to priority 
sector have increased from Ra. 441 cror. 
in 1969 (i.e. at the time of nationalisatjoD) 
to Rs. 17971 crores at the end of March 
'8S. This constitutes 41.3% of the total 
bank credit as against 14.~/. in 1969. 
Performance of public sector banks ill 
lending to priority sector and sub-secton 
was as follows as at the end of March, 
1985 :-

(Rs. in crores) 

(i) OutstandiDI advances 
to the priority sector 
~{)to total credit 

(ii) Outstanding direct 
advances to agriculture 
% to total credit 

(iii) Outstanding advances 
to weaker sections 
0/0 to total credit 

17971.14 

41.3 

61&1.72 

14.2 

4072.19 

Based on recommendations of a Work­
ing Group on the Role of Banks in im­
plementation of 20 point programme, RBI 
had advised the banks to achieve tbe 
following targets for priority sector len-
ding; 

(i) Banks should attain by March. 
1985 a level of 40% of the credit 
to priority sector (which has been 

"chievecl). 
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(ii) Banks should attain a level of 15% 
of total credit for direct advances 
to agriculture by March, 1985 
which should be incressed to 160/0 
by March. 1987. 

(iii) Advances to weakel sections should 
reach 10% of total advances by 
March, 1985. 

Survey for coal deposits 

3663. SHRI CHINTAMANI PANI. 
GR.AHI : Will the Minister of STEEL. 
MINES AND COAL be pleased to state: 

(a) the areas surveyed during the 
;ears 1984 and 1985 (upto July) for coal 
deposits; 

Power crill. fa R01Itkela steel'pI.'" 

3664. SHRt RADHAKANTA DIGAL': 
Win the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether Rourkela Steel Plant hal 
been facioa serious power crisil; 

(b) the present rate of power icnera. 
tion of the captive power plant of kour. 
kela Steel Plant; 

(c) the total Megawatt power supplied 
by Orissa State Electricity Board monthly 
(in the last six months); and 

(d) tbe steps proposed to be taten. to 
meet tbe power requirement of Rourtela 
Steel Plant? (b) whether' new areas were found 

having coal; 
THE MINISTER OF STATE IN THE 

(c) if so, the e~timated quantity or .- DEPARTMENT OF STEEL (SHRI NAT-
&!posits therein; aod WAR SINGH): (a) Yes, Sir. 

(d) tbe detai Is thereOf '1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(al During field seasons 1983-84 and 
1884-85 Geologica I Surv.!y of I nd ia conduc-
ted regional expJoration ~y mapping and 
drilling in 21 Coalfields in tbe States of 
Aodbra Pradesh. Arunachal Pradesh, 
Aj~am, Bihar, Madhya Pradesh. Mabarash­
fra, Meghalaya, Orissa and West Bengal. 

(b), (c) & (d) New areas baving coal 
are Birbhum District in West Bengal and 
Jb River Coalfieid of Orissa Reserves of 
coal estimated are as follows:-

Birbhum District (West Bengal) 

Dewaoganj Harinsingh 

Stetor 

Khagra, Joydev, Kenduli 
Sector 

:&6Gcba. Pachami. Dhol­
ibata Sector 

Orissa 

Hinair Basin in ib River 
COait.eJds 

Total-

.. 26.05 m. t., 

- 13.80 m. t., 

• 31.71 n:- t., 

- 1629.61 m. t., 

170~ 17 m 

(b) The captive power plant at Rour­
kela Steel Plant is presently ,eneratina at 
S8 MW (avg.). 

(c) Average power supplied from its 
own generation by Ori!sa ' State Electricity 
Board to RourkeJa Steel Plant duriol the 
last six montbs is given below :-

Month Actual Supply (MW) 

February. J985 9.9 

Marcb, 1985 '.9 
April, 1985 11.4 

May, 1985 28.0 

June, 1985 23.0 

July, 1984 15.5 

(d) Assistance bas been provided· to 
the plant by obtaining power (rdm tBe 
Andhra Pradesh EJectrfci ty Board. The 
Orissa grid is also getting power lrom tbe 
Madhya Pradesb Blectricity BbBrd. 'The 
Captive ,eneration at the tieet ItJaftt 
is maximised. As a long term mealure, a 

~ 2x'" ft tjptNe' j)b'~r t*.,' <"~'tiiiDa 
act . "Pi ',.fI1··,hc ftce' pJall& ~od. eflQlfrB afe .. . . . .". -
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being made to commission its first uoi t 
by Marcb, 1986. 

Hiab COlt of In~aD e Dlineering goods 

3665. SHRI A.J.V.B. MAHESHWA­
RA RAO : Will tbe Minister of COM­
MERCB be pleased to state : 

<a) whether Indian eoaineering goods 
arc not competitive because of their high 
COlt of manufacture ; 

(b) ,tbe factors that contribute to the 
biah cost of production especially when 
ID~an l~~our is cheap a~d India is in no 
way deficient in raw materials; 

(c) whether one of the factors for the 
Indian cnaineering good& being costly is 
the low purchasing power of Indian rupee 
in t:rms of currency of other countries; 
and 

(d) the steps contemplated by Gover­
nment to step up tbe exports of engineer­
inlloods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) and ,b) Some of the 
Indian engineerina loods are uncompetitive 
in the International markets mainly on 
account of high cost of inputs, inadequate 
infcastructural facilities and uneconomic 
scale of producti on. 

(c) No, Sir. 

(d) The Government have takcn a 
.eries of measures for boosting the cxport 
of eOlineeriDI goods. These, inter-alia, in­
clude continuation and strenltbeninl of 
the International Price Reimbursement 
Scheme, liberalisation of imports for export 
production. link deals for exports and lioes 
of credits to somc countr;es. 

{Trlln.!ationj 

Cq~ .... r_tlp .. ~ ~J.ck ... ~.ey la put~se 
, •••• .ae M' boue • .1. polh c~lo.iel 

of, Oillai 

·Sf". SHRt JITBNDRA SINGH 

Will tbe Minister of FINANCE be please 
ed t.o State: 

(a) whether during the last five year; 
there has been concentration of bla~t 
money by way of purchase and sal~ of 
houses in posh colonies in New Delhi areas 
such as, Safdarjung Edtlave, Panchsheel 
Park, Greater Kailash, Nehru Placc, Jor 
Bagh, South Extension Part I-ll, New 
Friends Colony, Green park, Hauz Khas 
etc. 

(b) if so, whether Government pro­
pose to conduct a survey regardlng the sali 
and purchase of a1l such houses and cojJe~t 
the fjgures from the Registra tion 9ffice 
and Compare the same with tb~ir 

market prices and see how lh. 
sale and purchase deeds were executed 
or find out who are residing in these bouses 
in place of original owners, by executina 
power of a Horney; and 

(c) whether a spc!ciai cell will be set up 
to unearth such black money. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY) : (a) No, specific 
instances have come to the notice. Survey 
is a constant process and action is beina 
taken in accordance with the long term 
action plan. 

locrease in ,rice of IroD 

3667. SHRI RAM PUJAN PATEL: 
Wiil the Minister of STEEL, MINES AND 
COAL be pkased to state: . 

(a) the wholesale per tonne rate of 
iron in 1951, 1961, 1911, 1981 and the rate 
tbat is obtainins at present; 

(b) the reasons for this rapid increase 
in its price~; 

(c) whetber prices of iron have not 
affected the country's market; 

(d) whether its market can be stabiU· 
sed only by controllina its prices; and 

(e) if !o, the a,tion beiDI taken b7 
Government in this direction 1 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI NAT­
WAR. SINGH) : (a) The railhead station 
prices of foundary grade pig iron (L.M.-4) 
produced by the integrated steel plants 
have beeti as follows :-

bate 

20.8.1965 

1.8.J971 

t .4.1981 

Since 21.2.1985 

Price (Rs. Tonne) 

219 

438 

1425 

2690 

The statutory control on prices of pig 
iron was lifted in August, 1965. Prices for 
periods prior to this are being ascertained. 

(b) Tbe increase in prices, of pig iron 
has been on account of the increased cost 
of production due to increase in prices of 
raw materials, power, wages and other in­
putl. increased duties and levies imposed 
by the loint Plant Committee. 

(c) to (e) Apart trom price adequate 
aDd timely availability is important for 
ltabilising the market for pig iron. Efforts 
ag con tinuously made to ensure adequate 
availability in time. For this purpose im­
ports of pig iron are also arranged to sup­
plement domestic production. if necessary. 

III.pl mining of bauxite and coal in Bibar 

366. SHRIMATI SUMATI ORAON: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Government are aware 
that the private companies operating in 
bauxite mines of Lohardaga, Gumla and 
Palamau districts in Bihar are extracting 
bauxite illegally in excess of the quantity 
prescribed in the agreement reached with 
Governmen t; 

(b) if so, the action being taken by 
Government in this regard; 

(c) whether Government are also aware 
01 the fact that coal worth croJ;S of 
rupees i. being extracted illelally from the 
coal mines in Cbandwa and Balumath 
~loc:ks in, Palamau district in Bibar; and 

(d) if so, the concrete steps being taken 
by Government to prevent it ? 

THE MINISTER. OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(8) to (d) Information is being collected 
and shall be laid on the Table of the 
House. 

[English} 

Restructuring of IRDP and NREP 

3669. SHRI p. CHIDAMBARAM : 

SHRI SOMNATH RATH : 

Will tbe Minister of FINANCE be 
pleased to state: 

(a) whether the Prime Minister and 
the Governor of the Reserve Bank of 
India have recently expressed their dissa­
tisfaction with the present structure of the 
IRDP, NREP and similar proarammes; 

(b) whether it is proposed to restruc­
ture the programme~; and 

(c) j f so, the detai)s thereof? 

THE MINISTER ,OF STATE IN THE 
MINISTRY OF FINANCE (SH.RI JANA­
RDHANA POOJARY): (8) 10 (c) Tbe 
Prime Minister had observed that Intearat• 
ed RuraJ DeveJopment Programme bas not 
been able to give enough benefit to the 
poorest beneficiaries. Altbouah benefIcia­
ries who were not the very poor have cros­
sed tbe poverty line but the poorest amona 
them have not been able to do so with one 
dose of assistance. The GoverDor. RBI 
while appreciating the role placed by baUD 
in supportjng IRDP bad meotioned about 
certain shortcominas in thh implementa­
tion of programme brought out in the 
studies made by .RBI and NABARD. Tho 
programme is kept under periodical review 
and sui table chanaes are made whenever 
necessary. Durinl tbe Seventb Plan period 
it is proposed to provide ~;ood dOle of 
assistance. subject to the ceiliD, limit of 
lubsidy. to the beneficiaries who could Dot 
crOll tbe povert)' Ji ne with tbe JaeJp of 
first dose. 
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Decrease io value of savings as a result of 
'all 10 value of rupee 

3670. SHRI M. SUBHA REDDY 
Will the Minister of FINANCE be pleased 
to state: 

(a) the ra tes of interest allowed on 
various Provident Funds like G.P.F., 
C.P.F., E.P.F., Coal Mines Provident 
Fund, etc.; 

( b) whether due to fall in the value 
of rupee the rea) value of the savings of 
the employees has decreased; and 

(C) if so, the steps taken/contempJat .. 
ed to ensure that in rea I terms their savings 
are not eroded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) The rate of 
interest allowed on various Provident 
Funds during the current year are [.s 
under: 

GPF/CPF EPF 

10.50 0/ 0 10.15~~ 

CMPF PPF 

10.50% 10.00~ ~ 

(b) & (C) In order to protect the r .;al 
value of saVlnas, Government have raised 
tbe interest rates on various ProvIdent 
Funds from time to time. Government 
have also taken a number of steps on a 
wide front to control infiatioD. Tbe :nain 
thrust of these measures cont1nues to be 
an eff,:clive demand and supply manaae­
ment including enforcement of fiscal disci­
pline and keeping tbe aggregate liquidity 
in tbe system under controJ. 

Award of Contract for Thermal Power 

Station of Neyveli Lignite Corporation 

3671. SHRI S. S. RAMASAMY 
PADA YACHI : Will the Minister of 
STEEL, MINES AND COAL be pleased 

to state: 

<a) whether it is a fact that the co­
mmissioniug of first stage of thermal 
power Itation of Neyveli Ligni te Corpora­
lioD has been delayed due to delay in the 

execution of boiler contract awarded to a 
Hungarian company which i3 licensee of a 
West German company under the guaran­
tees and undertakings by the West German 
Company: 

(b) whether it js also a fact that tbe 
same West German company is now beina 
considered by NeyveJi Lignite Corporation 
for award of contract for the second stale 
of thermal power station for which tbe 
bojJder is to be built by Bharat Heavy 
E!ectricals Limited; and 

(c) if so, the reasons for considerinl 
the same company when the first stale bas 
not been commissioned so far? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Yes, Sir. 

(b) and (c) Bharat Heavy ElectlicaJs 
Linli ted ha ve been en trus ted wi lh the res­
ponsibility for the manufacture of the 
major components of Thermal Power 
Station II (Stage II) with design enginee­
ring assistance for the Steam Generators 
from West G.ermany and import of millina 
and flri ng plants. Bids were invited by 
BBEL from three West German firm. 
a:Jproved by KFW, the West German 
financing agency, for Lh\! imported porlion 
of the work. The West German firm, who 
was licensor of the lIungarian contractor 
for Thermal Power Station Stage I, is ODe 

of the three firms whose bids are under ev­
aluation by BHEL. BHEL is being assisted 
by Ne)veli Lignite Corporation and the 
Retainer Consultants appointed for tbe 
purpose. Tbe final decision wiU tate iato 
account with all relevant facto'S. 

Spinning Mills. 

3672. SHRI E. A YY APU REDDY: 
WIIJ the Minister· of SUPPLY AND 
TEXTILES be pleased to state: 

(a) the number of spinning mills lor 
which letter of intents have been 'liven. 
but have not yet gone into cOD.tructiob ; 
State-wise, detaiJs thereof; 

(b) whetber a cooperative spiuin. 
mill for the rehabilitation of refllltel hal 
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beeD aiven letter of intent for starting at 
WandY.) io kurnool district, Andhra 
; Pradesh; and 

(c) the steps taken by the Union 
Government for helping expeditious COD­

~_uclion of spinnina mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CIIANDRASEKHAR SINGH): 
(a) 30 letters of intent for spin~ing mills 
are valid at prescnt but information about 
lbe extent of constructi-on is not available 

: .ace lucb information is furnished by tbe 
-pard .. at the time of .ski 01 for C.O.B. 
UCOIICC. 

(b) A letter of intent has been issued 
to MI. Nandyal Cooperative Spinning 
Mills Ltd., for the establiihment of. new 
uDdertatinl at Nandya} in Kurnool 
bittrict of Andbra Pradesh. 

-(c) The National Cooperative Develop­
".at Corporation provides assistance to 
&be State Governments for contri buti og 
&OW.,"- tbe share capita) of cooperative 
.aPiADi.oI mills. 

IatpOrt .f b •• 1t BOte paper 

3673. SHRI RAMESHWAR NEEKHRA: 
Will the Minister of FINANCE be pleased 
to .tate : 

(a) whether GoVernment have imported 
• huae quantit, of bank note paper from 
oroa .. ; and 

(b) if so, the number of metric tonnes 
of paper imported durina tbe year 1984-85 
4Dd tile quantity like)' to be imported in 
t)le remailaina part at the ycar ? 

THB MINISTER OF STATE IN THB 
¥l)ftSTJ.Y OF FINANCE (SHRI 
.1-"i6BJ)HANA POOJARY) : <a> and (b) 
r .... :Iir. ,Goveraaaent imported 1,750 
lMtric tonnes of buk DOle paper in 1984-
• , ~Dd have contracted to import 5,500 
__".. tounes of lucb paper in 1985-,'6. 

(Trans/anol1 J 

A ,.enues of promotions to employees of 
nationalised bank. 

3674, SaRI JITENDRA PRASA.DA: 
Will the Minister of FINANC~ be 

pleased to state : 

(a) whether very few avenues of pro. 
motions are availabJe to the employees in 
aJJ tbe nationalised subsidiary banks of 
State B-3nk of India such as State Bank of 
Patiala, State Bank of Mysore, State Bank: 
of Travancore elC. as a r~bult of wbich 
discontentment is spreadina amooa tllem ; 
and 

(b) if so, the measures being taken to 
remove it and if not th~ factual positioD in 
tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (S8,RI 
JANARDHANA POOJARY): (a) State 
Bank of India has reported that a number 
of promotional opportunities are available 
to employees/officers at various level. in 
the subsidiary banks. The bank bas further 
reported tba t it is not a ware of any dis. 
contentment among the employees of subsi­
diary banks on this account. 

(b) Does not arise. 

{English] 

E~port of Sh~llac and See4l1ac 

3675. SHRI MANVENDRA SINGH: 
Will the Mioister cf COMMERCE be 
pleased to state : 

(a) the detajJs of exports of .beJlac and 
seedlac from India to five regular ,b~yer 
foreign countries durina 1984-85 ; 

(b) how does it compare ~itb tho 
export in the y~ar 1933·84; and 

(c) whether Government P{Q~, to 
take any steps to inQa:ease tile ~~~t, of 
sheJJac and seedJac in the comiPI IAflf, ? 

THE MINISTBR OF ST~TE IN THB 
MINiSTRY OF COtvtMERCE (S.tUU ,P.A • 
SANGMA); <a) and ,(b) A 't','c:.lDIDt i, 
aivcn bolo.w. 
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(c) Government have taken measures publicity compaign and distributioD of 
to increase production and suppJy broodlac to the cultivators. 
of lac for exports. These measures include 

Statement 

Exports of Seedlac and Sheellai from India to five regular forei,o buyers countrios 

during 1984·85 and comparative exports during 1983 84 were as under:-

Qty. in Tonnes 

Value : In Rs. Crores. 

1984..85 1983·84 

--------_ ------------_---
(Estimates) (Estimatd) 

SheUac Seedlac Shellac Seed lac 
----------_ --------- -----

Qt}. Val. Qty. Val. Qty. Val. Qty Val. 

U.K. 275 1.47 10 0.08 379 0.86 6 o. 

USA 1606 8.91 122 0.50 695 1.69 117 O. 

West 779 3.90 161 0.61 620 1,40 Sft8 1. 

Germany. 

USSR 100 0.57 

A.R.E. 269 2.00 
(Elypt) 

Total: 3029 16 852 293 

Opening of branches of nationalised 
banks in Orissa 

3676. SHRI ANADI CHARAN DAS : 
Will the Minister of FINANCE be pleased 
to state: 

(8) names of nationalised banks, 
Dumber of branches they have, district·wise 
in Orissa and number of branches to be 
op~ned by them in the near future; and 

(b) the action taken by his Ministry 
to ensure opening of banks in Orissa by 
aU the nationalised banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
particulars of bank offices functioning in 
Orissa as at the end of March, 1985 and 
the licences pending with tbem for opening 
offices in the Sta te were 8S under :-

1 

l. State Bank of 
Indio 

Number of 
ofltces 

2 

Number of 
pending 
Jicenct'c; 

3 

12 

743 1.77 

573 1.22 

1.19 3010 6.94 

1 

2. Associate Banks 
of State Bank of 

India 2 

3. Nationalised 

2 

Banks 582 

4. Private Sector Banks 3 

5. Regional Rural 
Banks 116 

631 

3 

1 

37 

14 

1648 124 

1 

1 

Districtwise and bankwise details are 
given in the statement below. 

(b) The banks have been allowed time 
upto 30 9.85 for openinl branches a,ainst 
tbe pendinl licences/authorisations. With 
• view to expeditiDI openioa of brancbea 
by banks at the aHotled .entre.. Re.en_ 
Bank of India I hal let up Talk Forcel 
con,iltinl of rcprclcn tativQ of R~lerve 
Bank of J I1dja NABARD aDd 'he comccr. 
ned State Governme~tl at each of it, 
Reaional Otncc. . . 
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. "'1617.' SRKI1, T. BALAGOUD: Will 
the 'Mia'.ter' of PIN'ANeS be plea.ed to 
tNt. 

'ia) whether Syftdica'te Bank lot 
liCence/clearanco (rom Reserve Bank of 

> IDdie for openiu, a fiew brancb at DODSIi 
\ villa,o, Madbnoor Block. Nizamabad 
.'Itr!gt of Andhra Pradesh ; 

'(b), whether subsequently Syndicate 
Bank Maoalement cbaqed it, orj,inal 
plana to open the bank'. branch at 

'90D,Ii and instead opened the branch at 
,Wenlu in tho aame District; 

(c) if so. under what circumstances 
~:a»d . bo. . RBI a-.reed for the cbanae 
"or lotation of bank's branch from Donlli 
..to Menur ; and 

'Cd)' the reasons ror Syndicate Bank 
;Ma.a.emeot's decision to chanae its 
'ori,ioaJ plan 1 

'TaB MINISTBR OF STATE IN THE 
~INISTR Y OF FINANCE (SHRI 
,JAHAllDHANA POOJARY): (a) Yes, 
Sir. 

(b) to (dJ Reserve Bank of Iod,ia has 
Nt up a Task Porce consjstin, of rep~.!=p­
~~i~~ of ~eaec ... c Bank of India. NABARD 
and tbe concCrAed State Go\oernment at 
eatb of~.ifl l(eaiollal Offices. Tbe Task 
Porce has IIIIer.ali. ~D entrusted with 
the work of consideriq requests for subs­
tit6tiob 'of (be cerlirel anotted to b&nks 
.fl~ tli~y c'O\dd ihh opeb offices due to 
aon.availability ()f·IHrrastr~ttur.1 faCilities, 
potential etc •• by otber suitable centres. 
stbcfieate 'Bank-s JpropOial for aubstitution 
Of • centre .Do~fi 'by anotber unbanked 
ctftffre liInur \ft. 'kpproved "b~ 'the Task 
Porce set up at Reserve liuik of India's 
11!~~r.,.~ ~.iOD •• Office. The b4nt hal 
q,eDecl UI office at Menur OD 29.3.85. 

,.. '" 

....... ., Gold frail Air I... ElDplo,eel 
at DeW Airport 

, 3671,: SIJR:I . KALI , P~SAD 
"MDIV:.n1 die Minister of 
l'INANCI be plea ... to atate ; 
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.: (a) wbether Customs Enforcement 
,Staff at Delhi !\irport apprebeQded two 
Air Iadia employees on the niabt ~of 14th 
July, 1985 and seized from them 3 tiS. of 
lold; 

(b) if so, the particulars of the Air 
India employees apprebended ; and 

" 

(c) the action taken asainst th'tm; and 
other employees involved in amulaliol 
contraband items 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB. (SHRI 
JANARDHANA POOJARY): '(a) and 
(b) On 14tb/15th July, 1985 the Customs 
authori ties at DeJhi Airport intercepted 
one Shri Daya Ram, an A ir India 
employee who had attended Fligbt No 
AI-301, which arrived from Hongkonli 
Banakok, for cleaning. On suspicion when 
his personal check was conducted. 16 "gold 
biscuits totaUy weighing about 1866 
gramme! valued at Rs. 3.92 lakhs (martet 
value) recovered and seized under the 
Customs Act. Investiga tions revealed tbat 
tbe ,old involved was handed over, to .Shri 
Daya Ram by one Shri Ram Das, ~haw.~. 
also an Air India employee, w~o liad 
arrived from Bangkok by Flight No. 
AI-30t. 

... ' .... 

(C) SjShri DaYa Ram aad Ram Du 
Chauhan wore arrested under the CustOlDl 
Act and prosecu tion has been launched 
a".\gst . t~ern. in ,the (;ourt of. .4w. 
Besides initia~i~ departmental proceedings 
~or confisca lion of smuggled gold and 
imposition of personal penalty on., the 
persons involved in smuggling activities, 
in appropria te cases, preventive detention 
under the COFEPOSA Act is also resor­
ted to. 

Exploitation or coal, uead and zine i. 
OarJeeling, West Bengal 

3619. SHRI BHOLA NATH SEM: 
Will the Minister of STEBL, MINBS 

and COAL be pleased to state : 

j '" 

(8) whether Government have recei-' 
proposals for exploitinl the coal reserve. 
and extracti!ll lead and zinc in nirjoeUn_t 
district of Weat BeDl.1 ; . 
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(b) if so, tbe details of luch propos.)s; 
(C) the present estimated coal, lead 

aDd zinc reserves in Darjeeling district; 
aDd· 

(d) the reaction of Government to the 
proposals? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) ancr (b) After considering tbe pro. 
poaaj 01 tbe State Government of West 
Senpl, approval of tbe Central Govern­
ment was conveyed in February, 1985, 
und~r Section 5(2) (8) of the Mines and 
Miaerals (Re8ulation and Development) 
Act, 1957. to the grant of Mining lease in 
favour of West Bengal Mineral Develop· 
meDt and Trading Corporation Limited 
for exploitation of coal in isolated small 
pockets ill Basrakote and Dalinkote areas 
iD Darjeelin& District of state of 
Weal Bengal over an area of 
12.58 sq. Jems. (or a period of two yean. 
No proposal for exploi tation of lead and 
zinc iD the Darjeeling District has, bow­
ever, been received from the State Govern­
meDt of West Bengal. 

(c) and (d) As per the report of Oeo­
Joaical Survey of India tSept. 1984), there 
ia a reserve of J5 million tonnes of coal 
ia the Darjeeling area. The Mineral Explo­
ration bas estimated the Lead/Zinc Ote 
NlCl'Yes in the MalkhoJa Block of the 
Oorubathan-based metal deposit (Darjee­
IiDI Dil't) at about 1 million tonnes with 
r,; -metal contents. 
_ .... a. 40WD of Indian Bank. ia RaakiDI 

of "orld top baoks. 
3688. SURl G.M. BANATWALLA: 
Will tbe Minister of FlNANCE be 

be plcued to state: 
(a) whether Governmenl are aware 

that tbe reputed London-based monthl, 
uThe Banker" m\)oltored ban".· perfor­
mance for its annual rankin, oa world top 
baob; 

(b) whether leadina Indian Banks sUp­
peel down in rananas WI year as compa­
red- to tlaeir earlier rankinp ; 

(c) if 10, which Indian banks so slip­
ped iD their rankioa and to what extent; .... 

, (4) the detai). of steps, if any, tabn 
te 11IIprove tbe performance of baRks 7 

'"'THE MINISTER-Of STATS 1M THE 
MINISTRY"' OP ;: ~J,NANCE' (SHltl 

-f.,. h' t '" 

JANARDHANA POOJARY) : <8> to (d) 
The rankins of banks as the top 500 ·banks 
of tlac World done by "The Banker" in its 
July. 1985 issue, is worked out in terms the 
value of assets of the banks in US Dollars. 
Any fluctuation in the R.upee/Dollar 
exchange rate. therefore, affects tbe 
;n/t!r-se, rankins of tbe banks. 

The fall in the value of assets in terms 
of dollars in respect of some of the Indian 
banks during 1984, as compared to 1983 
has been tbe contributory factor: in the 
lower ranking of these banks by "The 
Banker" in its July. 1985 issue. These 
rankings of Indian bank figuring in ttie 
list of 1983 and 1984 are as follows: 

Name of Bank RankiOl in "Banker" 

1983 1984 

State Bank of India 79 84 

Bank of India 303 309 

Bank of Baroda 293 325 

Canar. Bank ( 363 388 

Syndicate Bank 442 444 

Uni ted Commetcial 402 484 
Bank 

In,estments ~,. NOII-ResideDI India.. h, 
~ettilll up Miai-Steel Pleata. 

3681. SHRI G.M. BANATWALLA: 
WiJJ ,he Mjnjster of ST~ELJ MINES AND 
COAL be pJea~d 10 state : ' 
. ' 

<a> whether Go~eromeDt' arc ."we 
that, Don-resident ~ndiaanst especiaJJy lhQ. 
in the GuJf .. couDtries. have areat,iolClClJ 
in investina in· India ~ . , 

':(b) jf so, 'whether Government pr()~' 
to consider furlber liberalisina' tbe licen:' 
sina policy for setting up of mini steel 
pianta ,.' 'auraet lmat_nt. 'Cr. 110. 
resident Indians ia forei.rrt6tlntries ; and 

(C) it. SO,. ~b~ ~r~Ps t&JeIl' ;, { i .Ja&~ 
direction 1 
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THE MINISTER OF STATE IN THE 
D1!PARTMENT OP STEEL (SHRJ K. 
NATWAR SINGH) : (a) Yes, Sir. 

. (b) and (c) The industrial licensing 
policy for setting up of electric are furnace 
units is proposed to be liberalised. The 
revis(d policy is expected to be announced 
1000. 

Items for export to Afghanistan 

3~2. SHRI JAGANNATH 
PAT~AIK: Will the Minister of 
COMMERCE be pleased to state 

(8) whether recently an Afaghan 
delegation visited India and held extensive 
discussion with Indian counterparts; 

(b) if so, the details regarding the 
items tbat have been decided to be expor­
ted to Afghanistan; 

(c) wbether there have been discussion 
01' reviving tbe transport facilities; and 

(d) if so, the details thereof along 
with !be agreement that has been signed 

in this reaard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A,: SANGMA) : (a) Yes, Sir. An Afghan 
Trade Delegation visited India from 16tb 
to 19th July, 1985. 

(b) to (d) Both sides expressed their 
desire to take effective steps for promotin. 
trade between the two countries in a more 
~lanced manocr. The Araban side also 
.... _ to inc;rease its purchases of 
.oodI from India. subject to competitivity, 
particularly throuah public acetor under­
takinas. Beside~, traditional items like 
tea aDd textiles. there is an export poten­
tial for other items, like vehicJes and spare 
partl, ciaarettes. drugs, soaps, tyres and 
tubes, cbemicals and pharmaceuticals. 
Both sides Doted with satisfaction tbe pos. 
libility of ulin. tile surfaco route tbrough 
odelsa in addition to the prelept f'OUtel 
lad have _areed to pursue this further. 

CooperatioD ID eeODo.te de,elop ••• t 
from Federal Republic of Ger •• ., 

3683. SHRI B.V. DESAI: Will tbe 
Minister of FINANCE be pleased to state : 

(a) whether the Federal Republic of 
Germany has shown keenness to cooperate 
in economic development; 

(b) whether Vice Chancellor and For­
eign Minister of Federal Republic of Ger­
many had visited J ndia in the month of 
July, 1985; 

(C) if so, whether any agreement for 
providing tecbnololY to India bas been 
decided upon; and 

(d) jf so, to what extent the Federal 
Republic of Gremany has agreed to help 
Indian Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA. 
ROHANA POOJARY): (a) Federal 
Republic of Germany has been one of the 
traditional partners for India 'a economic 
development. 

(b) Yes, Sic. 

(c) No, Sir. 

(d) In view of tbe answer at (C) above, 
the question does Dot arise. 

lado~aDa.. Trade 

3684. SHRI PRAKASH CHANDkA ~ 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether Indo-Canada trade baa 
increased in 1984·85 (January, 84 to March 
1,985); 

(b) if so, the trade POSitiOD between 
tbese countries in 1984-85 and tbe percen­
tage of increase OVer the precediDi ,..., 
(1983.84); and 

(C) tbe steps taken to eltabllsh bettet 
trade apd economic r.lelio. """'a 



Caitih and India -in- 1985-86 financial 
yelr , 

THB MINISTER OF STATE IN THE 
¥INlSTRY OF COMMERCE (SHRI 
P.A. SANGMA) : <a) and (b) Based on 
prDvisional data available on financial 
year basis, India's total trade turnover 
(exports and imports) with Canada at RI. 
626.40 crores duriog 1984-85 registered an 
increaso of 47.1": as compared to tbe total 
trade turnover of Its. 425.83 crores durinlt 
1"3-84. 

(C) Various steps such as exchange of 
trade deJeptions, organisation of business 
coaf«eoces and seminars in India and 
Canada have been taken to establish 
better trade and economic relations with 
~cla. 

Public lector enterprises employees 

.'6BI.- SHRI PRAKASH CHANDRA : 
Will tho Minis-ter of PINANCE be pleased 
to 8&IIIe : 

(a) tile tot-al Dumber of employees in 
public aector enterprises during J983.84 
and 1984-85 (upto 31-3.85); 

(b) the annual arowtb rate of such 
employment in public sector; and 

(C) 'wbeth·er GoverDJDeat bave any 
plans to increase tbe ra te of growth in the 
Seventh Five Year PJan ? 

T@ edINISTSR. OF STATE IN THE 
MIN(~ flF FINANCE (SHRI 1ANA­
ROHANA POOJARY) : ( .. ) and (b) The 
details of employment in the Central 
Public Enterprises as OD 31.3.1985 are not 
yet 8vaiJabfe. However, -t~ detatll of 
employment yearwise commencing from 

Name of Baa 

1. State Bank of India I 
2. United Commercial lank J 

31.3.1971 to 31.3.1984 aloDgwitltperCeO_' 
growth over 1910.71 are avaIlable iii TabI, 
3 at plge 326 of Chapter 23, Volume I of 
the Public Enterprises Survey 1983·84 
placed 011 the Table of LoIC S.bba 08 

15.3.1985. 

(C) With additional investments duriOS. 
the 7. h Plao period, the employment is 
also expected to increase. 

S •• etloa of Ucencel to 
banks for opening tbeir bra1l'die' hi 

Himachal PraCiNla 

3686. PROF. NARAIN CHAND 
PARASHAR : Will the MiDister of 
FINANCB be pleased to state: 

(a) whetber any of the na li on. If.ed 
banks haft approaehed tile Aeserve Bank 
of India for the sanction of licence. to set 
up branches of their banks in (i) Hamir .. 
pur, (ii) Una, (iii) Bilaspur, (iv) Mudi ~v) 
Kangra in the Dis~rjcts of Himachal, 
Pradesh during the last three years; 

(b) if 80, the namel of the places. 
district-wise for which tbe licences bave 
been sanctioned alonawith tbe namt or the 
bank; and 

(c) the likely date by which tbe 
remainina l~enccs w()uld be aanctioDed ? 

THE MINISTER OF STATB IN THE 
MINISTRY OP FINANe! (SHit I lANA· 
RDHA~A POOJARY): ta) Tbe foltcr. .. 
ina Public Sector Banks bl'd duriol til. 
period 1982..85 lubmitted apl'Uc8tiOfti 10 

tbe Reserve Bask of India for ope.fa .. 
branches in the districts io Rima.' 
Pradesb sbowD'8saiolt their nalliet :-

Name of D'istrlctl , ; 

Halllirpar, Simla, Una a. 
Xa...,.. 

aami l1'ur, Simla, l.D ..... Dd MaD.' 
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~s .JIMk '!~ ~~a~~tpl SiGlla 

5!, '~t of;Bt¥'.~:l. Kaolra 

'r·. BaDt of ID~ia. 
, ;,t,· • ~ _,!, I 

Hamirpur 

7. Central Bank of India Kanara & Uua .. PJPJiab, National Bank Simla, Kangra aDd Mandi. 

9. Oriental Baok of Commerce Kan,r. and Mandi. 

(b) 'Ill, reQuired ,inf9rmation is set out in the statement below. 

(c) The ,question of opening more bank offices in the above me.ntione~ dj~tricts 
. will be considered 'on merits in the light of the brarich licensin, policy for the Seventh 
PI~. Year Plan Period which is beiDI fi~alised. " 

St.temen.t 

Statement showing the details of ceotres allotted to the banks mentioned in the 
, r.ply to Plttt (a) of the question . 
. . -----------------------------------------------------------------

Hamitpur 

Una 
'.! 

limla 

Ma~di 

~. 

Name of tbe Bank 

Punjab National Bank 

State Bank of India 
U ni ted Commercia I Bank 

Central Bank of India 

S.tate Bank of India 

Central Bank of Jndia 

Punjab National Bank 

Uni ted Commercial Bank 

United Commercial Bank 

S~ate Bank of India 

Sta~~ .Bank of P~.iala 

Punjab National Bank 

State Bank of India 

, Central Bank of India 
1; ~ . ." J ' ; 'J.. • 

, : ~ t'.# , .. ; ~ " 4 f1 . , ~ I ";,,. t ! 

Name of tbe centres allotted 

Dbareri, Mair. Karur'G!Ju~ •• 
Chabutra, Sa)umi, Dera p*rdl. 
Jungle Beri, Dhuned, Lambloo. 
Bara 

Uhal. Kashmir 

Hamirpur 

Mebtapur 

Bbaira 

Kangrat, Ghangari, Jowan, 
Thana· Kalan, Poliyan~Prohftan. 
Pandoga, Saloh. 

Du}ehar. Tba~~~ll ' 

Jubharhatti, Pandranoo, Sum­
me,rkot, Guma (Notjk~) Halo. 
(D~ami). Dh.ra~pur;' Ki~Ji' 
Anti (Anu-Basa)~ R&glp'",r .!B~a .. 
bah, TekJeh Kupyi. Gu~~a, 
Dun8arpur. Jzng.I~J, Dhat;n}V~<r~, 
Kufri. ' 

Cba trokhari-Sundernaaar 

Sidhbar,i 

Thil, KalQh:a 
Ohorab. Damtal 

Jwalamukhi. 
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Tra,,'er of olleerl in OrieDtal B.Dk 0 f 
Co •• ere. 

3687. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FIN· 
ANCE be pleased to stato: 

<a) wbetber there is any definite policy 
fOaulat ina tbe transfer of officers in the 
Oriental Bank of Commerce; 

(b) if so, the brief outline thereof and 
whether it is appJica ble to office bearel's of 
the All India Bank Officers Associ a tion 
employed in the bank; 

(c) tbe number and particulars of 
offtcers who have stayed for over (i) IS 
JeUS <ii) 10 yean in tbe bank; and 

(d) tbe justification thereor and the 
reasons for disregarding tbe claims of 
otber officen for traosfer to De'bi ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): <a> and (b) 
OdeDtal Bank of Commerce has reported 
tbat subject to exigencies of work, an 
officer is ordinarily considered for transfer 
after be bas worked in a brancb for three 
to five years. Officers working on specia­
lised duties and other specialist officers 
like Law Officers, Hindi Officers etc. are 
bowever Dot covered under the above 
poliey as they are posted only in adminis­
trative offices. The bank has further 
reported that the above policy is equally 
applicable to the office bearers of All India 
Bank Officers Association employed in tbe 
Bank. 

(c) There are quite a large number of 
orricers _ith over 10 years/I S years service 
in the bank as a wbole. Presumably in. 
formation is sought as to how many o ((jc­
en have worked in the same brancbes at 
Delhi for over 10 years. If so, according 
to tbe information furnished by the banle, 
there is no officer in the Bank who has 
worked for more than 10 years continuo­
uslyat the saDle braoches in Delbi. .... 

(d) The bank haa alao ftportrd that 
H4Uft'" of offica. for tre"6fC'r to Delhi 
are conlidered by it keepiDI jD vicw tbe 
eaiageiea of rCQuire",elltl. 

DJ.poul/ •• elloD of &It.carded ,eldclel 

3688. PROF. NARAIN CHAND 
PARASHAR : Will 'he Mini.tor of 
SUPPLY AND TEXTILES be pleased to 
s~a te : 

(a) the rulos for tbo disposal/auction 
of discarded vehicle,; 

(b) whetber any public notice is livcD 
for the auctions and the period thereof; 
and 

(c) the Dumber 01 auctions held in the 
past three years including the current 
financial year and the number of vehicles 
disposed of category.wise durinl this 
period? 

THB MINISTBR OF STATE OP THE 
MINISTRY OP SUPPLY AND TBXTILBS 
(SHRI CHANDRASHEKHAR SINGH): 
fa) DGS&D arranges disposal of an 
surplus and obsolete stores including vehi­
cles projected by Central Government 
Departments and Defence formations a­
cept Railways, where the book value of 
such stores exceeds R~. ~OtOOO/-. It docs 
Dot undertake disposal of scrap and 'A' 
(Armed) Vehicles irrespective of tbe book: 
value. From 1.1.85, the Civil itockhold­
ing Departments have been authorised to 
dispose of all their surplus stores themse­
lves and now DGS&'D is left wi t b the dis­
posal of Defence items only. These are 
disposed of on 6as is where is' basis eitber 
by Public Auction or by Advertised Tender 
Enquiry. 

Where disposal is by public auction. 
publicity is givc'o as indicated in (b) bolOw 
so as to enable all who intend to partici. 
pate in tbe auction to do 80. 

The Auctioneers are appointed by tb. 
Government for the purpose of conductinl 
the auctions. The hiabest bid is accepted 
and tbe bidders are required to dep~it 
2S% of the accepted bid at the faU ort the 
bammer. Balance payment incJudtnl wafes 
. tax i. required to be paid by the bidders 
_;thin 6 days. After full payments have 
bttn made a deHvt1Y order ClUed SaJ •• 
Releast Order (SRO) is iS6ucd 10 the pur­
chaser fcr UJrl(l"I' of 1101('· 9tithin 18 daYI 
frcill tilt date of PI)lIlcDt. 
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~Advertised teoders are issued through 
DA VP indicating the time and date of 
opening of tend~rs. Purchasers are re. 
quired to fulfil the conditions of the tender 
enquiry which is priced at Rs. 25/- per set. 
In this case aJso the highest offer comply­
ing with the condi tions of the Tender 
Enquiry is accepted. The purchasers are 
required to give 10 010 Earnest Money! 
Security Deposit of the tendered value 
subject to a maximum of Rs. 1,00,000/-. 
As soon as a tender is accepted a sale 

~. letter is issued to the successful tenderer 
I who bas to pay the entire sale value and 

sales tax within 12 working days from the 
da te of is~ue of sa Ie letter. On receipt 
of full payment SRO is issued to the pur­
'Chasers for removal of stores within the 
time limi t specified in the SRO. 

(b) Yes, Sir. Publicity is given through 
local/National dailies and also through 
hand bi11s and cata logues by the auctione­
ers atleast 10 days before the date fixed 
for the auction. 

(c) Vehicles which DGS&D accepts for 
disposal include l\1otorcyc1es, Jeep, Jonga 
and Truck. The total auctions held and 
the number of vehicles disposed of during 
the Jast 3 years and in the current financial 
year is given below: 

Year No. of auctions No. of vehicles 

held disposed of 

1982-83 927 9,231 

1983-84 990 12,765 

1984·85 1,044 11,685 

. 1985·86 107 3,726 

(upto 
; July, '85) 

These figures of vehicles disposed of do 
not include vehicles disposed of frC'm 'civil 
stockholders. The number of civrt vehicfrs 
disrOSfd of \\ould be Jess tban 5% of 
,'ehicJes beJoJ'1gjl'18 to Defence. 

[Trans/at ion} 

Compaigo for Jnve.tmeot. in free 'rad. 
zoo~. b, aoo-resideat Indiaa. 

3689. SHRI C. JANGA REDDY: 

DR. A.K. PATEL: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether after the commencemeot 
of India Fair in France and, USA a com­
paign was launched or is proposed to b. 
launched to attract non.resident Iodia. 
to invest their capital in free-trade zoo. 
and in cent percent exportinl unite in 
India; 

(b) if so, the full details of the com­
paign and the estimated expenditure in­
volved in it; and 

(c) the names of the countries where 
thi§ compaign has been Jauncbed and/or is 
proposed to be launched ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (C) With the objective 
of promoting India '5 exports and increased 
investments in India, it has been decided 
to draw up an intensive prOlramme of 
commercial publicity to broadly coincide 
with the Festivals of India beinl held in 
France and U.S.A. The details of the pro­
gramme are being worked out. 

[English] 

Transport contractor. carr1iDg coal aatl 
sand to B.C.C.L. aad E.C.L. mi." 

in _ Dhanbad, Orissa 

3690. SHRI BASUDEB ACHARIA: 
Will the Minister of STEEL, MINBS AND 
COAL be pleased to state : 

(a) the names of transport contractors 
carrying coal and sand to the Dbarat Cok­
ing Coal Ltd. and Eastern Coalfields Ltd. 
mines in Dhanbad and amount paid to 
them in the last three years with year-wii. 
break-up; 

(b) whether in Orissit Ccal Mine,1 
under Eastetn Coalfields Ltd. eVeD COil 
raisin. is dOlle by tbe contrlc'ers, IDd 
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machines aDd men are hired from ~ontrac· 

tort.; ; 

( c) i r so, the deta ils thereof; and 

(d) whether it is a fact that these 
transport contractors constitute mostly 
MaIa--"."" in Dha·nbad baving monopoly 
on tbe business and if so, tbe steps takeD 
la .t,hi., r~aard ? 

THB MINISTER OF STEEL, MINES, 
AWD COAL (SHRI V ASANT SATHE)! 

(a) to (d) The information is being 
coUected and will he laid on the Table of 
the House. 

UMUtborlse4 shipment of goods by garment 
exporters 

3691. SHRI ANANDA PATHAK : 
Win the Minister of SUPPLY AND TEX­
TlLBS be pleased to state : 

(a) whether tf1e authorities have 
started ~ending lists of garment exporters 
to;~stom officer to prevent unauthorised 
sbWsmcnt of goods to other countries; 

(b) if so, the result achieved so far 
with the said measure; 

(c) whether some such exporters have 
be~ identified; 

(d) jf so, action initiated against them 
and tbe details thereof; and 

Ce) jf no action has been initiated, tbe 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH) : 
(8) The Apparel Export Promotion Coun­
cil bas started sending on a daily basis a 
list of "certifications given by them for 
exports of readymade garments to USA, to 
the Custom official at Regional Centre. 
w!let:" such certification is given by the 
Council for cross reference by the Cus toms 
while clearing sbipments. 

(b) and (c) So far no unauthorised 
shipments have been identified after the 
Couacil bas started sending tbe Jist~ 

(d).apd (e) Do .ot"rise, 

New ite. eaptioatd ;'(:CI 0 ...... e 

fal.e la.adace elaJ ... " 

3692. SHRI KA~I PRA_SAD PAN­
DEY: Will the Min,istet of FINANCE b e 
pleased to state : 

(a) whether his attention has ~D 
drawn to a .news-items captioned &I CCI 
Officials made false insurance claims" 
appearing in the Times of India of tbe 4tb 
May. 1985; 

(b) the extent to which the said re .. 
port is corree t: 

(c) the amount of such false josur.­
nee olaims: 

(d) the particulars of the officials of 
tbe insurance company and the Cotton 
Corporation' of Jodia saj~ .to be involved 
in tbe matter; 

(e) wbether any action has been taken 
alainst them; and 

(f) the prec.autionery measures taken 
for tbe future '1 

THE MINISTER OF STATE IN' THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) to (f) Cotton Corporation of 
India toot out in 1983 marine insurance 
covers (rom United India Insurancc Com­
pany Limited (or transit of 1284 baJes of 
cotton (rom Guntur to Cochin by rail. 
At destination, CCI reported damalc of 
87 bales valued at Rs. 2,39,628/-

As per standing arranltment which 
'United India' has with the CCI, whenever 
cotton meant for export is damaled fully 
or partially, insurance company takes over 
the !alvaae and settles the claim on ,o~al 
loss basis. Accordingly, the claim w •• 
settled (or Rs.l ,74,628.08 after adjustment 
of tbe salvalc amount of RI. 6S,OOO/· 

The aUela tiona made iu, tb, ,ne .. "j ,en) 
bavo ,oot _boCD .ubmoti.ted ~D coq'fi". 
~o irr •• u.ada, or ana .. ~rw~ ~~Q ,.t.! ~ •. {t 
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of the officers of the 'United Tndia' bas 
been proved. Accordinsly, the question of 
latin. aoy action, against any official of 
tbe 'United India' docs not arise. 

MeetiDI of 'Group of 77' 

3693. SHRI K. PRADHANI : 
Will the Minister of COMMERCE be pJea­
aed to Itate : 

(a) whether a meetinB of "Group of 
11" Ministers was held in Delhi durinl 
tbe last month to review the progress of 
the Global Scheme of Trade Preferences 
(GSTP) among developing countries and to 
take fresh decisions in tbis regard; 

(b) if so, the names of countries 
which particpated in this maeting; 

(c) the decisions taken at this meet .. 
ina to enlarle the volume of trade among 
these developing countries through lower­
in. tariffs and removing non-tariffs barriers; 
aDd 

(d) the final shape siven to the GSTP 
Scheme al this meeting? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Yes, Su. 

(b) A list of countries which partici­
p.ted in rthe Ministerial Meetlna is liven 
in .tbe, ·Statement below : 

(C) and (d) The Ministerial Meeting 
adopted, inter-alia, a ceclaration on Global 
S,stem of Trade Preferences (GSTP). In 
tbis declaration, the Ministers aarecd that 
tbe Nelotiating Commi ttee on GSTP 
Ihould consider in addition to tbe traditi­
onal product by product approach, certain 
comp,lementary eJemen'. for the elaboration 
or techDiquea and medalities for the first 
rouDd of GSTP negotiations. These comp­
lementary elements arc: 

Written Answer, 

an undertakiol by participafinl 
countries oot to raise new noD­
tariff barriers or intensify the 
existing ones, in respect of pro­
ducts on which tariff concessioDI 
have been negotiated. 

(iii) special attention to sectors of 
significant socio-economic impor-

tance to the parti~ipatiilg countries 
such as non textile handicrafts~ 
processed tropical products, textile 
ano aaricultural products; and 

(iv) organisation of product consult'­
lions to promote trade and de~· 
Jopment through a greater degree 
of processing distrjbution and 
marketing aruong developiol 
countires. The Ministers recogn­
ised the urgent need for the ~sta­
blishment of an overall legal 
framework within which the 
ground rules for the negotations 
would be incorporated. The 
Ministers also agree on a time­
table for the negotiations whicb, 
inter-aJja, envisages tbal tho first 
round of negotiations should 
commence not later than 1 May, 
1986. 

Statement 

List of countries which participated in 
the ministerial meeting on GJobaJ-System 
of Trade Preferences beld in New Delhi 

1. Afghanistao 

2. Algeria 

3. Argentina 

4. Bahrain 

5. Bangladesh 

6. Benin 

7. Bhutan 

8. Brazil 

9. Chile 

b b d t ·ff d t· 10. Colombia (i) across t e oar arl rc uc lOD 

throuah a preference marlin up to 11. Congo 
10"/.~ 12. Cuba 

If 13 Cyprus 
(U) ,.-e.al of reftctiOD of Don-tali· • 

aad ,.ra.tarlff mea.ores includina 14. DPR Korea ~ 
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15. Egypt 

J6. Bquador 

11~ Ethiopia 
II. Ghana 

i9. Guyana 

20. India 

21. Indonesia 

22. Irati 

ll. Iraq 

24. Ivory Coast 

25. Jama;ca 

26. Jordan 

21. Kenya 

28. It.uwai t 

It. Lebuon 

30. Libya 

31. Lao 

32. Mad,asear 

33. Malawi 

34. Mala)lia 

3'. Mauri ti us 

36. Mexico 

37. Morocco 

31. Mozambique 

39. Nepal 

40. Nicaraua 

41. Ni,or 

42. Niaeri. 

43. Oman 

44. Pakistan 

4S. Panama 

46. Peru 

47. Philippines 

41. P.L.O. 

.'. Qatar 
SO. Republic of Korea 

51. llomania 

52. Saudia Arabia 

'3. Siolapore 

54. Somalia 
55. Shri Lanka 

S6. Sudan 

'7. Syria 
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58. Tanzania 

59. Thailand 

60. Trinidad & Tobago 

61. Tunisia 

62. Uganda 

63. United Arab Emirates 

64. Uruguay 

65. Venezuela 

66. Vietnam 

67. Yemen PDR 

68. Yemen Arab Republic 

69. Yugoslavia 

70. Zaire 

71. Zambia 

72. Zimbabwe. 

In addition to the above countries, 

Caribbean Community was aiso represented 
at the me~tiDg. 

Condition, regulations anrl service rules of 
employees of export promotion councils 

3694. SHRI ANANDA PATHAK: 
Will the Minister of COM1VIERCE be piea­
sed to state : 

(a) whether it is a fact that Export 
Promotion Councils are registered bodies 
under the Companies Act, 19~6; 

(b) if so, what are the recrui tm~nt 
rules, service rules, pay scale and the like 
of the employee~:, in dtlads; 

(c) whether standing orders for the 
EPC have been framed and If so, the details 
thereof; and 

(d) if not, the time by which the 
standing orders will be framed? 

THE MINISTER OF STATE IN" THE 
MINISTRY OF COMMERCE (SHRI p. 
A. SANGMA): (a) Export Promotion 
Councils are registered under the Compa­
nies Act, 1956 Societies Registration Act, 
1860 

(b) to (d) They have separate recruit­
ment rules/service rules in the matter of 
pay and allowances etc. Tbe~ are re­
quired to foJlow Governntcn,t rules. Most 
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of the E~port Promotion Counci's a re gene ~ 
.rally fo)lowing Government rules. There 
are, however,.- certa,in departures from these 
rules in a few cases. Government is taking 
sui table steps to ensure tha t a II Export 
Promotion CounciJs follow Governmen t 
Rules in the matter of Pay & Allowances 
etc. No standing orders for the E.P.Cs 
have been framed nor is any such proposal 
under consideration of tbe Governmeat. 

Constitution of Pepper Board 

3695. DR. SUDHIR ROY; Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether there is a proposal to set 
up a Pepper Board for increasi ng the pro· 
duclion of black pepper, an imponant 
exportable commodity ; 

(b) if so, the details therec,f ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) and (C) It bas been decidt:d to Sl.!t 
up a Spices Board for the overall develop­
ment of export of spIces including pepper. 
The txisting cardamon) Board and Spices 
Export Pronlotion Council wi II get merged 
in the proposed Board. 

[Tralls/ation] 

Tax evasion worth crores of Rupees by 

changing brand name and prices of 
Cigarettes 

3696. SHRI KALI PRASAD PANDEY: 

SHRI SHANTI DHARIWAL : 

\Vill the Minister of FINANCE be 
pleased to state: 

(a) whether his attention has been 
drawn to the news item appearing in 
'Navbharat Times; uf 9th July, 1985 cap­
tioned. "Cigarette Ka Nam Va MuJya 
Badal Karoron Rupaye Ki Kar Cbori" 
(Tax evasion worth crores of rupees - by 
changing ·braod name and pricos of ciga. 
rcttes) ; 

(b) j f so, whether Government have 
taken any concrete acti~n against the 
owners of firms mentioned therein and 
other cigaret te companies for tax bunalinl 
in various ways and for sellinK ciaarettes 
at higher prices; 

(c) if so, the State-wise details there. 
of ; and 

(d) if not, whether any effective steps 
arc proposed to be tattn in the ncar 
future? 

TH~:: MINISTER OF STATE IN THE 
tvllNlSTRY OF FINANCE (SHRf 
JANAROHANA POOJARY): (a) to (d) 
Some complaints regardiDg evasion of tax 
by cigarettes companies including the new. 
i tern referred to in part (a) of the Question 
have come to the notice of the Govern· 
nlent. The rates of excise duty on ciga­
rettes are specific. The slabs of specific 
du ty ha ve b~en fixed wi th reference to the 
adjlJ~ted sale price of cigarettes. Therc are 
some reports of sales of cigarettes in retail. 
at prices higher than those printed in viola­
tion of the provisions of the Standards of 
\Veights and Measures (Packaged Commo­
di tie~) Rules, 1977. The enforcina agenci.s 
for these rules are the State Governments 
and the Union Territory Administrations. 
Instructions have been issued to tb. 
Central Excist! field formations not to 
approve the brands of ci&arettes which are 
hardly distinguishable from one ahother. 

Transactions being done throu&h 
benami firms and benami accounts parti­
cularly those at Kanpur mentioned in the 
news item have been referred to the concer­
ned Commissioner of Income-tax for 
appropriate action under the law. 

[English] 

Appointment of NOD-professional as Hea", 
of Rubber Board 

3697. DR. VIJAYA RAMA aAO: 
Will the Minister of COMMERCE. N 
pleased to sta te : 

(a) whether Government have decided 
to put a nOb-professional member of I.A~~ 
service as head of the Rubber Doar4 : .... 
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(b) how does it conform with the 
d~larcd poJicy of Government to encou­
.... 'professionals to head such bodies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) and (b) An officer bas 
been appointed as Cbairman, Rubber 
Board, by the Central Government in 
accordance with the provisions of the 
B.Ilbbcr Act aDd the Rules made thereunder 
pyornina this appointment. 

License for Setting up Spinning Mills in 

Mabarashtra. 

3698. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state : 

<a> whether from 1st November, 1985, 
as per Government notification it WclS not 
necessary for the spinning mills to obtain 
lic~nse for their setting up and under this 
provision many spinning mi lis were set up 

in Maharashtra ; 

(b) whether by a notifica tion issued by 
tbe Union Government on 31st August 
1914, it was made necessary that such 
spinninl mills should have license for this 

.. ~tinl up ; 

(c) whether Government of 
Mabarasbtra have urged tbe Union 
Government to issue licences which were 
act up between 1975 and August, 1984 when 
license was necessary ; and 

(d) if so, the reasons for delay? 

THB MINISTER OF STATE OF THE 
MINlSl'RY OF SUPPLY AND TEXTJLES 
(SHRI CHANDRASEKHAR SINGH): 
<a> to (d) Settin& up of spinnina mills, for 
tbe manufacture of ~otton yarn upto a 
capacity of,SO,OOO spindles was delicensed 
on 1.11·1975. Consequently an undertakiDI 
which dad not require imported raw mate­
rial ,or capital 100ds or involve foreign 
_laboratioJ1 and did not attrac:t the pro­
visions of MRTP/FBRA Ac:t. c:ould be 
r .. ist.red witb the Textile Commissioner, 
J(Mi4ed the locatioll 01 tbe unit was in an 
... ~.t.r .... n in a town with' a popuJa· 
" .. tRI "Ole, tun I!) laths. A Dumber of 

spinning mill projects in Maharashtra were 
aJso registered under tbe deJiceosin. 
scheme. 

The Delicensing Scheme was withdrawn 
on 31st August, 1984. FoUowing this the 
industrial undertaking whicb have been lot 
up under the delicensing scheme Lnd had 
either gone into production or had takeD 
'effective steps' prior to 31-8-1984 are 
required to obtain carryon Business Licen­
ces. Applications for C.O.B. licenses bav. 
been received (rom more than 600 unils in 
the country. While a decision bas beeD 
taken in a large number of cases tb, 
reminder are under different stases of 
processing. 

Permission to Public Sector U odertakioJI 
to broaden tbeir capital base. 

3699. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the attention of Govern­
ment has drawn to tbe suggestion made 
by the Association of Indian Bngineerina 
Industry (AIEl), the representative body of 
tbe industry both in public and private 
sectors, that the public sector undertakinas 
should be permi tred to broaden lheir capi. 
tal base by raising equity funds from the 
public as well ; 

(b) if so, the details thereof; and 

(C) Government's reaction thereto? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANA· 
RDHANA POOJARY): (a) to (c) Ther. 
is no proposal with the Government at 
present for permitting the public sector 
undertakings to broaden their capi tal baSI 
by raising equity funds from the public. 

Oller of joint yentures in -teleco .... nl 

cation electronics and p.ower IDdustr), b1 

Daaith Goyera-.eDt. 

3100. SHRJ YASHWANTAAO 
GADAKH PATJL : Will the ,Mini.ler of 
FINANCE be pleased to statc ; 
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(a) Whether Danish Government bas 
offered assistance for joint-ventures in the 
field of teJecommuJ;1ications, electronics 
aDd power industry; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAR.DHANA POOJARY): (a) There 
ba, b,een no specific offer of assistance by 
tbe Danisb Government for joint ventures 
iD the ,fieJd of telecommunications, elect. 
ronics and power industry. 

(b) Does not arise. 

Trade Agreement with France: 

3701. SHRI B.V. DESAI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that India has 
de~id~ed to step up bilateral trade with 
PraDc~ ; 

(b) if so, the steps being taken by the 
Union Government in this regard ; 

(c) whether any agreement with Franee 
bas been signed ; and 

(d) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (d) It is the endeavour 
of Government to set up bilateral trade 
witb all friendly countries including 
Prance. No specific trade agreement has 
been signed with France. 

Report of .. 'rJun Sen Gupta Committee on 
Public Sector EDterpris~s 

3702. SHRI BHOLA NATH SEN: 
Will the Minister of FINANCE be pJeased 
to .state : 

(a) whether Government have received 
tho J"cport of the ArjuD Sen Gupta Com­
mittee act up to review in depth ahe work­
tn. of pubUc sector cnterpri,c$ in the 

context of the country's economic structure 
and overall planning; 

(b) if so, the critical problema aDd 
confltraints in the operation or public 
sector enterprises identified by tb. 
Committee; 

(C) the performance evaluation criteria 
suggested by the Committee; and 

(d) the steps taken/proposed by 
Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
The Government have received the re port 
of the Arjun Sengupta Committee. It is 
not in the public interest to divulge the 
details of the report or the action proposed 
to be taken thereon at this stage. 

Modification in contiDoin~ ban on new 
services In class III It IV. 

3703. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the continuing ban on new 
recruitment to Centra) Government ser­
vices in Class III and Class IV is )ikely to 
be modified at an earJy date; and 

(b) whether the staff side in the JCM 
has pressed for lifting of the ban in view 
of creation of new assets? 

THE MINISTER OF STATE IN THI 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) &: (b) 
The anti-inflationary measures taken 
in January 1984 interalia included 
advising Ministries/Dapartments not to 
fill up existing vacancies except where re­
cruitment action had been taken. In that 
context, no category of post.s could be 
specifically exempted from the ban orders. 
Exemptions have, however, been allowed 
in a few selective cases like apppiolqJent 
of dependan ts of deceased tmpJ.oJ~e.s 0" 

compassionate grounds and bandicapped 
persons. redeployment of personDel IUfplus 
to one organisation in another, re8uJa~i. 

.aUon of casual labourers aleinst (ir:o&tP 
'Dt vacancies, fiHiD, up of v"ancies RlJTe& 

I 
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by promotion etc. Proposal (or filling up 
or other types of vacancies are, however, 
considered on the merits of each case, 
taking into account the operational nece~ 

saity. The circum~tances in which these 
instructions were issued have not changed 
since then to warrant any relaxation there­
of. This position has also been explained 
by the Official Side in the meeting of 
National Council of J.C,M. 

[Translation] 

S.UIIIiDI of Goods OD Rajasthan Border 

3704. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
PtNANCE be pleased to state ;-

(a) whether Pak nationals have been 
apprehended several times while smuggling 
joods on Rajasthan border with PJkistan ; 

(b) it so. the total number of the per­
sons arrested during the past two years; 
and 

(c) the steps proposed to be takerJ by 
Government in near future to check smu­

alinC activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
Tile information is being collected and will 
be laid on the Table of the House. 

£ •• rao on new Appointments in Central 
GoyernmeDt Offices. 

3705. DR. SUDHIR ROY: Will the 
Minister of FINANCE be pleased to 
state: 

(8) whetber the embargo on new 
appoinfments in the Central Government 
OffIces still continues ; 

(b) if 509 whether it will not worsen 
tbe employment situation in the country; 

(c) whether it win not affect a large 
1I1ItDber of educafed youngmf"f' who Are 
ttln unemployed in this internationel year 
of tbe youth ; and 

(d) whether Government are consider­
ing in terms of lifting this embargo? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) and (c) I nstructions issued in 
J ~nuary 1984 advising Ministries/Depart .. 
ments of the Govt. of India not to fill up 
existing vacancies exc\!pt where recruitment 
action had been taken, were part of a 
p?ckage of anti-inflationary measnre~. 

Apart from exemptions h3ving been allow­
ed in a ft'w selective ca'\es like appintment 
of dependants of deceased employees on 
compas~jonate grounds and handicapped 
persons, redeployment of personnel surplus 
to nne organisation in another, reguJari­
sati0n flf ca~ua' labourers against Group 
'D' vacancies, filling up of v~cancies 
purely bv promotion etc., proposals for 
fiHing up of other types of vacancies are 
co!"~idered on individual merits, having 
regard to the operational necessity. It is, 
however, expected th~t with the overa II 
exo~nsion and Qrowth in economy, emp-
10yment op,",ortunities should increase in 
the nnn-Gnvernment sector also. 

(d) The circumstances in which these 
economy !n~trnctil'ns were is~ued ha ve not 
changed since then to necessitate any rela. 
xa tion thereof. 

Sale of Court fee ~famps, judicial and non .. 
judicial stamp papers. 

3706. SHRT HAFIZ ~10HD SJDDJQ : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether public is being incon­
venienced in the matter of avai1ability of 
court fee stamps, judicial and non-judicia) 
st~mp papers etc. from -the stamp 
vendors; 

(b) whether some of the stamp venders 
like the one in Parliament Street, old 
courts, New Delhi sell ten paise paper at 
pnmium and there is no system foll() wed 
by them for sa Ie of court fee tickets and 
stamp papers; and 
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(c) if so, is there any proposa1 to sell 
these tickets anq papers also through the 
Post Offices and if hot, how Government 
ensure their easy availability and on their 
face value? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJARY): (a) Except for 
3 States, the Sla te Governments have not 
report,d any difficulty in availability of 
court fee stamps, jud icial and non-judicial 
stamp papers, etc. from the stamp 
vendors. 

(b) According to a report received 
from the Delhi AdluiniscrCltion, no specific 
case of over-charging for the sale of those 
papers at premium has come to their 
notice. Ten pai,e pap:!r is now priced at 
fjfteen paise. This, is a plain paper and 
under rule 7 of th~ Indian Stamp Rules, 
1925, the plain paper can be sub-joined 
with the embossed stamp paper as a conti­
nuation sheet. The public can purchase the 
plain paper from the open market. 

(C) There is no proposal at present to 
sell the~e papers through the Post Offices. 
The responsibility for ensuring the availabi­
lity of the court fee stamps, judicial and 
non-judicial stamp papers etc. is of the 
Slate Governments. 

Interest on funds for procurement opera­
tion of Karnataka Food and Ch'iI Supplies 

Corporation 

3707. SHRIMATI BASAVA RAJES­
WARI : \VilJ tbe Minister of FINANCE 
be pleased to state : 

(a) whether there is a-request from the 
Chief Minister of Karanataka for advising 
Reserve Bank of India to charge concessio­
Dal rates of interest on the amounts utilis­
ed for prbc!Jrement operatioD of Karnata'ka 
Food and Civi·l Supplies Corporation ; 

(b) if so, the action taken in tbis 
r~ard ; and 

(C) the cODcessional rate'of interest? 

THE'~INISTEROFSTATE IN THE 
MINISTRY .OF FINA.NCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) Credit at a concessionaJ rate of 
interest is provided to State Governments 
only if procurement of foodgralDs is under. 
taken at support prices fixed by the Govt. 
of India. If foodgrains are procured 
at higher prices, banks are permitted to 
change cornmerc.ial rate of interest. During 
the 1981·82 Kbarif Season the Govt. or 
Karnataka undertook purcbaE,Cs of food­
grains at prices above the support prices 
fixed 'by the Govt. of India and hence tbe 
Reserve Bank authorised a separate credit 
limit for this purpose, designated as 
account No. II, at the then maximum lend­
ing ratt! of 19.5 per cent after segregating 
the earlier outs landings, as on December 
11, 1981, in a separate account (designated 
as account No.1) at the then concessional 
rate of interest of 12.5 per cent and set the 
account No.1 for adjustment by March 
31,1982. Subsequently, at the request or the 
State G0vt. th~ time frame for adju~tment 

of :he outstandings under account No. 1 
set for adjustlnent was extended up to the 
end of September 1982 and only from 
October 1, 1982 the out-standings under 
both the accounts were merged and charg­
ed interest at the higher rate of 19.5 per­
cent.' As tbe Gov~rnment of Karnataka 
was given adequate time for adjusting the 
earlier outstandin(;s', on the principle of 
'first in first ouC, the stocks of foodgrains 
held up by the State Govt. from October 
1982 onwards were deemed to relate to 
stocks purchased at higher prices. As such, 
the GOVl. of Karnataka '5 request for co~­

tinuing facility of concessional credit was 
Dot acceded to. 

(c) Credit authorised to Slate Govts. 
for procurement of foodgrains at the prices 
fixed by Govt. of India is provided at a 
concessional rate of interest of 14 per cent 
effective from October 1, 1984 (the rate 
prior to this was 12.5 per cent).' Credit 
3uthorised to State Governments for pur. 
chases of foodgrains at prices higher than 
the supt'ort prices is provided at the 
maximum lending rate of 17.5 pcr CODt • 

. effective from April I, 1985. . 
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New textile policJ 

3708. SHRIMATI BASAVA R.AJES­
WARI : Will· the Minister of SUPPLY 
AND TEXTILES be pleased to state : 

<a> whether the new textile policy will 
adversely affect the employment condition 
of wavers ; 

(b) if so, the Dumber of weavers who 
will be thrown out of jobs in India and in 
ICaroataka ; 

(c) whether it has come to the notice 
of Government that cotton prices have 
drasticaJly come down due to new poUcy : 

-and 

(d) whether Government have received 
proposals for revising the said policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTlLES 
(SHRI CHANDRASHBKHAR SINGH): 
Ca) No, Sir. 

(It) Does not arise. 

Cc) No, Sir. 

(d) Some suggestions of a genera] 
nature bave been received. 

Expansion of. Bbilai Steel Plaat 

3709 SHRI MOOL CHAND DAGA : 
Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether BhBai Steel Plant produc­
ed its first metal bare Iy within three years 
of its launching in 1956; 

(b) whether it is runnibg in losses; 

(C) whether further expansion in the 
plant is being dODe to increase its capacity 
ftom 2.5 to 4 mil1ion tonnes of steel a 
year; 

( d) whether the expansion has been 
completed within the scheduled time aDd 
production has started; 

(e) the reasons for :he above expansioD 
when Steel Authority of India Limited haCi 
to cut down production as the production 
was huge and the demand had come down 
as the price. of steel bad been increased by 
SO per cent within a year; and 

(f) whether we import certain kind 
of steel and if so, the action taken to 
produce that type of steel indilenously 
and with what succesl1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL(SHRI 'K. NAT­
WAR SINGH): (a) Civil works for the 
1 million tonne stage of Bhilai Steel Plant 
were started in early 1957. Wi th the 
commissioning of the flrst blast furnace on 
4th February, 1959, the Bbilai Steel Plant 
produced 37,000 tonnes of hot metal dur­
ing the year 1958·59. 

(b) The Bhilai Steel Plant has been 
earning profits since 1972-73 except in 
1983-84 . when it incurred a small loss of 
Rs. 2.83 crores. As on 31st March, 1985, 
it has an accumulated profit of about RI. 
400 crores (provisional). 

- (c) Yes, Sir. 

(d) The expansion of the BhiJai Steel 
Plant is to be comp.leted in two phases. 
The approved commissioning schedule for 
Phase-I was December. 1981 and for Phase­
II it was June. 1983. A number of facili­
ties of Phase-I have been completed, the 
full facilities of this Phase are likely to be 
completed by June, 1986. Production of 
plates .tarted in March, 1983 on commis­
sioning of the Heavy Plate Section of· the 
Plate Mill Complex under Phase I. Phase­
II is likely to be completed by January, 
1988. 

(e) The capaci ties of steel plants are 
expanded in order to meet the projected 
gap between tbe assessed demand and esti­
mated indigenous availability. The expan­
sion of Bbilai Steel Plant from 2.S miJlion 
tonnes to 4 million tonnes of ·ingot steel 
-Iarael, eDviaages increasing prod,uctioD of 
plates. The demand for ~Iates baa Dot 
come down as i. evident from tbe follow­
jps : 



tAl 

(lakh tonnes) . (f) Steel is imported to meet the lap 
Total domestic supplies durina . between demand and domeUic availabilit'~ 

1983.84 (Domestic ~alei+Sales of . SAIL has been iocrea8ina production of 
CADklised imports) 7.99 those categories of steel for. which "there i, 

Total domestic supplies diu­
ing 1984 8S (Domestic saJes+ 
Sales of canalised imports) 8.97 

Demand estimatod for iSl84~ 
8S. 10.40 

demand or which are imported. The 
enclosed Statement indicates production of 
such speciaJ{eritical items in the Jast 4 
years. 

Statemeit 

Production of .peclal/crltical items froiD SAiL pianti 

Items 1981.82 

Boiler Qua Ii ty Plates 6860 

Ship .. buildiDI Quality 
Plate, 26878 

IS.: 2062 Plate1 67805 

HR Coils for sale 
(2,SS mm and below) 140406 

0.63 mm and below 
CR. Products 78177 

0.4/0.5 mm GP/GC 
·Sheets and Rouaal. 

form 7359 

Electrical Steel Sbeets 20971 

Electrolytic Tin Plates 41531 

LPG Sheets 

D/DD/BDD Killed 

CR Products 

kails (Tested) 

Illectrooe Quality 

Wire Rods 

Fish Plates 

Tor.Steel 

Total: 

21803 

11827 

211000 

8500 

2~41 

150039 

795697 

1982-83 

6612 

22400 

45963 

152701 

76520 

15223 

12073 

29685 

18314 

8788 

255000 

10900 . 

2607 

164231 

821011 

1983-84 

14867 

24457 

57351 

192191 

84441 

27538 

17241-

48076 

62388 

20288 

272000· 

21S00 

3100 

144002 

989440 

(Uuit: Tonnes) 

1984-85 

11661' 

18355 

74311 

272897 

91149 

35408 

26576 

72781 

63007 

25303 

294100 

19481 

2950 

136291 

1144270 . 

1985·86 
(Plan) 

61000 

42000 

181000 

245000 

101000 

37000 

50000 

70000 

72000 

35000 

370000 

36000 

5000 

165000 

1476000 
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[Translation) 

Civil cases pending against Ministry of 
Supply 

3710. SHRI MOOL CHAND DAGA: 
Will the Minister of SUPPLY AND TEX. 
TILES be pleased to state : 

<8> the number and names of civjl 
cases and awards pending against the De­
partment of Supply indicating the amouDt 
invr.lved in each case and dates of their 
pendency; 

(b) the value of decrees of awards 
given (date-wise) against (he Department 
of Supply during the last three )'ears and 
the amount the- Department had to pay in 
each case and each year; and 

(~) the amount the Department had 
to incur during the last three years year­
wise on litigation, fees, etc. and by way of 
other expenses ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE­
KH'AR SINGH): (a) to (C) The requiste 
information is being collected and wi JJ be 
laid on the Table of the House. 

{English] 

Leuiua out of properties/buildings of LIe 

3711. SHRI SRIHARI RAO: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the details of properties/buildings 
of Life Insu&'ance Corporauon Jea~ed out 
in various ci ties especially Delhi, Madras, 
Calcutta, Bombay, Hyderabad, Bangaiore 
and Punjab; 

(b) whetber it is a fact that LIe is 
JOlin, beayily on the properties leased out; 

(c) jf 80 the details of properties 
which are a source of Joss; and 

(d) the action proposed by Govern­
Dlent to recover 1he dues from the defaul­
tina parties. 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
~ANARDKANA POOJ/\RY) : (8) Life· 

Insurance Corporation is owning a Jarge 
number of properties/buildings at different 
centres and some of these premises are 
Jtased out to outsiders In Bombay alone-
there aTe 2063 tenan ts in LIC buildings. 
There are 1294 tenants at other centres­
CaJcutta~ Delhi, Madras, BangaJore, Hyde­
rabad etc and in Punjab.. 

(b) and (c) No, Sir. However rents 
are low in some of the buildings which are 
old whereas the maintenance costs have 
gone uP. 

(d) In cases of arrears and default in 
payment of lease rent, action is taken to 
jnitiate legal proceedings for eviction/re· 
covery of arrears of lease rent. 

Aluminium project of Ratnagiri 

3712. SHRI HUSSAIN DALWAI 
Will the Minister of STEEL. MINES AND 
COAL be pleased to state : 

(a) the expenditure so far incurred by 
the Union Government on aiuminium pro .. 
ject of Ratnagiri; 

(b) the total amount of expenditure 
so far incurred by Government of Maha­
rashtra OD that project; 

(c) the agency appointed by the Union 
Government to underrake tbat project; 

and 

(d) the present stage of that project '1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Rs. 194.91 lakhs (provisional) upto 
31st March, 1~85. 

(b) Expenditure, if any, incurred by 
Maharasbt.a Government is not known to 
tbe Government of India. 

(c) Bharat Aluminium Company Limi .. 
ted a Government of India undertaking. , . 

(d) Presently, an applaisal of the 
bauxite reserves in the KO.lhapur area, bas. 
ed on the assessment report retently sub ... 
mUted by Mineral Exploration Co,pora­
tion· Limited bas teeD taken up by the 
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Goveroment in order -to take a' final view 
about the feasibility of putting up aD eeo­
n<:>mic size integrated alumina/aluminium 
plant.' , 

SII ip-breakiug centres 

3713. SHRI HUSSAIN DALWAI: 
Will the Minister of STEEL. MINES AND 
COAL be pJeased to state: 

(a) the number of ship.breaking cent­
res workinl in the country at present; 

State Site 

1. Gujarat Alang 

(b) the State.wise break·up of -these 
centres; and 

( c) tbe partjcul~rs of centres workior 
in Maharashtra ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (8) to (c) The 
foHowing ta ble will indicate the position : 

No. of Uuits 

46 

14 

Sachana 11 

2. Maharashtra 

3. Karnataka 

4. Kera)a 

s. Tamil Nadu 

6. Andhra Pradesh 

7. West Bengal 

Bombay 

Agardanda 

Tadri 

Mangalore 

Malpe 

Karwar 

Beypore 

Azhical 

Cocbin 

Tuticorin 

Valiookkam 

Vizag 

Calcutta 

28 plots 

4 

1 

1 

1 

3 

2 

1 

1 
1 

1 

1 

1 

2 

2 (Berths) 

121 (91+")' 

~ Depots of ColI'e Board in Bangalore city (t) whether these are earinp JJN8t or 
running in los£; and 

3714, SHRI V.S. KRISHANA IYER: 
Will _ the Minister of COMMERcE be 
pleased to state: 

(8) the DumMr of retaii sales depots 
of Coft'ee Board in Baolatore cit)'; 

(c) -whether all tbe atea! of Baoaalon 
city are covered by ratail sales dapots ? 

THB MINISTER OF STAT! 1M; TH8-
MINISTRY OF COMMBROE -(SftR.} P A. 
SANOMA): (a> Tbere<' are Iw' .... ' 
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depots of the Coffee Board in Bangalore 
city. 

(b) India C~ffee Depots were started 
for promotion of coffee and not as commer 
cia) ventures. However., excess of receipts 
over expenditure in 1984.85 were of the 
order of Rs. 11,59,835 for coffee Depots in 
BanlaJore. 

(c) No, Sir. It is not possible to 
cover all the areas of Bangalore city be­
cause only a maximum quantity of 10% of 
tbe coffee, sold in the internal market, is 
released through such depots in different 
parts of the country at a fixed price so as 
to act a trend set ter of the price. level of 
coffee aold in the open market. 

lutractions issued by R.B.I. to proTide 
loan5 to weaker section s 

3715. SHRI GIRIDHAR GOMANGO: 
Will the Minister of FINANCE be pleased 
to state: 

<a> w~ether his Ministry and the 
Reserve Bank of India ha ~e issued instruc­
tions to the nationalised banks to provide 
loan. under different schemes and PfO­

Ilammes of Rural development and eco­
nomically weaker sections; 

<b) if so, the guidelines and instruc­
tions thereof; 

Cc) whether these instructions have 
reached the different bra nehes where these 
are to be implemented; and 

(d) if so, the progress made by the 
branches after these instruction were 
i .. u~ ? 

'l'HE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) and 
(b) RBI have ibsued instructions from time 
to time to nationalised banks for provjd~ 
ing credit . support to various programmes 
of rural development and also to weaker 
ICctions. These guidelines mainly relate to 
application forms, loan pr~eduret margin 
money, security norms and rate of inte-

-~.t~ . The instructioas al,o emphasised that 

advances to weaker sections sbould reach a 
Jevel of 10% of net bank credit byeud of 
March 85. 

(c) and (d) The RBI has (;ircul~ted 
tbese instructions to al1 baDks and adVised 
t bem to supply copies to all their brancbes 
for compliance. The banks have confirm­
ed to the RBI that these instructions bav. 
been sent to their br~nch offices. 

The main programme .aimed at rural 
people Jiving below the poverty line is 
IRDP and the progress in its implementa. 
tion during the Sixth Plan is set out below: 

IRDP implementation during the Sixth 
, PJaD 

1980.85 (Sixth Plan period) 

1- No. of beneficiaries 
(Target) 15 million 

2. No. of beneficiaries 
actually covered 16.42 million 

3. Term credit disbur-
sed (Rs. in crores) Rs.3080.41 

Apart from this, the progress in lend· 
ing to weaker sections has been as follows: 

BaJance outstandins 

(Rs. crores) 

(as on 31st March. 85) 

(i) Total Priority sector 
advances 

(ii) Advance, to weaker 
sections in priority 
se~tor 

(iii) % of weaker ,e~tjons . 
to priority sector ad .. 
vaoccs (Target 2~%) 

. (iv) ~~of advances to wcake~ 
sections to total advancea 
(Tarlet 10%) 

17971.14 

4072.19 

22.1 

'.4 
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Declsloa to de-reserve miDing a~eas for 
exploitation by private sector 

i, 

3717. SHRI V. TULSIRAM: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether Government have decided 
to de reserve so-me mining areas for ex· 
ploitation by the private Sector; 

(b) jf so, the details of the decision 
arrived at; 

(c) the names of the private sector 
companies that wi II be permi tted to e,,_ 
ploit the mining areas; 

Cd) the location of tbe mining areas de­
reserved. particularly in Andhra Pradesh; 
and 

(e) the particulars of the mines pro. 
posed to be given to priva te sector? 

THB MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT· SATHE) : 
Ca) Pursuant to the recommendation of 
the Mi oeral Advisory Council a Com. 
mittee has been constituted in Department 
of Mines to. consider the question of de. 
reserving some mining areas for exp)oi ta­
tion in private sector. 

(b) to (e) The detailed information 
regarding the names of private companies 
.permitted to exploit the mining areas, 
location of mining- areas de-reserved and 
the particulars of mines proposed to be 
liven to priva te sector will be . a vaiiabJe 
only after· the Committee submits its 
report. 

[Translation] 

Proposal to set up . industrial units in 
public sector for development of re­

rolling industry 

3718. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of STEEL, 
MINBS AND COAL be pleased to state: 

(a) whether rerolJing industry is the 
maiD source of supply of iron rod~ ~.nd 
roll.d rods; 

(b) if so, the percentage of production 
of rods and rolled rods made· by this 
industry; . 

(c) whether Government propose to 
set up industrial units in public sector for 
further development of rerolling industry; 

(d) if so, the names of the places 
where these uoi ts are proposed to be set 
up; 

(e) whether Government are consider. 
ing a proposal to set up an industria) unit 
of rero)Jing in Barabanki district of Uttar 
Pradesh; 

(f) if so, the time by which it is likeJy 
to be set up; and 

(g) if not, the reasons therefor 1 

THE :MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SH~I K. 
NATWAR SINGH) : (a) and (b) Yes, Sir. 
The steel rerolling industry meets about 
75% of the requirements of bars and rods 
in the country. 

(c) to (g) No such proposal is under 
consideration of the Government. 

. Change.s in guidelines for distribution of 
pig iron 

3719. SHRI ·KAMLA PRASAD 
RA WAT: Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether with a view to ensure 
proper distribution of available quantity of 
pig-iron and to meet domestic requirement 
of iron, some changes have been made in 
the guidelines laid down for its distribu. 
tion; 

(b) if so, tbe details thereof; 

(c) whether poor people are. bein: 
benefited by these changes; 

(d) if so, the benefits being received by 

them; ~nd 

(e) if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
~~ r_rWAR S~NO~) : (a) and (b) Pjl·Iro~ 
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produced b, iDtegrate~ ateel plants is 
distributed in terms of the Joint Plant 
Committee distribution guidelines. These 

. luideliDes were last issued in 1980 and are 
under reviow. -

(c) to (e) Pig-Iron is being supplied to 
'foundries and other industrial consumers 
'lite' sleepers manufacturers. It is an in .. 
dustria' item of use and there is no direct 

. consumer application as far as poor people 
are cODcerned 

t&,Ii,h1 

Demand for coal 

3720. SHRI B.V. DESAI: 'Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) wbcther the working group on 
eaerl)', policy in 1979 bad projecte<i the 
acmand. for coal in India by. the year 2000 
to rise fo 427 million tonnes on a conserva-
tive scale; 

(b) if so, whether· the latest ex­
'ercise done by Coal India Limited drasti­
cally prunes the estimates; 

. (c) if so, whether it p~ts upper limit 
for 'tbat year at 380 million tonnes and the 
lower at 340 minion tonnes; 

Working Group on EoerlY PoJicy ·was pub­
lished in 1979 and growth in the share of 
tbe service sector in the GNP. The latest 
assessment made by elL is based on tbe 
facts now available. It i~ subject to further 
revision in case the factors influencing the 
coal consumption cbange in future. 

Indian engineering exporters pusbed out 
of african market 

3721. SHRI B.V. DESAI: WiJl the 
Minister of COMMERCE be pleased to 
sta fe : 

(a) whether Indian engineering expor. 
ters have been pushed out of the African 
market by countries like China, South 
Korea and Taiwan; 

(b) if so, whether the main reasons 
for fhis is because these countries are 
offering goo,ds cheaper by 5 to 15 per cent; 

(c) whether in 1983·84 Ind'a's engine­
ering exports to Africa amounted to Rs. 
205 crores out of the country's total 
enigneering exports to about Rs. 1,170 
crores and in 1984-85 is estimated at Rs . 
200 crores of the total estimated 6gure of 
Rso 1,300 crores; 

. . (~) ~f so, tbe main factors listed in (d) if ~o, the main reasons for the 
relard to drastic cut, and same; and 

(e) tbe efforts bei~g made to see that 
tbe policy in 1979 continues? . 

THE MINISTER Of STEEL. MINES 
AND COAL (SHaI V ASANT SA THE) : 
<a) Yea. Sir. 

(b) to (e) The Working Group on 
Boer" Policy had. in 1979, assessed that 
at tbe optimal level forecast, the coal re­
quirement in 2000 AD would be 427 mil­
lion tODnel. elL in its latest assessment has 
estimated the requirement at the optimal 
level forecast as 380 .MT. of the total 380 
'MT, tbe demand on elL bas been estima­
ted at 340 MT. The principle reason for the 
downward reVdlon of coa J demand 
Is tbe aoa-attaillmeot or expected 
':oM' eODlUmption le'ftll by diiterent lectors 
.f· ... ecoJlOllJ7 durilll the intetvtnin& 

.: .... i ... of 1iYe )car •• fter ·tbc report of 

(e) the efforts being made by Govern­
ment to that Indian engineering -exports 
are not further pusbed out from the Afri­
can market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' COMMERCE (SHRI P.A. 
SANGMA) : (a) to (c) Many Indian eOlic­
eri.ng goods are .facing competition in 
A frican countries from a number of coun­
tries including China, South Korea and 
Taiwan. 

(d) Apart from. competi tion from other' 
countries, the main reason lor decline' in 
exports of engineering goods to Afticao 
countries·;s the payment difficulties fated 
by certain East aDd Welt Alrican coun­
tries, 
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ee) 'Tbe Government have taken a 
.ries of measur~ for booltiDg the export 
of:.qfaeet"inlloods. These include, inter­
alia. continuation and strengtbeniDl of 
IIIteroational Price Reimbursement Sclteme, 
ca.eraJiaatioD of import, for export pro­
duction, link' deals for ~xportl aDd lincs of 
e .... dit. to some countries. 

SelDlr. of Heroin in Raj asthaa 

3722. SHRI DHARAMPAL ,SINGH 
MALIK: 

SHRI VIRDHI CH~NDER 
lAIN: 

SHRI SHANTI DHARIWAL: 

SHRI MANIK REDDY: 

SHRI MOHD. MAHFOOI 
ALI KHAN: 

Will tbe Minister of FINANCE be plea­
.e«l to state: 

(8) whether attentioD of Government 
has been drawn to the neW4J item appear­
in, in the cHindustan Times' on 20th luly, 
1985 wh~rein it has been stated that hero-

in worth Rs. 16 crores had been seized in 
Rajasthan which is the biggest narcotic 
catcll in the country's history; 

(b) if so, the details of facts; and 

(e) w.bether any action has been taken 
in rela~' thereto ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOIARY) : (a) Yes, 
Sir. ' 

(b) During an encounter on 17th July, 
19159 between an armed gang of smugglers 
and BSF patrol party ex-BOP Panchala of 
Darmer Sector, the BSF seized 325.740 
Ie ... of tubstaGte said to be beroio, tile 
value of which according to BSF is Rs. 
Itt.cr~l. No errelt was made. Six 
camel. uecI by MnUllleN' were killed, one 
injured and anotber captured alive. 

CO) At1 tbe sm •• ". lUCIe ,oad their 
..... DO arrest wa, ~e. Tbo contra-
band wal banded over to the euatama 
authoriti. and tbe arms and ammunitioD 
to ,..locaJ police bl tbe asP, fOf IPFO. 

............ 1 

Mea ..... t. holt Export of DJeae ... : 

3723. SHRI DHARAM PAL SINOH 
MALIK: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether export of diamonds whieb 
is Indian'8 premier export trade is deelia­
iog rapidly; 

(b) if 10, the reasons thereof · , 

(c) whether Government propose to 
take some measures to boost the export of 
diamonds ; and 

(b) if so, the details thereof? 

THE MINISTER OF'STATE IN THE 
MINISTRY OF COMMERCE (SHRi P.A. 
SANGMA) : <a> to (d) Diamond Gports 
from India last year did not register t_ 
type of increases, they had done ill tbe 
precedi ng year. Expor's durinl 198445 
remained almost at the same level as ill 
1983 ... 84. Facility to import essential equiJ)­
ment and tools under OGL, reduction ia 
import duty on a number of essential 
equipment and tools and spoDsorin. of 
delegations to overseas martets are some 
of the measures taken to boost the oxport 
of diamonds. 

Shiftinl of RegioaaJ Centre for Tech ... .., 
from Bangalore : 

3724. SHRI DHARAM PAL SINOH 
MALIK: 

SHRI M. RAGHUMA 
REDDY: 

Will the Mini!ter of COMMERCE be 
pleased to state: 

(a) wbether tbe Rcaional Centre for 
TecbnololY has been shifted from Ballp_ 
lore; 

(b) if so, the reasons the~or; 

(c) whether Government of Karnatab 
bave requested the Unioa-Ooftrnmeat .of 
to shift tbis Centre; aDd 

(4) tho site where this CODtR baa bet. 
alliftecl t 
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THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes. Sir. 

(d) Does not arise. 

Imported Dry Fruits Lying Undelivered at 
Bombay Port 

3725. SURI N. TOMBI SlNGH: Will 
the Minister of COMMERCE be pleased 
to state, ; 

<a} wbether Ja.rge quantities of dry 
fruits worth lakhs of rupees imported by 
certain cooperative agencies are lying at 
Bombay Port undelivered due to 1he cance­
llation of import licences of the agencies 
between the time of the import order and 
the time of arrival of the goods ; 

(bl if so, whether Government have 
received representations in this regard; 
and 

(c) whether Government propose ~o 
find out ways and means for delivery of 
the goods for consumption in the country ? 

, THE MiNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRT P.A. 

, SANGMA l : (a) to (c) Information is 
being collected, and will be laid on tbe 
Table of the Lok Sabha. ' 

I ntrodoctioD of Powerloom in Maoipur 
Valley. 

3726. SHRI N·. TOMBI SINGH : Wi)J 
tbe Minfster of SUPPLY AND TEXTILES 
be, pleased to sta te : 

(a) whether Government of Manipur 
have approacbed the Union Government to 
extend belp for the introduction of power­
JooQi in tbe Maoipur valley; 

(b) if so, the d'etails thereof: and 

(c) if Dot, whether' Government pro­
pose to consider the alatler at the next 
meeting of the Powerloom Board re~e,ntl1 

THB MINISTER OF STATE OF THE 
MINISTRY OP SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
(a> and (b) Although !'20 sucb request 
appears to have been received there is now 
DO restriction on setting up of power looms 
with proper registration.' 

(C) The Board may consider and advi­
ses the Government on matters concerning 
~he healthy development of powerlooms in 
all parts of the country. 

Sale of C.I. Sbeets in Black Market. 

3727. SHRI N. TOMBi SINGH: Will 
the Minister of STEEL, MINES AND 
COAL be pleaaed to state: 

(8) whether Government are aware 
that the quotas of C.I. sheets for some of 
the States and Union Territories in the 
Nortb ,East are sold by the agencies in­
charge of lifting the goods outside the 
States concerned in black market; 

(b) if so. tbe steps taken to stop this 
practice ; and 

(c) if not, whether Government pI 0-

pose to loole into the matter involving' the 
said States 8fld Union Territories? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) (a) No such case bas 
come t. the notice of the Department of 
Steel in the recent past. 

(b) Does Dot arise. 

'(c) If specific complaints are brought 
to Govemmen t's notice. necessa ry action 
win be ~alceD. 

Import of dry fish fro. Bangladesh 

3728. SHRI N. TOMBI SlNGH : W'jJJ 
the Minister of COMMERCE be pleased to 
statc : 

(8) wbetber'the import of dry ,fisb 
(rom Ban,Jadesh by Indi'a has been 
stopped: 

(b) if 10, since wben and tbe. realc~ 
, ", I \'" ' '!' 



(c) if not. the volume of trade involv. 
ed aDd whetJter Govetnment propose to 
raise indigenoq_s production to stop tbe 
import; and 

(e) whether Government have taken 
any step in this direction. 

THE MINISTBR OF STATE IN THti 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (d) There has been 
negligible import of dry fish from Bangla­
desh to India during the last five years. 
Dry fish for a value of only a few thou­
land rupees had been imported during 
1981 .. 82 and 1983·84. 

Bangladesh is not in a position to 
supply fish to India on account of their 
own internal consumption needs, 

The Government has taken steps to 
increase the production or" fish in tbe 
countt y through severa I schemes and pro­
grammes being implemented both under 
States and Central sectors. 

[Translation] 

Loans Advanced by S.B.I., Khalilabad to 
Penops of Basti, V.P. 

3729. DR.. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of 
FINANCE be pleased to state : 

(a) the number of perSODS advanced 
toans i.n Basti, Uttar Pradesh fer setting 
up industries so far by the State Bank of 
India, Kbalilabad indic~tjng the amount of 
loaDS; 

(b) whether the amount of loan advan­
ced have been fully utilised; 

(c) if so, the details thereof; and 

(d) if not, the action being taken by 
GoverDmen t in this reaard : 

THE MINISTER. OF STATE IN THB 
MINISTRY OF . FINANCB (SHRI 

. JANARDHANA POOJARY) : (a) to (d) 
'rile Reserve B~Dk of India (RBI) have 
.dvj,eeI that. the branch-wi. data I, Dot 

maintained by them. However. the number 
of accounts and amount outstanding as OD 

the quarter ended June, 1981 (tbe latest 
available) relating to the borr~wers under 
industry and small scale industry sector in 
the district of Basti (UP) are as under: '.' 

Industry Sm~.l1 Scale 
Industries 

No. of acc\)unts 2896 2844 

Amount ·outstanding 
(Rs. in lakhs) 813.35 131.71 

Since the working capital facility avai;;' 
led of by tbe borrowers is generally in tht 
nature ·of cash credit, it is upto the 
borrower concerned to uitHse the facility. 
Term-loan assistance which is linked to 
acquisition of equipment/machinery is, 
however, disbursed in fuH on purchase of 
such equipment/machinery. 

PendiDI Income-Tax Cases in Basti 
and Gorakbpur District. 

3730. DR. CHANDRA ·SHEKHAR 
TRIPATHI: WiIl the Minister of 
FINANCE be pleased to state: 

-(8) the number of cases pending witb 
Income-tax officers in Basti and Gorakh­
pur districts of Uttar Pradesh ; 

(b) whether Government are going to 
take any steps for their disposal ;' 

.(c) if so, the details thereof; and 

(d) if not, the reasons therefor ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SH.lU 
JANARDHANA POOJARY): (a) to 
(d) The information is being coJlected and 
will be laid on tbe Table of the House 
soon after its receipt. 

[English) 

lateri.. r relief to Central Go,ernment 
Employee. 

3731. ·DR. ClfANDRA SHBKJ:IAR 
TRIPATHI: Will the Minister of 
PINANCB be pleased to ltat,; 
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~ wIlether GoYerDlDODt ba ve .. action­
.. iate,. relier to Ceatral 'Governmeat 
~oyees<tcepillg ill 'View the old prina­
pINt.D.: ..... which were ad.opted while 
.uotiadDl,1IM aame oil eadier occasion in 
J9I); 

(b) whether Government arc aware 
ihat employees in thc pay range between 
Ra. 38&-599 win be getting Jesser amount 
tb_.nctioned t{) tbem in 19B) ; 

(c) if so, tbo reasons thereof; and 

(4) whot~cr Goverameat are conlem­
PlatiDa lOme steps for ill rectification? 

1'HB MINISTER OF STATE IN THB 
MINISTlt.Y OF FINANCE (SHRI JANA­
IlDHANA POOJARY): (a) The instal­
-.eat of Iuterim R.elief sanctioned w.e.f. 
1.6-1983 was decided after discussion in 
the Standing Committee of the National 
C-cil (JCM~. The second instalment of 
Interim Ilelief aaactioBed with effect from 
1-3.1985 has been given on the basis of the 
noom..ooatioas 'ef tIae Fourth Central 
Pa, CQmmiajo~. The terms of referonce 
of the CommisaioD were modified to caable 
tbem to consider livin, relief of sucb 
hateriOl D.tur~. 

(b) Yea, Sir. 

(q) Fixed amounts for .pay slabs were 
liYeD as Interim Relief w.e.f. 1-6.1983. 
Interim Relief liven w.e.r. 1.3-1985 has 
been., the ,ate of 10ey. of tl;lc basic pay 
subject to a minimum of Rs~ SOJ .. p.m. 

(d), ~ s~ propeaal is .under cODsi· 
·"u.tion. 

I T'lIIUlllIiDII ) 

Utili.tioB 0' II.rrr d.cba~&f4 froa 
eoaJ " .. heries 

3732. SHRI YOGESHW AR PRASAD 
,YQQ~¥': W~ll u.e Millitter 01 STEEL, 
MINES AND COAt be pleased to state : 

(~ the .. , Ua.\1thic_ tile llurry dis­
• rpd Ir{J1b coal wallte.fa QI Coal 'l1a4ia 
tt~. is beillf -~t ... 

(b) whether it is a fact that people 
aTe earaiDllakhs of rupees -daily by ,ell .. 
stur'J of Coal India Ltd. iD private­
sector? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (b) Slurry discharged from tbe 
coal wasberies of Bharat Colcins Coal Ltd. 
CeatraJ Coalfields Limi ted and WcatlOrn 
Coalfields Limited is recovered from t. 
ponds built up for the purpose and is bei.,. 
mixed with clean coal or middlilllS dopeD­
ding upon .quality. A part of tho slurry 
js also being disposed of by CCL by iovit­
jpg tenders and the tenderers dispoae them 
off by making soft coke. 

Very fine slurry which is not deposited 
in the ponds, flows out. It is not possi­
ble to recover such slorry mechanically 
or manua lIy due to the opera tion beina 
commercially un-economic and technically 
difficult. Such slurry from DCCL's own 
lands and other lands bas been leased out 
by the Government of Bihar to the private 
parties. The profit which is earned by 
such parties in the process is Dot known. 

AmouDt spent on welfare schemes in C.I.L. 

3733. SHRI YOGBSHWAR PRASAD '. 
YOGESH: Wi)) the Minister of STEEL" 
MINES AND COAL "C pleased to state: 

(a) the amount sanctioned fer tke 
welfare schemes in the different associate 
companies of tbe Coal India Ltd. durina 
1984-85; and 

(b) the details of the expeodilUl'C out 
of tbis amount on different projectl/ 
schemes separately? 

THE MINISTEIl OF . STEEL. MlNIS 
AND COAL (SHRI VASANT SATHE): 
<a> and {b) The information is beinl 
collected and will be Ja,id on tbe Table of 
the House. 

Method for measuring/welghtD. eoal pr. 
duced in Collieries and Coal ProJects 

.f·C~J.L . 

. 3734. SOl YOOESHW'Aa ,MA1l\O 
YOGBSH : Will the Mi.iater et ITIEL • 
MINES ,AND 'COAL b.'pleaMd to' .... ·• 
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(a) dae~ method .adopted for measuring! 
weiahiDI the stoct of coal produced 10 

collieries -and coal pr-ojects of Coal India 
Limited; 

(b) whether any physical verification 
ia done at the end of the year; 

(C) if so, the difference found in the 
atock of coal mentioned in the stock books 
aDd tbe stocks obtained duri~g fhe physical 
verification of 1984·85 colliery-wise and 
projcct-wise; and 

(d) if the annual stock taking of 
coal ha,s Dot beer. undertaken, when and 
bow Government propose to do so ? 

THE MINISTER OF STEEL MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Tbe measurement of coal stocks is 
done '08 volumetric basis and by applying 
appropriate density factor, tonnage is den­
v~d. Besides measurement done by the 

Survey Teams of subsidiary companies on 
. monthly, six-monthly and yearly basis, a 
Coal Inventory Team from Coal India 
Limited also measures' the stocks in each 
colliery at the close of the financial year. 
The Members 0: the Team are drawn from 
the Regional Institutes of CEMPDIL and 
the subsidiaries of elL. The teams cons. 
tituted from the coalfield carry out mea· 
surements in other coalfields. 

(b) Yes, Sir. Physical verification of 
stocks as on 1.4.1 ~85 has already been 
carried out at all the collieries of Coal 
India Limited. 

(c) Statement ~howiDg company-wise 
position of physical and book stocks as on 
1.4.1985 is given below. The information 
regarding colJ iery-wise stock position is 
being obtained and will be placed on the 

. Table of the House. 

(d) Does not arise. 

Statement 

elL (oal stock inventory teams for 1984·85 

COlDpaay .. wiie o'Jerall posit jon of stock shortages 

Company 

1. E.C.l;. 

20 B.e,CoL. 
3. C.C.L. 

..... 9l.C.L. 

Book 
Stock 

48.02 

44.48 

128.37 

66.60 

(Figures in lakh tonnes) 

Measured Shortage* 
Stock ------------

Abs. 0/0 

45.96 (-) 2.06 4.3 
43.91 (-) 0.57 1.3 

125.75 (-) 2.62 2.0 

660 12 (-) 0.48 0.1 

.'The fiaures represent the algebraic sum of the shortages of aU the mines under the 

Company. 

ProdaetiOD of CokIng Co~1 

373$. SHRI YOGESHWAR PRASAD 
YOOESH : Will tbe Minister 0 l~ STEEL, 
MI10iS AND COAL be pleased to state 
tile .. ,t ... 1 quantity of coking coal pro­
"ue.d lD tbemonth or April, May and June, , 
,"'·-.... via . the coal produced in the 

co~responding months in 1984 and how 
does it compare with the taraet fixed *1 

THE MINISTER OF STEEL, MINBS 
AND C?AL (SHRI VAS.ANT SATHE): 
The coking coal production during April 
to June 1985-86 as compared to 1984-85 if 
liven as under ;-
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Month 

April 

May 

June 

[En~lishl 

Tarlet 

1985-86 

2.61 

2.63 

2.S7 

Total 7.81 

FuDds to Andbra Pradesh under plan 
and non-plan programme 

3736. SHRI ~. S. RAO : Will the 
Minister of FIN ANCB be pleased to state: 

(8) the total amount of funds released 
to Andbra Pradesh during the last three 
years under the Plan and non-plan pro­
arammes; 

(b) bow it compares with other States; 
and 

(Figures in million tonnes) --.-.._ .. _-_ 
Coking Coal Production 

---...,.--._.-------
1985.86 1984·85 

2.27 2.62 

2.35 2.S3 

2.26 2.31 

---
'6.88 7.46 

---
(c) whether these funds were utilised 

for the purpose these were allocated and 
whether required returns were submitted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH,RI JANA .. 
RDHANA POOJARY) : (a) and (b) A 
s!atement is given below. 

(c) Funds are released to States on the 
basis of anticipated statement of expendi­
ture furnished by the States. The accounts 
are later settled on the basis of the audited 
filures of expenditure. 

Statement 

1. 

2. 

3. 

4. 

S. 

6. 

1. 
I. ,. 

Statement sbowinl funds released to States during the last three years (1982-85) 

under the Plan and NOD-Plan programmes 

(Rs. Crores) 

State. 1982-85 

Plan Non-Plan@ 

1 2 3 

Andbra Pradesh 1168.24 . J~.99 

Assam 1279.78 85.31 

Bihar 1468.67 112.21 

Gujarat 781.43 149.79 

Haryana 327.11 58.62 

Himachal Pradesh 428.51 18.51, ! 

Jammu & Kashmir S58.28 345.33 

K.arnatab 687.24 63.30 
ICerala '49.21 130.89.; 

; 
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1 2 3 4 

10. Madhya Pradesh 1310.23 158.38 

11. . Maharashtra 1225.58 129.11 

12. Manipur 298.80· 

13. Meghalaya 214.12 ' 15.42 

14. Nagaland 252.30 16.26 

IS. Orissa 834.26 377.32 

16. Punjab 789.36· 

17. Rajasthan 925.30 100.1.5 

18. Sikkim 117.43 5.99 

1,9. Tamil Nadu 919.78 57.71 

20. Tripura 236.S5 10.22 

21. . Uttar Pradesh 2399.77 275.36 

22. West Bengal ]088.23 . IS0.18 

Includes non.plan releases also. 

~I)o not include statutory grants and small savings loans as these are not given for 

any specific programme as such. 

Public sector units in Maharashtra 

3737. SHRt GURUDAS KAMAT : 
WiJJ the Minister of FINANCE be p1eased 
to state: 

(8) the total number of Central public 
sector units in the country at present; 

'(b) number of such units located in 
Maharashtra; 

(C) ,whether any proposal to set up 
some more such public units in Maharasb­
tra is under consideration .of Government; 
'and 

(d) if so, the detaili of the proposal, 
district. wise? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) As 
per the, Public Enterprises Survey 
1983-84 laid on the Table of Lok Sabha 
OD 15.3.198S, there were 210 Industrial and 
Commercial Undertakings of 'be Central 
Government opera tins •• on 31.3.1984. 

(b) The operations of many of the 
Central Public Undertakings are spread 
over more than one State. However, there 
were 25 Public Enterprises located in Maha­
rashtra with reference to tbe location of 
their registered offices. 

(c) and (d) As the Seventh Plan is still 
under finaJisation, no details in this reg8I:d 
are available. 

[Translation} 

Traget set for advancing loans to priority 
sector under 20-Point Programme 

3738. SHRI NARSINH MAKW ANA : . 
Wi II the Minister of FINANCE be pleased 
to state: 

(a) whether the target set for abvanc­
ing loans to priority sector has been achie. 
ved and if not, the reasons therefor; 

(b) ~he reasons for which target set for 
advancing loans to small farmer. and 
backward class under 20-Point Prosramm~ 
bas Dot been achieved; and . . 
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(c) the action prop03ed to be taken 
against the banks which are not {unetlon­
ing properly keeping in view the official 
policy? 

THB MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) Tbe 
target for advancing a t least 40% of total 
bank credit to priority sector by tbe end of 
March '85 has been achieved. 

(b) and (c) The banks have been 
assigned separate sub. target for advancing 
Joans to weaker sections which includes 
small farmers and the people belonging to 
SC/ST _ The banks were asked to increase 
the share of weaker sections in total bank 
credit to 10% by the end of March '85. 
The advances given to weaker sections by 
public sector -banks were 9 4% of their 
total advances as at the end of March, 85. 
The banks which could not attain the tar­
!let of lending to weaker sections by March 
'85 have been asked to make up for the 
shortfall quickly. 

[English1 

Number of NTC shops in villages and 

rural district headquarters 

3739. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of SUPPLY 
AND TEXTILES be pl~ased to slate: 

(a) tbe minimum and maximum price 
of a saree for women and dhoti for men in 

. NTC shops; 

(b) the number of NTC shops in India 
and tbe Dumber of these located in villages 
or rural district headquarters; 

'(c) whether non-supply of) mate-ria Is 
compelled many uni ts to make a poor turn­
over; and 

(d) if 10, the rease os thereon? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF SUPPLY ANI) TEXTILES 
(SHRI CHANDRASHEKHAR SINGH):(a) 

The price range of sarees aDd dbotiea i.­
NTC shops, is as under: 

Minimum ' Maximum 

Price Price 

(Rs,) (R.s.) 

(i) 'Saree 13.0S 21S.S0 

(ii) Dhoti 10.40 140.08 

The minimum price. are for coD­
trolled cloth saree or dhoti which cam a 
subsidy of Rs. 2.00 per metre. 

lb) At present the total number of 
NTC shop, in the country is 399. ". 
number of shops in State Capitals/Union 
Territory Headquarters a rei 79 Jeavin. a 
balance of 320 in the rest of the country. 

(C) and (d) There is ~ system or re· 
plenishment of goods regularly. However, 
occa~ional disruptions of supply for short 
periods may occur due to production COD" 

straints e,g. disturbances of public order 
etc. 

1m port of tottoa 

3740 SHRI CHINTA MOHAN: Will 
the Mini·ster of SUPPLY AND TEXTILES 
be pleased to state: 

(a) whether it is a fact that cotton im. 
ports are being resorted to < withuut taldaa 
into account of local cotton stocks; 

(b) if so, - reasons thereof in view of 
tight foreign exchange situation; and 

(c) whether Government are aware t')f 
the s~t back th is will cause to growers and 
to future production as bas hapPened in 
case of vegetable oils, milk prothtct imf)Orti 
(gifts and commercial, and sUlar etc. ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF SUPPLY AND TBXtul!l 
(SHRI CHANDRASHEKHAR. SINGH)': 
(a) to (c) The Cotton situation it· rnIeWitd 
by Government from time to ti_~.bd . ._ 
deeisJon regarding export aud i..,..e 01 
cotton is taken. AeeordiD, to .' ....... 
assessment made by tbe CoUOQ AdvilO!'J 



Board. there is likely t~ be some shortaae 
of Ibort/medium s~aple cotton and surplul 
iD lon, and extra-Ionl staple cotton during 
cottOD leasOD. It bas, therefore.been deci(!ed 
by Government to import' one lath baJes 
of medium staple cotton and to export a 
quantity of,2.95 lakh bales of 10Dg and extra 
10DI Itaple cotton during cu'"rent cotton 
IC.IOD. IlJlP()tt of cotton will not affect 
tbe cotton .rowers and tbere will no ad. 
verse effect 88 future production of cottoo. 

IDtrodadion of Consignment Tax Bills 

3741. SaRI SATYAGOPAL MISRA: 

SHRIMATI GEETA MUKHER­
JEE: 

Will the Minister of FINANCE 
be pleased to sta te : 

Ca> . wb.ther a proposal of introaucing 
Consiloment Tax 'BiU is under considera­
tion of Government; and 

(b) it so, wheg ? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF FINANCE(SHRI JANAR. 
DHANA POOJARY) : (8) and (b) A con-

ference of Chief MiDisters held OD 28th 
~ay. 1984 rec~~ded,. ~y ~~~. 
different aspects of framing legislatioo for 
taxinl inter-State ~ol,lji.8llp!ell" 9f ,oods 
consequent upon the Consti!ution (46th 
Amendment) ~. 19~." , IOfDC of tbc 
issues involved. are required to be lOr ted 
ou t. it has net yot __ poai ble to tate 
any deci.ion. 

Earniag. tbro._" indirect taxes 

3742. SHaI SATYAGOPAL MISRA: 
Will tbo Mi"tOJ"rof ~1~&\Nce bt pleased 
to state: 

<8> the total amount Government ba" 
earned through indirect tuel. durina 
1984-85, the head.wise details tbereof: aDd 

(b) the total amount Government have 
~id •• suNidy cluria. the year 1984-8S 
tbe bead-wise details tbereof ? 

THE MINI~~~ OF STArE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> and (b) 
A statement showing the details of' indirect 
taxes and subsidies included· in tbe Revised 
estimate 1984·85 of Central Government is 
given below • 

. Statemeat 

, Statement showing receipts from Indirect taxes and expenditure on payment of 

lubaidies as per Revi~ed Estimates 1984-85. 

(a) Indirect taxes: 

1. Customs 

2. Union Exci.ie Duties 

3. State Excise 

4. Sales Tax 

s. Taxes on vehicles 

6. Taxes on goods and passengers 

7 Taxes and duties on electricity 

B. Otber indircc·t taxes and duties 

Total-Jndir"t ta~c. 

(Rs. in crores) 

1700 

11168 

.tOO 

280 

112 
23 

2 

4() 

18125 
#QAt .. = ._ 
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(b) Subsidies : 

1. Food subsidy 

2. Fertilizers subsidy 

- Indigenous fertilizer 

-Imported fertilizer 

3. Export subsidy 

. 4. Export subsidy on sugar 

5. Subsidy on controlled cloth 

6. Subsidy on imported cott9D 

7. Subsidy on imported fatty acids 

8. Subsidy to new industrial units, etc. in selected backward 

areas 

9. Subsidy to Railways 

10. Subsidy to shipyards for construction of middle sized 

vessels 

11. Interest subsidy to 

1100 

1200 

632 

499 

41 

8S 

98 

12 

(i) National Textile Corporation 173 

(ii) Steel Authority of India Ltd. 139 

(iii) Coal India Ltd. 58 

(iv) Fertilizer Corporation of India 46 

(v) Garden Reach ship-builders and Enlineers Ltd. 35 

(vi) Khadi and Village Industries Commission 34 

(vii) Shipping Development Fund COLnmittee 28 

(viii) Heavy Engineering Corporation Ltd. 26 

(ix) Mining and Allied Machinery Corporation Ltd. 11 

(x) aurn Standard Co. Ltd.' 11 

12. Other subsidies .85 

Total Subsidies 4422· 

*This excludes subsidies paid throuah Stllte Government., 

212 



Metba.is~tioD or Ba.ki •• Indu.try 

3743. SHRI SAlYAGOPAL MISRA:, 

Will tbe Minilter of FINANCB be 
pleased to .tat. : 

<a> whether Government have taken a 
decision for the mechanisation of the 
bankin, industry in our country; 

(b) if so, the details and reasons there. 
of ; 

, (c) whether Government are aware 
that the mechanisation of the bankinl 
industry in our country will have an 
adverse effect on the unemployment situa­
tion ; and 

<d) if so, the reaction of Government 
in tbis respect? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
R.eserve Bank of India accepted the re­
commendations of the Commi Uee on 
mechanisation in banking industry consti. 
tuted by it in July, 1983 under the Chair­
manship of Dr. Rangarajan and thereafter 
advised all the banks, in consultation with 
Government of India. to implement the 
recommendations of the above Committee 
in a phased manner. Government considers 
introduction of computers and machines in 
banks neces~ary as it wouJd enable banks 
to give better customer service, improve 
their house keeping and enable them to 
have a better management information 
,ystem and thereby generally tone up effi· 
ciency in banks. 

The Indian Banks' Association had 
already sianed a settlemeat in September 
1983 with tbe All India Bank Employees 
Association. National Confederation' of 
Bank Employees and Indjan National Bank 
Employees Congress. which, inter.alia con­
taios a provision for introduetion of com. 
puters aDd machines in banks. Tbe settle· 

. ment stipulates tbat there shall be DO re-
trenchment on introduction of maehiDea and 
~mputen in, banka. 

Written AnsWers ii4 

[TranslatiDn) 

Complaints Against Omcera of LIC ia 
. Ajmer 

3744. SHRI VISHNU MODI : Win the 
Minister of FINANCE be pleased to state: 

(a) whether Government have received 
several compJaints against many offic~rs of 
Ajmlr (Rajasthan) b·a,sed loan and Mort­
laiC Department of the: Life .Insurance 
Corporation for harassing their customer. 
aod for their being invoJved in the corrupt 
practu:es in cases of.providing Joans ; 

(b) if so, the action taken by Govern. 
ment so far in, this ,matter; and 

(b) if no action has been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN tHB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (C) 
No, Sir. However, one compJaint against 
~n; officer of the Legal and Mortaae 
Department of Life Insurance Corporation 
of India at Ajrner about the latter'S rude 
behaviour and involvement in party politics 
was received by'the Government recently. 
There was no charge of corruption. The 
matter has been referred to the Li fe Insu­
rance Corporation of India who are taking 
necessar) action. 

Realisation of additioDal re,e.ue to make 
op estimated deficit in budget 

3745. SHRIMATI KRISHNA SAHI: 
Will tbe Minister of FINANCE be pleased 
to state : 

(a) whether Government propose to 
make up the estImated deficit in budaet by 
realising 10 per cent additional revenuo 
than the laraet fixed therefor ; aod ' 

(b) if so, whether there is desirable 
increase in the realisation of Central Reve. 
Dues duriDI the curren t ,financial year? 

., 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCS (SH.JU 
JANARDHANA POOJARY): (a) The 
Government is quhc eal'nest in improviDI 
taa ~oU~tion beyond tbe bulaet estimate, 



'A UGttST H, t§85 

aDd thul covering the budlet diBcit atleast 
. _.,. 

(6) The filures of collections of Cent­
fiT ltltftnbe't' fitJfD lttf;rilr 11)1 lidy,. 191$ , and 
~ralige'~s'fot tbe"uti1e ~riOd 'ttl 
i984 ate iiven below :-

tJpto April- Upto-April-
July, ~8'S JU'fy,14 

0Nmlt~.a.e R.. '6699 Rs. SMO .. 
aDdcalCmJl 'CPOI'a «ores 
duties 

Direct taxes )ls. -115 crores Rs~ 691 
(approx.) crates 

The above fiaures show the desir.t.lc 
increase in the realisation of Central 
~udi deiri .. the CUrtM firiantial year. 

",WIo."la die area-'lIDder _rcotir 
l'taiitJa1fo6l 

'ir4i. SBltfMAtl KJSiiOiU SINHA: 
WUt the 'Minister oc'plNANCBDc pleased 
to .tate : 

_" .. hellier G~meDt i.tead to reduce 
tile .rea under narcotic plant. ,proareaiYely 
iii order to reduce the leakaae of opium 
iatO.he 'black ,martet ;. 

(b) if 10. the steps taken in this 
,...ra~; ana 

(c) if Dot, the otber steps beiDI "tilken 
to cDlure the reductioD of opium output 

, iii tlfe'~xf -Of 'tItt '1'Wl1espr~~tl 'cdtlium­
_oDiJf1tk~otlt·'lftfJ_'~ta1J) 1ty '~ 
"._? ' 

THE MlNISTBR OF STATE IN THE 
~y 'OF PlNA~ tSHR' 
J~AiJ)BAN~ 100J~Y) : <a) to (r\ 
llKii. >ja . the sole producer of licit 
iIIIIIIIn fd' Upc1rf' ~i. ,- •• iD, ~flJ8ard 
•• Ja,.qeaetJr, of.tit opiU11l~ ... 
.... ia .. cetUItl7='4._U,/4id. Wd .... . 
...... UID of ...... I ... imreI ' ... . 
t pl. frdat,'Iiclt,~ ',il .1 ... 1. 
J' ~ ,Ito ai,nlrlCaDt to menlioa her. that 

the toteti'li11t1l1lf N~reollc. COlttflJl ' '.liatd 
in its annual reports on the wor~iDI of 
the lfl16tHatit)oal'l)tug control' sthem, (ilas 
geaer.Jly ~*e.-vc;d that ,tM''ID1etrMtf16nal 
contro,' system a& it relatel to t.e tidt 
movement of opium for medical and scien­
tific purpoaes reAlains aeneralJ), satis­
factor)' and diversion from licit manu­
facture and trade are relatively minimal. 

However. due to globa I over~sllPply of 
narcotic raw materials, Indian bas been fac­
ing increasing competition from alternate 
raw materials. This has resulted in accumu­
Ittioo"of'JiH'ge stocks in the Gdverall1ent 
factories. The Government, baV'e tr.erefo~ 
~D e60strained t~ reduce tIbe area ~ 
peppy ~atjon in a pbast;(f _dUer 
during the last few years in the t~. 
opium poppy growing states. 

PrOauct M4s of'pelle 8ectbr S~I ;Pla1Itl 

3747. SHRIMATI KISHORI SINHA: 
Will the Minister of STEEL MINES 

" , 
AND COAL De pleased to s.iitc : , 

(8) whether he considers that (be pto-' 
dUct mix of 'the' public sec'tor sleel plaUts 
closely fbnaws that the demand piftletD rOt' 
tbest produc'ts ; 

('b) if so. the 'reasons for'severa-' tttutlS 
being sU'rplus while there "is startity for 
sewraf other i1e1Ds ; and 

(c) if not, the steps 'taken to ellaftlC 
the 'prbdtlct mix ? 

THE MINISTER OF StATE IN 'TH'E 
DEPARTMENT OF STEEL (SHlU 
NATWAR SINGH) : (a) The production 
plants of the public sector inlesrated steel 
plants are drawn up to meet 'the market 
demand. 

((b) ;,aDd (:C) ·At times<CeftaiD ilema'wa, 
beC()tbe surplus in a .,attieUlar a'r. M' fM 
~unfty dbe to fldctatitim"iD .1Ie' I tftMiMiJI. 
1here mat ,bt ".atrcity' of 'cert.1ta -lwtDs, : itt 
aftler area' doe to 'lower phKIltt~Il' f 1M 
~nt Of~D 'COoIttaitftt "'iG'.pfCJdU •• 
lJOft'and also "t!at to' mtwe'dient 'ftlttto. 
-Reulof tile i1t.aitwlys .. ~ .,. 
,fire. ~.' 0' ,the It;1titItt, ',ftae ~ "...tt,. . 
mill is monitored 00 a ,'1MRItWl" .... 'H. 
IUit the market demands a, for •• po.n .... 



.,. .... t ... ·otIROP ta West Bengal 

3748. SHRI BHdLA NATH SEN:' 
Win thd1Miaister ,of FINANCE be pleased 
tot .. ate tile results of the sample studies 
made by Reserve Bank of India and/or 
NABARD on the implementation of Inte­
..... td R .. r-ai Development Programmes 
(~ IB' West Bengal? 

1'ItBMINISTER OF STATE IN THE 
MfNlSTay OF FINANCE (SHRI JANAR­
DRAMA POOJARY) : NABARD ha~ con­
cMtctod .... eftwation study of implemen­
taUhm'of ,IRDP which covered 15 Statei 
io(jJudi.Dg' West Bengal. In West Bengal the 
study' co.ered t-he two districts of Howrab 
and Burdwan, 4 Blocks of Jagatballarpur. 
Amta, Memri and Raina and 58 sample 
benefic'iaries. Out of 58 sample beneficia­
ries 45 were found to have crossed the 
poverty line. Average annual income of 
s8mple ben~riciaries before participation in 
the programme was Rs. 1988 which rose to 
Ra. 3706 in the .post development stage 
whereby. tbe beneficiaries earned an incre­
mental income of Its. 1718. 

The RBI's study also covered two 
blocks (Polba Dadpur and Balagarh) in 
Hoo.hly District of West Bengal from 
where few sample beneficiaries 'were select­
ed. Tbe study report of RBI indicates 
anaJysis for the whole sl:lmpJe covering 
many states. As per this study 51 % of the 
sample 'beneficiaries registered an increase 
ia -their real income and 17% were able to 
crores!tM .poverty lioe. 

CUltom daty structure on im'ported drug 
.. aermediates 

3"'9. -.SHRI BHOLA NATH SEN: 
Will the .Minister of FINANCE be pleased 
10 Itate : 

4a) 'wllether 'he customs duty 'Structure 
Oft Imported drua intermediates is higher 
4b8n -the duty structure on imporh d drugs 
.. DUfac.tured from the same intermediates; 

(b) 'if 'so, the detaili tbereof and justi. 
:~ca1joJl'dlcreror ; ~nd 

*(c)' _'~dUC1'bf O<mntmeDt 'in this .,.... 

Written Answer, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCB (SHRI JANA­
ROHANA POOJARY) : (a)' to (c) 
Drugs fall within Chapter 29 or 30 of toe 
First ~cheduJe to the Customs Tariff Act~ 
1975 and drug intermediates generally faU 
within Chapter 29 of the First Schedule. 
WhiJe the general statutory basic duty on 
items covered by these Chapters is 100%, 
drugs generally carry an effective basic 
dllty of 60'% advalore.m, and drug inter. 
m.'dia.tes t 70% advalorem. Auxiliary duty 
at the rate of 40~/~ advaJorem and addi­
tiona I (countervailing) duty equal to 
CentrdJ Excise duty are leviable in 
addl tion. However, duty on various speci­
fied drugs and drug intermediates has been 
reduc~d in consultation with the adminis­
trative ~finistry concerned and notifi­
cations issued in this respect from time to 
time have been Jaid on the Table of the 
T-Iouse with Explanatory Memoranda setting 
out the reason~ for such exemption. It is 
not. possi bIe to give details of drug inter­
media tes, where the duty is higher tban the 
drugS t since their number IS very large. 

Each request for duty exemption -68 

drug intermediates is examined on merits 
in consultation with the Ministry of 
Chemicals & Fertilizers, having regard to 
their alternative uses, indigenous availa-
bility, etc.. ' 

Realisation of excise duty from cigarette 
manufacturing companies 

3750. SHRI M. RAGHUMA REDDY: 
Will the Min-ister of FINANCE be pleased 
to sta'te : 

~a) whe~her it is a fact ihat excise duty 
realtsed 'from various cigarette manufactur. 
ing companies has of late been reaisterlDl 
'a downward trend ; 

(b) if so, the de taBs of excise duty 
realised from them during 1982-83, J983.84 
and 1984·85 year-wise -and c;iaaretto' 
company-wise ; 

(c) whether Government have -anaflSC'(l 
the causes of the downward trend ; sad 

(d) if so, the details thereof arid actio'; 
taken by GoveromeJ;lt to plua this evasioD 
of excise duty 
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THE MINISTER OF STATE IN· THE 
MINISTRY . OF· FINANCE (SHRI 
JANARDHANA POOJARY) : '(a) it has 
been noticed that the realisation of excise 
duty from cigarettes has been satisfactory 
so far during the current financial year; 

(b) to (d) Do. not arise. 

Seizure of Kashmir Carpets in Delhi by 
customs Authorities. 

3751. SHRI ANAND A PATHAK: 
Will t be Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the 
Customs authorities in Delhi have seized 
several consignments of Kashmir . car pets 
for fre~h inspection before p.;rmitting their 
shipment to destina tions in other. 
countries; 

(b) if so, the de tai Is of the said case ; 

(c) the latest position in the said 
case; and 

(d) the details of the action taken, if 

any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
Though there was no formal seizure by 
customs, in view of information received 
regarding suspected misCieclaration of art 

. silk carpets as woollen carpets, 142 bales 
of K.ashmir Carpets were detained by the 
Delhi Customs for inspection. The con-
6ignmenls were allowed export on 29.7.85 
after inspection by the office of Develop­
ment Commissioner (Handicrafts), Mini ... 
stry of Commerce, in the presence of 
Customs. 

Income tax exemption to foreign chartered 
fisbiog vessels 

3752. SHRI INDRAJIT GUPTA : 
Will the Minister of FJNANCE be pleased 
to state 

(a) whether foteign chartered fjshing 
'Vessels operating in Indian waters have 
been acanted complete income-tax exemp· 

'ioa. 

(b) if 50, the compu ted tax loss' on 
this account; and 

(c) the reasons for not extending' the 
same tax concessions to the Indian fjshinl 
industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
ROHANA POOJAR Y) : (a) Owner of a 
foreign fishing vessel deriving income from 
fishing opera tions in ExcJusive Economic 
Zone· of India is not Hable to pay income 
tax in India. The Centra) Gov~rnment ex­
tended the Income-tax Act to the Conti­
nental Shelf and the Exclusive Economic 
Zone of India only in respect of the folio· 
wing specified activities:- . 

(i) the prospecting for or extraction 
or production of mineral oils in 
the continental shelf of India or 
the exclusive economic zone of 
India; 

(ii) ,the provision of any services or 
facilities or suppJy of any ship, 
aircraft, machinery or plant (whe­
ther by way of sale or hire) in 
connection wi th any activities 
referred to in clause (i); 

(iii) the Tendering of servjce~, as an 
emplo) ee of any person engaged 
in any of the activities referred 
to in clause (i) or clause lii). 

Fishing is not one of the actj • 
vi ties specified in this behalf. 

As the owners of foreign fishing vessels 
are non-resident, the income arising due to 
fishing operations in Indian waters is not 
subject to tax in India. 

(b) In view of the answer to part (a). 
there can not be said ·to be any tax loss. 

(c) The owners of Indian vessels are 
.resident in India; they operate from India 
and the ca tch made by them is soJd in 
Inaia. Under the Income-tax Act, incom. 
derived by a resident,from whatever souree. 
accruing or arising to bim in India or any­
where outside India. is li& ble to ta¥ iQ 
India. 



211 Written Answers SRAVANA ~S, 1907 (SAKAl Written Answers. 222 

The Indian companies are permitted to 
charter foreign fishing vessels to carry out 
fishing opera·tions in Exclusive Economic 
Zone of India fot e~port purposes and 
with a view to acquire the latest technology 
in the 'quickest possible time. Exempting 
Indian fishing vessels from the liability to 
income-tax may not heJp in transfer of 
deep-sea fishing technology from foreign 
parties ·to Indians. 

Declaration of free trad e zones at vizag 

3753. SHRI V. SOBHANADREES. 
WARA RAO: 

SHRI CHINTA MOHAN: 

DR. G. VIJAYA RAMA RAO: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the places which are declared as 
Free Trade Zones; 

(b) whether it is a fact that existing 
Free Trade Zones cover the West Coast 
and aJso tbe Southern and Northern parts 
of East Coast while the important middle 
part of East coast is Jeft out; and 

(8) whether while exploiting various 
mines of coal, gold or other metals. Gover­
nment take into consideration the factor 
as to how long a particular mine can 
continue to be exploited; 

(b) whether with the use of latest 
technology, the total deposits in a mine 
can be estimt;lted fairly welJ; 

(c) if so, whether Government have 
made any study of mines in the country 
\\. hich are Hkely to de exhausted in the 'next 
25 years or so; and 

(d) jf so, the details thereof, state­
wise? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir. 

(b) If the deposits are we~1 explored, 
total deposits in a mine can be estimated 
fairly weJl by use of modern technology 
except in the mines of mica and asbesto~ 

where, the mineral occurs in an erratic 
manner. 

(C) the decision taken in regard to set (c) and (d) No, Sir. 
up Free Trade Zone at Vizag in Visakhapa-
tnam as requested by Government of Lead bank consultative committee. in 
Andhra Pradesh? districts 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) Export Processing Zones 
have been set up at Kandla (Gujarat), 
Santacruz (Bombay). Cochin, Madras. 
Fal~a (West Bengal), and Nodia (U.P.) 

(b) There are two multi-product ex­
pOtt processing zones each on West Coast 
and East Coast. Establishment of additi. 
onal zones has been restricted by constraint 

. of resources. 

(c) Performance and progress of the 
four new zones at Madras, Cochin Falta 
and Noida is presently being watched, be­
fore the establishment of any other new 
iones is considered. 

Exp loitatioD of mines 

. .3754. SHRI V. SOEHANADRfES· 
"'WARA RAO: \Vill the MiDisttr of S1E.EL, 

M1NES A:ND COAL be ple~s'd to state: 

3755. SHRI DIGVIJA Y A SINGH : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there is a district lead· 
bank consultative committee in each dist­
rict; 

(b) if so, whether there are elected re­
presenta tives members in such committees; 
and 

(c) if not, whether his Ministry pro. 
pose to have elected representatives or 
their nominees as meInbers of such Commit 
tees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) to (c) Dist· 
rict level Consultative Committees set up 
under tbe 'Lead Bank Scheme' are prima-
rily functional committees to bring the 
bank representati"fs and tho~e of .he s1ale 
agencies for sorting out the problems of 
Co·oldil:aticn. At ttt Di.)Uict Ltve~ 
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Review Committees, however, which are 
expected to meet to review the implemen­
tation of Annual Action Plans of District 
Credit Plans twice a year, Roserve Bank 
. have advised the banks to associa te non­
officials including elected representatives. 

Commercial crops destroyed in Idukki 
distri£t 

3756. PROF. p.J. KURIEN: Will 
the Minister of COMMERCE be pleased 
to sUlte : 

(a) whether it is a fact that larae 
areas of commercial crops like cardamom. 
tea, ginger, pepper, etc. in Idukki district 
have been destroyed in the recent floods; 

(b) if 80 the extent of damage sutf~­
red oli this account; 

(c) whether an special 6n~~ciQl assis­
tance is being given to rehablhtate these 
crops; and 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF COMMERCE 
(SRRI p. A. SANGMA) :. (a) to (d) 
Yel, Sir. Substantial damage destruction 
of agricultural and· plantation crops which 
iaolude cardamom. pepper etc. has been 
reported. On receipt of. Memorandum 
from· the Government of Kerala seeking 
central assistance for flood affected areas 
(ibcluding plantation crops like cardamom) 
a Central Study team was recently deputed 
to make aD '00 the sport study'. The re­
port of the Team has been received and is 
under examination by the Ministry of 
Agriculture. It is not possible at this stag~ 
to indicate the qua_tum of special assis­
taace to be given to rehabilitate these 
crops. 

Abolishing of post of DOD offidal directors 
in NatioBalised Baakl 

3757. PROF. P. 1. Ie,URTEN: WiJl 
tilt Minister ()f FINANCE be pleased to 
It1Ite : 

(b) . if so, the details thereor? 

THB'MINISTER OF STATE .IN THE 
MINISTRY OF FINANCB (SHRI~JANA.. 
RDHANA POOJARY): (a) No.,lir •.. 

(b) Does not arise. 

Import of nataral .. a"'r~b, S.T.C. 

3758. PROF. p. 1. KUlUEH:: Will 
'the Minister of COMMERCE be pleased to 
state: 

(a) the details ·of tbe quantity of Da­
tural rubber imported by tho- State TradiDI 
Corporation during the past three years 
with year wise break-up; and 

(b) the import price as welJ .s the 
prjce a t which tbe imported, 'rubber is su­
pplied to the user-industries? 

THE M(NISTER OF STATE IN'THE 
MINISTRY OF COMMERCE (SHRlP.A. 
SANGMA): (a) Year-wise imports of 
natural rubber by S. T.C. were a~ follows: 

Year 

1982-83 

1983·84 

1984·85 

Quantity (Metri~ TOnDeI) 

31~'6S9 

32,175 

32,8 

(b) Imports are made by S.·T C~ at 
prevailing international martet p...tees. 1be 
current Exgo·down pric of .imported 
rubber (RSS-III Grade} at Madras payable 
by the users is Rs. 16,500,011 peltmetric 
.tonne and Rs 16,OOO.OO'P. met· fiX SMR.20 
GAl de. 

[Translation] 

Utilisatiea of h.'alt_ ea,.at, ~ NTC 
Mill. 

3759. SHRI SHANTI DHAR.IWAL: 
WiU the. Minister' of SUPPLY AND TEX­
TILES be pleased to atate : 

(e) wbe.ber. 4ecisioo hn been'taten <a) whether. the .. min. or Natioaa) 
te .boIith the pests .of llOD-()tDci.a) dire~-' T-extUe CerporatioD are 1Iet 11I1tt atilt.iDI 
,.,. io tbe oatiotJaJiscd bank.; aad t-heir j~st.tted- capacity. 
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(b) jf so. the Dumber of NTC mills 
wbich are utili,ina their capacity in full 
aacI those which are producing less than 
tbIir iDltalled capadity; 

(0) 'whetber it ha~ been brought to the 
Dotico of Government that certain mills of 
NTC are not operating full time due to the 
policJ of the management; 

(d) jf so, whether Government have 
reoolved any memorandum in this regard; 

(e) if so, the details thereof and the 
actiOD taken thereon; and 

(I) it no action has been taken, the 
,easonl therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRJ CIIANDRASHEKHAR SINGH) : 
<a> and (b) The nationalised mills of 
Nationa) Textile Corporation attained 
utilisation of 71.6% of spinning capacity 
and 70.1% of weaving capacity during the 
month of June, 1985. 'This level of utilisa­
tion compares well with the utilisation 
l.vel. attained by the rest of the textile 
industry. 

(c) to (f) Yes, Sir. In some case, 
kiab1y uneconomi~ capaci ties are not opera­
tod fully in view of the power situation, 
commercia) viability and market conditions. 
Government have received from time to 
time representatioD~ that ca,acity utilisa­
tion in some uni ts has fallen. The posi­
tion is periodically reviewed by NTC so 'as 
to achieve optimum· capacity utilisation 
and reduce lo.ses of ~TC. 

Lo •• es iD public corporations 

(c) whether Governmeut have decided 
to close these corporations; 

(d) if so, the names of the corpora­
tions which are being closed because of 
their running in losses and tbe details tbere-
of; and . 

.(e) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : (a) Yes, Sir. 

(b) The Tea Trading Corporation of 
India (TICl) is the only Undertakina un. 
der this Ministry which has been conti­
nuously running in losseS". The TTCI has 
been making Josses since i 9 ~O*81 and its 
accumulated losses upto 31 3.85 are estima. 
ted at Rs. 12.67 crores. 

(c) No, Sir. 

(d) . Does not arise. 

(e) The affairs of the TTCI are under 
constant ,review. 

[English] 

Percentage increas~ in profits, wages and 
capacity u~ilisation of public sector under­

takings 

3761. SHRI S. KRISHNA KUJ\fAR : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the percentage' increase or decrease 
in net profits of Central public sector und .. 
ertakings' in 1984-85 as compared to the 
previous year; 

3760. SHRI SHANTI DHARIWAL (b) the percentage iocrease in salary 
Will tIlo Minister of COMMERCE be' and allowances in 1984~85 as compared t.o 
pleuod to ~tate : the previous year; and 

(a) whether Governmf'!'1t h~ve gone in­
to the Question of public ",orporations con­
tiDUously roDDIDa in losses; 

(tt) if so. the number of public corpo­
atiou uDder hi' MiDistry which are con· 
dfI1Ieu*b ruQuill' fa 101... .ad the d~taHs 

,~'; 

(C) percentage increase' or rlecrease in 
capacity utilisation as compared to the 
previous year? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI.JANA­
ROHANA POOJARY): (8) to (C) 

The aC~QIUU' for 1984-85 of most of tbe 
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Central public sector undertaking are uDder 
vasious stages of audit and fitialisation and 
tberefore tbe details for 1984-85 asked for 
ate Dot available. HO\Vever as per the 
flash results based on quick estimates recei­
ved from the Undertakings, there has been 
a 289.19% increase in their overall net 
profits in 1984-85 as compared to 1983-84. 

Plaates or salary aDd" aUowaaoea ' , for 
1984-8S ate dot· ),et . available. 

The details of ca,acity .. utiliaati_ per. 
centaae in certain major sector. for tlie' 
above two year. ar .. ; JivoD .in ·the 'Itatoaloat 
below. 

Figure. for· 1984·85 ar~ provitioP,al • 

. Statement 

Product 

(1 ) 

Steel (Ingot) 

Sa lea b Ie Steel 

Lignite 

Aluminium 

Zinc 

Lead 

Copper 

Cement (Excl. Dadri) 

Fertilizer 'N' 

Progress in .implementation of IRDP 
programme 

3762. SHRI S. KRISHNA KUMAR: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the overall progress in the impl~­

mentation of credit based anti-poverty pro­
gramme of IRDP; and 

(b) the measures being taken by 
GovernILent to accelerate the implementa. 
tion of IRDP.Programme through bank 
finance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJ,ARY) : (a) and ·(b) 
The ov~rall progrebs made under 11.01» 
·4UtiBS: the. Sixth Plan 'periOd is ft· umler : 

Capacity utilisation. in ~rcentage 

1984-85 1983-84 

(2) (3) 

66 63 

73 '66' 

109 102 

87 61 

68 72 

47 70' 

86 74 

78 78 

62 .56 

51 44 

1980.85 (Sixth PlaD periOd) 

1. No. of beRefici'aries 
(target) 

2. No. of beneficiaries 
actua I 'y covered 

15 .illion 

16.42 ,million 

3. Term credit . Rs. ··3080.41 
disbursed (Rs. in crores) 

It wiU be seen hom tbe above data 
that tbe target for assistaDOe uader HtDP 
have been achieved. 

. 
Government of Judia ·intends ,to CO,D­

tinue IRD progFammc duriq the .. Se.veDt h 
Plan by making suitable modificathlDS 
based 00 :the Jeuoa. IearDt duri,. tbe 
implementation of Itbe PfoatalDlDC. . TbQae 
·bencficiariea.':who,nceiWd ".fteucial , ..... -
taD~C 4Qriol tbe Sixth PlaD, bu1>~_ 
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Dot cross tbe poverty Hoe due. to reaSODS 
beyond their control will be considered 
fCJr ·.qppkOltot4ry .. as.si.,tanc.e. 
. Mea ..... ·t.,ap : bta. "De1' In Dba_ad 

coal belt 

3763. BASUDEB' ACHARIA : Will 
the Minister of FINANCE be pleased to 
atate : 

(a)' whether any special meas.ures have 
been taken to tap black money and tax 

., unassessed income with particular reference 
to Dhanbad Mat ia and black money mar­
ket of ' coal bolt; 

(b) if so, tbe details thereof; 

(c) if Dot. the re.sODS thereof; 

(d) whether he is aware that such 
Marie is ,unning a huge business 00 the 
coal slurry of Sadamdih on the bed of 
Damodar without paying any tax; and 

(e) if eo, the, steps taken thereon? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI'JANA­
RDHANA· POOJARY) ; (8)' to (c) A1I 
pouible steps, including .administra tive, 
lcaisJative and instHuhonaJi' are beiDi 
taun to tap tHack, money ~aDd . tax un8sses­
led income wherever found necessary. 
Searches were recently conducted by the 
Income-tax Department in Dhanbad and 
Jh~ria. Unaccounted assets valued at Rs. 
34.84 lakhs were seized. 

Voluat., retirement"scheme for "female 
workers in B.C.C.L. 

3764 .. S_llRI BASUDEB ACHAlUA : 
Will tbe Minister of SJEEL, MINES,AND 
COAt, be pleased to sta te : 

<a> whether a new voluntary retirement 
aqheac~ be .. 'Ilar"d for the' female 
.. ktf~.iD.; BbMat,· ,<;okw. Coal Ltd-• .in 
,198$.,. 

(C) t.'number ofi'emale .~orters who 
opted'\. for> =the 'scheme tilt 1st July, 1985 
.-iflr· It.-wise -breat;u~.; 

(d) whether it is a fact that in this 
scheme a female employee while retiring 
can giV~ only a male substitute and not 

. a female; and 

(e) if SO, the reason therefor? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRl VASANT SATHE) : 
(a) Yes, Sir w.e f.- 19.3.85 It is valid till 
20.8.85. 

(b) Under this scheme, any permanent 
female employee of 56 years of age or below. 
employed either in piece-rated or time­
rated jobs, may opt for voluntary retire­
ment in favour of her husband or son or 
son-in-la w. The age limit for the nominee 
for employment is 35 years in the case of 
husband and 30 years in the case of son-in­
Jaw. A genuine nominee may be offered 
employment in piece-rated or in time-rated 
category, accordi og to the needs, depend­
ing upon his suitability. 

(C) 68 workers opted under the scheme 
till 1.7.85. The area-wise break .up is 
given below :-

Barora 

Bhagaband 

Bhowra 

(d) Yes, Sir, 

3 

34 

31 

(e) B.C.C.L. had inherited, at the time 
of na tionalisation, a large female work­
force. The scope of employment of women 
in mines ·iCi restricted by Sec. 46 (1) of the 
Mines Act. 1952, which provides that 00 

woman shall be employed in any mine 
above ground except between 6 AM aod 
7 PM and in any part of a mine whicf;l 
is underground. This restricts the scope 
of empleyment of women in the mine. 

R~oratioD of tax free limit for gifts 

3765. DR. G. VIJAYA RAMA RAO : . 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether tax (ree limit for gilts i • 
tQ bo'restored to oriainal level; and 
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(b) whether Government propose to 
exempt gifts to blood relations of the 
family and thus simplify the present hard­
ship to dependents and blood relations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINAN<:;E (SHRI 
JANARDHANA POOJARY) : (a)"1 and (b) 

Section 5(2) of the GIft-tax Act, 1958 pro­
vides that gift .. tax shaH not be charged in 
respect of gifts made by any person during 
the previous year, subj;;ct to a maximum 
of Rs. 5,000 in value. The Government 
do not have under their consideration at 
present any propo.)al to modify tbe said ex­
emption limit of Rs. 5,000. However, the 
exemption limits under the various direct 
tax enactments are reviewed periodically 
and modified' to the extent considered 
necessary. 

2. Clauses (vii), (viii), (ix) and (xii) 
of sub-section (1) of section 5 of the 
Gift-lax Act, 1958 already provide for ex­
emptions, subject to certain limits and 
condit ion~, in respect of gifts made by any 
person to his relatives. 

Misuse of foreign exchange by executhes 

of Mil lIe Ltd, duriog their foreiKn 

trips 

3766. SHRI RAM BHAGAT PAS­
WAN : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government are aware 
that tbe executIves and directors of MIs. 
I.T.C. Ltd. carry foreign exchange for 
misuse on tbeir foreign trips although they 
have their for~ign branches abroad; 

(Il) if so, the details thereof; and 

.Cc) if Dot, whether any enquiry is 
proposed. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) to (C) The 
information is being collected and will be 
laid on the Table of the House. 

[T~ar$[atio,nl 

Fuoctioning 01" branches of State Bank i. 
Almora-Nainital aad Pithoralarh d.,trlct. 

3767. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total number of the branches 
of State Bank which are functionina in 
Almora-Nainital and Pithoragarh districts 
of Uttar Pradesh; 

(b) whether Government propose to 
set up an office of the Re&ional Manaaer 
of State Bank in Almora so .as to maintain 
necessary coordination between financial 

. dealings and functioning of these branches: 
and 

(c) if so, the time by which this offic. 
wi)) be opened there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA. 
RDHANA POOJARY) :'(a) The required 
informa tion is given below :_ 

District 

Almora 

1 Number of 
branches of 
State Bank of 
India func­
tioning as at 
the end of 
March 1985 

23 

Nainital 28 

Pithoragarh 22 

Total 73 

Number of 
licences pendiDI 
with the State 
Bank of Indi. 
for openiq 
qew offices 

1 

4 

1 

6 
-----------------

(Data provisional) 

(b) and (c) Reserve Bank of India ha, 
reported that it has not received any prq.­
posal from the State Bank of India for 
opening a Regional Offi<:e in Almora_ 
It is for the bank to decide whether it i. 
necessary to open a Regional Office at 8n, 
pJace dependi DK upon fac~ors like tilt 
number of branches in the area, need lot 
effective superVision. cODvenience, iavoJ ... 
ment of additional expenditure ete.' 
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Retplelt of UP go.ernment for increase in 
.... re In small savings revenues 

3768. SHRI HARISH RAW AT : Will 
tbe Minister of ,fINANCE be pleased to 
atate : 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA .. 
RDHANA POOJARY) : (a) to (c) World, 
Bank group lending consists of loans from 
IBRD which carry interest at variable rates 

(a) whetber the Uttar Pradesh Govern- and also credits from International 
ment have :nade request for increase in the Development Association (IDA) whicb do 
percentage of amount to be paid to the not carry any interest but have a service 
State out of revenue received by way of charge of 0.75%. In additiOD, IBRD 
amall savings; - loans and IDA credits carry commitment 

charges of 0.75 per cent and 0.50 per cent 
(b) ifso, whether Governmen~ have respectively. The quantum of Hkely IBR.D 

recoived such requests from other States loans and IDA credits together from the 
also; aDd world Bank is Dormally indicated in the 

(C) if 80, the names of those Sta ie~ 
aDd tbe reaction or the Union Government 
tboreto? 

TIIB MINISTER OF STATE IN THE 
MINISrRY OF FINANCE (SHRI JANA­
R.DHANA POOJARY) : (a) Yes, Sir. The 
Uttar Pradesh Government have written 
for ao increase in the percentage of loans 
to be relcased to the State against not 
Small Savinp Collections; 

(b) aDd (c) In the Meeling of the 
National Savings Central Advisory Board 
held at New Delhi 00 the; 29th May, 1~84, 

tbe Statel of Ouj uat, 1ammu and Kalhmir. 
Mabarashlra. Punjab. Rajasthan, Uttar 
Pradesh and West BangaJ had sugges ted 
that loans 81ainst net SmaJJ Savjngs coi· 
lectioDI may be enhaoced from the present 
level of 66.6 per cent of the net collections. 
It wa. not possible to accept the suggest­
liOD in view of budaetary constraints and 
tbe liberal terms that these loa'ns enjoy. 

taterelt free credit from world bank 

3189. SaRI RANJIfSINGH GAEK· 
WAD : Will tbe Minister of FINANCE 
be pleased to state: 

'a) tbe total amount of in terest free 
credit expected Irom the World Bank in 
the current fioaD~ial year; 

(b) the total 'amount of such interest· 
tree credit asked lor by Government (rom 

'" W.rld Bank; aad 

Aid India C()nsortium meeting heJd in 
Paris every year. For the World Bank 
fiscal year 1986 (1st Ju!y 1985 to 30th June, 
1986) the Bank has indicated that a sum 
of US $ 2500 million is the IikeJy amount 
of assistance to India, without giving the 
break up between IDA and IBRD. Thi. 
depends on other factors like the exact 
number of projects for which assistance 
can be tied up, the c,lvailabHity of Bank 
group funds and the status of preparation 
and processing. 

Improvement iD export of shrimp -

3770, SHRI RANJI_TSINGH GAEK. 
WAD: WiU the MInister of COMMERCE 
be pleased to state: 

(a) whether India has been the lead­
ing exporter of shrimp during the last few 
years; 

(b) whether it has come to the notice 
of Government that its position in, tho 
International sea-food market has recently 
been affected by other countries; and 

,(c) if so, the steps Government pro. 
pose to take to meet the situation? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) to (c) India continues to 
be the leading exporter of Shrimp to the 
World's targest shrimp markets, viz. Iapan 
and USA during the last few years. To 
sustain tnis po~itjon. Government proposes 
to take a number of steps to incresSfJ 
shrimp production '(or export, Which in. 
~lud. development and promotion of ptaw. 
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farming and encouragement for value ad­
ded items. 

Dedine in W~rJd ~ •• Greap's AS8iata .. C~ 
to 104ia 

377J. SHRI RANJITSINGH 
GAEKWAD : WiJl the Minister of FINA· 
NCE be pleased to state : 

(a) whether the World Bank Group's 
assistance to' India during the fiscal year 
ending June 1985 decJioed by 375 million 
dollalS over tbe record 2.7 billion dollars 
in the previous year; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 

1ft · 

(b) This is mainly due to the decline 
in IDA lending which came down from $ 
1.001 million in FY 1984 to $ 672.9 million 
in FY 1985 The size of IDA·7 (1985-87) 
has been fixed at $ 9 billion as against $ 
12 biJJion for IDA-6. Since FY 1985 is the 
first year of IDA-7, the cut in the size of 
IOA-7 is r.eflected in the share of India. 

Supply of coal to thermal power units 
in Gujarat 

t 

3772. SHRI RANJITSINGH 
GAEKWAD :.Will the Minister of STEEL, 
MINES AND COAL be pleased to stale: 

(a) whether it is a fact that oWitIl 
to inadequa te supply of coal· tbe thermal 
power generation in Gujarat has bee~ cri. 
ppl~d since May 1985 and increasinl 
burden on the petroleum sector as the 
excess provision of High Speed Diesel 
(HSD) has been made by Government to 
keep the project goi ng ; 

(b) the statistical details regardilll 
despatches of coal from pitbeads against 
the requirement made 'to thermal power, 
generating units (unit-wise), in Gujarat 
during April, May, June 1985 and the co,. 

',rresponding period in 1984 ; and 

(c) the steps taken to meet coal re­
quirements of the Thermal Power Units of 
State ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) No Sir. Adequate coal supplies have 
been made to suit the consumption of 
various Power Stations in Gujarat. How­
ever, the coal stocks at Ukai :iod .Wanat· 
bori have remained at very low levels due 
to the, inabili ty of the power stations to 
unload the wagons. 

(b) The detaHs regarding de~patches 
of coaJ to Thermal Power generating units 
in Gujarat during Apr; I, May and lune 
1985 and the corresponding period in 1984 
are as under :-

(Figurei in '000' tonnes) 

Name ofTPS Monthly Actual Average Despatches during Despatches dur~ 

Linkage mO().thly coosumpt .. April-June' 85 ing April-

ion (March-April' 85) JUQe' 84 

1 2 3 4 S 

I. Abtacda-bad 155 130.0 366~S 28~.O 

2. Uk~i 240 131.0 578.6 522.0 

3. Gart-dbi Na .. ~ 90 63.S 1'J.'0 2,y.o 

4· • Dhuvatad 30 11.~ 58,2 12,1.0' 
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1 2 3 

S~ Wanakbori \250 150.0 

~ 6. Kudla S N,A. 

·7. Supur 5 N.A. 

. 8. Utran 5 N.A. 

(c) Constant Jiasion is' being maintain­
ed between the agencies involved, namely, 
Coal Companies. Railways and Electricty 
Boards, Regular coordination meetings are 
also held among concerned Mini~tries, as a 
result of which there has been substantial 
improvement in the coaJ suppJies to Ther­
mal Power Stati(lns during 1985-86 as com­
pared to the prev_ous year. Further, a plan 
baa been dra,wn up by the Department of 
eoa'"Department of Power and the Mini­
stry of Railways to build up stocks of one 
month's requirement tit the major power 
stations. However, in the case of Ukai and 
Wanakbori, it has no~ been possible to 
,gild up stocks due to the inabiHty of the 
power stations to unload the wagons. 
Similarly, the building up of 1 months 
.t09ks at Ahmedabad power station has 
not been possible due to the limited stock­
ina space at this power station. 

.Decision to recruit graduate engineers in 
S. A.I.L. by campus interview 

'3773. SHRI SRIBALLAV PANI-
GRAHl: Win the Minister of STEEL, 
MINES AND COAL be pJeased to state: 

(b) whether the Steel Authority of 
India Limited have decided to recruit gra­
duate eDsineers by campus interview only 
from India~ Institutes of Technology. 
Banaras Hindu University and Indian 
School of Mi~es ; 

(tt) if so, the reasons for having suoh 
recruitment ooly from a few selected insti­
tutions ; 

, i~ ~t:ber tt has· come, to (the no·tice of 
'GePierernebt .that fhi ... new policy.of .recruit-
_.·~£.·.rlO"tc ~Il.iaet" '. o.ve ~,ulod 

4 5 

399.4 352.0 ·This is 
.mainlyan 
oil fired 
station. 

3.2 2.0 

5.9 3.0 

.8.2 5:0 
--- ---
2073.0 1505.0 

serious resentment and dissatisfaction 
among the students of othc!r engineering 
colleges in general and tbe Regional Engi­
neering College, Rourkela in particular; 
and 

(d) if so, the reaction of Government 
thereto ? 

lHE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) and (b) Recruit­
ment of graduate engineers by the Steel 
Authority of India Limited is made 
through All India advertisement from the 
open market. In 1984.85, in additicn to 
tbis method of recruitment, campus recruit­
ment was made from institutes of all-India 
repute such as the Indian Institute of 
Technology and the Institute of Technology 
of Banaras Hindu University. In the case 
of mining discipline, campus recrui tment 
was made from the Indian SchpoJ of 
mines, Dhanbad .. Graduate engineers of 
various institutes including those of the 
Regional Engineering College of Rourkela 
and other engineering colleges of. Oriss'a 
are eligible for selection as Management 
Trainees in the Steel Authority of India 
Limited in response to the all-India a 1ver­
tisements from open market selection. 

(c) and (d) Rourkela Steel Plant Execu­
tive Associa tion has represented agains t the 
selections of Management Trainees through 
tbe campus interview. However, since there 
is no move by SAIL to· replace the system 
of open market recruitment by tbe campus 
recruitment system meritorious students are 
not being deprived from applying and 
competing in the selection as Management 
Trajnees ,of Steel ~uthpri.ty of Jodi, 
~imited~ 
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Setting up of all India leather board 

3714. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the review Commi ttee of 
leather and leather manufacturers have 
suggested to Government to set up an AU 
India Leather Board; and 

(b) if so, Government reaction there­
to ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : (a) Yes, Sir. 

(b) Government have not taken a view 
iD the matter so far. 

Proposal to set up a high level committee 
for Indo-China trade 

3775. SHRI YASHWANTRAO 
GADAKH PATIL : Wi)) the Minister of 
COMMERCE be pleased to state: 

(a) whether Government propose to set 
up a high level committee for strengthen­
ine Indo-China trade; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANG~1A) : (a) No, Sir. 

(b) Does not arise. 

MaDufacture of major Equipment for V.S.P. 
by consortium of public sector units. 

3776. SHRI Y ASHW ANTRAO GADAKH 
, PATIL : Will the Minister of STEEL, 

MINES AND COAL be pleased to state: 

(a) whether it is a fact that a consor­
tium of public sector units will manu­
facture the major equipment for Visakba­
patnam Steel Plant; and 

(b) if so, the details thereof? 

is no consortium of public 'sector uaits 
manufacturing equipment and mac:hiuel'1 
for Visakhapatnam Steel Project. Bach of 
the public sector undertakings Jike Hea.,· 
Engineering Corporation, Mininl aDCI 
Allied Machinery Corporation, Metallur.;­
cal & Engineering Consultants ot IDdia 
Limited, Andbra 'Pradesh Heavy Macbi. 
nery & Engineering Limited, Ms/. leilopl. 
MIs. Andrew Yule, MIs. Burn Standard, 
Mis. Bharat Heavy Electricals Limi.ted and 
MIs. Bharat Heavy Plants and Veuela 
Limited, etc. are supplying equipment' to 
the Visakhttpatnam Steel Plant Project. 
independent]y. 

[Translation] 

Exports/Imports made by sf.tes and .1110. 
. Territories 

3777. SHRI ZAINUL BASHER: "ill 
the Minister of COMMERCE be pJeased to 
state the year-wise value of exports and 
imports during the last three year by States 
and Union Terriotories, separate]y? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : Statistics of India's foreip 
trade are compiled on an all Iodia basis 
and not on a State-wise basis, 

[English] 

Deposits and a dvances made by Nationali.ed 
Banks 

3778. SHRI ZAINUL BASHER: Will 
the Minister of FINANCE be pleased t. 
sta te : 

(a) total deposit in each nationalised 
bank State and Union Territory-wi .. as OD 

31 January, 1984 ; 

(b) the Joan assistance given by each nati­
onalised bank State and Union Territory­
WI se as 00 31 January, 1984; and 

(c) the percentage of advances to prio-

THE MINISTER OF STATE IN THE rity sector by each nationaliNd beDk 
DEPARTMENT OF STEEL (SHRI K. State and Union Territory-wisl IS 011 31 
NATWAR SINGH): (a) aD~( b) There' January. 1984? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c) State-wise data on Deposits, Advances, 
Priority Sector Advances and Share of 

Priority Sector Advances to total advances 
of Public Sector Banks as on the la.st 
Friday of Decemb~r 1983 are s("t out in 
the statement given below. 

Statement 

Deposits, advances and priority sector advances and shares of priority sectors of 

public sector banks 

(As on the last Friday of December 1983) 

Region/State 

Union Territory 

I. Northern Region 

Deposits 

11927 

1. Haryana 1050 

2. Himachal Pradesh 361 

3. Jammu & Kashmir 297 

4. Punjab 3163 

5. Rajasthan 1308 

6. Cbandigarh 439 

7. Delhi 5309 

II North-Eastern Region: 903 

1. Assam 637 

2. ~eghalaya 85 

3. Manipur 22 

4. Tripura 51 

S. NagaJand 42 

6. Arunachal Pradesh 23 

7. Mizoram 18 

8. Sikkim 25 

III Eastern Relion : 9122 

1. Bihar 2592 

2. Orissa 714 

3. West Bengal 5802 

4. Andaman & Nicober 

Islands 14 

IV. Central Region 8000 

1. ~adhya Pradesh 2(43 

2. Uttar Pradesh 5975 

Aggregate 

Advan~es 

7732 

778 

155 

114 

1440 

896 

720 

3629 

360 

269 

19 

12 

31 

18 

5 

~ 

3 

4893 

1033 

525 

3331 

4 

3793 

1175 

2fi18 

Priority 

Sector 

(Rs. crores) 

share of P .S. 

advances to 

Advances aggregate advances 

2944 

530 

105 

80 

989 

521 

194 

525 

186 

118 
I_" 

8 

26 

12 

4 

5 

1 

1660 

586 

306 

766 

2 

217. 

654 

1524 

38.1 

68.1 

67.7 

70.2 

68.7 

58.1 

26.9 

14.5 

51.7 

43.9 

63.2 

66.7 

83.9 

66.7 

80.0 

125.0 

33.3 

33.9 

56.7 

58.3 

23.0 

50.0 

57.4 

55.7 

58.2 
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V. West ern Region : 14400 

1. Gujarat 4122 

2. Maharashtra 9765 

3. Goa, Daman & Diu 509 

4. Dadra & Nagar Haveli • 
VI. Southern Region 11231 

1. Andhra Pradesh 3232 

2. Karanataka 2790 

3. KeraJa 1753 

4. Tamil Nadu 3371 

S. Pondicherry 83 

6. Lakshadweep 2 

GRAND TOTAL 55583 

Workinl of fr.. trade zonel 

3780. SHRI S M. BHATTAM: Will 
the Minisler of COMMERCE be pleased 
to state: 

(a) whether the working of the four 
free trade zones set up about two years 
ago has given encouraging picture: 

(b) whether the deta i1s perta ining to 
new impetus to economic activity 2nd export 
business ~tc. in respect of those four free 
trade zones will be laid on the Table; and 

(c) whether Governmen tare consider­
ina some other ports also fo~ according 
similar status 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF COtvtMERCE (SHRI P.A. 
SANGMA) : (a) and (b) Four Export 
Processing Zones at Madras, Cochin, Falta 
(W. Bengal). and NOIDA (U P.) are beir., 
set up. The progress of works is satifac­
tory. Industrial production in these zones 
will start after the j nf rastructura) faci!i ti.s 
have been fully established. 

(c) None of the ports has been accor­
ded the status of an Export Processinl 
Zone. Performance of the four new BPZs 
at Cochin, Madras, Falla & NOJDA 
would be watched before establishment 
of any other new Zone is considered. 

:;_,.__ .. ...:-. -" ~, ... -_ ~~- _- >"' 

11262 2880 ,25.6 

ll18 963 45.5 

8966 1849 20.6 

176 66 37.5 

3 2 66.7 

8751 4019 46.7 
2293 1292 56.3 

2240 lOtS 4$.3 

1147 563 49.1 

3023 1192 39.4 

48 27 56.3 

0.31 0.18 '8.1 

36791 13937 37.9 

Note: Data are provisional. 

Concessi OilS) cr.dit, t., s •• n rar .er. 

3781. SHRI S M. BHATTAM: Will 
the Minister of FINANCE be pleased to 
sta te : 

(a) thp recommendations made by the 
Reserve Bank of India for providina con­
cessiona) credit to small industries; 

(b) whether the RBI has issued instrue­
tions to the nationalised banks to suitably 
relax the conditions of sanction and marl­
in! to the customers in Punjab •• d 
Haryana; 

(c) whether these are applicable t. 
other States also; and 

(d) the amounts given by the nation­
alised banks over aod aboY. those that 
were given to small industries in different 
Sta tes after the issue of the above instruc­
tions by RBI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : 
(a) In order to extend concessiona) 
credit to small aeale -indlYtrics 
sector, Reserve Bank of India has issued 
sui !able guidelines to the commercial banles 
from time to time. These instructions 
relate to reduced marlin mOney require­
ments, concessioDal iDteros1 rates. DOD-
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insistence of securi ties/guarantee in respect 
or loans upto Rs. 25,0001':' etc. The advan­
ces to the small scale industries sector 
constitute an important sector of the prio­
rity sector advances. 

(b) Reserve Bank of ' India has directed 
all the scheduled commercial banks (in­
cluding nationalised banks) that tbe re­
Jaxations in regard to credit facilities 
allowed to borrowers in Punjab, Haryana 
and Cbandigarh should COOUDue upto tbe 
end of December, 1985. These mainly in­
clude enhancemeot of working capital 
limits by lOy' and also reduction 10 mar&in 
by 10%. 

te) Tbe relaxation mentioned above 
are applicable to Punjab, Haryana and 
Ctlandiaarh only. 

(d) The present data reporting system 
of Reserve Bank of India does not generate 
the data in tbe manner asked for. The 
time, effort and money to be spent for col­
lectin" such data wouJd perhaps not com­
mensurate with the result desired ior. 

Scheme for modernisation of mjll~ ot NTC 
doriDg 7th Plan 

3782. SHRI S. M. BHATfAM: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to s ta Ie : 
~,-

(a) whether the National Textile 
Corporation has proposed any scheme of 
Ra. 302 crores for modernisauon of its 
mills during tbe Seventh Fjve Year Plan; 

(b) the total production and profit by 
the eod of the Seventh Five Year Plan in 
case the proposals are implemented; 

(c) whether uptilJ date there is no 
modernisation in tbe real sense except 
rehabilitation and renovation; and 

(d) whether an amount of Rs. 300 
crores already spent on piece meal moder­
nisation and Rs .. ISO had gone into essen­
tial services like renovation of buildings. 
etc. from which there is no tanai bJe rcturn 
III in\'eStmenta 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXflLES 
(SHRI CHANDRASHEKHAR SINGH): 
(a) Natlona' Textile Corporation has esti .. 
mated a requirement of Rs. 302 crores for 
modernisallon and suggesEed a plan pro­
vision accordIngly. 

(b) It has been estimated that with the 
proposed investment of the said Rs. 30l 
Groces, tbe natlonaJised units, as a Whole, 
wouJd in the terminal year of the plan, 
reach a total production value of Rs. 1063 
crores. with a cash profit of nearly RI. 
33 crores. 

(C) and (d) An amount of about Rs. 
301 crotes has been spent upto 31st March, 
1985 on modernisation/renovation of the 
nationalised units of NTC. Of this a sum 
of about Rs. 167 crores has been spent on 
new machines; and tae balance has been 
spent on repairs of ma.;hinery, 
civil construction, boijers, material handl­
ing and otber engIneering ikms etc. To 
the extent that expenditure had to be in­
curred on rehabilitauon of dilapidated 
buildings and outdated machinery inberited 
from tbe erstwhiJe private owners, the 
investments have not directly contributed 
to technological upgradation and improved 
profitability of these NTC units. 

ConSQ Itaney job for National Textile cor­
pora tion. in Algeria 

3783. SHRI S. Ivl. BHA IT AM : 
SHRI K. PRADHANI; Will 

the Minister of SUPPLY AND TEXTILES 
be pJeased to sta te : 

(a) whether the National Textile 
Corporation made a major breakthrough 
by bagging its first consultancy job in 
Algeria; 

(b) whether a high level team signed 
a contract to restart and manage a closed 
textile mi II; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
(8) The Alierian Oq~anisation, SoiteJl, bas 
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&pproached National Industrial Develop .. 
ment Corporation (NIDe) for providing 
Technical and Manangement Services for a 
new Silk Mill at Tlemcen Algeria. Nation-
al Textile Corporation is providing neces­
sary technical ass; ~ tance to N IDe in this 
regard. A delegation, including the Manag­
ing Director of NrC, has visited A1gens 
in July, 1985 and progress has been made 
in discussing a contract for the ~aid pur­
pose. 

(b) No, Sir. 

(c) Does not arise. 

Ban imposed by USA on import of Indian 
handloom goods 

3784. PROF. RAMKRISHNA MORE: 
WiJJ the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether bandloom units in India 
are facing trouble because of ban imposed 
by U.S A. on import of Indian handloom 
goods in that country; and 

(b) if so, the steps Government pro .. 
pose to take to heJp tbe handiot)m unilS ? 

TH.E MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(StiRt CHANDRASHEKHAR SINGH) : 

(a) Exports of bandloom made-up 
products from India are likely to suffer on 
iiccOunt of a restrictive defJnition of the 
term hand· made notified by the US 
Government On June 24, 1985. According 
to this definitJon exports of handJooms 
made-ups from India and other countries 
WhlCh are machine stitched or nemmed will 
not qualify for exempt status but instead 
be treatea as mdl-made items, 

lb) Government have formaJJy protes .. 
ted against the restrictive action of the US 
Government in regard to exports of hand-
100m made-ups from India and have also 
sought formaJ consultations witl) the 
Governmen t of USA to resolve this 
problem. 

Multi.fibre agreement at Genev. 

3785. SHRI SATYENDRA NARA· 
YAN SINHA: 

SHRI B.V. DESAI: 
Will the Minister of SUPPLY AND 

TEXTILES be pleased to state: 

(a) whether India attended the talks 
on Muhi·Fibre Agreement at Geneva which 
were held from July 23, 1985; 

(b) if so, whether the question of con­
tinuing with MFA in regard to European 
Economic Community was discussed there; 
and 

(c) whether Government have any 
plans to have biJateral talks with EEe on 
the MFA particularly in regard to restric­
tions placed by EEC on several Indian 
textile items? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH) : 

(a) Yes, Sir. 

(b) and (C) The MFA in a multilateral 
instrument within whose framework bilate­
al agreemen t8 are entered into by the 
signatories to the MFA. The EEC propo­
sed that tht MFA should be extended bey­
ond its present term which expires in Jply 
1986. Discussions on the future of the 
MFA are held in the Textile Committee 
of GATT which is the appropriate forum 
for t he purpose, 

Tax arrears in the country 

3786. SHRI SANAT KUMAR MAN .. 
DAL : WiH the Minister of FINANCE be 
pleased to state: 

(a) the amount of Income.tax and 
Central Excise arrears in the country as a 
whole at present; 

(b) the amount locked up in legal 
cases~ 

(C) the number of companies against 
whom Income-tax aod Ceo tral Excise 
amounting to Rs. 10 lakhs and above art 
outstandina; and 
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(d) the effective measures bring taken 
to recover the same and bring the defaul. 
ters to book ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­

,ROHANA POOJARY) : (a) The amou:lt 
of Income-tax and Central Excise arrears 
in the country as a who1e are as under: 

Income Tax: The la tes t figures of 
Income-tax arrears ar~ avail, ble as on 
31.12.84. As on that datG, the figures \)f 
Tax in Arrears and D.!mand Created but 

not falJen due ar e as under :-

(In crores of rupe~s) 

Tax in arrears. 

De~and crea ted bu t not 
faJlen due. 

1271.98 

608,55 

Central Excise: A ~('tal of Rs. 521.63 
crores is pending recovery as on 31.5 1985. 

(b) Cases are pei'ding before various 
judicial authori ties inv JIving various gro­

unds. However, q uan tifica tion of reven,ue 
involved is possible oo!y after dec.sion \. f 
the appellate ~uth()rities/courts are 
avail.,bIe. 

(C) The number of companies against 
whom income-tax amounting to Rs. 10 
lakhs and above are oUlstanding as on 
31.3 1985 is 964. The number of the com­
panies from whom central ex: ise arrears 
amounting to more than Rs. 10 lakhs are 
outstanding is very large ~l nd the time and 
labour involved in collecting the informa­
tion wiJl be dis-proportionately high. 
However, if the Hon'ble ~l~mber specifies 
any particular factory or g Oup of factories 
the inrormation can be collected and 
furnished. 

(d) Recovery of arrears of Incom~- L1X 

and Centtral excise is an on going function 
and such measures (administrative !egal and 
others which may be pursuasive and coer .. 
cive) as are considered necessary are taken 
form tim. to time. 

Ostentatious expenditure cases detected by 
income tax authorities 

3787 SHRI SANAT KUMAR MAN­
DAL: Will the MUlIster of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 757 on 22nd 
March, J985 regarding ostentatious 
expendHure cases detected by Income 
Tax authorities and state: 

(a) the guidelines issued in the matter, 
as asked for in part (b) of the question 
referred to above; 

(b) whether he wi)) state some typical 
cases of this nature in which action 
has been taken in actual practice to serve 
as a deterrent; and 

(c) the nature of action taken? 

THE MINISTER OF STATE IN THE 
1-1INISTRY OF FINANCE (SHRI 
JA~,A~DHANA POOJARY): (a) to (c) 
GUll)ehne~ denote that the ostentatious­
ness of the expenditure WJJl depend on the 
sta tus of the assessee wi rh reference to the 
expenditure Which is debited in the books 
of accounts or is admitted by him. In two 
cases ,the enquiries made u/s 133A(S) resul­
ted 10 declara tion of amounts of R~. 
4,85,686 and Rs, 3,84,083 as marriage ex .. 
penses by assessees. 

Contraband goods carried by sagar shakti 

vessel" 

3788. SHRI M. RAGHUMA REDDY: 
~jJl the Minister of FINANCE be pleased 
to state: 

(a) whether attention of Government 
bas been drawn to the news-item appeared 
ill the 'Blitz' of 18 May, 1985 wherein it 
has been sta ted that Sagar Shakti Vessel 
(drilling) was built in Singapore and 
brought to India in 1982; 

(b \ whether it has also been stated 
tha t wbi Ie conling to India, this vessel 
carried a Jot of contraband goods like colo. 
ur TV sets, etc. and the Custom Depart. 
ment rummaged the vessel and interro. 
gated; 
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(c) if so, whether no oustom duty ~.s 
levied; 

(d) if so, the reasons thereof; and 

(0) whether Government propose to 
reopen the case and take action a&ainst 
the persons found luilty ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) Yes, Sir. 

(b), (c) and (d) on 16th-18th October, 
1912, officers of Bombay Customs Collecto­
rato have seized certain electronic and 
otJaer miscellaneous dutiable loods, 
totally valued at Rs. 3.19 lakhs from the 
Oi I and Natural Gas Commission Jack up 
R1. '·Saaar Shakfi t' which arrived from 
SinlaplJre. After completion of necessary 
jnveltigations, the case has been adjudicat­
ed resultioa in confiscation of a part of the 
1000s absolutely and a part has been clear .. 
ed 00 payment of redemption fine and/or 
appropriate rate of Customs duty. Certain 
loods were allowed to be re-shipped out of 
India. 

(e) No Sir no further action is 
contemplated. 

Appointment of SC/ST p .. ,ons as distribu­
tor. dealers and agent. by S.A.I.L. 

3789. SHRI LALA RAM KEN: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) the number of distributors/dealers 
and agents working' in India appointed by 
Steel Authority of India/Limited; 

(b) the number of Scheduled Caste 
and Scheduled Tribe persons awarded the 
dealershipsl distributorships and agency by 

- the Steer Authority of India Limited; 

(C) whether there is a policy of his 

by Goyernment to appoint the dealers/ 
distributors or aaents from amongst the 
persons belonging to Scheduled Calte» and 
Scheduled Tri bes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) and (b) Presu­
mably J the reference is to the appointment 
of Scheduled Castes/Scheduled Tribes per­
Ions as distributors, deaJers and agents for 
distribution of iron and steel produced bl 
Steel Authority of India Limited. There i. 
no policy of appointing distributors. dea­
lers or 8sents for distribution of iron and 
steel produced by Steel Authority of India 
Limitod. 

(c) No, Sir. 

(d) Doe. not arise. 

Steel production in steel pJantl 

3790. SHRI JAI PRAKASH AGAR­
WAL: ·WiH the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) the total production of st.el in 
steel plants in the public sector in the cou­
ntry and the number of persons employed 
therein; 

(b) the comparative position of pro­
duction in our pubJic sector steel plants 
wi th other countries in the world; and 

(c) Government's plans to make ope­
rations in the steel plants more economic 
and hence better performance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) The total pro­
duction of saleabJe steeJ in the public sec­
tor stlel plants under Steel Authority of 
India Limited for 1984-85 and 1985-86 is 
given below :-

Ministry to appoint the distributors/dealers Year Intelrated 
Steel Plants 

(lakh tonnes) 

Alloy Steels 
Plant & la­
lem Steel 

or asents under an offer of the. business 
opportunit, under Scheduled Caste and 
scheduled Tribes ~atelory accordio8 to 
reservation quota; and 

(d) if the reply to part (C) be in amr­
... tive, the action propole4 to be taken 

1984-85 

1985·36 (Plan) 

Plant 

0.76 

O.'l 
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The nnmber of persons employed in 
Steel Authority of India Limited Plants 
(includina Indian Iron & Steel Company 
Limited, Burnpur) 'as on 31.3.1985 is as 
under :. 

(a) whether National Textile Corpor­
ation (NTC) has lecured] an order from 
Government of Karnataka for suppJyof 
casement cloth and drill to that state; 

(b) if so, the total value of the order 
,Executives Non-Executives Total so placed with the NTC and the quantity 

of the cloth and drill to be supplied; 

16,339 2,17,537 2,33,876 

In addition, there are 8,088 employee. 
in position in other units of Indian Iron & 
Steel Company Limited comprising of 453 
Executive and 7,635 Non-executive emplo­
ye.s. 

(b) As per the latest data released by 
the International Iron and Steel Institute, 
Brussels, SAIL ranked 15th durina the year 
1984 among the largest steel producers of 
the world. 

(8) Steel Authority or India Limited 
have formulated ~chemes (or technological 
uPSfadatinn of the ~teel plants at Durga­
I'ur, Rourkela and Burnpur ~IISCO) at R~. 
990 crores. Rs. ~90 crores and R~. 930 
crores respectively_Investment deci~jons 

will be taken on these proposa Is after the 
VII Plan allocations of the Steel Industry 
are finalised. 

To improve t heir financial performance 
in 1985-86 the public sector steel plants 
will aJ~o increase their production of steel 
from 5.28 million tonnes in 1984- 85 to 5.9 
minion tonnes in 1985-86. They will up­
grade their technology regimes, improve 
yields of by-products and attain better re­
covery of waste and secondary arisings, 
reduce working capital, reduce inventories. 
optimise captive power generation, improve 
maintenance and increase production of de­
mand oriented products by diversifYing their 
product mix. Efforts are also being made 
to ensure adequate inputs and of the right 
quality. 

Order. placed with National textile corpora­
tion by state governments, etc. for suppJy 

or cloth 

37'1. SHRI V. TULSIRAM: Will 
the Minister of SUPPL Y AND TEXTILES 
b. ptealed to s ta te : 

(c) whether NTC have allo r:ceived 
similar order from otber public sector 
undertakines and Stat. GoYernments, if 10, 

the details thereof; and 

(d) bow much quantity of cloth order 
has been pI aced by Government of ADdhra 
Pradesh? 

THE MINISTER OF STATE OF THE 
(MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH): 
(a) Yes, Sir. 

(b) 32 lakh metres of casement cloth 
and 3 lakh metres "f dril1 with a total 
value of about Rs. ~09.55 laths is to be 
suppJied by the National Textile Corl'ora .. 
tion to the Government of Karnataka. 

(c) Details of orders received by NTC 
from other Public Sector Undertaking. and 
State Governments during the currt'nt fina­
ncial year (upto 8.8.85) are given below :-

(i) Public Sector 

Qty. of 
cloth 

Lac 
metres 

Undertakings 12.01 

(ii) Other State 

Government 31.'5 

(iii) Karnataka 
State Government 35.00 

Valu. of 
c10th 

(Rs. in 
Jacs) 

541.00 

329.00 

309.00 

1179.00 

(d) Government of Andhra Pradesh has 
placed an order of 7.62 lakh metres of 
c:lotb. 
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Increase in export of jute to foreign 

countries 

3792. SHRI V. TULSIRAM : Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state: 

(a) whether Government have decided 
to increase the export of jute goods to 
various foreign countries; 

(b) jf so, the details of stra tegy pre­
pared by Government for export of jute 
goods; 

(c) whether some delega tio[Js have 
visited foregn countries in this connection; 

(d) if so, the names and status of the 
members of the delegations and names of 
countries visited/to be visi ted for the pur­
pupose; 

(e) the value of the orders received 
country .. wise and quantity-wise; and 

(f> the steps taken to face the compe­
tition from other jute producing countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRASHEKHAR SINGH) : 
(a) and (b) Government have been making 
all possible efforts to increase the export 
of jute goode: to various foreign countries 
The strategy for promoting export of jute 
goods consists of gearing up the manufact. 
uring capacity for production of jute-syn­
thetic union fabrics and to explore scope 
for indigenous manufacturing capacity of 
suitable machinery; encouraging efforts by 
exporters for establishing warehouses in 
suitable locations abroad e.g. Western 
Europe for stoking moderate quantity of 
jute goods for ensuring off the shelf deli­
very to end-users at reasonable prices 
developing container terminal facility for 
jute gnods outside port for reducing high 
incidence of ocean freight u'ilising oroceed 
gf jute cess for research and d~vel·opment 
and export promotion efforts creating 
buffer stock of raw jute, whenever feasible 
for ensuring stability in supply of raw 
material at reasonable price to industry 
and intensifying export promotion efforts 
in various foreign markets through partici­
pation in specialised fairs and exhibitions, 
sending of GeverD01ent-indus t ry delegations 

and also through discussions in various 
multilateral fora. 

(c) to (e) As s ta tement is given below 

(f) In order to develop the export of 
jute goods and to retain foreign markets 
for jute goods, the Government have taken 
the foHowing ~teps :-

1. providing higher CCS to Jute Car­
pet Back ing Cloth and Yarn on 
the basis c f rna tching performance 
by tbe Industry; 

2. formation of STC jute industry 
consortium on 50 : 50 Joss-sharing 
basis for export~ of carpet backing 
cloth to North America; 

3. encouraging development of expor-
tab'p products through R&D 
efforts; and 

4. constituting a new JMDC and Jute 
Fund out of proceeds of jute cess 
to give bost to R&D efforts and 
export promotion. 

Statement 

Government have been sending delega­
tions consisting of official as well as non­
offici a 1 memt-ers to various countries from 
time to time j n order to boost export of 
jute goods. During this financial year, a 
jute delegation visited U.S.A. during July, 
1985 'lynchronj~ing with International 
Carpet & Rug Market at Atlanta in USA. 
The composi:ion of delegation was as 
under :-

1. Shri S.S. Varma, Secretary (Tex­
tiles): 

2. Shri B.R. Dasu, Jute Commissio. 
ner; 

3. Shri M. Mittar, Director (Mar­
keting) National Jute Manufac­
tures Corpora tion Limited; 

4. Shri B K. JaJan, Chairman, Indian 
Jute Mills Association; and 

5. Shri M. Poddar, by, Chairman, 
Indian Jute Mills Association. 

The jute goods export contracts received 
for registration by Jute Commissioner's 
office during last year are indicated beJow ; 
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S. No. Country jRegion 

1. North Am,erica 

2. West Europe 

3. Japan 

4. Australia 

5. New Zealand 

6. Sudan 

7. Africa (excluding Sudan) 

8. Middle East (excluding Iran) 

9. Iran 

10. East Europe (excluding USSR) 

11. USSR 

12. Others 

C apaci ty utilisation of steel plants 

3793. SHRI CHINTAMANI JENA: 
Will the Minister of STEEL, MINES AND 
COAL be pJeased to sta te : 

(a) the nam~s of the public sector 
units functioning in the field of steel at 
present; 

(b) the details of items being produc­
ed in these units, their annual production 
capacity and the annual production achiev­
ed during the last three years in each unit, 
year-wise; 

(C) whether the production in these 
units is not as per the capacity; 

(d) if so, the main reasons therefor; 
and 

(e) the steps being taken to solve the 
problem and increase the production in 
tbese uni ts ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) The public 
sector steel units under Steel Authority of 
Illdia Limih.d functioniDS at pIesent ~ue ;-

Qty '000 M. TODnes 

Total: 

Intearated steel pJaots .. 

1984 

33.6 

58.5 

'.0 

6.4 

2.6 

Nil 

1.S 

1.1 

O.S 

14.8 

216.0 

15.4 

363.4 

(i) Bhilai Steel Plant 

(ii) Rourkela Steel PJant 

(iii) Bokaro Steel Plant 

(iv) Durgapur Steel Plant 

(v) Indian Iron & Steel Company 
Ltd. BnrDpu( 

Alloy aDd Sp~£blJ Steel Plants: 

(i) Alloy Steel Plant, Duraapur 

(ii) Salem Steel Plant, Salem. 

(b) The details of major items produ­
ced in their units are : 

1. Bbilai Steel Plant 

(i) RaiJway trac~.;.lllateriaJ (ltaiJs 
and crossing' :~cpers) 

(ii) Structural St~l' 
\. 

(iii) Wire rods 

(iv) Merchant Mill -Products 

(v) Heavy Plates 

(vi) Sunis (Blo(ms atd BiUcts.) .. '~ 
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2. Rourkela Steel Plant 

(i) Plates 

(ii) H R Plates and sheets and 
coils 

(iii) CR Sheets and strips 

(iv) Electrical steel shets 

(v) Electrolytic tin plates 

(vi) Galvaniseed sheets 

(vii) ERW and SW Plates 

(viii) CRGOjCRNO Sheets 

Ox) Slabs. 

3. Bokaro Steel Plant 

(i) Hot rolled sheets and pJa tes 

(ii) Cold rolled sheets and coils 

(iii) Slabs 

4. Durgapar Steel Plant 

(i) Merchant Mill Products 

(ii) Medium Sections 

(iii) Skelp 

(iv) Railway materials (wheel & 
axles sets, sleeper and fish­
plates) 

(v) Semis (Blooms, Billets, etc) 

5. Incian iron and steel company limited, 
Buropur. 

(i) Stl uctural steels 

(ii) Merchant Mill Products 

(iii) Black sheet 

(j \' ) GP JGC sheets 

(V) Semis (Blooms, Slabs, Sheet 
bar, BiJle ts, etc.) 

The Al10y Steels Plant, Durgapur and 
Salt!m Steel Plant, Salem specialise in the 
producrion of aHoy and special steels. The 
Salem Sted Plant exc}u<;!ve)y produces 
sta!niess she~ts and coits. The AHoy Steel 
Plant produces billets, bars forgings and 
sheets and plates. 

The plantwlse production of saleable 
steel in fulfilmt.ot to targets and capacities 
for the last three years is given in the 
statement below. 

(c) to (e) S'&\IL pJants have not been 
abj.; to operate at th.;jr rated capacities 
mr'.iniy beca use of constraints of c0king 
coal of the right qua!ity, deterioration in 
other raw nlaterials. inadequate power 
suppJy. ob,o!cte technokgy and ageing of 
the equipm~nt. Efforts are being mdde to 
ensu~e ad.:'qulte inpn(s and 0f the right 
quality, improvem-.:=nt in raw materials, 
better maintenance and adherence to 
technolo:!:ca l norrr.s. Due to these efforts, 
SAIL pJant-.; have b~en able to improve 
their capacity ut;Lsation as Illay b~ seen 
from th-:: tab!e given below :-

SALEABLE STEEL : 

Year 

1983.84 
1984·85 
1985·86 
(Target) 

SAIL 
(including 
IlSCO) 

4.77 
5.28 
596 

(Million .tonnes) 

% capacity 
fulfilmect 

66 
73 
79 
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Memorandum from colliery mazdoor sabha 
of India, Raniganj 

3794. SHRI PURNA CHANDRA 
MALIK: Will the Minister of STEEL, 
MINBS AND COAL be pleased to state: 

(8) whether Government have received 
any Memorandum dated 10th April, 1985 
from tbe Colliery Mazdoor Sabha of India, 
Raniganj, West Bengal; 

(b) if so, the points raised in the 
Memorandum; and 

(c) the reaction of Government thereto 
and tbe steps taken by Government to pro­
vide minimum ameni ties like drinking and 
bathing water to the workers? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SA THE) : 
<a> Yes, Sir. 

(b) The Colliery Mazdoor Sabha of 
India (CITU), in their Memorandum, bave 
highlighted the problem of non-availability 
of drinking and bathing water for the 
workers of Mithapur, Nageshwar(R) coJ­
lieries of Eastern Coalfields Ltd. at 
Dhouraha. 

(C) Eastern Cualfields Ltd. have been 
airected to look into the complaint and 
report to the Department of Coal, after 
takinl necessary remedial steps. 

Geololical scientists sent for training 
abroad in marina: geology 

3795. SHRI K.S. RAO: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state: 

<a) the considerations on which 
Jeoloaical scientists are being sen t for 
trainina abroad in Marine Geology; 

(b) whether it is a fact that the scien­
tist. so trained in specialised fields are 
liven posting elsewhere instead of Visakba­
patnam! Calcutta or Mangalore where that 
treinin, can be put to use; and 

(c) whether a lady matriculate waS 
Included in the 'cruise in 1983 in the guise 
ef Deputy Scientist thereby insulting the 
kitrJtist~ Communi t)' ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
Senior; ty, experience in Dlarine geology and 
age are the main considerations for nomi· 
na ting the Geological Scientists for train. 
ing abroad in Marine Geology. 

(b) Geological Scientists so trained are 
generally deployed in the Offsbore Mineral 
Exploration and Marine Geology (OME 
& MG) wing of Geological Survey of India 
at Calcutta, Visakhapatnam, Cochin and 
Mangalore. Only one scientist after train­
ing was deployed for gold investigation, 
for which also he had special expertise. 
Three Geological scientists of Marine 
Geology discipline were permitted to join 
other GS! units on humanitarian grounds 
after tbey served in the OME and MG 
Wing for periods ranging from three to 
seven years. Services of these officers 
would still be available for OME and MG 
work as and when required. Anotber 
Officer is at present working in the Centre 
for Earth Science Studies, Trivandrum on 
lieo 7 where his assignment is connected 
with Madne Geology. 

(c) RV Samundra Manthan is registe. 
red as a "Cargo Vessel" under the Mer­
chant Shipping Act. Therefore, a II scien. 
tists of the GeologicaJ Survey of India par­
ticipating in any cruise in this ves~'eJ are 
accommodated as supernumeraries. Mrs. 
Govil, wife of the Chief Steward of RV 
Samundra Manthan travened as a "Super­
numberary H in a short cruise of eleven 
da.ys in September, 1983, purely on human 
consideration arising out of tbeir extraordi­
nary famiJy circumstances, and with the 
prior approval of the Master of tbe vessel 
She was declared as a supernumerary and 
not a scientist. Hence tbe question of in­
sulting the scientists community does not 
arise. 

Loan sanctioned by IFCI (or projects in 
tbe country 

3797. SHRI V. TULSIRAM : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Industrial 
Finance Corporation of India has saneti .. 
oned a sum of Rs. 445 crore for the pro· 
jects in the country; 
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(b) if so, tbe number of the projects 
and State-wise break·up 1 hereof; 

(C) how may such. projects have been. 
sanctioned for the State'of Andbra Pradesh;'~ 
and 

(d) the am3unt sanctioned in foreign 
currency and for what purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJAR Y): (a) & (b) The 
financial assistance sanctioned by Indus­
trial Finance Corporation of India (I FCJ) 
during the year 1984.85 (]u)y-June)amoun t­
ed to Rs. 450.64 crores in respect of 418 

projects. The State-wise di~tribution of 
assistance sanctioned by IFCI during the 
year 1984-85 (July June) IS set out in 
the sta:ernent below. 

(c) The number of projects sanctioned 
for Andhra Pradesh is 35. 

(d) The foreign currency sub-loans 
sanctiontd during the year 1984-35 (July. 
June) amounted tu Rs. 99.85 crores. 
Foreign currency subloans are sanctioned 
for import of capItal goods for new indus­
trial projects as welJ as for expansion, 
diversification, modcrnisa tion or renovation 
of existing projects. 

Statement 

INDUSTRIAL FINANCE CORPORATION OF INDIA. NEW DELHI 

Sla tement showing the S ta te s/Terri torywise d istri butions of financia 1 assistance 

sanctioned by IFCI during the year 1984-85 (July' June) 

State/Territory 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Mad hya Pradesh 

Maharashtra 

Nagaland 

Orissa 

Punjab 

R.ajasthan 

ramil Nadu 

Uttar Prad ••• 

No. of Projects 

2 

35 

1 

7 

33 

11 

7 

5 

27 

13 

24 

57 

1 

10 

23 

32 

42 

S4 

Assistance Sanctioned) 

Amount (Rs. in crores) 

3 

45.79 

3.20 

4.76 

34.13 

6.42 

5.71 

7.66 

24.71 

16.28 

23.11 

65.88 

1.41 

20.61 

17.81 

25.51 

3241 

14.81 
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-----
1 3 

West Bengal 20 .21.33 

Andamao & Nicobar Islands 1 0.30 

Dadra '" Nagar Haveli 1 0.61 

Delhi 8 5.17 

Goa 2 1.25 

Pendicberry 2 1.36 

Chandigarh 2 0.41 

---
418 450.64 

------------.--------~----- -.-----.-~-

Model conduct aDd disciplinary rules for 

public s~ctor undertaki ngs 

3798. SHRI AMITABH BACH\:HAN 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Central Vigilance Com­
mission has compiled Model Conduct and 
DIsciplinary Rules for Public Sector Und~r­
takinas with a view to curb i rregulan ties 
and malpractices: 

(b) if so, whether Government will lay 
• copy thereof on the Table of the House; 
and 

(C) tbe names of Public Undertakings 
which have adopted these Rules? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Model 
Conduct. Discip!ine and Appeal Rules 
applicable to the employees of public sector 
ent~rprises were prepared and circulated by 
the Bureau of l)ubJic Enterprises in 1974. 

(b) A CO!"Y of the 1Ylodel Conduct, 
Discipline ~;jd Appeal Rules will 
be placed on r he Ta b1e of the House. 

(c) Out of a 214 pub:ic sector enterpri­
s;s, 181 enterprises have already adopted 
the Mod~l Conduct, DIscipline and Appeal 
Rules. Another 33 enterprises are in th~ 
prccc:~s of adep(ing the rules. A Jist giving 
th.: names of tbe public enterprises who 
have adopted these rules, is given in the 
&tatement below. 

Statement 

Public Sector Ulld~rtaking~ which haY:! adopted Model Conduct Discipline and 
Appeal Rules or Central Civil Services (Classification, Control and Appeal) Rules & 
C.S.S. (Conduct) Rules ;-

1. Aodaman & Nicobar Islands Fares t & pjanta tio:} Dev. Corpn. Ltd. 

2. Andrew Yule & Co. Ltd. 

3. Artificial Limbs Mfg. Corpn. of India Ltd. 

4. Bharat Aluminium Co. Ltd. 

5. Bharat Brakes & Valves Ltd. 

-6. Bbara t Coking Coa) Ltd. 

? Bharat Dynamics Ltd. 

8. Bharat Earth Movers Ltd. 

'"9. Bbarat Electronics Ltd. 

·ID. Bbarat Gold Mjnes Ltd, 



Written Answer.)' SRA VANA 25, 1907 (SAKA) 

11. Bharat Heavy Electricals I·Ltd . 
~ 

12. Bharat Heavy Plates and Vessels Ltd. 

13. Bharat Leather Corpn. Ltd. 
i 

14. Bharat Opthalmic Glass Ltd. 

15. Bharat Petroleum Corpn. Ltd. 

16. Bharat Pumps & Compressors Ltd. 

17. Bharat Wagon & Engg. Co. Ltd. 

18. Bhar3t Refractories Ltd 

19. Biecco Lawrie & Co. Ltd. 

20. Balmer Lawrie & Co. Ltd. 

21. Br.jithwalte & Co. Ltd. 

22. Bridge & Roof Co. Ltd. 

23. Burn Standard Co. Ltd. 

24. Bongaigon Refinery & Petrochemicals Ltd. 

25. Cashew Corpn. Ltd. 

26. Cement Corpn. of India Ltd. 

27. Centra! Coalfidds Ltd, 

28, Central Cottage Indusf ries Corpn. of India Ltd. 

29. Centra) Electronics Ltd. 

30. Cent! a] Inland Water Transport Corpn. Ltd. 

31. Central r,!ine Pbnning & Design Institute Ltd. 

3:!. Coal India Ltd. 

33. Cochin Refineries Ltd. 

34. Cochin Shipyard Ltd. 

35. Computer Maintenance Corpn. Ltd. 

36. Cotton Corpn. of India Ltd. 

37 Cl.!ntral Warehousing Corpn. Ltd. 

38. Damodar Cement & Slag Ltd. 

39. Dredging Corpn. of India Ltd. 

40. Delhi Transport Corpn. Ltd. 

41. Eastern CoaHields Ltd. 

42. Electronics Corpo. of India Ltd. 

43. Electronics Trade & Technology Dev. Corpn. Ltd. 

44. The Elgin Mills Company Ltd. 

45. Engineers India Ltd. 

46. Engineering Projects (India) Ltd. 

47. Export Credit & Guarantee Corpn. Ltd. 

48. Ferro Scrap Nigam Ltd. 

Written Answers '1:10 
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49. Fertilizers Corpo. of India Ltd. 

50. Fertilizers & Chemicals Travancore Ltd. 

51. Food Corpn. of India 

52. Garden Reach Shipbuilders & Engineers Ltd. 

53. Goa Shipyard Ltd. 

54. The Handicrafts and Handlooms Export Corpn. of India Ltd. 

55. Heavy Engineering Corpn. Ltd. 

56. Hindustan Aeronautics Ltd. 

57. Hindustan Antibiotics Ltd. 

58. Hindustan Cables Ltd. 

59. Hindustan Copper Ltd. 

60. Hindustan Fertilizers Corpn. Ltd. 

61. Hindustan Insecticides Ltd. 

62. Hindustan La tex Ltd. 

63. H~ndustan Organic Chemicals Ltd. 

64. Hindustan Paper Corpn Ltd. 

65. Hindustan Petroleum Corpn. Ltd. 

66. Hindustan Photo Films Mfg. Co. 

67. Hindustan Salts Ltd. 

68. Hindustan Steel Works Construction Corpn. Ltd. 

69. Hindustan Shipyard Ltd. 

70. Hindustan Teleprinters Ltd. 

71. Hindustan Zinc Ltd. 

72. HMT Ltd. 

73. HMT (International) Ltd. 

74. HMT (Bearings) Ltd. 

75. Housing & Urban Development Corpn. 

76. Hydro Carbons (J..tldia) Ltd. 

77. India fourism Development Corpn. Ltd. 

78. Indian Dairy Corpn. 

79. Indian Drugs & Pharmaceu ticah Ltd. 

80. Indian Medicines & Pharmaceuticals Corpn. 

81. Indian Oil Blending Ltd. 

82. Indian Oil Co;pn. Ltd. 

83. Indian Petrochemicals Corpn. Ltd. 

84. Indian Railway Construction Corpn. Ltd. 

85. Indian Rare Earths Ltd. 

16. Indian Road Construction Corpn. 

37. Indian Telepbone Industries Ltd. 

272 
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88. Instrumenta tion Ltd. 

89. Indo-Burma PetroleuBl Co. Ltd. 

90_ Jessop & Ce· Ltd. 

91. 1'he Jutt Corpn. of India .Ltd. 

92. Kudremukh Iron Ore Co. I.;td. 

93. Lagan Jute Machinery Co. Lid. 

94. Lubrizol India Ltd. 

95. Madras Fertilizers Ltd. 

96. Madras Refineries Ltd. 

97 .. M.nganese Ore (India) Ltd. 

98. Maruti Udyog Ltd. 

99. Mazagon Dock Ltd. 

100. Metal Scrap Trading eorpn. Ltd. 

101. Metallurgical & Engg. Consultants \I) Ltd. 

102. Mica TradiJltg COl'pn. r.f India Ltd. 

103. Minerals Exploration Cor-pn. 

104. Minerals & Meta'ls Trading Corpn. o-f India Ltd. 

105. Mining & Allied Machinery Corpn. 

106. Mishra Dhatu Nigam Ltd. 

107. Modern Food Industries (India) Ltd. 

108. Nagaland Pulp & Paper Corpn. 

109. National Aluminium Co. Ltd. 

110. National Building Constn. Carpn Ltd. 

111. National Fertilizers Ltd. 

112. National Film Development Corpon. 

113. National Hydro· electric Power Corpn. 

114. National Industrial Development Corpn. Ltd. 

lIS. National Intruments Ltd. 

116. National Jute Mfg. ·Corpo. 

117. National Mineral Develepment Corpn. Ltd. 

118. National Newspri'ft1 aDd Paper Mill Ltd. 

119. National Project Constn. COfpn. 

120. National Research Development Corpn. of India. 

121. National Seeds Corpn. Ltd. 

122. National Small Industries Corpn. Ltd. 

123. National -textile Corpn. Ltd. 

Wrltten A"swei's 274 

124. National TtxtjJe Corpn. (Delhi, Punjab and Rajasthan) Ltd. 

125. National Textile CorpOtatioD fMedb)a Pradesh) Ltd. 

lZ6. National Te'til~ <N.llarashtra North) Ltd~ 
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J27. National Thermal Power Corporation Ltd. 

128. National Textile Corporation (Gujarat) Ltd. 

129. National Textile Corporation (South Mabarashtra) Ltd. 

130. National Textile Corporation (T&P) Ltd. 

131. National Textile Corporation (UP) Ltd. 

132. National Textile Corporation (W.B.A. R &. 0) Ltd. 

133. National Textile Corporation (APKKM) Ltd. 

134. Neelachal Steel Project Ltd. 

135. Neyveli Lignite Corporation Ltd. 

136. North Eastern Handicrafts It HandJoom Dev. Corporatio. Ltd. 

137. Oil and Natural Gas Commission. 

138. Oil India Ltd, 

139. Praga Tools Ltd. 

140. Projects & Development India Ltd. 

141. Projects &. Equipment Corporation of India Ltd. 

142. Pyrites, Phosphates &. Chemicals Ltd. 

143. Rail India Technical & Ecconomic Services Ltd. 

144. Rashtriya Chemicals &. Frtilizers Ltd. 

145, Reshtriya Ispat Nigam Ltd. 

146. Rehabilitation Industries Corporation Ltd. 

147. Richardson & Cruddas (1972) Ltd. 

148. Rural Electrification Corporation Ltd. 

149. Scooters India Ltd. 

1 SO. Semi Conductor Complex Ltd. 

151. Sponge Iron India Ltd. 

152. State Farms Corporation of India Ltd. 

153. State Trading Corporation of Indj~ 

154. Steel Authority of India Ltd. 

155. Tannery &. Footwear Corporation of India Ltd. 

156. Tea Trading Corporation of India Ltd. 

157. Telecommunication Consultants India Ltd. 

158. Trade Fair Authority of India 

159. Triveni Structurals Ltd. 

160. Tungabhadra Steel Products Ltd. 

161. Uranium Corporation of India Ltd. 

162. Water and Power Consultancy Services (India) Ltd. 

163. Western Coalfields Ltd. 

164. Hindustan Prefab Ltd. 

J65. Banarhat Tea Co. Lt1, 



1". a.ajaarh Tea Co. Ltd. 

167. MurphuJani (Assam) Tea Co. Ltd. 

168. The Mim Tea Co. Ltd. 

169. HooluDlooree Tea Co. Ltd. 

170. Rajalthan Electoronics '" Jostrumments Ltd. 

171. lISCO Ujjain Pipe & Foundry Co. Ltd. 

172. Tho Indian Iron &; Steel Co. Ltd. 

171. Hiodustao Newsprinr Ltd. 

174. North Ba~tern Electric Power Corporation Ltd, 

11S. Rajalthan Drugs. Pharmaceuticals Ltd. 

116. Hooaly Priotinl Co. Ltd. 

177. Southern Pesticides Corporation Ltd. 

178. National Handloom Dev. Corporation Ltd. 

179. Paradeep Steel Project Ltd. 

180. Paradeep Phosphates Ltd. 

181. Uttar Pradesh Drugs & Pharmaceuticals Ltd. 

Written Answers 

List of enterprises which are in the process of adoption of Model CDA Rules. 

1. Bharat Process & Mechanical Engineers Ltd. 

2. Denial Chemicals & Pharmaceuticals Ltd. 

3. British India Corporation Ltd. 

4. Brushware Ltd. 

S. Cardamon Tcadin& Corporation Ltd. 

6. Cycle Corporation of India Ltd. 

7. Educational Consultants India Ltd. 

8. Gall Authority of India Ltd. 

9. Goa Antibiotics and Pharmaceuticals Ltd. 

10. Hindustan Vegetables Oils Corporation Ltd. 

11. Hospital Services Consultancy Corporation Ltd. 

12. Iodia Pirebricks & Insulation Co. Ltd. 

13. Karoataka Antibiotics &. Pharmaceuticals Ltd. 

14. Mabarashtra Antibiotics & Pharmaceuticals Ltd. 

15. Maftd,a Nation Paper Mills Ltd. 

16. MOlal LiM Ltd. 

11. National Bic),tle Corporation of India Lt •• 
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18. North Eastern Regional Agricultural Marleeting ~Gfper~io. LkIL 

19. Orissa Drugs & Chemicals Ltd. 

20. Sambhar Salts Ltd. 

21. Shipping Corporarion of India Ltd. 

22. Smith Stanistreet Pharmaceuticals Ltd. 

23. Vija~anagar Steel Ltd. 

24. Weighbird India Ltd. 

25. Air India 

26. Indian Airlines 

27. Hotel Corporation of India Ltd. 

28. Air India Charters Ltd. 

29. Airlines Allied Services Ltd. 

30. Bengal Immunity Co. Ltd. 

31. International Airports Authority of India Ltd. 

32. Punjab Maize Products Ltd. 

33. Vayudoot Ltd. 

----------------------- -------_---------- --------------------------
IlIeaal doller trade outside Trhandrum 

Air,port 

3799. SHRI V.S KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that in view of 
the increasing passenger traffic between 
Trivandrum and Gulf countries, illicit 
doJlar trade is going on ina we1J -organised 
way by l.outs and agents around the Tri-
vandrum Airport; 

(b) if so, the action taken to stop this 
illicit dollar trade ; and 

(c) whether it has affected the trans­
action of a nationalised bank situated at 
trivandrum Airport? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) to (c) 
The information is being colJected and wiH 
be laiC] on the Table of the House. 

India edged out in Export Market for engi. 
neering goods. 

3800. SHRI SATYENDRA NARA ... 
VAN SINHA: WiU the Minister of 
<;OMMER<;E be pleased to state-: 

(a) whether _ his attenti<;>n has been 
drawn to news item appearing in tbe 
'Economic Times' of July 22. 1985 stating 
that China has edged out India in tbe 
export market in Africa for engineerina 
goods; 

(b) if so, whe;thu Enli .• e.ng export 
Promotion CounciJ bas expressed concern 
over this development ; 

(c) whether Government have investi. 
gated into the causes of. this setback; 
and 

(d) if so, the rcmodial DJ,asures taken? 

THE MINIg.TER OF STATe IN THE 
MINISTRY OF CO~"CE (SHRI 
P .A. SANGMA) : (a) to (d) Yes, Sir. 
The GoverJUnOQ.& bave t.n, series of 
measures for boosting the export of enain­
eering goods. These, int.volIalia, include 
cpnlinuatioD ~n~ strenat~~njJ?4 of tbe 
International Price Rej'mbur~emerit Scheme, 
Ii ber.aIiS&tl,q~ o! ilQ.fO~t'l fWlIXPPft produc. 
tion, link deals for exports and linel or 
credits to some c:o_u;e •• 
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News-Item Captioned "Bank walon nein 

crorob rupye apas main bant Liye 

3801. SH·RI VILAS. MUTTEMWAR: 
Will the Minister of FINANCE be pleased 
to Mate: 

(8) whether his attention has been 
cka,.wn to the news-item captioned ,. Bank 
waJoo De ::roron rupye apas mein bant 
Jiye" (crores of rupees distnbuted by bauk 
*,Joyees amon~ themselves) apPt.!aring in 
'Jansatta' of 3rd June, 1985 ; 

(8) i.f so, the lota) amount of build ng 
detected in Traders' Bank during th(' last 
tbree years, year. wise ; 

(c) the directors or ex.directors 
against whom inquiries have been i ni tia h d 
a,nd the time by which thl!se are likely (0 

be complet\!d ; and 

(d) the steps taken by Gov'~rnment to 
pay back the money of account hoidtrs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Gover.nment have seen the news item. 

(b) to (d) Information to the ex:ent 
available, is beirg colkcttd from the 
Reserve Bank and wiIJ b~ laid on the Table 
01 tbo House. 

New i adustries in North Eastern Region 

3803. SHRI AJOY BISWAS: Will the 
Minister of FINANCE be pleased [0 state: 

(8) whet·ber the public sector enter. 
prises like Hindustan Machine Tools etc. 
prQPose to undertake (,xpansion or opening 
of new unils in tbe North Eastern Region; 

(b) if so, which of the public sector 
enterprises have located tht; sites for their 
~. units in the States of North Eastern. 
NJliOD ; aDd 

(C) the details in this respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI' 
J6.NA&DHANA POOJARY): (a) to (c) 
T_ details ate being coJlected and a state. 
ment will be placed on the Table of tbe 
aOUle, 

[Translation] 

Setting up of Factories in Public Seeflor ill 
RajastbaD 

3804. SHRI LALA RAM KEN: WiJJ 
the Minisfer of FINANCE be pJeaiCd to 
sta te : 

(a) the total number of Public Sector 
fact ones being rUD in Rajasthan and the 
number of employees working therein ; 

(b) the number of big factories which 
are proposed to be set up by Government 
in public sector in Rajasthan durioa the 
Seventh Five Year Plan; and 

(c) the action being taken by Govern­
ment and their future plans in this reaard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SSRI 
JANARDHANA POOJARY) : (a) Presu­
mably the Honourabie Member is referrina 
the Central Public Enterprises operating io 
Rajasthan. There are 31 Central Public 
Undertakings operating in Rajasthan al on 
31 3.1984 and the number of employees 
working therein as on that date was 0.33 
lakhs. 

(b) and (c) As the 7th Plan is still 
under f:naJisation no details in this regard 
are availabJe. 

[English,; 

Additional Central Assists'Dee to Maha· 

rashtra 

3805. SHRI PRA'J.'APRAO B. BHO. 
SALE: Wi)) the Minister of FINANCI!l 
be pleased to state: 

(a) the existing norms laid down fot 
sanction of additional Central U6istanoe 
for externally aided projects to the State 
Govern ments ; 

(b) whether there js any request hm 
the State Governments particularly from 
Government of Maharashtra for enhance. 
ment of the Central assistance disbursed' 
for the externally aided projects; and 

(c) if so, to what extent Centra' 
Government propose to raise the assistancf': 
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from its existing one in view of request of 
tbe State Governments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In 
accordance with the existing guidelines. 
additional Central assistance upto 70~~ of 
aid disbursed on all externally aided pro­
jects, as a result of expenditure incurred 
by the State Governments on such projecta 
from out of their own resources, is releas­
ed to the State Governments. 

(b) Yea, Sir. 

(C) No change is contemplated in the 
existing policy in this regard, 

Resources gap in annual plan of States 

3806. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pJeased to sta te : 

<a) whether the annuaJ plans of each 
State has revealed a lap in their resource 
for the annual plans; 

(b) if so, whether in order to cover 
this aap, Governmen t would aJJow over .. 
tlrafts or give any assistance ; and 

(c) jf not, in what way this is aoiog to 
be a bri dged ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Annual Plans as appr'Jved by the PJanning 
Commission are fully funded. 

(b) & (C) Do not arise. 

Formation of a region a I association of ship­
pers organisation in Asia and the pacific 

3807. SHRI K. PRADHANI; Will 
the Minister of COMMERCE be pleased 
to atate : 

(a) whether there is a proposal for 
forma tion of a regional association of 
abippers~ organisation in Asia and the 
Pacific in tbe very near future under the 
auspices of the HSCAP ; 

(b) if so, the broad outlines thereof 
and whether it wi II cover shippinl ports 
and inland water transport also; 

(C) whether India has decided to joia 
this organisation ; and 

(d) how far it will help in findina over 
the re~ession which has a t present .ripped 
the shipping industry and put an and tg 
tramp shipping a tleas t in tbia part of the 
world? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) The Economic and Social 
Commission for Asia and the Pacific has 
recognised the need for the formation of. 
regional association of National Shippers' 
Councils for the purpose of promotina 
regional cooperation among the shippers. 

(b) The outline of the . association is 
expected to be discussed at the m~eting of 
Chief Executives of National Shippers' 
Counciis to be held latter this year under 
the auspices of ESCAP. 

(c) India has genera)}y supported the 
formation of such an association for pro­
moting regional cooperation among the 
shippers. 

(d) The regional association is expected 
to create a healthy atmosphere conducive 
to promoting the interests of both shippers 
shipowners. 

[Translation] 

Attachment of colliery to bandba, thermal 
power station (M.P.) 

3808. SHRI DILEEP SINGH BHURIA : 
Wi II the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether it is a fact that in spite of 
continued efforts made from time to tim. 
by the Madhya Pradesh Electricity Board 
no Thermal Power Plant of Madhya Pta­
desh Electricity Board has been attached to 
the SiDgrauli coal belt ; 

(b) whether no eolJiery haa so far be~o 
attached to Bandhay Thermal Power Statioq 
also; 
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(c) if so, the reasons for this discrimi­
Dation; and 

(d) the reasons for not attaching Ban­
dhav Thermal Power Station with any 
colliery though most of the coal deposits 
of Singrauli are in the States of Madhya 
Pradesh itself? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) No, Sir. Bandhav Therm.d Power Sta­
tion of Madhya Pradesh State Electricity 
Boards has been linked to Singrauli coal­
tied for coal supply from 1994-95. 

(b) to (d) The question of linking a 
specific coal mining project in Singrauli 
coalfield to Bandhav TPS is under conside­
ration of the Special Linkage Committee 
(Lona Term) of the Department of Coal. 

[1!nrlishl 

Timely payment to Coal I ndia Limited by 
power agencies 

3809. SHRI SRIBALLAV PANIG­
R.AHI: Will the Minister of STEEL, 
M1NES AND COAL be pleased to state: 

(a) whether it is a fact that the move 
to such coal despa tches to Power houses 
ha~ created another problems for coal 
India Ltd., as it hacf sought letter of credit 
from all the power agencies to ensure tha t 
it aot paid for coal supplies in time; 

(b) if so, whether it is also a fact 
that initiaJJy the letters of credit ensured 
relular payments but the power agencies 
have again started defaulting; and 

(C) if so, the stand taken by Govern­
ment in this regard? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a), (b) to (c) Agreements have been enter­
ed ioto by Coal India Limited with the 
State Electricity Boards for coal suppJies. 
The payment clause provides that State 
Electricity Boards, wiJl keep a deposit 
covering the value of 10 days supplies and 
would arrange pa~ment within 7 days from 
tbe date of presentation of the bills. All 
til. State Electricity Boards have accepted 
the payment clause and thus the question 
ef openinl of letter of credit does not 

arise. Initially the State Electricity Boards 
became quite regular in making payments 
and were doing so as per the agreement 
but started defaulting subsequently. In 
actual practice some of the State Electricity 
Boards ar~ not able to adhere to the pay· 
ment clause as a result of which the out .. 
standings have been going UP. The matter 
for expendi ting payment is being followed 
up directly with the State Electricity Boards 
by tbe Coal Companies and also at tbe 
Government level. 

Moratorium 00 intere5at burden or sugar 
mills 

3810. SHRI B. V. DESAI: Wi)) the 
Minister of FINANACE be pleased to 
state: 

(a) whether Government are aware 
that sugar mills which have in the last 
three years 3ccurnulated an interes t burden 
of nearly Rs. 850 crores on working capital 
cannot ever get rid of it unless the banks 
put atleast a two years moratorium OD tbe 
recovery of the amount; 

(b) if so, whether Government have 
taKen up the matter with the concerned 
authorities to help the sugar industry to 
come out of this; and? 

(:) if so, other measures Government 
proposed to take to help the sugar 
industry ? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (C) 

When cash credit accounts become irregular 
for long periods for some reasons, 1he banks 
defer the adjustment of irregular portion 
including interest burden and stipulate 
suitable repayment programme by segrega­
ting irregular portion of the cash credit 
account into a working capita I term loan 
on satisfaction of the following conditions: 

(i) the basic viability of the mjJJ is 
not in doubt 

(ii) the miJJ has not diverted funds for 
other purpos~s and has been obse~ 
Tvin, good ftnancial discipline. 
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(iii) tbe 'iDem-ring of ·cash losses is of 
a temporary na ture and the entre­
.,retaeur tmanagemeo t has made 
etferts fo i ndact fresh funds. 

lteSeTV'e Bank 'of India's atlthorisation is 
l'etJUited for sanctio'ning of a working capi­
tal ~oan. AccorAlng to RBI. it is not pTa­
~ctjcabte or necessary to put a two year 
fe'neBI m'ortorittm on tb~ recovery of the 
irregular portions as the existing arra nge· 
ments anow for a deferred recovery on the 
basis of merits of individual cases. Further 
tfte cmTe'Dt buoyaftcy in sugar prices bas 
eohan~ed the drawing power against stocks 
held by the sugar mills, thereby reducing 
~ irregsiar pertion aUlomatica lIy. 

Role of state financial corporation (indus­
trial) in implementation of fjrojects etc. 

3811.. SHRf ANA·NDI CHA·RAN 
DAS: Will the Minister 'Of FINANCE be 
pleated to stale : 

(t8) the role beiDg played by the State 
Financial Corporations ~lndustrial) in 
implementation of projects, rationaJising 
tbe disbursement procedure for accelerating 
aro\\tb/industri·al development of States; 

(b) Stat-ewise break: up of sanet ion of 
loans by these Corporations, num ber 0 f 
industries assisted number of small scale 
iadustries amongst them during the last 
twe yoars: and 

Cc) what steps are being taken to moni· 
tor tettir ilCt-i.yjtie-s., providing investment 
subsidies allfl the targets prescribed by 'he 
IDdust£ial Development Bank of India for 
tbe current year for such Corpora lion ? 

THE MINISTER OF STATE IN THE 
M'INISTRY OF FINANCE (SHRI JANAR­
.DUANA POOJARY) : (a) State Financial 

Corporation!t (SFCs) provide financial 
assi(:tance for the development of artisans, 
village/cottage industries, tiny aDd other 
small scalI and medium scale indtlstrios 
etc. so as to achieve regional balance in 
growth of econonlic activities. greater 
empJoyment generation and dispe:saJ of 
ownership of industrial capital. SFCs also 
provide assistance on concessiona1 ferms 
for projects in back\\ard areas and also (or 
reha biH ta tion/ modernisation of industria1 
uni ts against refinance from the Industrial 
D:vcfopmcnt Bank of India (IDBI). 'the 
steps taken by some of the SFCs to reduce 
the time Jag in disbursement of assistance 
include elimination of the pre-disburse­
ment inspection of the project for second/ 
subsequent disbursements wherever possible 
release of interim finance to units agains't 
investm~:nt subsidies sanctioned bat Dot 
disbursed, etc. 

(b) The read; fy availabie informalion 
reJatlng to the tot&1 number of units, (indi­
cating separa tely the number of sma)) 
scale units) assisted by the S'FCs and tbe 
amount of assistance sanctioned to such 
units during 1983-84 (April .. March) is given 
in the statement bdow. 

(c) IDBI undertakes a detailed Bmi­
ness Plan and Rt:s<)urces Forecast "(BPRP) 
exercise every year, bas:.:-d on past exporie­
nce 9 and wi th respect to sanctions, disbur­
sements, recovery and the resources needs 
of the SPCs. IDBI t:ndeltakes a mi4l-Mfn 
review of the BPRF for each SFC. TIJe 
investment subsidirs are cbaonaJ.ised 
through the SFCs designated as the disbur­
sing agency. As the investment subsidi~s 

are niade available by the Centra) State 
Govcrnmen t, lOBI does not fix a ny targets 
in this regard. 
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Statement 

State-wise position of sanction of Joans by the SFes during 1983-84 (April-March) 
i D respe~t of all units and SSI units 

Sl. State/Union 

No. Terri tory 

Sanctions to aU 

units 

(Rs. in lakhs) 

Sanctions to SSI 

units 

1. Andhra Pradesh 

2. Assam 

3. Bibar 

4. Delhi 

,. Gujarat 

6. Haryana 

7. Hima:hal Pradesh 

8. Jammu and Kashmir 

9. Karnataka 

10. Kerala 

11. Madbya Pradesh 

12. Maharashtra 

13. Orissa 

14. Punjab 

IS. Rajasthan 

J6. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

No. 

1631 

125 

559 

84 

1232 

525 

102 

788 

2551 

250 

433 

1987 

29iO 

417 

4228 

3113 

4252 

1290 

EJ:teD.ion of minimum wages 8('t to Hand­
loom workers 

3812. SHRI C. SAMBU: Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to sta te : 

<a> whether there is any proposal to 
briD' HandJoom Weavers UDder Minimum 
Wales Act; 

(b) if so, whether there is any propo-
1.1 to construct sheds for Handlooms, so 
that HandJoom workers hitherto exploited 
by Master WCtivers can be brouaht under 
or.aDiaed labour; and 

Amount 

6235.94 

210.S2 

3367.42 

629.70 

4796.79 

1694.42 

795.11 

1222.83 

21044.61 

8-1.11 

2996.29 

3247.24 

5075.75 

2243.14 

3878.45 

5306.42 

4519.49 

2176 20 

No. 

1021 

74 

479 

76 

12]2 

408 

52 

481 

1874 

184 

384 

1571 

2403 

376 

3395 

2003 

4203 

1207 

Amount 

3839.97 

67.33 

2413.09 

441.15 

3869.06 

135069 

402.89 

532.27 

3573.64 

356.84 

2115.11 

2664.12 

3204.72 

1230.66 

194]. 73 

3534.85 

3847.79 

1788.60 

(C) whether there is also any proposal 
to purchase, by opening "Purchase Centres" 
the] 2 items manufactured by HandJoom 
Weavers under the new Handloom Weavers 
Act, direct1y by Governqlent ? 

THE ~'IIN1STER OF STATE OF THE 
MINIS-rRY OF SUPPLY AND TEXTJLES 
(SHRI CHANDRASHEKHAR SINGH): 
(a) Under the ~1inirnunl Wages ACl 1948, 
the State Government are the 
"appropriate Governments'~ for fizina 
minimum wages for employment in hand­
lorn1 industry. Seme State Governments 
I'a\'e alrtady fixed trevised DllDJUUm wages 
for l he bandlOOfll industry under tbe Act. 
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(b) Yes, Sir. 

(c) No, Sir. The new Act, mentioned 
in the question, presumably refers to "The 
Handlooms (Reservation of Articles for 
Production) Act, 1985". This Act seeks to 
reserve certain items for exclusive produc­
tion by the handJoom sector and not for 
purchase from the Handloom sector. 

[English) 

12.00 

PROF. K.K. TEWARY : Mr Speaker, 
Sir, I think this will be taken seriously by 
you and tbe entire Honse. For long we have 
tolerated traitors in Kashmir. On 14th of 
this month Pa kisfani fla!!3 were unfurled all 
over the Va l1ey and even in the Kashmir 
University Pakistan flag was unfurled. 

MR. SPEAKER = I will get the infor­
mation and then see to it. 

PROF., K.K. TEWARY: Sir, 60 
people have been arrested. What action is 
the Government going to take? 

MR. SPEAKER: 1 win take notice of 
it. 

PROF. K.K. TEWARY: Sir, I would 
like the hone Home Mini~ter to make a 
statement. It is a most serious thing. 

MR. SPEAKER: I will take notice of 
it. 

PROF. SAIFUDDIN SOZ: S:r, Mr. 
Brian, the Canadian Prime Minister has 
committed '. (Interruptions) 

MR. SPEAKBR : It haq come ~o me. 
I will look into it and get fact!!;. 

PROF. SAJFUDDIN SOZ: It is a 
breach of inter-Governmental Protocol. 

MR. SPEAKER: I will find the facts. 
then I will come. 

PltOF. SAIFUDDIN SOZ: It has 
appeared iI. the Canadian p;tper ... 

( Interruptions) 

SHRI BASUDEB ACHARIA : Sir, 
what has happened to my privilege Dotice ? 

MR. SPEAKER: I have got the 
answer, We will see to it. And if an), 
further action is to be taken then we will 
contemplate. You will first see it and if 
there is any discripancy, tIlen we will 
come. 

PROF. SAIFUDDIN SOZ : Sir. what 
has happened to my reQuest? 

MR. SPEAKER: I wi 11 let the lacts 
and then come to it. 

PROF. K.K. TEWARY : What atout 
the Pa kistani elements? 

PROF. SAIFUDDIN SOZ: We must 
denounce those element~. 

(lnt~rruptions) 

QUEST10N Of' PRIVILEGE 

[English] 

MR. SPEAKER: On 13th August, 
1985, Prof. Madhu Dandavate gave notice 
of a question of privilege &gainst tbe 
Minister of Finance and Commerce, Shri 
Vishwanath Pratap Singh, for atlegedJy 
rna king policy announcemenH outside the 
House on 10th August, 1985, regarding 
steps to boost exports in response to de­
mands by representatives of trade and in­
dustry at an open House discussion. 

The Minister of Finance in his com­
ment~ has ]1;/, r·alia slated that: "Open 
House discusb!ons ha.ye no fixed aaenda 
and representatives of industry and trade are 
free to raise uny points that tbey deem 
a ppropria teo Commerce Minister ther ... 
after responds to some of the points raised 
during the discussions. This is not ~ rorum 
for making policy announcements. This 
is a forum primarily for taking adminis'f'ra. 
tive decisions which can be taken on tho 
spot." He has allo stated that tbe announ­
cements made by him were either within 
-the framework of existing policies or dealt 
with on-going schemes or related t.o purel_y 
administrative and procedural matter. 
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.withiA the competeace 
atubocit.ie •• 

of vario us MR. SPEAKER: Submissions are not 

It is well-established that no privHege 
of tbe House is InVOlved if statements on 
matters of public interest are not first made 
in tbe House. It is, however, a matter 
of prQpnety ihat wben tbe House is in 
iCISlon, so lar as possible, Important oeci­
SigDa ibould first be announced In the 
House. It tor some reason, !jk~ th~ House 
Dot being ~itULl& uo that "ate and import­
ant development lajuDg place between the 
iHtlngs of the H.ouse and necessitating a 
pubhc annouDcement, earhest opportunlly 
s bould bt;: .. aken to bUDg tbe whole matter 
to the notic.e of tbe House. 

I feel tha t in the present case (1) No 
breach of privilege of the House is IDvol ' 
ved. (2) It would have, however, been 
more appropriate if tbe relevant announce­
ments w~re Drst made in tbt= House. This 
was parucuJarJy Important because these 
iavo!ved fiJ}llocjaJ ImpJicauons. (3) In any 
case earhest opponunHy should nave been 
taken to inform the House fuUy in regard 
to tbese rna 1 tt:rs. 

I would urg: the Hon. Ministers to 
take care that these aspects are kept in 
view in future. 

THE MINISTER OF FINANCE AND 
COMMERCE {SHRI VISHWANATH 
PRATAP SINGH); May I say a word. 
It will requue qUlle a bit of time if we bring 
these ,hanaes oefore the House. 

PROF. MADHU DANDAVATE: Don't 
ohaliJenae tbe direclion of the Speaker. 

SHRI VISHWANATH PRATAP 
SINGH: In am only submittinG to the 
Chair. 

MR. SPBAKER : -I am only on financi­
.1 implicationsstat-ements which have 
• ome ~fjnancjal implications. 

SHill VlSHWANATH PRATAP 
S~H : We bave ~e it clear tbat there 
will ,09 no alWi&400a) financial impjication 
va lUt. Tb.at was mad.e very dear. 

( 1 III er,.",. i INtI) 

allowed on the Speaker's ruling. 

Now, Mr. Chavan 

RE : STATEMENT ON ASSAM ACCORD 

[English] 

PROF. MADHU DANDAVATE: Sir. 
I rise on a point of ordl:r. Before the hone 
Home Minister makes a I)tatement, regard­
ing Assam first Jet' me make it cJear that 
I am not going into the rnerits of the case. 
I welcome the steps that they have taken 
and the statement that is IJkeJy to be made. 

I only wish to bring to your notice, 
Sir, that the entire text ot (hiS Memoran­
dum of Settlement has appeared in the 
Press,-apart from the announcement that 
was made in the Red Fvrt, because, there 
he only made the statement tbat ~n accord 
had been arrIved at. .aut pursuant to tbat, 
the full text has appeared. And, 1 do not 
think that this Hou~e can be taken so 
lightly. And, L want to point out to you:--
1 had giv~n Lhe dales-that Mr. Feroze 
Gandhi bad raised that issue on 1st of 
May, 1959 in thIS House, 

MR. SPEAKER: I have got it. I 
have gune thr0ug It; )'ou have given to 
nl~ in wri tinge 

PROF. MADHU DANDAVATE: Let 
nle ccmplele the sentence. On 1st of May, 
1959, Mr. Feloze GanJhi had g\Jt the issue 
settled on the Floor 01 the House by the 
Speaker tbat whatever be {be situation, it 
is always better t ba t \vuen the House is 
in seSSIon, important policy pronouoce­
ment must come before the House. And 
therefore 1 onJy request the Home Minister 
that in future tbis should be avoided and 
I request you to see that the dignity of tbe 
House is maintained. This is not a ritual • 
This is the right of tbe House, and tho 
dignity of the House. 

MR. SPEAKER: I only have to add 
this-because, he has not raised as a 
matter of privile;e-be bas just poiDtecl 
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out certain thjng~. Bu t this was a very 
special case. I was there at the Red Fort 
function yesterday. At 2-45 A.M. the 
agreement was reached. And it was a very 
100d sort of news for the whoh: nation. 
And I think the Prime Minister would have 
failed in his duty to report to the supreme 

,body, that is, the whole nation: 

PROF. MADHU DANDAVATE : I am 

talking about the Memorandum. 

MR. SPEAKER : I am doing tha t. 

PROF; MADHU DANDAVATE 
PI~ase do Dot misunderstand_. I am not 
referr;ng to the announcement at the Red 
Fort but what has happened subsequent to 
that: 

MR. SPEAKER: I have also gathered 
that this was not released by the Govern· 
mente I have ascertained from the Home 
Minister that it was not released. The 
full text was not released by the Govern-
ment And if it had been done, then, I . , 
would have laken notice of tba t 

SHRI INDRAJIT GUPTA; How did 
the Press get the full text 1 

MR. SPEAKER: There are other par­
ties also. That is what it is 

SHRI INDRAJIT GUPTA: I would 
like to know whether the text which has 
appeared in the Press is authentic. 

MR. SPEAKER: There are other par­
ties also. No problem. 

SHRI S. JAIPAL REDDY: On a point 
of order: 

MR. SPEAKER : There is no question 
of point of order, PJease tak.e your seat. 
It is a national thing. Certain things are 
.o.ood tha t they should be a nnou need. 

PROF. MADHU DANDAVATE: I 
only want to point out to you that what­
ever ruling you have given in relation to 
Finance Minister is different from the rul. 
in, that you propose to give in regard to, .. 

MR. SPEAKER: No. no. I am Dot 
differentiating. I am only difJerentfatlnl 
between the circumstances. Not at all. 

ST A TEMENT RE : ASSAM ACCORD 

[English] 

THE MINISTER OF HOME AFFAIR.S 
(SHRI S,B. CHAVAN) : Sir. as the House 
is aware the Prime Minister in his address 
to the nation on Independence Day apnou­
ced that a settlement had been reached on 
the issues of Assam in the early hours of 
15th of August. 

This happy accord represents tbe fulfil­
men t of the assurance given by the Prime 
Minister in his broadcast to the nation 00 

5th of January, 1985 that "earnest effort. 
will be made to settle the foreigners' issue 
in Assam and that the give.and-take of tbe 
Conference Table can yield victories which 
confrontation cannot." 

The AASU, through their memorandum 
dated 2nd February 1980, presented 
to the Jate Prime Minister, Sbrimati 
Indira Gandhi, conveyed their 
profound sense of apprebensioos 
regarding the continuing influx of foreilD 
nationals into Assam and the fear about 
adverse effects upon the political, social, 
cultural and economic life of the State. 

Being fully aJive to the .enuine appre­
hensions of the people of Assam, the then 
Prime Minister initiated the dialogue with 
AASU and AAOSP. Sub,equentJy. taJb 
were held at the Prime Minister'S and 
Home Minister's levels durina the period 
1980-83. Several rounds of informal talka 
were held during 1984. Formal diacussioDl 
were resumed in March, 198'. 

4. Keeping aU aspects of the problem 
including constitutional and leaaJ 1'1'0'" 
sions. international a,teemeDts, oatloaal 
commitments and humanitarian considera­
tions, it has been decided to proceed II 
follows :-
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Foreigoers Issue 

5.1 For purposes of detection' and 
deletion of foreigners, 1.1.1966 
shall be the base da te and year. 

5.2 

5.3 

5.4 

5.5 

S.7 

5.1 

All persons who cam:! to Assam 
prior to 1 1.1966, including those 
amongst them whose names appea­
red on the ~Iectoral rol15 lJsed in 
1967 elections, sha II be 
regularised. 

Foreigners who came to A.;sam 
after 1.1.1966 (inclusive) and upto 
24th March 1971 shall be detected 
in accordance with ~he p;-OV1~lons 
of the Foreigners Act 1946 anu the 
Foreign (Tri buna Is) Order 1964. 

Names of foreigners so detected 
will be delete<t from the e lectora 1 
rolls in force. Such persons will 
be required to register themselves 
before the Registra tion Officers of 
the respective district5 in ac:or­
dance with the provisions of the 
Registration of Foreigners Act, 
1939, and the Registration of 
Forf!igners Ru1es, 1939. 

For this PUt pose, Goverr.ment of 
Ind'a will undertake suit'~bJe 

strengthening o~ the governmental 
machinery. 

On the expiry of a period of ten 
years following t!1e da te of detec­
tion the names of such persons 
whic'h have been deleted from the 
electoral rolls ~ball be restored. 

All persons who were expelled 
earlier, but have since re-entered 
illegally into Assam, shall be ex­
pelled. 

Foreign~rs who came to Assam, 
on or after March 25 .. 1971, _shall 
cootioue to be detected, detetea 
and expelled in accordance with 
law Immediate and pracHca I steps 
shail be ta ken to expe I such 
foreilners. 

The Government will give duo 
~OD.jd.ration to certain diffieulties 

expressed by the AASU IAAGSP 
regarding th~ implementation of 
the Illegal Migrants (Determina­
tion by Tribunals) Act, 1933. 

Safeguards and Economic Development: 

6. Consti tutiona), legislative and 
administrative safeguards, as may 
be a ppropriate, shall be provided 
to protect, preserve and promote 
the cultura), social, Jinguistic 
identity and heritaae of tb. 
Assamese people. 

The Governmcn t ta ke this oppor­
tunity to renew their commitment 
for the speedy a II round economic 
development of Assam, so as to 
improve the standard of living of 
the people. Special emphasis will 
be phced bn education and science 
& technology through establish .. 
ment of nat:onal institutions. 

Other Issues: 

8 1 The Government will arrange for 
the i~suc of ci tizenship certificates 
in future only by the authorities 
of the Central Government 

8.2 Specific complaints that may be 
made by the AASUjAAGSP about 
irregular issuance of Indian Citi­
zenship Certificate (ICC) wi1l be 
looked into. 

9.1 The international border shall be 
made secure against future infilt. 
ration b)' erection of physical 
barriers like waH, barbed wire 

. fencing and other obstacles at 
appropriate pJaces. 

Patrolling by security forces on 
land and riverine routes all 
along the international border 
~haH be adequately intensified. 
In order to further strengthen the 
securi ty arrangements, to prevent 
eff~c'ively future infiltration, an 
adequa te number of check posts 
shall be set uP. 

9.2 Besides the arrangements mention. 
ed above and keepini in vi, .. 
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~urity considerations, a road aH 
along the in terna tional border 
shall be constructed so as to 
facilitate patrolliDg by security 
forces. Land between border and 
the road would be kept free of 
human habitation, wherever possi­
ble. Riverine patrolling along 
the interna tional border wou ld be 
intensified. All effective measu­
res would be adopted to preven t 
infiltrators crossing or attempting 
to crpss the international border. 

10. It will be ensured that relevant 
laws for prevention of encroach­
ment of government lands and 
lands in tribal belts and biocks are 
strictly enforced and unauthorised 
encroachers evicted as laid down 
under such Jaws. 

11. It will be ensured that the 
relevant Jaw restricting acquisi tion 
of immovab!e property by foreig­
ners in Assam is strictly enforced. 

12. It will be ensured tbat Birth and 
Death Registers are duly main­
tained. 

ReltoratioD of Normalcy: 

13. The All Assam Students Union 
(AASU) and. All Assam Gana 
Sangram Parishad (AAGSP) caJJ 
off the agi tation, assure tuU coope_ 
ration and dedicate themselves to. 
wards the deveiopment of the 
country. 

14. The Central and the State Govc:rn. 
ment have agree to :-

(a) Review with sympathy and 
withdraw ~ases of discipJi­
nary action taken Baains t 
employees. in the context of 
tbe 81itatJoQ aod to ensure 
that there is no victimjza. 
tion; 

(It) Frame a scheme for ex-gratia 
payment to the next of kin 
of those who were kiJJed in 
.tbe ~ourse of alitaLion. 

(c) Give s)mpathetic cO.Dsidera· 
tion to proposal for relaxa­
tion of upper age limi t for 
employment in public service 
in Assam, ha viOl regard to 
the excep'ional 8i tua tion that 
prevailed in holding of aca­
demic and competitive ex­
aminations etc., in the con­
text of agitation in Assam. 

(d) Undertake review of deten­
tion cases, if any, as well as 
cases against persons charged 
with criminal offences in 
connection with the agitation, 
except those charged with 
commission of heinous 
offences. 

(e) Consider withdrawal of pro­
hi bi tory orders/notifications 
in force, if any. 

15. The Ministry of Home Affairs will 
be the nodal Ministry for the 
implementation of the above." 

This has been signed by Shri Prafulla 
Mohanty, President of AU Assam Students 
Union, Sbri B.K. Phukan, General Secre­
tary, All Assam S ~ uden ts Union and Shri 
Biraj Sharma, Convener of AlJ Assam gana 
Sangram Parishad and Sbri R.D. Pradban, 
Home Secretary. Government of India and 
SbrJmati p. Trivedi, Chief Secretary, 
Government of Assam in the presence of 
the Prime Minister. Sir, I also Jay on the 
Table of the House the Memorandum of 
Settlement. 

SHRI BASUDEV ACHARIA (Bankura): 
Sir, I want one clarification. 

MR. SPEAKER: It can be taken up 
latter on. Not now. You can come to me. 
Give nle notice and we can discuss. 

(Interruptions) J 

SHRI S.B. CHAVAN : Sir, I have fur­
ther to add. 

I would also like to inform the House 
a bout two other relevant mauort. 

Firstly, the AASU and AAOSP &Jave 
Itronaly Jepre.entcd about the eJettoraJ 
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rolls -currently beina prepared. The Gover­
nment have agreed to .the following : 

(a) The Election Commission will be 
requested to ensure prepara tion of fair 
electoral rolls. 

(b) Time for settlement of cl aims and 
objections to be extended by 30 days, 
subject to this being consistent with the 
ejection rules. 

. MR. SPEAkER: Not now. 

SHRI C. MADHAV REDOI : Sir, we 
are happy that the Settlement has been re­
ached. We are a Iso happy that the Prime 
Minister thought it fit to consult the 
Opposition leaders IS minutes before the 
statement is made here. I feel that this 
consultation process should not become a 
ritual. In future, consultation must ,0 on 
along with the negotiation. 

(c) The Election Commission will be MR SPEAKER: It migbt not be 
requested to send Central observers. possible ... 

Secondly, in order to acceJera te the 
industrial and educational devel\)pment, the 
Government of India have agreed = 

(a) 

(b) 

(C) 

to establish an oil refinery Assam. 
Government will render a II possi· 
hIe as~istance in tf'rms of in~t:tu­
tional and bank finance to faci1i­
t1lte the establishment of a re­
finery in the private sector; 

the Central Government will 
reflder full assi"tance to the state 
Government in their efforts to re­
open Ashoka Paper Min and Jute 
Mills: and 

An lIT will be set up in Assam. 

I am confident tba t this House wi II 

THE PRTME MINISTER (SHRI 
RAJIV GANDHI): I would 1ike to 
answt"r that. The idea was not to consult 
the Oopoc;ition after tbe agre"ment was 
~i~ned. It wa~ to inform the Opposition' 
~efore we laid thfl" Memorandum of set'tfe­
ment on the Table of the House. 
r Interruptions.} 

. MR. SPEAKF.R : What is the problem? 
What is your point of order, Mr. Jaipa) 
Reddy. 

SHRI S. JATPAL REDDY: Sir. the 
text of the Memorandum of Settlement 
announced by the Home Minister is very 
clear. It is the same as had apperaed in 
aIJ the newspapers ... 

. share our hope tHat this settlement will' MR SPEAKER: I have already said 
usher in an era of harmony. goodwin and that, it i~ not from the Governrnent. There 
prosperity for the people of Assam. I are other parties also 
take this opportunity 10 make a fervent (Interruptions) 
appea1 to a 11 sections of the people of 
Assam and also Members of this House to 
cooperate in brin~jng about f1orm~Jcy and 
goodwin and also in implementing the 
provisions of this Settlement. 

SHRI C. MADHAV REDDI (Adilabad) : 

MR. SPEAKER: Mr. JaipaJ Reddy, it 
does not matter. 

Why are you getting agitated about it ? 
Sit down. 

On behalf of my Party. Telugu Desam, I There is nothing to be agitated about 
congratulate the young Prime Minister. it. 
(Interrllptions) (Interruptions) 

SH·RI BASUDEV ACHARIA : One 
clarification. 

MR. SPEAKER: You can give me 
another notice for tha t. You can give 
notice for discussion under Rule J93, but 
DOl at tbe moment. 

( Inttrruptions.) 

SHRI BASUDEB ACHARIA : Sir, be 
came to Assam after. 

MR. SPEAKER: Discussion not DOW •. 

Nothing to be di~cussed now. 

(In'"ruption!) 
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MR. SPEAKER: You know the Rules.· Notifications (Hindi and English version.) 
PJease sit down. under sUb-section (3) of section 21 of tbe 

Coinage Act, 1906;-

11.20 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Annual Report aod Review of the Nortb 

Eastern Handicrafts aod H8odlooms Deve­

lopment Corporation Limited for the year 
1983-84. Statement showing reasons for tbe 

deJay in Illying the Papers on tbe Table. 

THE MINIST~R OF STATE OF THE 
MINISTRY. OF SUPPLIES AND TEX­
TILES (SHRI CHANDRASHEKHAR 
SINGH) : Sir, I beM to lay on the Table-

(1) A copy each of the following pa­
per! (Hindi and Eng'i~h \tersions) 
under sub-section (I) of section 
619A of the Companies Act, ] 956 
0) Review by the Government 

on the working of the North 

(I) The Coinage (Standard Weight and 
Remedy of the commemorative 
coin of 25 paise containing copper 
75 per cent and nickel 25 per 
cent coined for "Forestry for Dev­
elopment") Rules, 1985 publisbed 
in Notification No. S.O. 3083 in 
Gazette of India dated the 6th 
Ju!y, 1985. 

(2) S O_ 2502 published in Gazett. of 
India dated the 8th June, 1985 r ... 
scinding Notification No. S.O. 19(U 
published in Gazette of India 
dated the 16th June, 1984. 
[Placed in Library See No. LT. 
1324/85J 

Annual Report and Re\'iew of tbe India Tea 
and Restaurants Limited, Bombay for 

the year 1983-84. Statement showing 
reasons for delay in laying the 

above papers on the Table 

Eastern Handicrafts and THE MINISTER OF STATE IN TH~ 
}IandJoomt;! Development MINISTRY OF COMMERCE (SHRI P.A. 
Corporation Limited, ShiIJong, SANGMA) : Sir, I beg to Jay on tbe 
for the year 1983-84. Table-

(ii) Annual Report of the North 
Eastern Handicrafts and' 
Handlooms Deve)opment 
Corporation Limited ShiJJong, 
for the year 1983-84 along 
with Audited Accounts and 
the comments of the ComDt­
roller and Auditor General 
thereon. 

(2) A statement (Hindi and English 
versions) showing rea~ons for 
delay ill laying the papers men­
tioned at (1) above. 

[Placed in the Library. See No. LT/ 
1323/85] 

Notification under sub-Section (3) of 

Section 21 of the Coinage Act, 1906 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): Sir, I beg to Jay 
en the Table a copy tach of the followiD8 

(I) A copy each of the followiol 
papers (Hindi aDd English versions) 
under sub-sect ion (1) of section 
619A of the Companies Act, 
1956 :-

(i) Review by the Government 
on the working of the India 
Tea and Restaurants Limited. 
Bombay, for the year 1983·84. 

(ii) Annual Report of the India 
Tea and Re~taurants Limited, 
Rombay. for the year 1983-84 
along with Audited Accounts 
and the Comments of the 
Comptroller and and Auditor 
General thereon. 

(2) A statement (Hindi and EDllish 
versjon~) showina reasons for 
dea Jy in Jaying' the papers men. 
tioned at (1) above. 
[Placed in Lebral,. Sec No. LT· 
1325/85) 
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ASSENT TO BILL 

[En6liah] 

PMDJab Ap,ropriatio~ (No.3) Bill 

SBCRETARY·GENERAL: Sir, I lay 
on tbe Table the Punjab Appropriation 
(No.3) Bill, 1985, passed by the Houses of 
Parliament durin, the current session and 
... ented to since e report was last made 
to tbe House on the 24th July, 1985. 

11.12lars. 

ESTIMATES COMMITTEE 

Te ntb Report 

SHRI CHINTAMANI PANIGRAHI 
· (Bhubaneswhar): Sir, I beg to present the 
l TeDth R.eport (H:ndi and English versions) 

of the Estimates Committee on Action 
TakeD by Government on the recommenda­
tioDi cODtained io the Sixty. First Report 
of the Committee (7th Lok Sabba) on the 
MiDistry of Education and Culture­
Elementary Educatioo. 

12.23 lar •• 

PUBLIC ACCOUNTS COMMITTEE 

[En6 lishJ 

nlrd, E1abtb, Nintb and Eleventh Reports 

SHRI E. AYYAPU REDDY 
(K,uroool) : Sir, I beg to present the 
lollowiDI Reports (Hindi and English 
veraiODS) of the Public Accounts Com­
mitte :-

(J) Tbird Report on Action Taken on 
191.t Report of Public Accouo·s 
Committee (7th Lok Sabha) re­
Proinl Bxpansion of Vijayawada 
Trunk Automatic Exchange, 
Arrcan of TelephODe Revenue and 
heell billin., STD batrin, and 
toJepboae complaints. 

(2) Eighth Report on Action TakeD 
on 159th Report of Public Acco­
unts Committee (7th Lok Sabha) 
regarding Customs Receipts. 

(3) Ninth Report on Action Taken on 
17-170th Report of Public Acco­
unts Committee (7th Lolc: Sabba) 
regarding Union Excise Duties. 

(4) Eleventh Report on Action Taken 
171st Report of Public Accounts 
Committee (to 7th Lok Sabha) 
regarding Counci, of Scientific 
and Industrial Research-Engine .. 
ering Service Group. 

12.24 hrs. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDU­

LED TRIBES 

[English] 

First Report 

SHRI K.D. SULTANPURI (Simla): 
Sir, I beg to present the Fint Report (Hindi 
and English versions) of the Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes on Action taken by 
Government on tbe r~ comm(,DdatioDs con­
tained in the Fifty.first Report of the 
Committee on the Ministry of Home 
Affairs-Socio-Economic Conditions of 
Scheduled Castes and Scheduled Tribes in 
the Union Territory of Dadra & Nagar 
Haveli. 

12.24 hrs. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

[English] 

First Report 

SHRI MADHUSUDAN VAIRALE 
(Akola) : Sir, I beg to t>resent the First 
Report (Hindi,and English versions) of the 
Corornittre on Absence of Memb~rs from 
tbe Sittings of tbe House. 
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12.24 hr •• 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
With your permission, Sir, I rise to anno­
unce that Government Business in this 
House during the remaining part of the 
SessiQD will consist of :-

1. 

2. 

3. 

Consideration of any item of 
Government Business carried over 
from to day's Order Paper. 

Consideration and passing of : 

(a) The Terrorist Affected Areas 
(Special Courts) Amendment 
Bill, -1985. 

(b) The 
Laws 
1985. 

Govprnment Savings 
(Amendment) Bill, 

(C) The Intelligence Organisations 
(Restriction of Rights) BiB. 
1985. 

(d) Tbe Estate Duty (Amendment) 
Bill, 1985. 

(e) The Judicial Officers Prote~­

tion (Amendment) Bill, 1985. 

(f) The Supreme Court (Number 
of Judges) Amendment Bill, 
1985. 

(g) The Indira Gandhi Nationa) 
Open University Bill. 1985 
as passed by Rajya Sabha. 

(h) The Pondicherry University 
Bill, 1985 as passed by Rajya 
Sabha. 

(i) The Aurovi lie (Emergency 
Provisions) Amendment Bill, 
1985. as passed by Rajya 
Sabha. 

Discussion UDder Rule 193 regard. 
in. Racial P.riota in South ~f ... iC;Jl 

affecting the people of Indian 
Orilin at S.OO I'.M. on Monday, 
the 19th AUlust, 1985. 

4. Djs~u~sj on under Ru.e 193 r~ard· 
iog tbe statement made by tbe 
MIDi's,er of Fjoa~ce on 2lrd . July, 
1985, about the Report of· tbe 
Nallonal Instil ute of Public 
Finance and PoH~y on "Aspects 
of black economy in India". . 

12.15 brs. 

(MR. DEPUTY SPEAKER in the Chair] 

SHRI CHINTAMANI JENA 
(Ba Jasore): Sir. I would like the foHow­
iog subjects to be included in tbe business 
of the House for the next week. 

Due to tbe timely decision of the 
Government of India, the Crop Insurance 
Scheme has been introduced by the 
Government of India and by few of 
the Sta te Governments. But ·tbis 
Scheme is not applicable to an 
the crops grown in the country. -The 
Scheme is applicable only for tbe cereal 
crops, Fordgn exchange earners like 
apple, mango, coconut, banana, pineapple 
grapes and crops ·like ,roundnut, jute, 
cotton, sugarcane and cash crops Uke 
beteJ leaves, tea etc. are not coming under 
the purview of this scheme wi th the result 
millions of farmers all over the co_q_ntry 
are sustaining heavy losses. Besides, the 
country is 10sing huge amount ofJot:~~gn 
exchang,... This very important matter 
needs to be discussed. 

2. Tran~ porta tion by railwa,Y.s is. Ute 
maio source pf tran~port for millions· of 
passengers and miUioos of tonnes of .pods 
in the country. But it is very sbock;. 
and unfortunate. too, tbat tbe &i-J"~J" 
have no plan for ,aa_ cDnv8f8iQo:io.~ 
7th Plan. It is further a matter of r .. ~-' 
that even though the Railway have taken 
for converqion 16p6 KM,of MG RJ,jJway 
Jines to BG Railw.ay lin.e., in the 6th Plan 
period, not a stolle KiJ<>Ql~tr~ of NO 
railway )ine ~_s t.~~n .lor conv~r~ion ioto 
DG. As per nor~~ of the raHway., tbis 
conversion .i,a .ba,~d 00 cert~in· cpnditjonl. 
Ou.t of Q)'JlY NO)ipos. '}Jere .!~. -4ome su~b 
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NO linel which are fulfilling aJl such 
Dorms and conditions. One such remunera­
tive NO liae is, Rapsa·Baogiriposhi in 
K.baraput Dj~isioD of ~ Railway. A'fter 
its cODvcrsioo aDd few kilometres extension 
to ·connect Howrah Bombay BG line near 
CbakuJia, the distance will be reduced sub­
stantially by 180 KM and the time by 6 
bourse This important subject of NO con­
veraioo, therefore. need to be included in 
tho business of the next week. 

SHItI BASUDBB ACHARIA (Bank­
ut~) : Sir, I want the following t~o items 
to be included in tbe next week's 
bUliness :-

It appears that the Government is 
10m. in for a major policy decision in 
rea'atd to the public sector undertakings 
Otl tire basis of the report of Dr. Arjun 
Sengupta. 

Dr. ArjuD Sengupta Commi ttee was 
appointed by the erstwhile Government, 
and it is understood that Dr. Sengupta 
bas submitted its report to the Govern­
Ment. But most surprisingly tiB now the 
Government has kept the report as a 
"_rdtd secret and the Members of 
PerUarDent have been in total darkness 
about tbe contents of the report although 
tile aewspapers have come out with news 
a4!JOut some of the recommendations of the 
Committee. 

Ftom wba tever h!ls been published in 
tbe -newspapers and through other sources, 
it 'appears tbalt tbe Government is goinl to 
tab mailY decisions wbich will seriously 
je1)pardise the interest of tbe public sector 
.orl'ers·as'well,as tbe functioning of tbe 
pUblic sector units. One of the recom. 
DfeiJeta'tioos'of the Committee to teplac: the 
practiCe o(bipartite negotiation in different 
public sector~ industries by wage Boards is 
of extremely retrograde nature which wi U 
do away with ~oUective bargainina and 
do serious barm to the interest of the 
wb°ltet'. In - fact. tbe- ttatte unions -have 
.dtelldy 'pro_te-d agalast tbe recommenda. 
tion. of'dJe r~rt. 

TIl"~ ii- a vcr, serious matter. The 
08,. ... 8' .... '*1 immediately place tbe 
........ ·Dr.·loop,..,. before Parliament 

and. provide opportunity to the Member~ 
to discuss,it. and at the same time Govern­
ment should consult the Central Trade 
Unions also before it is acted upon. 

The British Airways has decided to 
withdraw its . weekly Tristar flIght to 
Calcutta from December 1, 1985. The 
flight will be redeployed to serve Bombay. 

At present, the British Ai rways operates 
seven flights to Delhi, ~ix to Bombay and 
one to Calcutta. 

The decision to withdraw from Calcutta 
was surprising as weB as abrupt. It iJ 
not that busines:) in Calcutta is not good, 
but the Britjsh Airways is after a booming 
demand elsewhere. 

It is understood tha t the income of the 
Airways has j ocreased more tban two-fold 
as compared with last year. 

In view of tbis, I would like to request 
the Union Government 1.0 Jook inlo the 
matter and persuade the Bntbh Airways 
to deSISt from [heir earilt!f deCISion in the 
in terest of the public. 

PKOF. SAIFUDDIN SOZ (BaramufJa): 
Mr. D~pu(y·Speaker, Slf, 1 would submit 
to you tbal lfie fOHOWUJg important item 
be Included In (be neXl week's business :-

The Jammu & KashmIr State Govern ... 
ment 15 pJannlng to pass on about 200 
Tourist Bungalows and Huts to the pnvate 
sector and offer the same (0 the Taj Group 
of Hotels and olber agenci~s. Tbese 
BUDgalow,), constructed by the ToufJsm 
Development and Tourism Development 
Cl'Jrpolation over the past two 
decades, are now being aiven out to 
private agenCies on a long lease of 60-90 
years. The Government's intention to 
aanctton the lease was communicaled to 
th~ Manaaing Director. Tourism, and tbe 
DireClor of fourism of the Slate tbrough 
a Jetter da ted the 9th August, 1985. Tbis 
lease WI1J cover aJl attractive Toutist Bun­
plows in Gulanarg, Paha1aam. Chasbma. 
sbabi and Sonamara. 

The people of tbe State have raised 
objection to th.... sort of deal as it wiU 
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meaD that genuine public welfare activity 
cannot be undertaken by the Government. 
This will also je'opardize the future of 
about 4,000 employees of tbe Tourism 
Department and Tourism Development 
Corporation who have already started a 
State-wide agitation. 

The people of tbe State feel that new 
areas like Lolab Valley, Bangas Valley, 
Wuller Lake, Hapat NulJah, Boniyar, 
Bosian Valley of Baramu)}a and the Kbag 
Hills can be offered for Jease if tbe inten­
tions were to develop tourism in J~mmu 

"Kashmir State. Since funds come from 
the Centra) Government, it should take 
notice of this deveJopment. I want this 
matter to be discussed next week, so that 
tbe Central Government pays attention to 
this rna fter. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) ; I submit the foUow"ing 
urgent matter (0 be included in the next 
week's Government business. 

In last week's Government business. 

In last week's heavy floods in Orissa 
many people and domestic animals have 
lost their lives and crop covering an esti­
mated area of 4 la kh he~tares had been 
damaged in 98 blocks in seven districts of 
tbe State. The 80 blocks covered aboat 
SOOO villages in the districts of Cu t tack~ 
Puri, Balasore, Keonjhar,Rolanglr, Sambal­
pur and Koraput_ The floods had caused 
156 breaches in the embankments of rivers. 

In Nayagarh subdivision of Puri district 
flood waters of Mahanadi, Kuanria, 
Kusumi, Dabuka and Lunijhara 
rivers have feverely affected many areas in 
Daspalla, Gania, Nayagarb, Nuagan, 
Khandapada and Bhapur Blo:;ks and about 
20 villages in Khunda block and 22 villages 
in Kanas Block io Puri district stilJ remain 
submerged in tbe flood waters of Daya and 
Rajua rivers. 

I urge upon the Government to include 
this heavy flood damages in Orissa in next 
week's business so that a Central team 
immediately visits the affected areas with a 
.. iew to rushing Government help to the 
• arly 4 lakhs distressed people. 

{Translatio,,] 

SHRI . K.N. PRADHAN (Bbopal): 
Mr. Deputy Speaker, Sir, in tbe statemeDt 
given by the Minister of Parliamentary 
Affairs, tbe following subjects sbould be 
taken for discussion aloog witb other 
subjects: 

1. Bhoal is the only capital where 
there is nei ther the High Court and nor Ua 
Bench. The States were reorganised in 1956 
and since then tbere has been a consistent 
demand for tbe· estabHshment of a Hi.h 
COUI t Bench in Bhopal. In 1976 all tbe 
formalities were completed for the establi­
shment of a bench but due to chanae of 
Governmen~ the matter was deferred. In 
1983, this math~r also was referred to Ju­
want Singh Commis;ion although tbe case 
is so sound that no further arguments 
were called for. The Commission submit­
ted its report two months agO. The Gover­
nment should take a decision for tbe 
establishment of a Bench in Bhopal at tb, 
earHest. 

2. The aim of the Protection of t1ae 
Forests Act of 1980 is to prevent tbe ille.al 
felling of trees. It can aever be tbe aim 
of the Act to defer the construction worb 
of the schemes undertaken in public in!ercat 
for an indefini te period. Today work on 
many schemes )ike irrigation schemes, road 
construction, work on the expansion of 
power are at a stand still because tbe sanc­
tion bas not been accorded by the Centre 
for a loog time. The extraction work of 
stones is closed because the mines are 
situated in the forest area. For example, 
under the KoJar scheme, which is beiDi 
executed witb tbe assistance of tbe World 
Bank, tbe work OD the construction of tbe 
dam bas not been taken up this year be­
cause even after two years, approval hu 
not been received from the Centre. 

[English] 

SHRI BANWARI LAL PUIlOH!T 
(Nagpur) : Sir, the folJowinl item mal 
please be included iD tbe nest week 
business. 

I want to draw the attention 01 tbe 
House towards tbe DeWS item that .,,. ... 
in various ,.ewspaptrl aad Jog's'" .... 
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the miserable financial condi tion of vete­
ran freedom fighter and former Prime 
Minister Shri Gulz4ri Lal Nanda. 

I. 

It has b;:en men'ioned in the news 
item tbat Shri Gulzari Lal Nanda has no 
"ource of income except pension amount of 
Rupees Five hundred a month. With the 
tremendous price increase of essential 
commodities it is difficult for him to main­
tain even one servant. Since payment 
could Dot be made to his servant, he had 
to remove his serl'ant. And at this pretty 
old age, one time former Prime Min i Her 
Sbri Nanda is facing tremendou" hard~hip. 
He has to wash his clothes, dean his rooms 
prepare his food and also fOf purchasing 
veaetables, aUa and ghee etc. he has to go 
himself. 

In view of the above, aU honourable 
members of this august House wiH agree 
"ith me that Government must do some­
thiol to help veteran freedom fighter and 
former Prime Minister who is passing 
tbrough a difficult period during the even­
inl of his life. I, therefore, request the 
Government that Shri Nanda's pension 
may be raised so that he get) minimum 
Rs. 2000/- per month. 

[Tran,lation} 

SHRI VIRDHI CHANDER JAIN 
(Banner): Sir, the following subjects may 
be included in the agenda for the week 
belioning from 19.8.85. 

1. Following an agreement between 
the Governments of Rajasthan and Gujarat 
on the use of Malvi river in 1966, 419 feet 
high Kahana d$lm was constructed. The 
water of that dam fed by Mahi river was 
utilized for irrigating the district of Khera 
of Gujarat State. There was a condition in 
the said agreement thlt after the award of 
the tribunal about the Narbada river y dis· 
trict Khera would be irrigatec! by the Nar­
bada water and the water of the river Mahi 
would be released for irrigation in the 
upper areas of Gujarat and the worst 
drouabt prone areas of Barmer aDd Jalore 
of R.ajasthan through kahana Canal The 
Gujarat Government is not abiding by the 
..,..ment. This urgent issue should, 
1 .... "-"r., be referred to the National 

Counci I of wa ter Resources as per the 
recommendation of the National Deve)(·p­
ment Council, The Prime tvlinister should 
take special interest in it so that the dispute 
could be settled at the earliest. There­
after active steps should be taken in 
making the water of Mahi river availahle 
in the desert district of Barmer and Jah'TC 
so that the region could be irrigated. 

2. A number of States in' the counay 
are facing acute power crisis. The po~er 

criSIS in Rajasthan State is most acule. 
The first uni t of the Atomic Power Sla­
tion, Kota was: commissioned for so e 
days after having remained closed foJr 
about three years. Now it is again lying 
closed. The other units remains closed for 
15 days in a month. 

Rajasthan is not getting its fuJI share 
from the Satpura Thermal Plant. Tbe 
Singrauli Super Thermal Plant is also not 
supplying to the State its full share. 

The PJanning Commission has not stt)) 

granted clearance to the Palana Lignite 
Plant in the desert areas. The Project re­
port for Kapoordi Lignite Plant has not 
been prepared to-date. The gas based 
unit of Ramgarh Thermal Plant is pro­
gressing at a slow speed. Tbe cut in 
power supply to the industries is beina 
made regularly. The electricity is supplied 
to the farmers for four hours in a day. The 
implementa tion of urban and rural water 
supply schemes for potable water is unce)­
tain due to power crisis. 

It is, therefore, submitted that tbe 
power problem of . the co uotry and parti­
cularly of Rajasthan may be included in 
the agenda for discussion in the House. 

[English} 

SHRI SOMNATH RATH (Aska): 1 
submit that the following matter ma V 
please be included in the business for 
next week. 

Orissa is richly endowed with toorist 
potential in her fascinating beaches, beau. 
ful forests, rich in wild life and famoD' 
places of pilgrimage, all kinds of topics i 
flora and fauna includio, many medicin.' 
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plants. But it is a matter of regret that 
the toorist potential in Otissa has not been 
d6veloped upto the expectation in the 
abat'nee of adequate assistance of the 
Government of India. The development 
ofOrissa's tourist.potential is necessasy in 
tbe interest of tbe country as a whole. 
This will open up the flow of international 
buisness and foreign exchange to the 
country. I wOa·ld, therefore, request the 
Minister of Tourism and Civil Aviation to t_. up tbe following measures immediately 
in order to give a boost to Tourism in 
Orissa. 

1. Banaras. Khajurabo. Bhubane"hwlr 
and Port Blair are on the Tourist 
map of India and as such Boeing 
link should be provided daily bet .. 
ween Delhi and Port Blair via 
Banaras, Khajuraho and Bhubane. 
shwar. This wilJ also reduce con­
gestion at Calcutta airport. 

2. Boeing link should be provided 
between Calcutta and Madras VIa 

Bbubaneshwar In order to facilitate 
foretgn tourists. 

3. Bhubaneshwar should be linked 
by middle leveJ air service (Vayu­
doot) daily with places like Roue­
k-eJa, Jharasguda, Bebrampur, Jey­
pme and Josbipur. 

4. Bbubansehwar air port should be 

expanded. 

S. Flood lighting system should be 
introduoed at selected archaeologi­
cal monuments of the State. 

6. Ropeway should be provided bet­
ween Khandagiri and Udayagiri. 

SHRI PRIY A RANJAN DAS MUNSI 
(HoWrah) : I would like the following 
matters to be taken up for discussion in 
the next \1Veek:-

1. The propal'atioo for the next Asian 
Games in Seoul and the coachins 
programmes for the next Olympic 
Games in SeouJ have not yet aLan­
eel in aoy sport.· ditciplines in our 
country. 

By this time all the e.perts aad 
important foreign coaches bave 
already been engaged by otber 
countries and India will be in great 
difficulty to provide superior coa­
ching specially in the field of 
Hockey, Football, Swimming, 
Shooting and Vo)Jey Ball. 

It is a fact that the Sports 
Ministry has taken initiative tb 
consult various Federations in tbis 
regard but (he House and the 
people are unaware about the out­
come of it. So the matter needs to 
be discus.)ed in the House. 

2. The film industry in West Bes-
gal has been facing severe cri-sis for 
the last few years after the sudden 
death of their matinee idol, Uttam 
Kumar t both in terms of box 
office and production. Nevertheless 
a few talented and upcoming di~­

ctors and producers courageoutJy 
took up some ventures and found 
success. Yet tbe overall position 
has not yet improved. 

NFDC should have a definite 
programme to promote the Wes t 
Bengal film industry and the film 
Finance Corporation should have 
a flexible attitude in terms of ~an­

ctioning Joans and the projects for 
West Bengal fjJm industry tbat 
badly needs attention by way of 
modern equipment, techooJOI', 
colour processing, can era work and 
modern studio arrangements. 

A discussion about the entire 
film industry of India is necessary 
to find out the imbalances as weJl 
as for necessary support to .the 
respective centres for marketio&. 
exhibition and distribution. A 
Film Finance Authority can be 

-instituted. 

[Translation) 

SHRI BIRBAL (Ganaanaaar): Mt. 
Deputy Speaker. Sir the foUowio8 matter . 
be included in t be next week's busin~ •• 

Due to heavy rain. in Punjab~ 8b~ 
30 thousand cuse~ of water i.· ftO\tiui 
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in to Pakistan from Heerke barrage. The 
Inc;lira Gandhi Canal of the Rajasthan 
Sta te or the Bhakra System Canals have 
~o water in tbem. 1 he pa\ddy crop in the 
Ghagra river area is wi tbering. Even in 
Bllcll a period the officers are releasing less 
wa ter. The Indira Gandhi Canal is draw­
ing about 7,000 cusecs of wa ter at present 
whereas its capaci ty is 18,000 cusecs. If 
more water is released from Punjab in the 
canal then the project area and the crops 
of the Ghagra river area can be saved 
'rom being destroyed. Similarly, if Punjab 
aets more water from the canals of Bhakra 
then the crops of this area can be saved 
from destruction. 

I, therefore, request tbe Government 
of;lndia and the hone Minister for Irri­
ption tbat the water which is flowing into 
Pati$tan should be released in the canals 
of Raj4lthan. 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZAD) : Sir, I witl put all the points 
raised by the hone Members before the 
Business Advisory C(Jmmi ttee for their 
consideration. 

12.40 hrs 

TERRORIST AFFECTED AREAS (SPE­
CIAL COURTS) AMENDMENT BILL 

[English] 

MR. DEPUTY SPEAKER : The bouse 
wi U now take U) item No. 11 of the 
agenda. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM. 
PANY AFFAIRS AND IN THE ~INI­
STRY OF HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): Sir, on behalf of 
Shri S.B. C-bavan I beg to move for Jeave 
to introduce a Bill to amend the Terrorist 
Affected Areas (Special Courts) Act, 1984. 

·Published in the Gazettee of India Extra .. 
ordinary Part II Section 2 dated J6.8 .. 85. 

MR. DEPUTY SPEAKER: The 
Que,stion is : 

"That leave be &nlnt~~ to 
introduce a Bill to amend tbe 
Terrorist Affected Areas ($pe_ 
cial Courts) Act, 1984." 

The motion was adopted. 

SHRI ARIF MOHA·MMAD KHAN: 
Sir t I in !roduce the Bi II. 

12.41brs 

ESSENTIAL SERVICES MAINTE-

NANCE (AMENDMENT) BILL 

[English} 

THE MINISTER OF STATE IN THE 
MjN1STRY OF INDUSTRY AND COM .. 
PANY AFFAIRS AND IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI ARlF 
MOHAMMAD KHAN): Sir, I bello 
move: 

HThat the Bill to amend t·~ 
. Essentia I Services Main,~paDce 

Act, 1981, be taken into consj .. 
deration. t. 

As t be House is aware. tbe Essen,tial 
Services Mainten.lnce Act, 1981 waS,MOIl­

Iht on the Statue BODle as part of a major 
effort to keep the wheels of production 
movin, and wi th the object of ensurinl 
uninterrupted maintenance of ~sseQtiaJ ser­
vices so essential for national .security 
aod defence as well as for the economy. I 
would Jike to recall tbe circumstaaccs 
wbich DC'cessitated tb8 enactment of this 
Jaw. 10 19i0-81 there were certain dis­
quieting trends on tbe Labour front affect­
ing tbe maintenance of essential services in 
some vital sectors of the economy. The 
Jocomen agitation and the proJoneed aai­
ta tiOb by public sector workers in. Banaa­
lore were illustrative of such tr-ends. Tile 
labour ~ituation which was mark.ed by in. 
Cf-easing violcpcc brought matters '10 .a 
bead. It was considered MCGSsat)' tllat jf 
d·isruplj~o of the aorm.1 life of tile 
community was to be avoided and if pro .. 
duct-ioJl caa.mtial Iw .atieaa) security aM, . 
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de.ence as well as for the economy was to 
contiDue, discipline and operational effi­
ciency had to be maintained in aU essen. 
tial services. The Essential Services Main­
tenance Ordinance, 1981 was accordingly 
promulgated on the 26th July, 1981 to 
secure these objectives. The Ordinance was 
rel,laced b) tbe Essential Services Main­
tenancc Act, 1981, which has a wider 
compass than the Ordinance, in .as much as 
it empowers the Central Government to 
prohibit not only strikes, but also lock­
outs and lay-offs in essential services, 

When the legislation was being discus­
sed in Parliament, Government had made 
it (lear that the objective was to create a 
healthy climate in which production would 
increase at a faster ra te and essential ser­
vio:s would be maintained without any 
disruptioD. It was also reiterated in Parlia­
ment tbat the powers aV'lilable to the 
Central Government would be used wi th 
arMt care and caution and only after Govern 
ment is convinced that, if the great po\\ers 
are not exercised, tbe situation would 
deteriorate and grave hardship would be 
inflicted on the people. In the course of 
tbe last four years of the working of the 
Ordinance/Act, Central Government have 
invoked the powers under the Act only on 
30 (Thirty) 9ccasioDs to issue orders pro­
hibiting strikes in essential services or to­
.~ttDd tbe period of operation of such 
orders prohibiting strikes. These orders 
wer~ issued to meet grave situations such as 
those arising out of call for Ac;sam Bandh, 
.trike by Maharashtra State Electricity 
Board Engineers and threat ·of strike by 
employees of Food Corporation of India, 
Central Warehousing Corporation, Coal 
India L mited, Matbura Oil Refinery, AIR 
and Doiordarshan, CPWD (connected with 
public conservancy, sanitation, water & 
power supply in Delhi), Security Paper 
Mill, Hosbangabad, International Airports 
Authority of India, etc. One very such 
occasion when an order under the Act was 
issued, there was full consultation with the 
Ministry of Labour. As the Hon 'hie 
Members would appreciate, the powers 
undc~r the Act have been used very sparinllly 
aad only to meet situations in which non-
exercise of the powers under the Act 
would have resulted in serious consequences 
aad hardsbips to tl1e ~ommunit)'. 

The Act is to expire on the 22Dd Sep­
tember, 1985. We have examined the ques­
tion of extending the life of the Act 
beyond that date in great details in con­
sultation with the various Ministries aad 
De::>artments of the Government of India 
and the State Governments and U.T. 
Administrations. There is a general COD­

sensus to ex tend the Act beyond 22nd 
September, 1985. Ministries and Depart. 
ments which employ a large number of 
industrial workers and other staff sucb .1 

Railways, Posts and Telegraphs, Defence. 
Finance (Banking Division) Shippinl & 
Transport, Chemicals and Fertilisers, 
Petroleum, Steel, Food, etc., have stroDlly 
recommended the extension of the Act. 

A number of State Governments have 
also favoured the extension of the Act. 
Government is also convinced that aJthoup 
the industrial relations cHmate at present 
is rela tive)y better than what it was four 
),ears ago, thtre should be no let. up in the 
effort to keep the \\ heels of productioD 
moving faster in the interest of national 
security and defence and for the arowth of 
the economy. The BiH, therefore, seeks to 
extend the life of the Act by five years. 

I hope tbat in the light of what I have 
sta ted, the House wi 11 give support to tbe 
Bill. 

MR. DEPUTY SPEAKER 
moved: 

MOtiOB 

"TIlat the Bill to amend the Essen­
tial Services Maintenance Act, 1981, 
be taken into consideration." 

SHRI BASUDEB ACIIARIA 
(Bankura) : I beg to move: 

"That the Bill be circulated for tbe 
purpose of eliciting opinion thereon 
by th~ 15th September, 1985". 

"That the Bill further to amend 
Essential Services Maintenance Act, 
1981, be referred to a Joint Com­
mittee of the Houses consistiDI of 
IS members, 10 ·from this Houte, 
namely :-

(t) Shri Ajoy Biswa. 

(2) Shri S.B. Cbavan 
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(3) Shri Saifuddin Chowdbary 

(4) Prof. Madhu Dandava te 

(5) Shri Indrajit Gupta 

\, (6) Smt. Geeta Mukherjee 

(7) Shri C. Madhav Reddy 

(8) Shri Ajit .Kumar Saha 

(9) Shri K.P. Unnikrishnan; and 

(10) Shri Basudeb Acharia 

and S (rom Rajya Sabba; 

. that in order to constitute a sitting of 
the JOint Committee the quorum shall be 
one-third of the total number of members 
of tbe Joint Committee; 

that the Committee shaH make a report 
to this House by the 15th September, 1985; 

that in other respects the Rules of 
Procedure of this House relating to Parlia. 
mentary Committees shall apply with such 
variations and modifications as the Speaker 
mey make; and 

That this House do recommend to 
Rajya Sabba that Rajya Sabha do join the 
said Joint Committee and communicate to 
this House the na mes of 5 members to 
be appointed by Rajya Sabha to the Joint 
Commi ttee. " 

SHRI SATYAGOPAL MISRA 
(Tamluk) : I beg to move: 

"That the Bill to amend the Essenti­
al Services Maintenance Act, 1981, 
be referred to a SeJect· Cnmmittee 
consisting of 12 members, namely: -

(1) Shri Basudeb Acharia 

(2) Shri Ajoy Biswas 

(3) Shri S B. Chavao 

(4) Shri R.P. !las 

(5) Shri Amal Datta 

(6) Shri Indrajit Gupta 

(7) Shri Ma tilal Hansda 

(8) 'Shri Sanat Kumar MandaI 

(9) Shri Amar Roypradhan 

(10) Sbri Ajit Kumar Saba 

(11) Shri ZainaJ Abadin; and 

(12) Shri Satyagopal Mishra 

with in;tructions to report by the 15th 
September, 1985." 

DR. G. VIJAYA RAMA RAO (Siddi­
pet): Mr. Deputy-Speaker, Sir, before 
1980, the Essential Services Maintenance 
Act was not In vogue, but for about 30 
years of our independence, in 1950, we 
took over aJI these organisations like the 
Railways, Postal Services, Communications 
and other organisations. In early indepen­
dence days, labour conditions had not 
deteriorated, the standard of living was 
not much. But after 25 years of indepen­
dence, the standard of Jiving has improved 
a lot and the general price JeveJ has impro· 
ved a lot. But the wages and other faci­
lites which we are prov:dini to tbe 
emplo)ees have not improved accordingly. 
So, the Ja bourers \\'orking in different 
organisations, where their working condi­
tions were good for 25 years, have become 
worse and tha t is the rea~on why there 
have been agitations throughout the country. 
From 1980 onwards, the employees in the 
public undertakings like ECIL,HMT. HAL, 
etc. have been going on strike ~ometimes for 
77 days for Don-acceptance of their just 
demands. But the Govt never thought 
of solving the probloms of the industrial 
la~our. 00 th~ oth(:r hard, in 1980 the 
Essential Services ~1aintenance Act was 
pas~ed which jr,tended to curb the rights 
of the industrial labour. This legislation 
gives ma'isive p0wers in th~ ha'nds of the 
Government. The Minister has informed 
us that during the last four years of the 
working of the Act, the Governnlent had 
invoked the powers under this Act on 
thirty occasions. DUT ing these four years, 
how much improvement have you got on 
the man3gfmeI!t side? What were the 
improv~menrs (hat were brought about 
during this period by prohibiting the labour 
fronl resorting to strikes etc. in organisa­
tions like Hindu~tan Machine. Tools, 
Hindustan Aeronautics Ltd., Electronics 
CorporRtion of India and so on? Altho­
ugh the employees have been restrair;ed 
from res(lrting to agita t:on. the manage. 
ment are not paying proper attention to 
their griev&nces and tbey are doing all 
sorts of tbings They have £ever 
tried to put an end to their irregularitios 
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or plug their loopholes. If you have a 
look at tbe working of certain 
organisations, you will see that though the 
employees are not going on strike, the 
organisations are running into losses. 
Why is that so? For examp Ie, the Lamp 
Division of the Hindustan Machine Tools­
at Hyderahad and other units of the 
Hindustan Machine Tools are funning at 
Josses. When the employees are not going 
on strike why is it happening? , 

I feel this measure is purely an anti­
Jabour, anti-democratic measure and it is 
against the Fundamental Rights of the 
individual. This Act is intended to cover 
the Government '5 own incompetence, in­
efficiency and utter failure of the Govern­
ment to manage the economy of the 
country. This is to curb the Fundamental 
Rights of the working class. How much 
industrial peace and growth of production 
in the country have you been able to 
achieve in the last four years? 

As I said, this is an example of autho. 
ritarian rule of Shri Rajiv Gandhi, it is a 
pure and simple attack on the rights of the 
working class. I plead with the Govern­
ment to WIthdraw this Bill. 

[Translation) 

SHRI K.N. PRADHAN (BhopaJ) : Mr. 
Deputy Speaker, Sir, any petfriot and a 
sensible person will dcfinitdy support the 
Essential Services (Amendnlent) Bill becau­
se the securi ty of the count ~y and the pro· 
duction in the country are very important 
today_ In addition, I would suggest to 
GovernmeJtt to mdke an in depth study 
of our past history of industrial relations, 
because so fdr as the priva te sector is con. 
cerned, the history of the last 38 years of 
of tbe country bears testimony to the fact 
that profit has been their chief motive. 
The private sector has never thought of the 
i~terest of. the countr y or of the pro­
production. AJI their steps were motivated 
by profi t only. So far as the Public Sector 
is concerned, the hone 1\1 inister has given 
a Dumber of instances. I have heard all 
these and it seems tha t he ;s much concer­
ned about the public sector. 

Sir, tbe biggest drawback in the public 
lector is tbat is lacks a commi tted cadre. 

In the J)ublic sector, officers, who have co­
mmitted a number of, irregularities, occupy 
Important position. It ,results in the spread 
of discontentment among other persons. 

For example, in BHEL, Bhopal 
persons, who had committed a number 
of irregularities, are occupying important 
posi tions and are rUDning the manage­
ment at their· whims. This results 
in resentment in the lower staff. 
They have their grievances. There are rules 
framed for the whole of BHEL but in pra­
ctice these rules are flouted. There is a rule 
that artisans ,rade III would be . promoted 
within five years but the management is 
not prepared to give tbem promotion even 
after five years. The management baa con­
ceded that there are anomalies in pay but 
they are not p"epared to rectify them. Such 
things create resentment and Government 
sbould redress it. 

We have taleen a good st~p 'by " amend· 
ing the law regarding Bonus in tbe last 
Session. Earlier. tbe ceiling for bonus was 
Rs. 750 which was raised to Rs. 1600. Now 
employees drawing saJary upto Rs. 1600 
win get bonu~. At that time the labour 
Minister had agreed that the limit of Rs. 
1600 in the Bonus Act would be'increased. 
But no amending Bill has been brought 
forward till now. You should at least look 
to these things. You must also intervene in 
labour disputes. 

You will find that in all tbe labour 
disputes, the verdict was alwa),s in favour 
of the labour. If the management concedes 
the justified demands of the labour, then 
such disputes would neYer arise. Such situ­
ations arise only when tbe mana,ement 
becomes rrca Jcifrant. 

When 'he have brought forward this 
Bill, we will have to Jook to our workin. 
aod the old labour relations. Our Labour 
department belps in brinling about reCOD­
ciliation but it is Dot empowered by Jaw to 
force the management to implement the 
agreement. We will have to lee this point. 
also. 

I wouJd like to . submit tbat we wiJl 
have to build up a committed cadre so that 
such a situation does Dot arise. The Jabour 
is in favour of ,aWOl tbe output in tb. 
CO~Dtry as well as {nakin, tb. c:ountr 1 
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Itron.-. But we should not allow such a 
situarion to arise where the Jabour are not 
permitted to ventilate their grievances. 

\ 
SHRI . RAM NAG INA MISHRA 

(Salempur) : Sir, I thank the hon. Minister 
for introducing th~ Essential Services 
(Amendment) Bill, because this step is 

I essential in the present circumstances. 

J am speaking on this Bill because I 
came to know from the press reports that 

:. the leaders of the opposition parties had 
opposed tbe Bill tooth and nail at the 
iot roduction stage. 

It is a matter of surprise how it was 
opposed by the Members for w hom the 
word 'strike' is anathema. When they are 
oot in power, they organise strikes and 
when they are in power, they put a baa on 
it. Is it not a fact? If this is not true 
then I,would like to know from my friends 
how [Qany strikes are taking place in 
China and Russia? In those ~vuntries 
there is dictatorship only. 

I know that my arguments are hJrt­
ing you; ~hat is why you are feeling agjtated 
I have risen to reply especially to such 

person$. 

[English] 

MR. DEPUTY SPEAKER: You can 
continue afterwards. We will adjourn for 
lunch to re-assemble at 2.00 P.M. 

13.00 brl 

The Lok Sahha the" adjourned for IUllch 
till Fourteell 0/ the clock. 

The Lok Sahha re-assenlbled afler Junch 
at six minutes p~st Fourteen of the Clock. 

14.06 hrl. 

[MR. DBPU.TY SPEAKER in the chair] 

SHRI RAM NAGINA MISHRA : 
Mr. Deputy Speaker. Sir, I was expressing 
my views on the amending Bdl which seeks 
to amend .. he Essential Services Maintena­
Dce Act and when I was speaking, my 
araumetUI ,wert bur ting ODe of my commu­
ni't ftfeads. from amonast tbe opposition 

parties. I could not understand why it 
had bappened, but he was feeling very 
much agitated. I agree that OpposItion 
Members are· there to oppose our stand, but 
I was very much surprised to see my young 
friend opposing our stand in a very pecu. 
Jiar manner I fail to understand which 
History he has read. His age must be Jess 
than 50 years and he said that the worker 
of the country was bet ter off under the 
Bruish rule. I do oot know which 
University he had atteoded. I am referr­
in.g to the young memb~r from the opposi­
tion who was the first to ")peak on the 
Bill. I am very much surprised at the 
competence of the OppositIon which 
op'Joses everything said on behalf of the 
ruljng party? If aD), member of the ruling 
Party says that sun rises in the East, the 
Members of th~ Opposition panies would 
say that sun nscs in the West. Who 
would Dot be ~urDrjsed Co listen to such 
arguments? 

At the outset I had expressed my 
thanks to the hone Minist~r for bringing 
forward this Bill and at that time, our 
coJJeagues had Jaughed. Bu! it is a fact 
tha t such a ru Ie j" the need of th~ hour 
for the country. No strik~ should be per­
mitted in aJJ the E5S :nLal services of the" 
country I would like to ask my commu­
nist frjend~ jf they support strikes in any 
communist country .••• 

SHRI SAIFUDDIN CHAUDHARY: 
In there starvation in any country? 

SHRI RAM NAGlNA ~tlSHRA. 

Wj th a coo) mind you consider thiS issue 
and find out if any person in Ind ia is 
dying of starvation. \Ve are proud of our 
counlry. Our country IS a very vast 
country. When there was f .. mine in Ben. 
gal during the British lule, almost three 
million people had died there and you did 
not utter a word at that time. The country 
is Sdme eVen today arid I chaJJenge all the 
lead.:rs of thl! opposition parties to tell if 
anybody is dying of starvation. Not even 
a single person has died of starvation in 
such a vast country. 

Therefore, it is e5sential to have such a 
Jaw in our counlrj these days. You may tako 
the case of Electrici t)' Department. WheQ 
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the employees or Engineers of the Electricity 
Department go on strike, who is affect-
ed by the strike it is the farmer 
who is atf~cled. Whenever 
there is strike in the Railways 
and the Po£.t and Telegraph D.;parlment, 
w-bo is affected, it'is the farnler again, wbo 
is affected. Whenever th~re is the tirr:e for 
!rrigation, the farmer does not get the 
facilities, because thele is strike in the 
concerned D~paf;.ment. I would like to 
sub;nit to my colleagues of the oppositioD 
parties tbat they should Jook towards fdr. 
mers also, aod they should keep the interest 
of workers and the villag':rs also in mind. 
Lengthy speeches are made by you in the 
Dame of fartners and workers, but have you 
ever thought about the plight of the 
workers Hving in the villages. He hardly 
aets work for three months in a year, but 
you never raised your voice in this regard. 
Where do you raise your voice? You 
raise your vOIce at a lniil gate and hurl 
abuses at the managers and the Govern­
ment, you also inci te workers and the 
workers think that their Jeader is very 
looj who is adept in hurling abuses. \Ve 
have seen many labour leaders who on the 
OD~ ha :d give a call for strike in the Private 
Sector and on the otht!r hand, br~ak the 
strike in cOUUSiOL with the mill owners I 
know many such leaders and I have seen 
them m}'3eJI. If you Lke, I can tell you 
the names of the leaders as well as tha t of 
the factory in which strike was resorted to 
for 10 days.. They used to inform 
the manager that the workers are not 
working properly and on the other hand 
they would tell the workers that the 
manager is working against their interests. 
This is their ch:.racter They always play 
a double game. I w0uld like to submit to 
you Sir, that for the ~]ke of the country, 
they shouJd not at feast play wo! kers 
against the management and vice versa. 

Sir, these people used to say that wor­
kers would usher in a r\!volution. We 
have seen that nei ther have workers breu­
abt about revolution, nor can they bring 
about it. Iai Prakashji had given tbe 
• 101ao that the youth would bring about 
rev01ution" Sir, that slogan also failed 
and even the youth could not bring about 
revolution. Sir, I w{'IuJd Hke to submit 
that neither the WOI kers, nor the youth 

can bring about revolution. The revol­
ution can be brought about by the middle 
class and tbe farmers. But what is hi. 
condi tion today? You should pay your 
attention to ameliorate their condit jon. 
What is the condition of the people livin, 
in the countryside. You should pay your 
attention towards them. 

Sir, I would like to submit to the hone 
Minister that there should never be any 
strike. It would be better for the country. 
because strikes destroy the economy of 
our country. But we have aho to consider 
ways and means to safeguard the interests 
of the workers properly_" There are courts 
for this purpose and judges have been 
appointed to attend to this work. It is 
also good that right of appeal to higher 
courts has been given against the judae­
ments of lower courts. 

Sir, this has also been provided in tbe 
Bill that no mill-own!rs in the private 
lector-can close the mill at will. Sir, our 
col ~eagues in the Opposi tlon should at least 
appreciate this measure. OUf colleagues 
from the opposition shculd, at least, app­
recia te the good mea!ures of our Govern­
ment, but they do Dot appreciate (veo 
good measures. Sir, I would, therefore, 
support this m;!asure that the eneriY of 
the country should not be wasted unnecess­
arily by resorting to strike!. 

Sir, this law remained in force for· 
tbree or four years in our counfry, which 
has yielded ~ood results. You are already 
aware who is ruling in Andhra Pradesh and 
Karnataka ... (Interrllptions) ... Sir, these 
people give a call for strike even when 
they are in power. You know what type 
of people these persons are. We arc aware 
of their activities dudng the second world 
war. Sir, if these people had their waJ, 
they would reverse the entire order and 
turn the' East into West. When tbe second 
world wilr was going 00 and Russia was 
with the allies, they bad said that war was 
unjustified, but when it parted ways, 
these people had said that war was justi. 
fied. Sir. these people are unpred ietabJe • 
Sir, that is y.hy I was requesting the hone 
Minister lha t the rights of the workere 
should also be protected. Our collealluea 
Irom the Opposition bad expressed appre­
hen~Ioos that the industrialists in. tbe 
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private sector migbt-take advantage of 
this restriction. This f.hould not be 
allowed to happen. Otherwise also, our 
friends of the Opposition want that every­
thing sliou)d be handed over to the pri­
vate sector. But I would like to submit 
that such a situation has not developed so 
far. We have not reached such a stage. 
There is no such a feeling among us even 
now. The feeling of patriotism has not 
been inculcated among us properly. Now 
the feeling of patrIotism is being incu)­
cated among us. So far j t has been our 
motto that one should work less and g~t 
more. But now graduatJy this feeling is 
also being instiJled among us that we 
should work more and get less. This 
feeling of patriotism is being instilled 
gradualJy among us. 

Due to lack of this feeling the public 
sector has been incurring a huge loss so 
far. AJl our undertakings in the Public 
Sector are running at a loss, The units 
under the Public Seclor are incurring loss 
to the tune of billions of rupees, because 
this feeling has not been instilled properly 
among us that we should lake care of 
public property as our own property. .1 
would, therefore, like to put forward thiS 

suggestion that work~rs should also be 
made shareholders of the company. 
Secondly, I wo'UJd also like to suggest th.lt 
a rule should be framed for all the Public 
Sector Units that in case of any joss in 
the Public Sector Undertakings. it should 
be made good from the salaries of the 
workers and if the unit is making profit, 
the workers should be paid bonus. 

Mr. Deputy Speaker t Sir, I am very 
happy with tbe hon Minister for briDging 
forward tbis BiB. It was high time for 
bringing forward such a Bill and he has 
introduced it at an appropria"le time. I 
would, therefore, request a JJ of you as abo 
my colleagues from tbe Opposition that 
they should support this Bill unanimously 

and let it pas~ed. 

[Eng!lsh) 

SHRI BASUDEB ACHARIA (Bankura): 

Essential Services Maintenance Act for a 
further period of five years. We opposed it 
on th~ ground tha t this wi II take away 
the Fundamental Rights of the. worken. 
We created a bistory in this House in tbe 
year 1981 when the origional Bill was beiDl 
con~idered a nd passed. \Ve opposed that 
Bill clause by clause. Now the Govern­
ment is c'aiming that in order to maintain 
es;ential services it is necessary to extend 
the period for 5 years more though in tbe 
original Act it was for tour years. Did tb. 
Act succeed in a.:hieving the objective? I 
would like to give you some figures which 
will show that during these four years this 
objective could not be achieved and the 
Gov.!rnment could not stop workers from 
going on strike. 

In the year 1983 the Joss due to strikes 
and Jock-outs was or the order of Rs. 241. 
72 crores and Rs. 164.68 crores respec­
tively. In 1984 it was Rs. 140.18 crores and 
Rs. 78.38 crores. The loss of mandays in 
th~ year 1981 when this black and dra­
conian Bill was passed by Parliament. was 
36.58 mi IIi on in 1982 33.21 'million 1983. 
25.05 miJlion and in 1984 40.47 million. So 
even after gettinl that Bill passed by 
parliament the Government could not stop 
workers from going on strike. 

SHRI HAROOBHAI MEHTA: Do 
these filures relate to strikes in essenti.1 
services only or total '1 

SHRI BASUDEB ACHARIA ; TotaJ.. 

I rise to oppose this draconian piece 
of legislation. At the introduction st~ge 
also we vehemently opposed the amendJng, 
IjJl whi~b seeks to extend the period of 

Government has also claimed that the 
industrial situation bas much improved. If 
that is so, than what is the necessity of ex­
tending the period of this Act whicb take5 
away the Cundamental rights of the wor­
kers ? This Bill virtually supersedes the 
Industrial Disputes Act of 1947. Section 12 
of the Act says lha t tbe provision of the 
Act and any order jssued the-:-eunder shaJJ 
have the effect notwithstanding anythiDI 
in consistent wi th the Industrial Disputes 
Act, 1947 or any other law being enforced. 
But the Home Minister has stated that 
this Bill would not affect Industrial Dis­
putes Act. 1947. At tbe time of introdueio. 
the Bi II, the Home Minister had said that 
the Maintenance of essential Services Act. 
tbe Nationa) security Act and the Teno .. 
rist and Disruptive A~tjvitiel (Preveatioet 
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Act were not meant for trade union acti­
vities. This is what was said by the hone 
Minister at that time. Tile Nationa! Security 
Act was passed in the year 1980 and in the 
year 1981 the locomen went on strike. Why 
did they. go on strike? There was an 
agreement arrived at between the Govern­
ment and the locomen. and that agreement 
was aDoouncpd in this very house by the 

. tben R.ailway Minister. The agreement was 
to reduc~ their duty hours to 
teo. . l"bis agreement was reached 
betweell the Loco Running Staff 

Association and the Government of India 
in the iyear 1973 but had not been impJe .. 
mented (ill 1981. S~, they were forced to 
go on strike. Though it was said a number 
of tim~s that the National Security Act 
would Dot be used against the workers and 
against the trade unionists. but this Act 
was actually used against the railwaymen. 
Thousands of railwaymen Wl!re arrested 
and put beind the bars without trials. 
Thosands of workers were discharged and 
dismissed and still they are languishing , 
What are the pow~rs that the G )vernment 
wants to seek now. and which is nvt there 
in the Industrial Disputes Act 1 This Bill 
gives the Government pow.!r to declare any 
industry as 'essential' and to ban strike j n 
any ullit of that industry. Now» what does 
the Indu§trial Disputes Act say? Section 
22 of the Industrial Disputes Act says on 

page 24 : 

"No person employed in a public 
utility service shall go on strike 
in breach of contract-

<8> without giving to the emJ))oy­
er notice of strike, as herein .. 
after provided, within six 
weeks before striking; or 

(b) within fourteen days of giving 
such notice; or , , ............... 

So, tbat power is there in the Indus­
trial Disputes Act. The Government 'Can 
use tbl Btleotial Services Maintenanoe .Act 
for th •. Industrial Disputes Act of 1947. 
They caa declare aoy industry as a 'public 
utility _mee' .ud can ban a 8t .. jk~ io that 
iDdUlf".,' ,What i~ the use 01 brin,io, this 

Draconian Bill which takes away, the 
fundamental rights of the workers? 

Wha t is there in the Act? When a 
worker goes on strike in an essential sera 
vice, what wiH be the punishment? The 
punishment can range from one month to 
six months. And for instigation to strike, 
the punishment wilJ be from six months to' 
one year. For giving financial assistancc 
also it will vary from six months .to one 
year. Apart from imprisonment the person 
also faces dismissal So, you are depriving 
a worker of his right and also depriving 
him and his famUy of its bread, That is a 
double punishment which is there in the 
Essential Services Maintenance Act. 

The Government of India is a party to 
several conventions and recommendations 
of the International Labour Organisa 'ion~ 
May I ask has the Government aoy right 
with its brute majority in ParJiament to 
brii!g in a law whkh goes against the con­
ventions and recommendations of the ILO 
to which it is a party? 

The collective bargaining means to 
settle disputes and avert strike. And if it 
fails, th~n workers go on strike. Strike is 
not a fun. When a worker goes on strike, 
he wiH have to Siarve. We have seen in 
the Railwaymen '8 historic strike for 22 
days in 1974 thousands of workers were 
thrown out of employment. They were 
dismissed, dischar&ed and put behind bars. 
So, strike is not a fun. The workers are 
forced to go on strike when other avenues 
fail. When the collective bargaining fails. 
they go on strike. 

You imposed Essential Servi::es Main­
tenance Act on Coal India Limited in 1983. 
What happened there? Thele was an 
agreement wi th all the trade unions, inclu­
ding the INTUC, wi th tbe Coal India 
Limi ted. The agree men t was signed by 
both tbe trade unions and the Coal India 
Limited Management. But after signing of 
the Agreement, the management of the 
Coal India Limited refused to impJement 
the Agreement before tbe ink of the 
Agreement had dried. When ·this Aaree .. 
ment which was signed was oat honoured 
-and tba t it was not implemented, the wor­
ker. of the Coal India Limited were foroed 
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to go on strike for three days in spite of 
tbe opposition from the INTUC. Ninety­
five per cent of the workers of the Coal 
India Limited went on strike. 

\ 

'SHRI DAMODAR PANDEY: I think 
it is wrong to say tha t t~e strike was con­
vened after the signing of the Agreement. 
Secondly I would lik~ to know from him 
which conv~ntion of the ILO has been 
violated. 

SHRI BASUDEB ACHARIA: I am 
not yielding. You will say the management 
was forced to implement the Agreement. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I wouJd 
request tbe Member to sit down. 

SHRI BASUDEB ACHARIA : Why is 
this measure being extended ? Why does 
the Governm':!nt now want to extend this 
black and draconian BiJ1 in spite of its 
claim of improvement in the industrial 
situation and labour relations? 

You have imposed a blanket ban on 
recruitment for 15 months. Three croro.!s 
of unemployed youth are in the live regis­
ters of employment exchanges. They are 
just roaming in the streets in search of 
employment. You have announced a new 
textile policy, a new electronic policy, a 
new export policy. What is the use? The 
more you announce your new policies, the 
more grows unemployment. What is the 
new import policy which you announced? 
In the name of import liberalisation you 
have opened the doors of our country to 
foreigners. You are importing coins from 
foreign countries. You can't cope with the 
requirements of our own country. There­
fore you import coins from foreign co­
untry. What is your new textile policy? 
It will only lead to more unemployment. 
More modernisation means more unemploy­
ment. You want to bring in computers; 
you want to bring in sophisticated machin­
es and automation. The machines and 
computers win reduce the job potentialiti. 
es. We are not opposed to these, because 
in a country Ii ke ours where 3 crores of 
unemployed youth are there waiting to get 
employment, where there are 13 crores of 

.• ,ricultural labourers ,wbo get only 100 

days employment in a year, you want to 
instal computers rendering thousands of 
workers jobless. This is the situation. 

In coal India Limited, within 3 or 4 
years, 50,000 workers were thrown out of 
employment. Most of them were women. 
The workers are agitating. The wC'rkers 
are resisting. The employees of Hong KODK 
Bank of Calcutta are agitating. They are 
resisting the installation of computers in 
their offices. In the LIC the employees 
resisted the installation of computers in 
their offices. That is why you are afraid 
and you want to extend this black and 
draconian law in order to stifle the voice 
of the workers. In this respect you have 
never succeeded ; and I am sure you wi JI 
never succeed. The textile workers of 
Bombay went on a strike which lasted for 
1·112 years and they showed their determi­
nation. So, I requ\!st the Home Minister 
kindly to withdraw the BiB. 

\\'ith these words I oppose this bJack 
Bill, Draconian BiH, Anti-democratic Bill. 

[Translation] 

SHRI VIRDHI CHANDER JAlN (Bar­
mer) : Mr. Deputy Speaker, Sir, I rise to 
support the Essential Service (Amendment) 
Bill, 1985 jutroduced in the House. In 1981 
also, this Es~ential Services BiJl was intro· 
duced and the House had passed it with a 
majority vote. That Bill took the foml 
of an Act. Now again, the same Bill with 
the same sections has been introduced to 
extend its period for another five years, and 
I support it. 

The view expressed by the members 
particularly those belonging to the Opposi­
tion, stress. The point that it;s an assaut 
on the fundamental rights of the workers. 
It is a fact' that this Bill strikes at tbe 
fundamental rights of the workers, but if 
any force is an impediment in the nation's 
progress, country's security, national pro­
duct ion and our economy. such forces can· 
not be tolerated in a democracy (Interrup-
tions) 

This question is also Hnked with the 
mill owners. Tbis Jaw is also applicabJe to 
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tbote who declare lock-outs in their fac­
tories and close them down. It is not that 
this law is only for the workers (lnterrup'-
tiDns) •• Therefore, this Bill has been intro­

duced with the objective of achieving pro­
Iress in tbe country. To achieve national 
progress, our economy needs to be streng­
thened. The way strike continued for a 
IOD8 time in the Textile Industry in Bom­
bay-I think it ran for 18 months- it hinders 
production in the country. Hinderance in 
production in the country severely affects 
our economy (Inter,puptions) 

SHRf NARAYAN CHOUBEY 
(Midnapore) : When Government is eJected 
tbrough baJJot, why the same cannot be 
done in the case of a Union (lnterruptio:-s) 

SHRI VIRDHI CHANDER JAIN: It 
is essentia' to have strict provisions for 
tbe maintenance of essential services. It 
is very essentiaf to enact a legislation 
which could deal with the forces which 
~rtjcu)8rJy strike at cur economy. our 
Defence, our security. When the depart. 
ments rke drinking water, electricity and 
R.E.C. stop working, it causes a huge Joss. 
(Interruptions), What I mean to say is 

tbat government b3ve to enact such legisla­
tions to deal with such circumstances. If 
tbe drinking water department stops work. 
iOI. action becomes necessary. As things 
stand now, at present the situation is 
tbat even the Bank officers. who get highest 
pay, have started resorting to strike. You 
support their activities. I want to repeat 
that if anybody gets the highest salary 
today. It is the Bank employ.!es and 
officers. 

AN HON. MEMBER 
.irla. 

Tata and 

SHRI VIRDHI CHANDER JAIN: We 
are Dot in favour of the capitalists, we are 
Dot in favour of this type of capitalism, we 
are in favour of socialism (Interruptions). 
We want to phase out capitalism gradually 
and we are heading towards socialism for 
which we are striving. We have take steps 
for nationaJisalion of a number of indus­
triel and similar .teps will be taken where­
~ver nece~sary in future also. We have 

nationalised in the pas: the industries 
connected with the people's life and would 
continue to do so in the future as well. 
What I mean to say is tha t this legislation 
is a must for the maintenance of the 
essentiaJ services and I support tbe views 
expres'sed by government in tbis regard. If 
necessary, such a step should be taken for 
the country's progress, for the progress of 
the society and for the economy of the 
nation even if it hurts somebody's ideology 
or rights. 

With these words, I support this Bill. 

PROF. NIRft.1ALA KUMARI SHAK­
TAWAT (Chittorgarh): Mr. Deputy 
Speaker, Sj r, I ri~e to support the essential 
Services Amendment Bill, 1985. The 
conditions in 1931, when this legislation 
was enacted for thf' first time, were such 
that our economy had become weak due to 
strikes and mj~m8nagement and compelled 
by the circumstances at that time, we had 
provided that this law would remain in­
force for four years, Even now, there has 
been no substantial change in the situation 
and it has bE'come necessary to extend the 
period of this Bill for anofher flve years. 

I would also like to say that just now 
our coJlegue Shri Basudeb Acharia has 
termed this as a draconian piece of Jegisla­
tion. I want to submit to him that on the 
one hand he talks cf rising prices and 
inflation in the country's and on the other 
hand he is oppo~jng this Bill. In fact, 

inflation and cOllntr)'~s production are deep­
ly inter-connected. If there are strikes, jf 
disorder spreads in the industries, then the 
production wiJl certainly go down and if 
the production is Jess than the demand, 
the prices are bound to go up and inftation 
in the country will increase. Therefore, 
with a view to asserting the inflation and 
to check the disruption of our economy 
due to strikes, it had become essential to 
amend this Act. The people have started 
misusing the path of civil disobedience 
shown by Maha tma Gandhi. If people re­
move the word civi) and take to disobe­
dience onJy it wouJd lead to choas. Today, 
tbere is no fieJd which is fJ~e from strikes. 
This infection has spread among Do.tors, 
Railway employees and all other fields. 1 
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woukf lite to give here a brief account 
or the loss suffered during the Janata 
P4ny rule, when your government was in 

. power. In 1978-79, when your party was 
in po~r. the country .uffered a loss of Rs. 
28$.32 crores and Rs 445.02. Under 8uch 
circumstances, amendment to this law ;vas 
Dot only necessary but it bad become 
imperative also. Therefore, I heartily 
thank the hone Minister and Government 
for their wisdom. 

Sir, politics should not be dragged into 
labour and management. As a result of 
political interference. extremists enter into 
it. Your just imagine what would have 
been our position, had these strikes conti­
nued i 0 our essential services. You have 
before you an example of strike in the 
Railways. You are also aware of what 
happened in the - textile industry. When 
employees engaged in essential services, 
electricity. water, medical, airways-all go 
on strik~. it directly affects the people in 
the country. 

Therefore, it is a wise step. There are 
some elements which went to force stfJke 
on the workers. There is no dearth of such 
'Goondas' and 'Dadas' who forcibly nter 
tbe labour movement. The workers, who 
do not want to go on strike are forced to 
do so through threats and coercion. There­
fore, I would submit that keeping in view 
the economic constraints and inflation in 
tbe country, this legislation is a must and 
the opposition parties should 'also think 
over it. 

Shri Basudeb Acharia has also spoken 
about assault on the fundamental rights 
and has said tha t this is an anti labour 
law. To this I want to say that our 
Government has atways stood for the 
workcrt and it has never ignored them. I 
want to substantiate it by gi~jng an 
example. May I know who had first 
thought in terms of workers' participation 
in management? It was our Government. 
And which Government first thought of 
solving disputes through arbitration? It 
was this Government which did it. The 
idea of fixing minimum wages for the 
labour was also mooted by this Govern. 
mente I would also say that the Employees 
Htalth IosuraJlte and ,Medical SchtlllC 

have also been initiated by this Govern. 
mente Therefore, to say that our Govern­
ment do not think of the workers is wrona • 
I would say that you should correct tbis 
statement of yours. 

I would also like to say that if your 
labour organisations and trade union orga­
nisations have the good of the country, 
the development of the country, the infla­
tion in their mind, then certainly they 
should have changed their attitude. but 
they did not do so nor do they intt!nd to 
and it was because of this that Govern­
ment had no option but to extend the 
period. I would like to inform the hone 
Minister that we welcome this Bill from the 
core of our heart. At the same time I 
would )ike to give certain suggestions. 
Firstly, you will have to pay special atten­
tion to protect the interests of the private 
sector labour. A labour cell should be set 
up in your Ministry where their grievances 
can be heard and redressed without delay. 

Secondly. tbe Central and State Govern­
ments should constitute Labour Advisory 
Boards and reconstitute the existing ones 
which should Jook to their difficulties and 
ensure better wages to them. 

Thirdly, the labour courts and tribunals 
are there but their procedure i~ so lengthy 
and time consuming that the labourers get 
fed up with it after a long wait. There .. 
fore, my third suggestion is that these tri­
bunals and )a bour courts need to be re. 
organised so that the workers may get 
cheap and speedy justice. 

I appreciate the vision exhibited by the 
hone _ Minis ter and with these words I 
conclude. 

[English] 

SHRI INDRAJIT GUPTA (Basirhat) : 
Sir, we had opposed this Bill at the intro­
duction stage also. And in response 
to our contention, at that time, the Home 
Minister had also been pleased to make 
some observations. Our real opposition 
to the ex tension of this Act is that it is a 
completely one sided Bill. The biB IS load-
ed completely against the WOI kers and I 
do; not propose to ~nter into a theoretical 
alsument with scme of lIlY friends on tbe 
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-other side of the House, on the philosophy 
·of strikes, whether strikes are good or bad 
and so OD. 

Then frequent references are made to 
the question as to why strikes are not 
allowed in China or Russia. It is a ques­
tion of what sort of socia-economic 
lociety we h~ve and in which we are func­
tioning. 

I have spoken to some Members of the 
Congress Party who have recently been in 
various delegations to visit China. Many 
delegations are going nowadays in which so 
many Congress Members have also been 
tbere and all of them have admitted­
I do not know if they will admit it pub­
licly but certainly in private talks they 
admit very much here-that while they 
have found in China many things which 
they do Dot like, but they have to admit 
some things which they have seen there. 
They have seen there that a provision 
exists there for equality of opportunity for 
all working people. They have also seen 
there that prices are being very strictly 
controlled. The fact is that there is no 
areat gap between the rich and the poor as 
we have in our country. There are no 
big capitalists and monopolists like Tatas 
and Bida. and so on on the one side and 
millions of. people below the poverly line 
on \he other side. These things do not 
exist there. You have to admit this. But 
the same conditions exist in other socialist 
countries also. 

The other day somebody on the other 
side of the House was saying lba t in the 
Soviet Union which has been visited by 
many Members of the ruling parfy, includ­
ing Members of the Government, they 
found that prices of essential commodities, 
foodstuffs and all that there have been 
held practically at the same level at which 
they were some 25 year~ ago. There is no 
rise. There is no runaway inflation there. 
Tbere is no black marketing there. There 
is no unemployment in those countries. 
Pactories in those countries are not lying 
closed simply because some employer decid­
ed to close them down. These things just 
do Dot exiat tber~. 

Therefore, these questioJ)s are 4uite 
irrelevant as to why strikes are Dot takin. 
pJace in those countries. Somebody is 
alleging that strikes are suppressed there. 
In those countries, there is DO Deed 'to 
strike. But, workers have grievances even 
there. Why not? Workers can bave many 
grievances. But the point is nothing there 
can be done wi thout the approval of the 
trade unions which function in that society. 
The trade unions occupy a strat~aic place 
there. Nobody can be dismissed in factory 
without the approval of the trade union. 

Can you imagine such a thing in this 
capitalistic society either here or in any 
other capitalist country? 

The conditions in the two types of 
countries are completely different. There is 
no use comparing like that. 

What kind of industrial relations do 
you want to create through this Bill? You 
are now entering upon the Seventh Five 
Year Plan and talking so much about a 
new industrial set up, modernisation, te:h­
nology, the need for workers to acquire 
higher skills and the need for them to 
Jearn how to master new types of machines 
which are going to boost production in the 
country. It remains to be seen whether 
tha t happens or not. 

In conformity with that kind of set up, 
what kind of industrial relations structure 
do you want to have in this country? Is it 
to be based OD proper recognhion of the 
trade unions and proper collective bargai· 
n ing rights for them or is it to be an 
industrja 1 relations ~v~tem ,,·hi('h is to be 
based es·-:.ltially on threats cgainst the 
workers? If they stop work or if they 80 
on strike for any demand or gri~vance, 
then a draconian repressive law will be 
used against tbem. 

The other day I think the Home Mini­
ster also made a reference to the Nationa) 
Securi ty Act which had been passed in 
1980. An assurance was given in the house 
that it will not be used against trade unions 
and that it was meant ooJy for such peopJe 
or such forces who seriously tlneatcD 'he 
security of tbe State, 
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·But I may remind the Members what 
we have said many times in this House 
tbat in spi te of those assurances, this 
National Security Act has been used, not 
once, but several times, to lock up trade 
unionists and to put them behind the bars, 
without any evidence or any proof or any 
charge which bas remotely 'got anything to 
do with the security of the State. 

I may remind the hone Member again 
and the hone Minister, of Mr. A.K. Roy 
who used to sit over there in the previous 
House and who was elected from 
Dhanbad After the National Security Act 
was passed, the first victim was Mr. A. K. 
Roy. Member of the Lok Sabha, who was 
detained under NSA and locked up' and 
after some period of time. the Govern­
ment was forced to release him because 
there was no possible charge on which he 
could be kept under detention, And when 
he returned from detention, Mr. A.K. Roy 
stood up in this House and made the 
counter charge against the Gov(rnment 
that he was locked up because some people 
there in Dhanbad wanted him to be out of 
the way while certain municipal elections 
were being he Id and his presence there and 
participation in the elections was uncom­
fortable for them. So, they got him 
locked up under the National Security Act 
What has that got to do with security, may 
I know? 

I can give the example of the trade 
union leader here in Ghaziabad near 
Delhi, not (a·r away from here, by name 
Mr. Sukbbir Tyagi. .. (Interruptions) 

SHRl DAMODAR PANDEY (Hazari­
bagb) : He was defeated jn the elections .•• 
J.nterrul'tiolls) 

MR. DePUTY·SPEA·K'BR : Mr. 
Pandey, please si t down. I wi)l give ·you an . 
opportunity to speak. Mr. Indrajit Gupta, 
please carryon. 

SHRI INDRAJIT GUPTA: I can give 
.Dotber example of the trade union .leader 
by name Mr. Sukbbir Tyagi here in Oha­
ziabad and tbat was because in chat parti­
cular factory there was discontent among 
the workers aDd aaitatioll was golna on; 
tMr. 'Wae a dilpute with the private sector 

employer. There are so much band.iD­
gJove dealings between employers and the 
local administra tion, the local police, the 
local officials, They just go and complain to 
them and get the trade union Jeader remo­
ved by getting him locked up under the 
natIonal Security Act. A few weeks ago I 
had written a Jetter to Mr. Chavan. to 
which unfortuDa teJy I never got a rep),. 
Generally he replies, But I never got a 
reply about the case of -Mr. Mjcheal 
D'Souza in Bombay, Genera1 Secretary o( 
the Tara oil Mills and Allied Worken' 
Union. It was also a factory belonging 
to the Tatas. There was a proJor.ged dis. 
pute going on with the workers. Negotia.:.. 
tions had fai led and the company did not 
want this union leader to be there to take 
8 strong attitude on behalf of the workers, 
and one fine morning Mr. Michael 
D·SOUZ8, \\Iho is himself an employee of 
the factory and the Genera I Secretary of 
the Union, was arrested under the Natio­
nal Security Act. detained and taken off 
to the Nasik Jaij and locked up there with 
the "yhole 10t of ordinary crimina1s; after 
two or three months, he was quietly relea­
sed without any explanation, any charge­
sheet. So, please do not say that this type 
of legislations are not used to suppress 
trade union activities or democratic move­
ments, for that matter. They are. And we 
do not believe this type of assurances 
which are given in the House because, 
after all, these Acts are implemented by. 
local officials. by the police, by the local 
magistra tes and such other people. Here 
in this Bill itself, in the ES~1A, powrT is 
given to Ciny police officer. The words used 
are "any police officer". Section 10 of 
this Act says that any police officer can 
arrest without warrant anybody whom he 
considers-whom the police officer .. consi­
ders-to be guilty of an offence under this 
Act. These are monstrous powers given to 
these people. 

There is a definition in section 2 (b) 
which says tha t 'strike', for the purposes of 
this Act, incJudes also refusal to work 
·overtime. I have never heard of this any­
where in the country. There may be justi­
fied reasons why workers in particular 
cases do not want to work overtime. If 
they work overtime, tbey get doubJe the· 
the wa,es. So, in their own interest, the 
workers want to work overtime 10 that 
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they can get double the wages. But if there 
is a particular instance where, for some 
reason, tbe workers do not want to work 
overtime-~ometimes very unjustifiabJy a 
long overtime is imposed on tbem-that 
also will come under the mischief of 
'strike' under this ESMA Then he is Jia­
ble to dismissal from his job, he is Hable 
to imprisonment, he is liable to. 
fine. This is the thing. This is a kind of 
Act which is meant to terrorise and inti­
midate the workers into submitting to the 
wishes of the employers ... 

MR. DEPUTY· SPEAKER : Please try 
to conclude. 

SHRI INDRAJIT GUPTA: If you 
ring the bell like tbis, what can I do ? 

This will be extended (or five years, and 
within five years we will not be able to do 

anything. Of course, we will go on strike, no 
doubt, because this intimidation of, or 
threat to, the workers is never going cow 
them down. If there is a justified reason 
for going on strike, then you cannot pre. 
vent it; you cannot prevent strikes by 
showing them the danda. There are dozens 
of cases during the last four years which 
have proved this. 

l~.t)() brs. 

Constant references are being made to 
the Bombay strike. A Member here refe· 
rred to the Bombay Textile Str; ke. I was 
not leading that s trike, some other Mem­
ber was leading it. But it went on for one 
and a half years' Why could not you snp­
press it by using this Act against them. 
You cannot do it. So many strikes are 
taking place by State Government emp. 
loyees. They are going on for months toge­
ther. It happened in U.P., it happened in 
Bihar, Gujarat and in so many other 
places. Gujarat is a different matter. it is 
a political issue which I am not in support 
of. But these Slate Government employees 
certainly come in the purview of tbis Act. 
It does not prevent them. 

your outlook in the 7th Plan towards the 
organised workers? Are you seeking their 
cooperation by some new industrial rela­
tions system in which they feeJ that they 
are a Iso partners ? You are talking about 
their participation in mana&ement. You 
want them to feeJ -a t least in the public 
sector-that they are partners. But this Bill 
is meant to apply mainly to the public sec­
tor. Railway, Transport, Aerodroms. 
Ports, Defence, Foodgrains, Sanitation. 
Water Supply, Hospital, Banking, Coal. 
Power, Steel, Fertilizers, Oil, Petroleum, 
Mint and Security Press are some of the 
undertakings or establishments which are 
defined in this Act. Most of tbem are in 
the public sector. You don't have this 
much confidence on yourselves that you can 
enlist the cooperation of these -workers in 
the public sector even without resorting to 
this act of Draconian measures against 
them. I am afraid, the outlook for the 7th 
Plan as far as the ·industrial relations are 
concerned, is very bleak indeed. If you are 
going to allow the inflation and price.~ 

of essential commodities to go up, and 
people are going to be displaced from 
their job~ due to this rationalisation mea· 
sures, compurerisation, new technology and 
all tbat being brought in adding to a whole 
volume of unemployment which already 
exits in tbe country then people are not 
going to take these tbings lying down. 
They have to fight for their -rights, their 
right to jobs, their right to wages and if 
the Government tries to suppress them by 
this kind of legislation I am afraid it 
is not going to work _ What will happen 
will be that you y.jll alienate the working 
class completely, make them histile. If you 
make them hostile, you won't get their 
cooperat win wbich they are prepared to 
give in the public sector. As far as tbe pri. 
vate sector is concerned that is a different 
kettle of fish. This Act protects the pri­
vate employers who have resorted to so 
many lock outs and closures. The Minister 
will probabJy say and quote certain clauses 
to show that this is meant against lock outs 
alsr:. I would like to know how many 
times - this has been applied to. 80000 
factories are Jying closed. 

Sir, I am not wanting to prolong my MR. DSPUTY SPEAKER.: We Will 
remark. My origina I question is : what is DOW take up the next item. 
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SaRI INDRAJIT GUPTA; Then I can 
continue my speech on the next day. I wi II 
take two minut~s to conclude my speech on 
Monday. Thank you. 

15.04 hrs. 

MOTION RE : FOURTH REPORT OF 
THE COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND RESOLU-

TIONS 

[English] 

SHRI DAL CHANDER JAIN (Damoh): 
Sir, I beg to move: 

"That this House do agree 
wi th the Fourth Report of the 
Committee on Private Mem­
bers' Bills and Resolutions pre­
sented to the House on the 14th 
August, 1985." 

MR. DEPUTY SPEAKER: The ques­
tion IS : 

"That th;s House do agree with 
the Fourth Report of the Co­
mmittee on Private Members' 
Bins and Resolutions presented 
to the House on the 14th 
August, 1985". 

The motion was adopted. 

-r---
IS.OS brs. 

RESOLUTION RE : DEVELOPMENT OF 
HJLL AREAS Contd. 

[English] 

MR. DEPUTY SPEAKER : The House 
will now take up further discussion on the 

• re.olution moved by Shri Harish Rawat on 
the 2nd August, 1985. Shrish Harish Rawat 
to continue. 

SHRI HARISH RAWAT (Almora): 
The Minister for Planning is not here Sir. 

MR. DEPUTY· SPEAKER : Don't 
worry. you carryon. The Minister for 
Parliamentary Affairs is bere, he will look 
.ft'(. 

(Translation] 

SHRI HARISH RAWAT (Almora) : 
Mr. Deputy Speaker, Sir, in Ihis age of 
science and technology, the importance of 
Himalayas as a sentinel might have dimini· 
shed to some extent, but -so far as tbe 
question of its effect on the climate of the 
entire North India and fertility of Ganga. 
Yamuna plains is concerned, the impor­
tance of the Himalayas canno~ be under 
estimated. Today, the Himalayan ranges 
are becoming sick. We are not paying 
requisite attention to them. A multi­
purpose project needs to be formulated to 
keep tbe Himalayas healthy in the interest 
of not only hi lis but of the entire North 
India and the country's economy. I would 
not like to say that the planners in the 
country did not do anything or did not 
think about the development of hills after 
independence. Such a comment would 
amount to negating the efforts made by tbe 
planners They thought about it and 
allocated funds for it also, but the required 
benefit is not reaching them. What are 
the reasons for it ? In my opinion follow­
ing are the reasons: 

[English] 

1. Shortage of resources for the 
States. 

2. Inadequate linkage among various 
progrlmmes. 

3. Lack of perspective planning by 
the States. 

4. Absence of physical monitoring 
at the field level. 

15.06 brs. 

[SHRI V AKKOM 
MAN in the chair] 

[Translation) 

PURUSHOTHA-

Sir, I would like to portray two situa .. 
tions before the House. The first is aboue 
a common waman of hin areas who re­
presents the life of 95 per cent WOrDeD. 

This woman gets up at 4 O'clock in the 
morDina. She arranaH fodder for tJlf 
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buffaloes milches them and . preparse , . 

meals for herself and the members of her 
family. She fetches water for the eo'tire 
family from a distance of 2 kms. After 
arranging fodder for the cattle she takes 
the manure on her head to fields which 
are 3 to 31 kms. away. She works in the 
fields also and then returns home carrying 
Jrass on, her head. She prepares· meal for 
the entire fami lyon smoking chulJalzs. 
After cleaning utensils she walks a distance 
of S kms in order to bring firewood. 
After tha t she pounds paddy in the mortar. 
After making proper arrangements for the 
cattle she brings wa ter. After preparing 
meal for the night she grinds wheat at 
home for at least one hour. 

AN HON. MEMBER: It is not the 
situation in hilJ areas onJy but in all the 
villaees. 

SH.R.I HARISH RAWAT : Sir, jf it is 
10 in aU tbe villages then the hon. Minister 
and his government should take steps to 
remedy the situation. "This is what I want 
to submit. 

Tbe second ilJustration is about an 
average man. After getting up early In 
tbe morning he works in tbe fieJds, whlcb 
are scattered over a considerable distance, 
and completes repair work. Tbereafter be 
walts a dIstance of 5 kms. to work as' 
• labourer. While returning home in the 
evening be brings firewood. After that 
be brings' water and heJps tbe woman in 
tbe bousehould chores. He is the same 
person wbose 10 years old son has Jeft his 
.cbooJ to wort in the ci ty. fhis was tbe 
way of jjfe of an average family Jiving in 
hiJJ areas before independence and it is 
.till the same. 

There has been some change both in 
the positive sides as weB as nega Ii ve 81 de. 
If roads, schools and bospitals have been 
brouaht near, the forests near the viJJaae 
have .tarted recedina or almost vanishing. 
There has been a decline ia the averaae 
rainfall in the areas which depend on 
rain. for irriaalion. Now. he has to trek 
more distancc to brina firew()Od. fodder, .le. Tba t is why the anoua' income of • 

family living in bill areas and working for 
15 to 16 hours a day bas increased by 
merely 10 per cent despite planned develop­
ment during tbe last 35 years. 

Sir, the hone Minister is not present 
here. I request the officers concerned to 
submit the reco'rd of the proceedings to 
him so 'that he may be able to know what 
I have said. I shall feel satisfied. We 
have not been able to effect an increase 
of 10 per cent in the average income of a 
family living In hill areas and working for 
15 hours on an average during the last 35 
years. Death rate among women has also 
not come down. A person there gets 25 
per cent less calories against the minimum­
number of calories required for his 
survival. 

The Planning Commission has divided 
tbe persons living below the poverty line 
into three categories. In hill areas, 35 
per cent to 38 per cent people come under 
the third category, i.e. the lowest cate. 

iOlY. 

The economy of hill areas is based on 
two sources, i e. agro based industries and 
remittances. As regards agriculture and 
agro.jndustries, even today terraced fiieJds 
depend on rain, fields are scat tered, con­
ventional agricultural implements are used 
in cultivation, old variety of seeds and old 
method of sowing are used. No change 
has taken place in this regard. No con­
crete efforts have been made to bring any 
change in it. 

I would like to cite an example about 
ahe hi II areas of Uttar Pradesh. An 
Agricuhure University is functioning there. 
Two laboratories one belonging to the 
State Government and the other to the 
Defence agriculture-are also functionina 
there. De6pite all these things jf you ask 
tbem whether they have done somethina to 
inaprove the mode of cultivation or to 
improve the agricultural implements, their 
reply will be in tbe negative. If you ask 

. them whether they have made any change 
in crop rotation, their reply will be in the 
negatwe alain. So rar as increase in per 
acre production is concerned, I would like 
to say that in none of tbe 6 hill djstr'ict~ 
of Uttar Pradesh per acre production bat 
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increased even by one per cent despite 
there being three insl itutions. 

Animal husbandry is also linked wi th 
agriculture. Even today the cows are 
very weak and they yield very small quan­
tity of milk. A buffalo there does not 
give more than 1 kg. milk. Nothing has 
been done to divert the farmer's aptitude 
towards poultry, fishing and allied subjects. 

So far as horticulture sector is concer­
ned, the condi tion or orchards raised dur­
ing the British regime is appaliing. The 
amount of Joans advanced to farmers for 
raising orchards is bei ng recovered from 
them by selling their lands. If someone 
has raised orchards, there is no maniet for 
his produce like apples and oranges. No 
government agency is taking any interest. 
No local industry manufacturing apple 
jam as orange juice has been developed there 
for utilising their produce. 

Cold storages do Dot ha~e adequate 
capacity to store potatoes. As rail 
beads are at a considerable distance, it is 
not possible to transport them to market. 
If he takes them to the market he does not 
aet reasonable price for them. My friend 
made a mention about the Ramgarh Fac­
tory. This factory functions for hardly 10 
days in a year and perhaps he knows better' 
than me about the huge losses being 
sutTered by it. If he dues not know it, he 
can ask for the information from the 
Agriculture Minister of the State Govern­
ment about the fun~tloning of this factory. 

The progress Dlade in Si lvicluture and 
Sericulture in the beginning has slowed 
down. 

The conventional tea gardens are also 
vanishing gradually. Nothing has been 
done to take care of tbent. 

I would like to submi t to the hone 
Minister of PJanning that a campus of 
Pantnagar Agricultural University sho­
uld be set up in GarhwaJ and Kurnaon 
separately which may study the climatic 
condition and terrain of these areas and 
carry out research and deve lopment exten­
lion work aod belp in strenstbenina the: r 

'aronollJY t 

ConsoJida tion of any hoJdinp is nece­
ssary there. The fields tbere are scattered 
so widely tbat a farmer, howsoever capable 
he might be, canDot get the requisite yield 
from that field to meet his needs. Govern­
ment should make arrangements for hous­
ses, diesel, agri~ultural implements and 
long term loans to families affected by 
consolidation of holdings. Government 
shou!d formula t! a comprehetlbive scheme 
to promote raising of orchards and tea 
esta tes and sericuJture and herbs cultiva­
tion a-nd arrangements should also be made 
for their marketing also. There is great 
scope for cultivating temperate fruit in 
hi) areas of Uttar Prade~h, Himachal Pra­
desh and Jammu and Kashmir. They can 
produce fruit in abundance there and 
there is no dearth of market for them. A 
very big market can be found in Arab 
countries and foreign exchange can be 
earned thereby! But no research arrange­
ments exist in our country to ensure good 
temperate fruit. I would like to submit 
that a research institute should be set up 
for temperate fruit development during tbe 
Seventh Five Year Plan. 

Frui t crop is not covered by the Crop 
Insurance Scheme. I fail to understand 
this. Oifseedi have been covered w~lereas 

fruits have not been covered by tbe 
Scheme. It appears that this has been d.one 

-because of the absence of a lobby in favour 
of fruit crop in the Ministries of Agricul. 
tur\! and Finance and due to non reaHsation 
of its importa nee. 

In tbe field of animal husbandry, 
I.R D.P J Flood Programme and various 

. Banks have started credit scpemes so as to 
provide facilities to people for poultry 
farrn~ng, sheep breeding, fisheries and 
maintaining milch cattle of good breed. 
Besides, tnarkeuing facility should also be 
developed properly. The agronomy of hill 
areas is linked with forest& and forests 
policy. Poverty is also one of the causes 
of increase in population. 

OUT forest policy is Dot balanced at 
.present The mountains arc gradually 
denuded of for.esfs and the people beJieve 
that Government does not want to protect 
the rcology of the area, 'rather it wants 
the people to preserve j t. I would request 
the hOD. Minister to give a thought in thi~ 
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directioD. The funds tba t have been allo­
cated £Or construction of roads 4n the hill 
arells have not been properly utilised. The 
road. that have been constructed are of 
poor ,quality and wherever a tree comes in 
the midst of a road that pOltion is left. It 
il almolt a patch work. These roads are of 
DO use. No positive steps have taken to 
protect ecology. As a result, there is great 
resentment among tbe people. I have my .. 
lelf seen a bridge of which one of the 
abutments has been constructed but the 
other abutment has not been constructed 
because that land is marked forest land 
and the prior approval of Central Govern­
ment is essential. I would like to tell you 
for your kind informa tion that 75 Der cent 
of hill areas in the country are reserved 
forests and i: has become obrga'.o;y for the 
people. to obtain prior approval of the 
Central Government before sfarting any 
construction work in the area. So much 
so, that people have to obtain the permi­
.:on of Government of India even for 
cbopping a single branch of the tree which 
is part of tbe ~Panchaya t forests', raised 
by them on tbeir own land. I have observe 
ed that many times people leave thejr dead 
half-burnt in the cremation ground. On 
tbe one band it is said that forests should 
be protected but we cannot do that at tbe 
COlt of antagonising the people. Restr ic­
lion are being imposed in the name of 
scientific exploitation and as a result tbere. 
of the State Government is not accepting 
timber for commercial use and tbis practice 
is not being checked. Afforestation is being 
done under civil forestry and the pine 
trees are being planted there. Tht.' ratio of 
other trees vis-Q-vis pine trees is 1 :100. It 
aecDlS that tbe objective of afforestation is 
Del meeting tbe requirements of the local 
people. The social forestry is being under­
taken not to meet the requirements of fuel, 
fodder, implements or the local industry, 
but for commercial use and filling the co­
fFera of tbe States. Instead of mass partie 
cipation. it ia Government participation 
whicb is being encourged. The people are 
Dot beioa involved in this movement. If etfe .. 
ctive steps are not taken to chanae the pre. 
vaIUDI.ituation. neither ecology would be 
preaerve4 DOr tbe interests of loeel people 
"ou)d ... crved. 

I would request that Forest Conserva. 
tion Act should Dot affect in any way the 
roads, power, irrigation or drinkiol water 
schemes that are being run under the Mini­
mum Needs Programee. A long term 
scheme of social forestry should be und~r­

taken and a law conferring ownershjp 
rights of such forests to the people should 
be en8cteil and they should be told tha t 
forcsts would remain under their control. 
If it is done, I can assure you that you will 
be able to fulfil the target of afforestation. 

If I had time, J would have related to 
you how the history of forests is closely 
associa ted with the Independence struggle 
of the country since 19J8. Wheneve~ tbe 
Britishers tried to interfere with tbe rigbts 
of the local people regarding forests, tbe 
Joca) people opposed the British Govern. 
ment and fougbt them. Today a feeling bas 
been created among them that the forests 
wi)) be snatched away from them and it 
will become Government property. You 
believe me that Government property is not 
at all safe; only that property is safe in 
which the peopJe are interested and which 
they want to preserve. 

Afforestation should be on a scientific 
basis and the peof'le should be educated 
about it. The media is not being ~ully uti­
lised for this purpose at present. Agricul. 
tural Research Institutes and Forest Re­
search Institutes should have been opened 
wher~ the local people could have been 
educated. They are not being educated so 
far. This education could be imparted 
through unofficial centres but it is not 
being done. While paying attention to tbis 
aspect, environmental task forces compri· 
sing women and Harijans should be consti­
tuted. If this is done, the people will come 
forward for receiving neceSSoary education 
and will co-operate in impJementin, tbe 
policies of Government. 

I would like to dl aw your attention to 
one more point regarding the forests 
which were till now a source of income for 
tbe States in spite of their being in tbe 
Concurrent List. THI the Josa to tbe States 
on account of income from the forelts ia 
not made good, )OU canoot stop the S18tes 
ftom feliiDI tbe forests. I woulo uquesc 
~ou to compensate the loss of. revenue 
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which the State Government would suffer in 
proportioD to the area under forest. 

i, 

The afforestation and soil conservation 
programmes t.hould be coordina ted with 
other programmes like the NREP, DPAP 
and soil conlervation catchement area 
Proaramme. 

The available water and land resources 
should be utilised in a scientific manner 
and it should be linked with the social 
forestry and should be exclusively left in 
tbe bands of vi Uagers. 

There are various agencies which give 
funds for river valley projects. Assistance 
can be so~ght from the World Bank and 
other 8lencies, 

TiH tbe 8JterDativ~ lources of energy 
are not popularised in the bin areas, it will 
be of no use asking tbe peopJe not to fell 
the trees, because no one will agree to it, 
The peopJe take the pJea that if they do 
notr(~11 the trees how can they light their 
kitchen fire. So, from this point of view at 
least, till we do not (uUy meet the fuel and 
fodder rtquirernents under social forestry, 
we shall have to provide alternative sourc­
es of ener,y to them when we are a Jrettdy 
spending so much money on it. Day before 
yesterday I had dra\\'n the attention of 
MJnister of Science and 'Technology and 
once again I would like to say that a sepa­
rate a,ency should be constituted for the 
Himalayan Region to develop ahernative 
lOur eea of energy. 

Uotil the forest! in hiB areas are asso­
ciated with tourism, tbe peoptc will !Jot 
appreciate that the forests enhance the 
beauty of tbe area and increase their 
income. They would not be attracted 
toward~ afforestation. I would request you 
to open new tourist promotion Centres in 
the hill areas in view of the treckking rou­
tes and Ilaciers there. To start with, there 
is need to identify them. 

Besides, I would also request you to 
maintain coordination between the environ­
ment aDd exploitation of natural resources. 
There is DO dearth of natural resources in 
tbe hill Ireas. There arc abundant hyde) 

resources but they have not been exploited. 
The 'three districts of Uttar Pradesh viz 
Pithoragarh, ChamoJi and Uttar Kashi 
can generate enough hydel .. power to meet 
the requirements of the entire State but 
the hyde! capacity has not been fully 
harnessed so far Micro hyde) projects 
can be set up at very low cost in the Stato 
but during the pas t five years I ha ve been 
able to get only one micro·hyde) project 
sanctioned and the work on this proje-ct is 
still in the initial ~tase ... (Interruptions) 

I had submitted that besides agronomy 
there is money- order economy in the hill 
areas' which is consumption.oriented and 
not investment-oriented. And if it haa 
to be made investment-oriented economy, 
it is essential to deveJop industries suitable 
to the ecology in tbe hilJ areas. There i. 
need to introduce intensive handloom 
development schemes. Electronics industry, 
particularly the assembly units, should be 
reserved for the bill areas. The KVIC 
should initiate programmes to encourage 
Jocal handicrafts. Mr. ChairmQn, Sir, tbe 
existing conces~ions should be made more 
practical and rational so that the benefits 
are not confined to the rail-heads only. 
The plan for Uttar Pradesh is going to be 
finalised soon, There are 8 hiB districts 
in the State and certain concession~ have 
been granted for their ~ndustrjal develop­
ment, The concessions are-investmeLt 
subsidy, transport subsidy, 24 hour power 
supply at low rates. It is of course a good 
step, but as a resuJt of this the districts 
like Nainital and Dehradun which are 
situated at Rail·heads, have developed 
so much that there is a tussle between 
Industrial development and agricultural 
development. If the same concessions 
and investment subsidy is given to aail­
head districts and to ChamoJi or districts 
which are say 300 kilometres away from 
the Rail head, no entrepreneur wit, like 
to set up any industry there. They will 
like to set thern up at Nainital or 
Dehradun. Therefore, I request that now 
as you are finalising the plan for Uttar 
Pradesh, you should urge the Uttar 
Pradesh Government that if they want to 
industrialise all the six hill districts and 
thus remove the internal regional im­
balance, the S!ate Government should 
raise investment subsidy by 10 to IS per 
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cent for t be six hi II districts. By doing so 
the money-order economy can be changed. 

There is need to pay more attention to 
the development of education, rural health, 
drinking water supply, construction of 
power houses and cottage industries under 
tbe Minimum Needs Programme. The 
yardstick has been fixed on the ba$is of 
the population and the geographical 
difficulties have not been kept in view. If 
population-cum-!errain is made the basis, 
thc plains linked with tbe hill areas are 
benefited more. This is the reason why 
thcre are len S A. D.s in every block of 
D~hradun district "'hile in other hill 
districts of Uttar Pradesh. like, Pitbora. 
larh, the people have to cover a distance 
of 25 to 30 kms. to get medicines from 
hospitals. There are DO schools The 
schools have reached a saturation point. 
In the district of Nainital roads have aJso 
reached a saturdtion point. One bas to 
walk 30 to 35 kms. on foot to reach his 

. destination. The Ministry should pay 
attention towards the railway and road 
development of the hin areas. You have 
introduced Vayudoot service onl) in the 
developed sector aod its expaosion is 
taking place there only. It was announced 
earlier that the far flung htll areas will be 
linked but nothing is being done in that 
direction. The hill areas ~houJd be pro­
vided with helicopter service. Nepal has 
introduced helicopter service but there is 
no helicopter service in our area as a 
rcsult of which the people and the entre­
preneurs have to face great hardships 
there. 

I would Hke to say something about 
communications. There is need to reJax 
tbe norms fixed in the field of postal aod 
telecommunication services. There is need 
to pay attention to the T. V coverage and 
radio. In the hill areas it is the area and 
oot the population which should be taken 
as a base for establishing these facilities. 
There is need to set up banks and adminis­
trative institutions on the same basis. 

Sir J with a view to studying and 
IOlvioJ the problems of these area., it i. 
ueceuary tbat an autonomous Mountain 
Baearch Instituto should be CJ tabU,bed 

where scientific study of these problemt is 
undertaken in depth. A comprehensive 
network of this Institute should be 
established in the whole' region so 88 to 
make the use of technology, f:1ledicinc, 
engineering, veterinary and aariculturaJ 
sciences according to the circumstances 
existing there. A comprehensive plant and 
resource survey shouJd be undertaken of 
the entire region through it. Study should 
be carried out on the needs ]ike eneray, 
food, clothes, houses, cattle and educa­
tiOD etc. of tbe people hving there. 
Similarly, the climatic conditions and the 
medical requirement of the people should 
be studied. This Institute should conduct 
studies about the need to protect and 
oeveJop the art and culture of the region 
and work for j IS promotion iD the Jight of 
modern technology and science. It should 
work for the exchange of statistics data 
collection. 

Sir, the States lack resources to under­
take the task of solving the tremendous 
problems of the himalayan region and 
meeting its needs. It is, therefore, sub­
mitted that the Central Government should 
shoulder the entire burden of the deveJop· 
ment cf tbe hills.. There should be a 
Department of Mountain Development in 
every concern.:d Central "Ministry which 
will have a separate fund reserved for the 
devdopmental work in proportion to the 
area of mountains. The Planning Com ... 
mission will have to formulate a separatc 
scheme for the hill areas which are part of ' 
some Sta teo A member sbou~d be nomi­
na ted in the Planning Commission wbo 
may take up I he fotlnwing subject~ pertain­
ing fo the II-Ii areas J j J...c: 

[English] 

(a) Micro Level Catchment Oricnted 
Scientific PJanning. 

(b) Develop the Jocal resources, pro­
per man-power pJannin8 and uso 
of local taJent. 

(c) Plan implementation. 

(d) Monitoriol and evaluation. 

(e) BeDefitiq the people al a w~l, 

pot, 'tet\ll ,roup. 
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(f) Changing of society from 
consumption to investment. 

(I) Inter region disparities. 
i, 

[Translation] 

And make available resources to fill the 
aap. 

With these words I wou'ld request the 
bon. Members not to view the problems 
or hill areas in isolation. As I have said 
earlier the eccJogicaJ balance and the 
economy of the whole country is Hnked 
with the hill areas. The PJanning Com­
mission ahould, therefore, be urged to 
make available the money for the hilly 
areas as per their requirement. With the 
development of bill areas and preservation 
of their ecology, the country will march 
forward. 

[English] 

SRR.I MOOL CHAND DAGA : I beg 
move. 

That in tbe resolution,-

(i) for "should undertake to bear 
the entire expenditure" substi tute 
Hand the Sta te Government 
concerned should bear 75 per cen t 
and 25 per cent expenditure 
respectively" 

(ii) i. part (a). add at the end-

··particu1arly in 
Minister·s Office'· 

[Translation] 

the Prime 

SHRI ANANDA PATHAK (Darjeeling): 
Mr. Speaker, Sir, I welcome the Resolu­
tion moved by Shri Rawat. He has rightly 
aid that since independence, no attention 
bas beeA paid towards the deveJopment of 
tlle hill areal till now. Tbat is why our 
hill areas have reO)ained backward. -rbey 
have their own distinct problems which 
are quite different from the problems of 
tlae plaiDs. Unless there is integrated deve­
)c)pmeDt of all tbe areas simultaneously, 
Ute problem canDOt be solved. The British 

imperialists nei ther developed nor allowed 
to be developed tbe hill and the border 
areas deliberately. to serve their interests. 
They treated these innocent bill people 
living in the hill areas as their ·'mercen­
aries". They used them to maintain their 
colonial rule and to crush tbe independen­
ce struggle of other countries. 

Tb'ey kept those people segregated from 
the mainstream of the country and 
deprived them of the edu~ation facilitiel 
and the developmental works as well. 
They did not allow them to make progress. 
The hill areas, particularly the border 
hill areas w~re declared uexcluded" or 
"partiaJJy excluded" anc were kept 
segregated. The people of those areas 
were not a lJowed to participate in the 
independence struggle. They were not 
given chance to make proaress and 
develop. 

This is my bitter experience which can 
never be forgotten. The condition in my 
constituency Darjeeling and in the 
neighbouring hill areas is illustrative of 
the same. The backwardness, iUi1cracy, 
shortage of foodgrains, unemployment, 
Don-existence of factories and industries 
are common feature in the entire north 
eastern regi\ n and the adjacent hill areas. 
Tbe result is that the people have become 
frustrated and the reactionary and the 
secessionist powers are misleading 1 hem by 
taking advant~ge of tbe prevailing situa­
tion and are posing a danger to the in­
tegrity and sovereignty of the country. 
We have its glaring eXlmple before us. 

I have already said in the beginning 
that even after the Britishers left India, 
Government followed the same poJicy in 
regard to the hill and border areas. No 
special attention has been paid towards 
their problems. Therefore, if the country 
is to be made strong and if ba)ao~d 

development in all the areas is to be 
ensured, it is the need of the hour that 
you initiate some positive steps. Hon. 
Rawatji has correctly pointed out that if 
tbe Himalayan problems of the hi1l areas 
are to be solved then the Central Go~ern­
ment will have to come forward and bear 
the whole expenditure for the development 
of tbe hill areas because no State Govef.IJ· 
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ment can bear such a huge expenditure. 
The Central Government provide some 
amount as grant to the Development 
Counc:ls of the hill areas but that is not 
solving the problems. Moreover, it is 
the respon;ibility of the Planning Com­
mission of the Central Government to 
take decision in regard to the quantum of 
expenditure and in which sector it is to be 
incurred. But in fact the Planning Com­
mission does not pay at~ention in which 
sector and how much amount is to be 
incurred. In such a way, it becomes 
difficult to formulate plans for the develop­
ment in accordance with the geographical 
circumstances. For example, you take the 
DarjeeJing area. There the grant given 
for agriculture is much more than the 
amount provided to the Hill Development 
CounciJ. But there are hilJ areas where it 
is not possible to develop agriculture 
because the soil there is qui te different 
from that of plains. Laying all the stress 
on agriculture only will, therefore, be of 
no use. But you will have to pay attention 
to the specific problems of that area. 
The geographical structure of the hill 
areas is such that extensive cultivation 
cannot be undertaken, In many areas 
there are no roads for the movemen t of 
vehicles and the people always remain cut 
off from the rest of the world. The means 
of development cannot be made available 
to them. Unless there are roajs the people 
cannot go to the far flung areas. Even jf 
lome agricultural development takes place 
in these regions, the ag"icuItural prodace 
would not reach market in the absence of 
transport facilities and in this way the 
farmers will not get reasonable prices for 
their produce. Facilities like Post and 
Telegraph, medicines and water al e not 
available in these regions. These areas are 
inaccessible to outsiders such as engineers, 
doctors etc. Unless proper arrangement of 
roads and commun:cations is made, it 
will not be possible to solve the problem. 
For tbe overall development it is the pre 
condition tha~ roads are constructed and 
transport system is developed. Our Govern­
meot will have to pay attention towards 
it. 

The problent of unemployment is assu· 
IBiD, !'erious prol,ortion in the biJJ areas. 

It is necessary thlt a number of smaJJ and 
cottage industries are established there. 
Heavy industries cannot be established 

, there because special grant will have to 
given for it. With a view to eradicating 
backwardness of the hiJi areas, the Cen­
tral Government should make arrangements 
for special capital investment for the all 
round' development of those areas so that 
employment opportunities could increase 
the unemployment could aet the jobs and 
education could spread. 

I w,?uld also like to submit that the 
Climate of the hill areas is most suitable for 
setting up Electronics, watch, Television 
and Radio assembly units. Special attention 
shouJd be paid towards this. 

Cow and animal husbandry, b!e keepinl 
Sericulture and yarn reeling can be done in 
a very good manner there. AI teation 
should also be paid towards this. 

Water is available perennially in fast 
flowing rivers aod springs in those areas. 
With the help of their water, many Micro 
and Mini Hydei Projects can be established 
there which can generate electricity. In 
this way, people would be able to get 
electricity and many small and coUale 
industries could be operated and many other 
works could also bt! done. 

There is huge potential for develop. 
ment of tea plan lations forests, tourism 
and many otber such development works. 
Attention should also he paid towards litis. 
The upper layel of the soil is being washed 
away and fertility of the land is being lost. 
Arrangements should be made to check it. 

I hope tbe Central Government would 
take note- of a)) these problems of hill areas 
and would take appro:>riate steps to solve 
tbem. 

With these words, I conclude my 
speech and I express my thanks to yc,u for 
giving me .an opportuni ty to express my 
views. 

[Enllish} 

SURt SUKH R.AM (Mandl): Mr. 
Chairman, tbe mover of tb, Resolution 



ReI. re : Development SRA VANA 2S, 1907 (SA.KA) of Hill Areas 

deserves a word of praise for selecting a 
subject, which is not only important for 
the people of the hilly regions but it has 
lot great importance for tbe peopJe of tbe 
rest of\the country. The whole House is 
aware that the HImalayas remained neglec­
ted for centuries. It was for the first time 
that Pandit Iawaharlal Nehru, who was the 
Jov~r of nature, could know tne potential 
available in the HimaJa)as. All these 
potentialities attracted his attention and 
the development process started after inde­
pendence. Smt. Indira Gandhi late P M. 
also contributed a lot for development of 
Hima!ayc D States. Before independence the 
HimaJayan were known as the sentinels for 
the country but there was hardly any 
development of the HimaJayas. Even today 
lakhs of people Jiving in the interior of the 
Hjmalayas do not know about automobiles 
because those regions they remained 
inaccessible. 

We have been impkring with the P~a­

nning Commission that the standards app~i .. 
cable to the plains do not apply to the hill 
areas. It is a matter of great regret that jn 
spite of our repeated requests the Planning 
Commission, did not a pprecia te the pro­
blems of the hill areas, with the result that 
tbe hiB areas still remained backward and 
they have not been exposed to the moderni­
sation which the other parts of the country 
are experiencing. Tha t is the reason why 
aaricnltural practices in those areas are 
still primitive and tbe Planning Commi­
ssion, on tbe intervention of the la Ie Prime 
Minister Shrimati Indira Gandhi, created a 
cen for the hill areas. But the approach 
remains the same. No doubt, a ceJl has 
been created but they have not changed 
their approach. I would invi te the atten­
tion of the Planning Commis'iion to appre­
ciate our problems, because, we people of 
tbe hill areas have got different problems, 
and the plannina had to be done and 
should be done accordine to the needs of 
tbe bin areas. 

Sir agriculture is not tbe first priori ty 
in hill; areas and Planning Commi~sion 
should also keep it as Priority No. I, as far 
as the plain areas are concerned. 

PROF. K.K. TEWARY: Mr. Chair­
miD. there is not even a single bon. Mem­
ber on tbe Oppoli tion side ! 

SHRI PRIYA RANJAN DAS MUNSI : 
Has there been a hijack ? 

PROF. NARAIN CHAND PARA­
SHAR : They have no interest in bill arc ... 

SHRI SUKH RAM: I reiterate that 
agriculture should be priority No. I for 
the plain areas. Most of our areas 
are not open due to transport 
problems and tha t is why tbese areas 
remained very baekward. The planners 
should bear this fact in mind and the other 
bon. -Members also should keep this in 
mind that there is an olganic !intaae ""t­
ween the HimaJayas and the rest of tb. 
country and the financial outlays for the 
development of the Himalayan StatOi 
snould not be determined on the require­
ments of those States, but tbey should be 
made on the basis of the requirements of 
the whole nation. Because there are cer­
tain problems which are not beiDI ex­
perienced only by the hill people but they 
are being experienced by the rest of 
the country. 

For instance, there has been lot of soil 
erosion. This problem of soil erosion is Dot 
the problem of tbe hill areas, alone but it is 
a problem of t he rest of tbe country. 

There has been premature siltation in 
big dams constructed for hydeJ generation 
as a result of which there is a decline in 
the generation of power. It is not onl, a 
loss of the hill people but it is a loss to 
the entire country. I would suggest to the 
Planning Commission that a comprebensiw 
plan should be prepared for soil conserva. 
tion in hilly regions. And this expenditure 
should be brone by the Government of 
India and by other States which are to be 
benefited by it. 

There have been communicatioD pro­
blems in the hiny regioDS. Due to the 
absence of roads there, tbe developmental 
work could not be taken up with requir­
ed speed. Moreover, the standards appli 
cable ror the plains cannot be applied to 
the hilly areas. Take, for instance, road 
construction. It costs Rs. S lakh to Rs. 10 
lakh for one km of road construction io 
rocky areas whereas Rs. 1 lakh is lufB~i'!I~ 
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(or the plains. So plan allocation has to 
be made according to the physical targets. 
Physical targets should be determined first 
and thereafter plan allocation should be 
made. 

as Natbpa-Jhakbri, in Himachal Pradesh in 
the Seventh Five Year Plan. This project 
had been banging in the balance for about 
6. 7 year~. In answer to one of my ques­
tions, I have come to know that it has been 
included in the Seventh Five Year Plan. I 
realise the problem of the Government of 
India, particularly the Energy Ministry. 
that (inance is the biggest constraint. But 
I think this is such an energy that even jf 
we resort to the internal borrowings, we 
can get the finances for it. The generation 
cost of hyde) power is very cheap. It rang­
es between 25 paise to 40 paise a unit and 
Joan we get from whatever agency, we can 
return that loan plus interest thereon witb­
in ten years. Therefore, my submission is 
that the Government should now think 
more about the hyde} power. 

As r:gards agriculture, it is not a prio­
rity for the hilly areas. Hardly 5 per cent 
of the total land of hilly areas, particularly, 
the Himalayan region, is under agriculture. 
The climatic conditions of the Himalayan 
region are congenial (or cash crops, like 
seed potato, off-season vegetable), mush. 
rOO"llS, vegetable seeds and so m1ny other 
cash crops. So preference should be given 
to tbe production of cash crops. This will 
Dot only benefit the people of the hilly 
areas but the entire country. 

There are natural resources. Not only 
the people of the hiJJy region but the rest 
of the country also can be prosperous if 
natural resources are exploi ted properly. 
The Himalayan States have got a very big 
potential for generating hydel power. But 
it is very unfortunate that out of the total 
power generated so far, the share of the 
bydel power is hardly one-fourth and the 
rest is thermal. The hydel power could not 
be exploited because of two reasons main Iy. 
One is that it is capital intensive and the 
aecond is that its gestation period is longer. 
But the modern technology. provides aos 
wet to these two problems. In 1980 I atteo-
.dod one international seminar in France. I 
saw the machinery being used for constru­
ction of tunnel which is the major compo­
neat of a hydel project gets expeditious 
asult. as compared to conventional me­
thods. If tbe period is reduced, then defini te 
I, the expenditure can also be reduced. So, 
there is a bja resource which bas to be 
clploited. I will request the Planning Co­
mmission and the Ministry of Energy to 
aive more attenti()n towards the exploita­
tion of bydel power which is the cbeapest 
ttl tbe world. pollution free and which bas 
lOt a resource wbich is inexhaustible. Ther. 
ma' power. Of) tbe other hand, brings 
PbllutiOft and its source is exhaustible. I 
~d sa, that particularly as far as North 
lracfia i. concerned, we should not tbink of 
"erma' power, we should exploit the hydel 
"ower. 1 t1rO,t conlratu\ate our Prime 
,."".., 'or itJCfudin, the project lcooWQ 

The main problem which has to be 
understood is that out of ignorance and 
gre..!d the forests of Himalayas are shrink­
ing at a great speed. A good monsoon 
which used to b~ the symbol of prosperi ty 
for the entire nation, now brings havoc to 
the plain areas. According to the experts, 
the es[imated value of the damage caused 
by th~ floods to the standing crops, ani­
mals, roads, buiJdings, agricultutaJ land, 
etc. is about Rs, 1,000 crores a year. Tbis 
amount does not include the damage infli­
cted to the other sectors of the economy, 
such as, pre.mature siltation of the hydeJ 
reservoirs. So, my submission is that more 
area has to be brought under green cover 
in the Himalayas. The Plan allocation 
should be made not only according to re .. 
quirement of the respective States in the 
HimaJayas but it has to be made according 
to the requirement of the entire nation. 

It is heartening to note that in the 
Seventh Fjve Year Plan Document, srres! 
has been laid on bringing more area uoder 
tree cover. About 33 per cent of the area is 
to be brought under tree cover, from the 
preSent level of 2~ per cent. 

16.00 hrs. 

But it is oot stated in that policy docu" 
ment as to how much per\od it waH take. 
By the end of the century it is proposed 
that about 100 million hectares have to be 
brought under tree cover and accordina to 
the estimates available it is ooJy 30.1 
million hectares which is under aood for". 
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and the rest of about 70 million hectare is 
to be brought under tbe tree cover. So, if we 

. take the 'previous figure Le. between 1950 
and 1980, only 3.7 million hectares of land 
could be brought under the tree cover, if 
we presume whatever trees Were plant 
had survived. So# I would suggest the 
Government of India and the Planning 
Commission to prepare a fifteen-year 
action plan for bringIng more land under 
the tree cover. According to the estimates 
of th~ experts, if the shrinkage of the 
forests continues with the speed with 
whkh it is continuing at present, then 
within 60 years the entire Northern India 
will be desert. Even God wi)) not be able 
to save Northern India from becoming de­
sert. So, if the entire India or the northern 
States have to be saved from the havoc, 
then lot of fjnances have to provided for 
this purpose for Himalayan States. 

In the Jast four or five years, the Go­
vernment of India and the States in the 
Himalayan region have become alive of 
this danger. Some Jegi~lative measures 
have been taken and some policy decisions 
have also been taken. As far as Himachal 
Pradesh is concerned, we have nationa lised 
all the fotests, but now the commercial 
exploitation is being d0ne by the Govern­
ment undertaking j .e. the Forest Corpora. 
tion. This exp}oi ration is to the tune of 
seven Jakh forfy thousand cubic metres. If 
we take the full requirement of fuel wood 
of Himachal Pradesh alone, then it comes 
to four to five million tonnes every year. 
If we calcula te the exploita tion and con. 

sumption of the wood in a year for commer­
cial fuel wood purpose then we can imagine 
how much can be the shrinkage of these 
forests. In the interest of the entire nation 
aa far as Himachal Pradesh is concerned, 
we are prepared to impose mora torism on 
the felling of the trees for the next fifteen 
to twenty years. Though we will be losing 
about twenty to twentyfive crores of rupees 
yet in the national interest of our request to 
tbe Government of J ndia is tha t they sho. 
uld meet tbe cost of the establishment of 
forest department that comes to about 
Ra. 14 crores a year. J would suggest tha t 
this moratorium has to be imposed in rest 
of the Himalayan States if we have to save 
tbe Northern India. We are prepared to do 
it provided there is re·imbursement of the 
c~eQdit\lre we ir.CUf on the e~tabHsbment. 

16.04 hrs. 

(SHRI SOMNATH RATH in rhe .Clzair1 

I would suggest if it is not possible for 
the Government of India and particular), 
the Planning Commission to create a cell 
for the hilly region in every department. 
they should a t least activise the ceH created 
in the Planning Commission. I would sUI­
gest that a person, who is well-conversent 
with the problems of the hills should head 
the CcII. 

With these few words I support -the 
resolution moved by my learned friend and 
I hope that whatever VJews the hill people 
express here, the Planning Commission will 
take them into consideration while finalis­
ing the Seventh Five Year Plan. I would 
also request the other hon. Members of 
this House that they should also support 
this R(soJution so that we ecbieve the, 
desired resu]ts. 

[Translation] 

SURI VIRDHI CHANDER JAIN 
(Barmer): Mr. Chairman, Sir"I rise to 
support the Resolution moved by Shri 
Harish Rawa t, regarding the development 
of the country and especial1y the develop­
ment of backward and hill areas. 

We have achieved pO]itical indeJ/en­
dence, but until we achieve economic and 
~ocial independence, our political indepen­
dence is incomplete. There is regjonal 
imba lance in our country and tbere are 
economic and social disparities. Under 
the present circumstances. one section of 
the society is very rich and the other sec­
tion of the society is very' poor and there 
is very wide gap between them. There are 
many states which are very backward. 
whereas other states are developing or 
marching towards development. We would 
have to do away with these regional econo­
mic and social imbalances and with tbis 
view I support the Resolution moved by 
Shri Rawat. 

Our Hon. Prime Minister has fa,keo 
very concrete steps. for cleansing the rfve( 
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Gaqa. The Himalayas pIa) a very impor­
tant role in tbe defence of our country and 
all tbe major rivers like. Ganga, Yamuna, 
Kaveri and Sindhu etc. emanate from the 
Himalayas. These rivers help us to increase 
our a,ricultural production. Our country 
mates progress thereby and pace of deve­
lopment in the country is increased. If the 
Himalayas is deprived of its forest wealth 

. aDd forests are demanded, our progress 
aDd development would come to a bait. 
There we must pay our attention towards 
the Himalayas, 

Special attention needs to be paid to .. 
•• rds tbe people Jiving in hill areas. Our 
cea!ral Jovernment has paid its attention 
towards them. Shri Sukhramji has said 
tut the contraJ IOvernment has not paid 
ita attention towards hill areas. This is 
.roDI. . The central government has paid 
ita attention towards the hill areas in the 
Pifth Five Year Plan. Of course, the central 
aoveroment bad not paid its attention to­
wards bin areas during the first Four Five 
Year Plans, but tbe central government 
formulated two schemes for tbe biH areas 
dUJ'iDI tbe Fiftb Plan and tbe Sixth PJan. 
North Eastern Scheme was formulated for 
tbe North Eastern region, for which the 
entire amount of Rs. 340 crores was provi· 
ded by tbe centra) government as specia I 
assistance. 

The second scheme was formulat('d for 
the a districts of U.P., for whicb member 
of Lot Sabha, Shri Harish Rawat has aJso 
moved the R.esolution. Under the second 
sebeme, alongwitb U.p, areas of Assam 
aDd Darjeeling of West Bengal were also 
covered. Not only tbat, Nilgiri areas of 
tbo West were a)~o covere~ under it. In 
this way, tbis scheme was formulated for 
2,30,000 square kilometers. This scheme 
was aimed at the development of the areas 
coveriol a population of 4 crores. 

In tbis scbeme of Rs. 560 erores, tIle 
subsidy component was 90 per cent and tbe 
Joan component was 10 per cent. The 
ceDtr.. lovernment and the Planning 
Commi.ioa have paid their attention to­
.... till. issue. But I would like to sub­
.ot tbat even tbis provision of Rs. 560 

crores by tbe planning CommilsioD is 
# inadequate, as a Jot of wOlk hal to be 

done for tbe development of forests in the 
Hima)ayas. If forests are not (jeveJop­
ed, you would not be able to cbeck the 
recurrence of floods. These floods arc 
caused due to non-development of forests. 
It is therefore, essential that forests are 
developed and plantation of trees in the 
hill areas is undertaken on '8 massive scale, 
for which Shri Sunder La) Bahuguna has 
ai80 launched the chipko movement. The 
provi'-ion of Rs. 560 crores for develop­
ment of hiB areas which has been made 
during the Seventh Five Year PJan may be 
raised to Rs. 1000 crOfes. By making sucb 
a prOVISion, topmost priority should be 
accorded fo the development of social (ore • 
stry. Therea fter, a tteotion should be paid 
to the apple planta tions and the culti. 
vation of tomatoes. 

Sir, you are already aware that every­
thing cannot be produced in the hill areal. 
Wheat cannot be produced there. A certain 
amount of rice can be produced there. 
Therefore, whatever is possible there, must 
be prC'duced. An hon. Member has rightly 
said that if an amount of Rs. 1,25,000 is 
~pent for the construction of roads in the 
plains, for the construction of same length 
(If roads in the hin areas an amount of 
Rs. 5 lakhs or even more would be requir­
ed and if the mountain range is inaccesible, 
even Rs. 8 Jakh~ may be required. There­
fore, special provision should be made for 
the development of hill areas. 

Railway Jines have been constructtd 
only in Simla or Dehradun etc. in tbe hill 
areas During the British rule, the Britishers 
had laid railway lines for thej~ own con­
venienee and en~ertajnment. Therefore, 
you will have to lay railway Jines in more 
places in the hill areas. lust as railway, 
Jines are being laid in the North Eastern 
areas, similarly you would have to expand 
the railway network in {'ther bill areas. 
There is Aravali range of mountains in 
Rajasthan also. Our Hon. Prime Minister 
had visited Doongarpur, Banswara and 
Udaipur and many other areal. Aravali 
range of mountains should be included in 
the development prOl!farrme of hill areal 
and 6peciaJ interest should be taken in tbe 
implementation of this prosramme. 
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Similarly, attention would have to be 
paid towards development of desert areas 
allo. Our hOD. Prime Minister visited 
delert areas in, Rajasthan. He deserves 
our oongratulations for this. Government 
has to spend a lot of money for the deve .. 
Jopment of desert areas also and sufficier,t 
resources are not available. Hill areas 
and desert areas should be developed by 
declared "no industry district" and provi­
diDa subsidy to them. The Electronics 
Industrial units could be established there. 
By doing 10, these areas would be brought 
at par with other areas. When these areas 
are developed more than the plains, our 
country would also march forward. There 
is a vast scope for setting up of industries 
in these ateas but, Government must have 
the will to 10 it. The Planning Commis· 
sion should pay special attention towards 
these areas and only then th~se areas could 
be developed. Along wi"th this, I would 
also submit to you that the desert areas 
should aJso be provided the same facilities 
which are provided to the hill areas and 
ooly then tbe regional imbalance could be 
removed. 

[hIUsh] 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : Sir, I am very happy that 
the House has found time to discuss a 
very imporlant resolution sponsored by one 
of our colleagues, Shri Harish Rawat. 

Sir, ·about three years back, one of my 
resolutions on this topic was also discussed 
for a pretty long time and then the 
Minister for Planning, Shri N. D. Tiwari 
,ave a solemn assurance to this House 
tbat, he would do his best for the develop· 
ment of hill areas since he was the 
Minis·ter for Planning also. I think, the 
approach has been accepted but in concrete 
meaawes, it is not materialised. It is very 
1Of?d to pra·ise the hill area. It is very 
easy to praise the beauty of hills-pine 
trees, snow-clad mountains and the in· 
DOcent people and the ·crimeJess situation. 
But what is required is not spiced words. 
What is required is, actual allocation in 
each Ministry for the development of hill 
areas and for the projects· which are com­
in. up, which are sanctioned and approved. 
There, 1bey ,bou·ld 'live some priority. 

TIM Mortheastern Hill Council wa$ 

constituted for the development of NoJth­
eastern States and we welcome thh idea 
of separate Plan outlay. But I am sorry 
to say that whereas the Northeast has 
been given some consideration, the North­
western hi1l of the country, comprising 
Jammu & Kashmir, HImachal Pradesh 
and tbe hill districts of Uttar Pradesh 
have not got their due so far. We are in 
the Seventh Five Year Plan. But the pro· 
jects which were started in the Sixth Five 
Year Plan have not been given adequate 
allocation. What is tbe reason for tbis ? 
The reason is, no finances, no money and 
the financial constraint. As long as you 
base your parameters on the aspect of 
remunerative, no justice can be done to 
the bill areas. Let this House know and 
let the Government also know that the 
commercial activity in the plains is more 
attractive to the bureaucrats and the 
businessmen aHke. I am sorry to say tbat 
it is for the Planning Commission also 
and with the result that the projects in 
the Plains get the cream of funds. II it 
is the Ministry of Communication, there 
is a golden triangle-Bombay, Calcutta 
and Delhi. They have the big chunk. If it 
comes to STD, gold( n triangle is there. 
If it comes to Rai Iways, it is a quadr­
angle-Bombay, Calcutta, Madras aDd 
Delhi. They get the chunk. 

We want to know how long will the 
situation continue? Are the backward 
areas in,:luding the desert areas, the tribal 
areas, the hill areas not part of the 
nation? They are. They are integral part 
of our country. The people live in extre·' 
mities of weather, extremities of climate 
and yet they catch a 1ittle attention when 
it comes to the planner in the Yojana 
Bhavan. 

Sir, I wouJd request the Minister lor 
Planning who is here to consider as to 
what has been tbe allotment by individual 
Ministries to the projects in tbe hi)) areas. 
If it comes to the construction of railway­
line like Nanga\-Talwara, or Kathsodam 
or even Jammu-Udhampur line, tile alloca. 
tion is mere trickle so that the project 
does not die. We do not want the project 
to die. We wallt the proj:cts to be com·. 
pJeted. We want them 10 be constructive 
and the Plaoning Commission -bas, there­
fore, to come to our rescue~ 
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The hone Member has asked for cells 
in each one "f the Ministries. The fact 
whether tbere are ceJ)s or not is not very 
much important. But the Planning Com­
mission, as the cardinal of tbe national 
economy, as the custodian of the develop­
ment of tbe nation and a! a s'entinel for 
national integra tion, has to ensure that 
these areas get the requisite funds-~ hether 
you pipe them through the cells that you 
create in the Ministries or you ask for the 
individual figures for eacll project in each 
bi 11 areas of our State. That would be the 
beginning of your concern for the develop­
ment of bill areas. 

The hill areas of the country constitute 
• big chunk of area but a small chunk of 
population. It is not our fault that 
Himachal Pradesh has a population of Jess 
than 5 millions. It is not the fault of 
Jammu & Kashmir. Ii is not the fault of 
tbe hill areas of Garhwal and Kumaon. 
It is rather a good thing that the popula­
tion is sma)) and you havt'" such a big 
chunk of area. But what are you doing 
for its deve10pment? So, this natural 
wealth has to be taken into account. The 
natural resources of the hil!s are being 
denuded by the commercial dams on the 
plains. The factories come UP. in the 
plains and flourish. Big cities develop and 
tbe hills suffer because the transport in­
frastructure is not there. The railway 
lines are not there. The roads are Dot 
tbere. The bridges are not there and the 
worst of it all, we are the victims of your 
planning since the First Five Year Plan. 
You have created !hese dams on our soil 
the Bhakra, the Pong, this and that, and 
thousands of families have been evacuated. 
They have settled in Haryana and in 
Rajasthan. But in some cases, land has 
not been transferred to them. They do 
not own the land which was aHotted to 
them in lieu of the sacrifices that tbey 
made coming from the plains of BiJaspur 
or lome other areas and the result is dams 
come uP, the projects come up, electri­
city comes, the irrigation comes but the 
people :ry for justice. 

A petition was made to the Petition 
C.)mmittee of tbis august House in the 
6th Lok Sabha by people of Himac;hal 

Pradesh .who did not get their land in 
Hissar and other areas of Baryana because 
they could not get benefit from the IRDP 
and other progra mmes. They do not have 
any land in their name there. The local 
pressure is very high there. 

I would request you to see what has 
happened. On the one hand, the people 
from the hills )I!ave their hearth and 
homes. Their fertile valley gets submerged 
in the rising of the Jake. They work on 
the water dams, electricity projects, irriaa­
tion projects and, on the other. they run 
from piJJar to post. They are citizens of 
this beautiful hiBy area which you create 
and spin poetry around them and you faj) 
to take note of their misery. 

. So I wou Jd suggest tha t there should 
be an appraisal of the Planning Com­
mission. Is the Planning Commission 
earnest about the fate ot- the hill areas '1 

The hon Minister should come and 
inform this House as to what is tbe actual 
allocation mCide to each one of the pro­
jects, may be rai Jways, may be roads, 
may be" bridges, may be hydro-generation 
and may be teJe communications, may be 
postal activities or promotion of tourism 
or other activities. What is the actual 
allocation whic:h has been given to them 
in each Budget and in each year of the 
Five Year Plan? 

Very pious words flow and sweet lies 
honey. 

We are told that hill areae: is fhe 
c(,ncern of the State Government. But 
the Constitutj, ;I-makers, In their ",~dom, 
created three LI~ IS, the Concurrent List, 
the Central List and the State List. AU 
right. Development of agriculture is the 
concern of States because that is in the 
State List. What about the subjects in 
the Central List '1 Who is responsible for 
the development of hiH areas so far aa the 
railways, tele-communica tion, tourism and 
civil aviation and other things are con­
cerned'1 

We are crying for an aerodrome at 
Simla and, time and again, file. are lOlled 
about and we are asked to live up tbe 
work, Sil'QJa is tile on~ cap~tal ~r tll~ 
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State which is not linked by air. Similarly, 
there are other things which we require. 
Werequire aerodrome & we require special 
."ttention for tourism. We have b~en cryini 
for a direct train from Pathankot to Delhi 
but t'_c trains are extended to Jammu and 
Kashmir. That is a aood tbina. That ia 
alao a part of the couotry. But the people 
of Himachr I have to ,suffer because they 
would not stop at Pathankot. The Ministry 
of Railways would turn a deaf ear. 

Our Chief Ministor has proposed Na­
ptha Jakhri project and otber pipeline 
projects are comina along the Sutlej Basin. 
We hlve railway line from Nangal-Ram­
pura to Mandi. That would be a very good 
project and up to Bllaspur it is a remune­
rative line. But the Planning Commission 
would refuse to con~jdcr it because there is 
constraint of resources. 

When thc question of development of 
bills comes UP. there is constraint of re­
sources. If the doubling and trebling of 
railway Jine in Bombay comes up, there is 
00 constraint of resources. If you want a 
project in Calcutta, you move along for 
electrification of the entire line from Cal .. 
cutta to Delhi aDd there is no consllaint 
of resources. Because they are departmen-
-tal concerns, they are recurriog-ex,;>endi ture 
projects. But when i t com~s to a new 
thina for Himachal Piadesh or Jammu & 
Kashmir or north-eastern region, then the 
board of constraint of resources is planted 
across our faces to tell us that we in the 
hills lire second class citizens of the this 
country. We are not. In Himachal 
Pradesb alone more than 1,000 people have 
sacrificed their Ii ves in the defence of their 
motherland since independence in the wars 
.. ainst Pakistan and China. And what 
have these people in Himachal Pradesb 
lot? A branch of a bank cannot be sanc­
tioned because the population is small. A 
brid,e cannot be sanctioned because some-' 
body earlier had got one bridge construc­
ted. I must praise the hone Minister 
Shri Chandrashekhar Singh who lave us 
one bridae at Deh.r when he was Minister 
of. Bnergy; he found that it was the ge­
nuine difficuly of tbe people and therefore, 
he ,ave it. But the bridge over Alhikhad 
near Bilaspur is still pending because the 
Bbakra.Beal Man.,emcnt Board which 
.arDS a lot of money from the canals and 

electricity projects of Bhakra and NaDia) 
refuses to acknowledge this fact that Hima. 
chal also has a due claim on this. W. 
have a claim on the areenery of the PUDjab, 
we have a claim on the electrified tOWD­
ships of the otht.'r areas. If they can pros­
per at our cost, the hilJs have no reason to 
be neglected. The people will not bear 
this for long. I want to place this on re­
cord tha t the peopJe of our State, whether 
in the army or in the civil service., are 
cryinl for justice, and the PJannina Com. 
mission has to ensure justice. 

Similarly, our Chief Minister And the 
State Government have been suggestiol 

. various projects. For example, my friend 
Mr. Sukh Ram spoke of the areas which 
are snow-bound, The late Prime Minister 
Shrimatl Indira Gandhi went to Lahul­
Spiti and said that there should be a 
tunnel under the Rothang Pass to connect 
the Lahul-Spi ti area. Tnose people stood 
Joyally wi th the country. The Chinese 
attack was repulsed because every person 
in this area thousht of his motherland; 
they said, 5'W~ are with our motherland, 
We are with India." For almost nine 
months in a year, they remain frozen, they 
remain isolated. The country does not 
bother about them. When Shrimati Indira 
Gandhi went there, there was a feelin, 
tbac something would be done. But where 
is the mention of this tunnel in the Seventh 
Plan l' Where is tbe mention of tbis Beb­
rampur-Bi)aspur-MandiIRampur proposed 
raHway line? Where is the m~ntion of 
Nangal-Talwarn line? Nothing And it is 
said, 'constraint of resources'. I would, 
therefore, plead here in ali humiHty. 
Afforestation for stopping of floods is very 
good. But unless the people of the hill 
areas are given justice, unless the projects 
for afforestalion, for creation of infrast,J.u. 
cture, for connecting various areas with 
bridges, railway Jines, roads and teJe-

communication facilities and other facilities 
are given, people of hiH areas will have a 
feeling of unrest which is not good for the 
country. National integration demands, 
the dreams of Shrimati Indira Gandhi and 
the firm steps of Shri Rajiv Gandhi demand 
that the bill areas should be given their due 
in the Seventh Plan and each year of thc 
Plan shOUld have sufficient funds for the 
compJetion of these projects: these must be 
accepted on a priority basis for the 8UCQtll 
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of our plans Dot only for the hill areas 
but for the entire country because these 
areas constitute a vita) link in the national 
economy. they oonstitute a vital factor for. 
the future of our country. 

SHRI N. TOMBI SINGH (Inner 
Manipur) : Mr. Chairman, Sir, I am thank­
ful to you for the opportunity you are 
living to me to take part in this very valu­
able debate. I am really thankful to my 
hone colleague Shri Harish Rawat for 
bringing forward this Resutution and also 
to the new hone Member from Himachal 
Prad(sh. Shri Sukh Ram, who ha~ made 
his maiden speech, for his contribution. 

I re~present the north-eastern area, the 
hill area, the eastern-most part of the 
Himalayas; and our problems are peculiar. 
Our region is a very angry region of the 
hill areas. History has shown, after inde­
pendence, that in ~fizoram. Manipur, Naga­
·Iand are now jointed by a part of Tripura, 
there has been a Jong SP\!lJ of insurgency. 
The character 9f the development, the 
proaress of the devdopment, in these 
hiB areas in the north-east. even after 38 
years of independence, is tha t, most of 
these sma]) States and union territories 
have DOW rail heads in their areas. There 
are no major industries. There is the mas· 
sive probJem of educa ted unemployment. 
The prices are abnormaUy hiab because 
or the transport bottlenecks. For instance, 
a brick costs two rupees now. One thous­
and first class b~icks cost two thousand 
rupees. PeopJe are used to it. In this 
anlry State, particularly of the youth 
the attention given to the development of 
billy areas has not been adequate. It has 
been pointed out time and again that 
sufficient funds have been allotted and 
proper care has been taken for the develop .. 
ment of north eastern areas. Sir, on the 
other day only 1 took advantage of a 
debate and mentioned that there is noth­
iDa like a aeneralised term "North-Eastern 
Area" • 

These small States and union territories 
have got their own problems. These. sma)) 
probl~ms are now magnified because there 
bas been no solution. Now the basic pro­
litem is unemployment. The only way to 
to,lve this problem is tQ ,tart industries 

based on agriculture, based OD foreat pro­
ducts. But indiscriminate destruction of 
forests in these areas will lead to practi­
cally non-availability of forest materials. 

The western parts of Manipur State baa 
plenty of bamboo resource. There bas been 
a prolonged demand for a paper aDd pulp 
industry in MaDipur. This has Dot been 
considered. There migbt be reaSODS for 
the Central Government, but tbe fact 
remains tbat bamboo resource of Maoipur 
is being utilised for otber areas. 

Railway should be a good solution (or 
those wbo are cravjng for employment. 
But there is no possibility of having any 
extension of railway in these areas. Wbat 
is the way out? 

The only progress we have made there 
is in the field of education. Education 
had created a problem, but we have solved 
tbe problem of Ja=k of schools and colleges. 
But along with the development in the 
field of education, we have created tbe 
problem of educated unemployment also. 
In Manipur we have as many al 60 First 
Grade colleges·including, of coune, some 
private colleges which are Dot yet perman­
ently affiliated to the universities. This 
means that every year we are producinl 
graduates-a vast number of them. People 
who could have stopped at the stale of 
matriculation and opted for some kind or 
employment here and there, are now takinl 
to education, because there is a way out. 
The parents want to keep their chi Idren 
engaged somewhere and these colleges lare 
for the time being. good areas where the 
children can be kept satisfied. After 
graduation, to some extent, these boys and . 
girls go for post graduation studies also. 
After getting MA, M.SC. and aettiol 
technical education, they have no way to 
go out. 

Every State has got their own problema. 
Even the nearest big Sri te of Assam bas 
its own problems. They cannot help the 
neighbouring sma II Sta tel. Our 
suggestion from the very be.iDDioa hal 
been that we should improve tbe for.' 
area. Particularly referring to my owe 
State which has an area of 22,000 aq miles, 
one·tentb is tbe vaUey and this· bears all 
the burden of industries. .,riculture. Yt,.. 
table production and bat Dine-teatb"'Or, 
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tJ» population and the rest are hilly areas, 
which aro now being indiscriminately 
wiped out. This has affected us in so 
many ways. No. 1 this deforestation has 
aJf~cted the agricultural programme of the 
valloy bec~use floods come and as soon as 
floods go, there is fhe drought. Floods 
and drought foHow on each other's heels 
and tbe topography of tbe valley is such 
tbat the sloping is so acute that wa ter is 
not retained and from the catchment area 
to the end of the river water comes aod 
JOeS so quickly. Naturally, the indiscri· 
minate destruction of the forests in the 
hiU areas is affecting the environment and 
it is affect iog the clima tee I t may bo! true 
of Nagaland and it may be true of Mizo. 
ram also. Now if tbis is not checked, the 
onlire area, its economy and agriculture 
will be affected. 

So, our suggestion is : (1) this indiscri. 
mina te destruction of forests sbould be 
checked. Here the leAR could play an 
important role. Because some of the bill 
areas are given to terrace cultivation, a 
proaramme could be hand led in such a way 
that tbe jhummiog cultivation, that is, the 
shifting cuJtivation indulged in by most of 
our tribals in tbese areas conld be stopped. 
This can bo done not merely by giving 
Iloaaos but by training them and also 
liviol them al~ernative arrangements. For 
instance, for fuel we have to depend upon 
tbe hill areas to provide us fire-wood. We 
have no coaJ supply. Then for our house 
building, furniture and other requirements 
of construction we have to depend upon 
tbe foeest areas. Tnerefore, first we must 
go in for ao intensive affor~station pro· 
Iramme. Secondly, whatever resources 
arc now available, we can utilise them. 
For instance, the bamboo resources in the 
western sector of Manipur shculd be 
utilised for starting a paper industry which 
cao be estabUshed in the public sector. 

PROF. N. G. RANGA: That would 
destroy the very same forests ... Think of 
aome&hing. eJse. 

SRRI N. TOMBI SINGH: About 
other relOurces in the hill areas, we have 
• lot of lime-stone deposits in our areas. 
The ... ha. been no proper survey and where 
thue baa been a survey aDd a project was 
,.MtJoaed, it baa Dot been properl), 

implemented for reason. best known to the 
authorities. We wouJd like to invite the 
special attention of the Home Ministr)' aa4 
the Ministries concerned in this reaard 10 

that we receive not only rourine sanctiODl 
and routine instructions but we aJ80 recieve 
sanctions of major projects which brina a 
stabJe economy to the State. I tbink jf 
this is done, it will help in the develop­
ment of our Stale and save the people from 
the deterioratin& political climate. 

One point I would like to mention i. 
abou t the Tusser si Jk scheme. This hal 
been a very successful scheme but somehow 
this was stopped while progressinl 
midway. The oak trees are favourable to 
the rearing of sille worm, particular'y tusser 
worm. So, I would request tbe Textil. 
Minister to live it a further boost. 

SHRI V .. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Chairman. Sir, 
I thank you very mucb for living me an. 
opportunity to say a few words on the 
private Members' Resolution moved by Shri, 
Harish Ra wat. I conlratulate bim for 
bringing forward tbis Resolution for discus­
SiOD in the Housc. I (uJJy agree with the: 
spirit of the Resolution. 

Sir, it i. lood that of late the Govern·­
ment has taken up the bill area develop­
ment programme because the fruita of 
planned development had not reacbed the 
people living in the bill areas as compared 
to the people living in the plains and other 
parts of (he country. So, it is very good 
tbat the Government has takeo up tbis 
programme. It bas also evolved certain 
methods tbrough which tbe aUotmentl 
made to different States are systematised. 

I would like to bring to the notice of 
the Government that unfortunately in these 
areas which are identified for receiving the 
benefits, the Bastern Gbats are omitted. 
I don't say it is a discrimination. It miPt 
be aD UDwittiol omissioD. If we view 
from the point of view of certain critieria 
by which these areas are identified, eYeD 

if we take the criteria of the beiaht or the 
slope. tbe Eastern Ohats are fuUy justifiecl 
to be included in these areas aod~ • 
e liaib1e for special Central assistaace. 

In our State in Bast Godavari, Vis __ • 
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hapatnam and Srikakulam districts the 
Eastern Ghats are there and the people are 
very very backward. I only remind the hone 
Minister that tbe Naxalbarl movement had 
raised its ugly bead in tbe Srikakulam hill 
area where mos! of the people are tribals 
and illiterate. They do not have· any 
knowledge of modern agricultural practices. 
They are very far away from the economic 
development taking place in other parts of 
the country. So it is for that reason , 
these naxali tes influenced thes~ poor tribal 
people and brought them into (heir fold 
aod continued the movement for a Jong 
period, resulting in great loss to the people, 
to the State as well as the economy. The 
movem;;!nt which staeled there has got 
reduced in its intensity due to some efforts 
on the part of tbe State Government by 
taking A.P. Tribal D~velopment Corpora­
tion in those areas where those tribals wbo 
aathered the forest wealth available in 
those hills were being exp!oited by the 
middlemen and the traders. They 
used to take away aU the profits 
thereby keeping those people alwa)'s poor. 
They remain always poor. Now, after 
coming into being of this Tribal D.:velop­
ment Corpora lion, it has heJped to some 
extont. But even today I am only sorry 
to state tbat the situation has not impro­
ved mUCh. A survey cl)nJucted by tho! 
Government of India has clearly indicated 
that Visakhapatnam. East Godavari and 
Srikakulam di:uricts which form part of 
Eastern Ghats, are fj t for coffee planta­
tions, pepper and other species of plants. 
A very valuable forest wealtb can be 
obtained from these areas- So, I request 
the Government to include the Eastern 
Ghats also in thoie identified areas so that 
they allO become e-ligible for getting special 
compoaeDt Central assistance and those 
people let help for taking up tbese crops 
.s well as develop social forestry and 
aericulture. There is ample opportunity 
for rearing cows there. We are spending 
a lot of money 00 operation Flood II and 
in our State, a Jot of efforts are put in tba t 
aspect. But uofortunately, in the plains 
due to very poor social economic condi. 
tiODS, the farmer is not very much interes­
ted in rearing the cows. So, the farmers 
...... lIio, their cows. But in tbe hilly 

areas, cows can be reared with very low 
cost and when they are grown up, they can 
be sold to the people in the plains. In tbis 
way, the poor people Jiving in the hills can 
earn some money. I would - tberefore 
request the Government to take up all 
these programmes as well as establishina 
electronic and some small scale industries 
in th\!se areas for the betterment of these 
people. I would also request the Government 
to take up social forestry programme through 
which -the environment cau also be impro­
ved. I appeal to the Gov~rnm~Dt to io­
elude the Eastern Ghats in Andhra Pradesh 
particularly the dtstricts of Visakhapatnam, 
Basr Godavari and Srikakul.1m so that 
they may become eligible for Central 
Assistance Progr3mme. 

PROF. N.G. RANGA (Guntur): Mr. 
Chairman, Sir, I alll v~ry glad indeed that 
this question bas C0me up for important 
dIscussion in this House. Various Memoers 
have already given mlny d~[atls as to how 
the forest wcaJth is b.:ing destroyed, denu­
ded and the hiB areas have been erodt:d 
because of the dt;~truction of forests. There­
fore, the Government 1 tself has recognised 
the need to develop these areas and they 
have constituted lhese Committees. In 
dOIng so, they have tried to map out certain 
areas as deserving consideration and Ct!ntral 
ass[stanct!. I agree with the hon. Member, 
Me. Sobhanadr~eswara Rao in his 
Suggestion that blHy areas on the Eastern 
Gnats right from Orissa area coming down 
from Bailadlla and right down to Nalla­
mulla and then comIng from Mahendeagiri 
and Shevara hills and then meeting the 
Western Ghats at Ndgiris, should be inclu­
ded in the list of areas which deserve spe­
cial consideration. 

My hone friend from Manipur, a 
Nortb-Eastern State. has stated their case 
very ably. I endorse almost all the points 
and suggestions that he made except in re­
gard to bis suggestion for a paper mill. 
That has got to be examined very carefuUy 
in the liaht of the need for preservini and 
developina forest wealth. On the first 
appreaoce. that area appears to be so full 
of bamboos, 80 is the case with Malabar, 
some of the areas in Kookan. and 10 <is Ute 
case with Vindbya Pradesh. But WhCD -, .. 
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comes to the case of ,a factory, and its 
t(rrific hunger for so many tonnes and 
tonnes of bamboos and the need for de&t­
roying all these bamboo clusteIs, we would 
have to be"extremely careful, how far ,it is 
likely to add to the growing destruction of 
tbe forest in those areas. In this way, 
every other suggestion a Iso for the develop­
ment of industries In these area has got to 
be studied in a comprehensive nlanner with 
a view to see that the general ecology of 
these areas is properly maintained and 

sustained. 

Apart from all this, if we accept all 
these suggest ions, and we wish to imple­
ment them, there is the question of money, 
the financial resources. It is true that our 
Government since iodepeJldence has been 
sparing more and more money when com­
pared to what was happening when the 
Britishers were here. But what has been set 
apart for the development or these areas is 
really very small when compared to their 
needs. Wherefrom has this money to 
come? We are making so many special 
efforts in order to develop under-develop~d 
areas, like no industry areas, under-deve­
loped district areas and so on. In the same 
way, with greater {'(nphasis we should think 
of the needs of th~ hilly areas and more 
especia lly of the tri ba I people. It is easy 
for us to say that the people of hilly areas 
should be protected, but what do we mean 
by people of hilly areas? Is it the people 
from the pIa; os who go over there as mer­
chants. industrialists and others, who are 
interested in exploiting the tri:,al p-:ople ,or 
people who have been forced to Jive tte e for 
ages and ages and ages because of the pres­
sur~ of population in the plains and, there­
fore, they had to withdraw themselves to 
the innermost recesses of these hills? It is 
these people, the tribal people, who should 
be given the first preference. That is one 
of the reasons why the other day, I posed 
a question to one of the Ministers here 
that when we are thinking of giving spe­
cial facilities for peop!e to organise and 
develop smalJ and medium scale industries 
in these areas. Government should remem­
ber, the planners should remember, that 
first preference should be given to these 
people, in fact, the whole preference should 
be aiven to these tribal people to develop 
these industries. but are we in a position 
10 do that ? Have tbey lot tbe knQwbow. 

have they got the managerial capacity and 
ha ve they got the fjnances and so on? • 
Therefore, would it not be necessary for 
the Government to think in terms of or. 
ganizing cooperative enterprises there and 
play the role of protective motber, in 10 

far as the cooperative enterprises and other 
smaller enterprises which may be organised 
by the tribal people themselves are concer· 
ned. 

In addition to that, would it not be 
advisable for the Government itself with 
the cooperation of the local people to take 
the initiative to organise those industries 
and welcome the tribal people into coope­
ration in developing these industries, and 
working first as workers, then as mana­
gers and then as Directors. 

Therefore, in aU these directions. a 
new thought has got to be given carefuJJy 
wi th the sole aim of helping these tribal 
people to come into their own. How are 
we to protect them from the ravages of the 
people who would be coming from the 
pJains ? The cooperation of the' plains 
peopie is needed and can be made use of, 
but only subject to the overall responsibi­
lity of subordinating their claims to tbe 
overall needs and demands of the rigbts of 
the tribal people. That is the most impor. 
tant thing. 

Supposing, we have all these things, 
where is the money to come from? Soon 
after the Second World War, all over 
Europe in the Western World, they impos­
ed, what was known as 'Reconstruction 
Tax' in order to help those areas which 
had been destroyed. SimlJar effort has got 
to be made in this country. A particular 
cess of 5 per cent or 2 per cent, whatever 
it may be, on import duty as weU as excise 
duty has got to be imposed over the ~hole 
of India and a special sum of money has 
got to be collected and pooled together 
every year and from out of it, you make 
grants to various areas for their develop­
ment. Unless we mall.e the rest of India, 
rest of the peopJe of India to make their 
conscious contribution through this kind of 
a cess for the development of these areas 
and these tribal peopJe, I do not think that 
it would be possible for the Planning Com­
mission to de\-ise some way by which they 
can possibly set apart sufficient funds for 
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rho deve'tOpment of these areas, and these 
people. 

'nlerc is haadloom weaving industry in 
these areas. It is a domestic industry, but 
at the same 1ime it can also be developed 
into a commercial enterpr;se. Then there is 
aericulture industry. So many other indus­
tries also can be tbought of, in line with 
the overall need for the preservation and 
development of forest wealth. All these 
industries can be developed OD a very large 
acale, but with the cooperation and com­
bination of a large number of small uni ts 
which would be within tbe industrial ken 
01 those people. 

Therefore, I mentioned this matter to 
our Prime Minister and be. himse)f, is seiz­
ed of the importance of Ihis particular pro­
blem. He il tbinking about it and I think 
tile PlaDDing Commission is now giving 
.ome thought to it. I sincerely bope tbat 
it would be possible for the Prime Minister 
to think of such plans and such manner of 
hdpinl these people and la ke over hundred 
per cent of responsibility and relieve 
the financia~ burden from tbe shoulders of 
file Joca} governments which are already 
over-burdened and see to it that adequate 
funds Ire provided. 

In that direction, I make this constru­
ctive suggestion that there should be a spe­
cial cess or special tax. It is for the Plann­
ina Commission as well as the Finance 
'Mlnister and the concerned deve­
topment Ministries is th" Government of 
India to '-hink of some such sp:cial means 
by which the whole of India, which is 
better developed -and which is being deve­
loped more and more, can be expected to 
make their speci fic contribution for the 
special development of these areas and 
tbul for the development of their mother 
earth also. 

So, in passing, Jet me say a word about 
the Cbambal area. As you go by road or 
by train, you lee thousands IDd -thousands 
of acres of land, all broken up, as if the 
motber eartb hal been broken ~p into 10 

matty .aabiDl wounds. AI, that arNI bas 
lOt t~ be developed. So i, tbe case with 
Jiaja.than and so ia the case witb larat 
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area-s of Orf.sa and ~Madhya Pradelb. Ail 
these area:. are crying for development 'arid 
more so, their 'people. Tberefore, their 
claim on the gmorisity, on tbe cl'paeity to 
sacrifice and suffering and tbe contributioD 
of the other people. becomes insistent if 
only we give some' tbougbt to it. Mahatma 
Gandbi used to think about these people 
day and night and so was Thakkar B«ba. 
Therefore, I hope Government would .ive 
serious tbought to this. 

17.00 brs. 

MR. CHAIRMAN: The time anoUed 
for this Resolution is over. Shall we 
extend the time ? 

SOME HON. MEMBERS: Yes. 

[Translation} 

SHRI NARESH CHANDRA CHATUR­
VEOI (Kanpur) : Mr Chairman, Sir, I 
rise an a point of order. If you are extend. 
ing the time, wh:n would you take up my 
Resolution? 

[English] 

MR. CHAIRMAN: Shall we extend 
tbe time? 

SOME HON. MEMBERS: Yes. 

MR. CHAIRMAN: How much? 

SOME HON. MEMBERS: By one 
hour. 

[Translation] 

SHRI HARISH RAWAT : In such. 
case. Tbe other Resolution of Bill does Dot 
lapse Pormission may be liven to move it. 

[English] 

MR. CHAIRMAN: The Houle aare'es 
to extend the time for Resolution by Ofte 

hour more. 

[Translation) 

SHRI NARESH CHANDRA CHATlJR· 
VEDI : Should I move illY - ResOlutiop. 
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[English] 

MR. CHAIRMAN: It is for the House 
to decide. Sbri K.D. Sultanpuri. 

17.0% bn.'~ 

[SHRI SHARAD DIGHE in the Chair] 

[Translation} 

SHRI K. D. SULTANPURI (Simla) : 
Mr. Cbairman, Sir, I am very grateful 
to you for living me time to express my 
views. 

If one tooks towards the development 
of all the hill areas in the Himalayas, 
whether it is U.p., Kashmir, Himacha) or 
Nagaland, whatever roads have -been 
constructed in the hill areas are Kachcha 
roads tbe rains wash away these roads in , 
one year only. In this way a 11 the money 
spent on thel"J is wasted. The State 
Governments do not have funds for their 
maintenance. The State Governments are 
incapable of maintaining them. If taxes are 
levied in hill ar .. as, people do not have the 
capacity to pay the taxes. 

I would like to submit that if hill areas 
are to be developed and the villages in the 
hill areas are to be linked by roads, it is 
essential that more funds are allocated 
for this purpose. 

Many thing$ have been said by Prof. 
Ranaaji that felling of trees is Jeading to 
the soil erosion in the bin areas. It is 
causing great damage to our country. 
If the soil is calf ied to tbe plains during 
rains, our agriculture would suffer a huge 
loss. 

I would like to submit that recently 
the hin areas have faced the drought ancf the 
people of hill areas have suffered a lot. 10 
many villages, the women have to 
walk a 'long distance to fetch drinking 
water. The men in the- village go outside 
for work, but tbe condition of the women 
is very pitiable. The women have to cover 
lena ' distances to fetch water for them. 
se"'eS and the cattle. In this way tbe 
,"pIe of the backward classes are facina 
If.'" difficUlt" 

I would like to submit that lift irriga­
tion schemes should be formulated for 
Himachal Pradesh and other hill areas. 

I would like to submit that the estima­
tes for a high sebool in hiB areas should 
not be prepared on tbe basis of the esti· 
rna tes fo! a high schoo) in plains. A 
member from Mainpur had said that the 
cost of a brick in their area comes to about 
R~. 2. How can schools and colleges be 
constructed this way? 

The education in the hilJ areae is in a 
very bad state. The arrangement for is 
such that there are middle schools in far 
flung areas high schools are in other areas 
and colleges are at a distance of as much 
as 10 to 12 miles. 

AJrhough we warJt to remove unemploy­
ment among them and ask them to com­
pete in the examination yet they arc una­
ble to get employment and that is why tbey 
remain backward. Bank Officers are sent 
from here but thc} do not work properly 
bec3:'se they \vant to get away from there. 
There are very few people whom the climate 
of that area suits. Therefore, you will have 
to provide better amenities for tbem, like 
educa tiOD for their children etc. and deve­
lop it in such a way so that they do not 
face any difficuJ!y there. OUf hone Prime 
J"finister has persona])y visited many of 
these places and he deserves congratulation 
for that. For the HmovaJ of poverty in 
the hill areas good programmes have also 
been drawn up. 

We often observe these days that the 
children of poor people of hi U areas do Dot 
get admissions in public schools or the 
Central Schools, but on the other band 
the children of baristers and other elites 
get admission in those schools. This ine­
quality will have to be removed~ 

The benefits of I.R,D.P. and other suc~ 
programmes are also not reaching the poor 
hill people. Th;!y are not educated and 
they do not know how to get a loan and 
therefore they are deprived of this 
faci Ii ty. 

The hill areas are b\!ing denuded of the 
lfe~s. Steps should be taken to cbe~k dus. 
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In this reaard the Resolution of Shri 
Harish Rawat contains good points and he 
deserves congratulation for that. This 
Resolution will help in checking denuda· 
tion of forests in hill States like Himachal 
Pradesh, U.P., Nagaland, Mizorm, Kash. 
mir, etc. I would suggest that a cell should 
be set up in every Ministry which may 
monitor the development of hill areas. 
Since Independence Le. since the Bri tish· 
ers left this country, no new rai Iway line 
ha~ been laid in the hill areas. The con­
dition of roads is deplorable. All the 
Kachcha roads should be m.!talled. The 
people are leading a difficult life. 

AU the new industries are being set up 
in the plains. The hill areas have been 
left far behind. There is need to set up 
factories in the hill areas and to issue 
licences for setting up new industries but 
tbat is not being done because the hill 
people are generally poor. Tney do not 
know what sort of industry would be 
feasible in that area. The people who get 
subsidy are very clever. They get the 
licences issued from the Ministry of Indus­
tries, but tbey do not set up any industry 
tberefor as long as 8 to 10 years after 
that, and tbe people do Dot get any emp­
loyment whatsoever. So, wbat is the USe 
or sucb factories ? 

Himachal Pr!!desh had alsr: to face tbe 
law and order problem 00 account of dis­
turbances on tbe Punjab border. The 
same is true of Uttar Pradesh. If you 
happen to go from Kotdwar towards Pi tbo­
raearh, you would see that there is no 
industry around. No ooe is ready to set 
up an industry either in ChamoJi district 
or in the higher reaches of Ga rhwa J or 
Rishikesh. Who would go there ? 

The dams on tbe hydel projects in Hima­
cha� Pradesh and Uttar Pradesh are be­
coming sieted on account of soil erosioo. 
Enough funds wilt have to be allocated so 
that afforestation and plantation of trees 
could be taken up so as to check soil ero­
lion. Special attention should be paid 
towards it· 

It bas been ri,htly said that an eJect­
rotrics' eC»mple:x sbould be ~t \lp ia ~UI 

areas. There is wide scope for elect.Toafca·1 

in the hUI areas. In the plaiDs there ia 
need for air-conditioners in tbe electronic. 
factories but in the bills tbere is no such 
need. So, in future more licences should·, 
be issued for electronics factories in tbe 
hill areas. 

The condition of telecommunicatiOlW 
in the bills ts deplorable. There are no 
telepbones a t many places. When the 
telephone depa rtment 'is asked to provide 
tbat, tbe Ambala or the Luckoowoffice 
clarifies that tbe necessary requiremco·ts 
are not being met. The criterion can be 
met only when tbere are no bill areas. 
More funds sbould be allocated ~for tbe 
effective functioning of the telecommunica­
tions there. 

Apples and potatoes are cultivated in 
our State and both these crops are infested 
witb a Dumber of diseases. J would request 
the hone Minister to allow the farmers to' 
cultivate opium so tbat they get more 
money for their produce and the' crops 'are 
not affected by any disease. We distrjbute 
insecticides ...... (Interrllptions) Dagaji, 
you are laughing, because you are not 
aware of the problem. These thioll sbould 
be done on priority basis. 

Hon. Brahm Dult is present and he has 
been the Finance Minister of Uttar Ptadesh. 
His constituency extends from Rishikesh 
right up to Himacbal Pradesh. It bas been 
declared as a tribal area. I demand that 
Reouka, Snilai, Chaupal and Rodu 
Assembly segments r.bould also be dec)arcd 
as tribal nreas and ,they should gct the 
same faciLlies as ale availabJe to the 
people of Uttar Pradesh so that they can 
make progress. 

SHRI JANAK RAJ GUPTA .(Jammu) : 
Mr. Chairman. Sir, I am obJiIe4 to Sui 
Harish Ra wat wbo has moved this Resolu. 
tion and also to you for' givin,' me tbis 
opportunity to s~ak ror the poor1)eople 
who live in hi II areas. Whon ODe mov.a' 
(rom Punjab into Jammu and ICathmir 
State one find. the Pakiatan border oa: 
ODe ,ide 8 II 8 Jon, and 08 tbe other aU. 
it is aU mountainou.. Tllis· J. aD·' aNa 
where, al ~hri Sultanpuri allO,! po.ted 
out, ODO baa to ~over a dJII,nco of t'D 



,.kilometres to fetch wa1er. 80 rar agricul .. 
ture i. concerned, in the first instance 
Botbing cali be cultivated and if per 
chance tbe maize crop is -:ultivated either 
there is DO rain or if there are rains the 
bear Qr other wild animals destroy the 
croP. In the Bbadarwah and Kishtwar 
areas raw materia1 is to be found in 
abundance and mines can be exploited but 
there are no means of communications in 
these places. The most famous sapphire 
mine is in this area, but even if ration is 
to be carried to that place it will have to 
be carried on the sheep or goat back. 
There is no other means of transport. 
Therefore, I would request, as Harish 
Rawat bas already suggested, that a cell 
Ibould be set up in every Ministry which 
may look 10 the welfare of bill areas and 
live priority to their development. There 
are no two opinions that there are many 
natural resources in hill areas which can 
Itill be exploited. The Government has 
made considerable efforts in this direction 
but they are stiU inadequate, There is 
wide scope for hyoro-electric power pro­
ject in our State. It is true tbat two 
projects have been launched-one is at 
lCiahtwar and tbe other is at Salal-but 
it is not enough. Tourism sbould be 
encouraged and necessary arrangements 
should be made to develop the area so 
that the oJigbt of poor people may im­
prove. First priority should be given to 
the construction of roads so as to make 
these places accessible to tbe tourists. 
The people wish to travel to these places 
bot tbey are unable to do so in the pre­
vailing conditions. The people there 
depend on tourism for their means of 
IlveJihood but how can the tourist, reach 
these places if there are no roads 7 If 
JM tourists do not 80 there the plight of 
the people will remain unchanged because 
there is no other work at these places and 
there is continuous felling of trees. 

It is ture that a railway line between 
Jammu aDd Udbampur is being laid aud 
it i. a matter of ooly 60 kilometres but 
tbe pace. of work on this lioe is so slow 
til. t I r~) it would take another teo years 
and tben .it will be of no use. Besides, 
labour oDlaaed in this work has also been 
Jlired Crom outside the State, l~ therefore, 

. ,_baaize the aeed to encoura,e tourism, 

a/Hill ,Areas 

The rearing of sheep and .goats bas allo 
great scope in the State. People should be 
provided loans for it. You would be 
surprised to know that if mUUon is to 
be supplied in that area, the goats are 
brought from Rajasthan. The milk con­
sumed in Kashmir comes from Amritsar. 
Government bas aJlocated considerable 
funds for tbe schemes formulated by it; 

The Common man and the poor mali 
does not get the benefit of these aHoca,;. 
tions. it wa~ being discussed in tbe 
morning in this House that one is not 
able ~o get subsidy in the plains till one 
br,bies tbe concerned person who saDCliobj 
the subsidy. You can yourself imagine tbe 
condition in hill ar~as regarding the su~ 
sidy. There is no doubt that Government 
has made a lot of efforts in this direction. 
This is an important place and during tbe 
times of the Mughals when the Emperor 
happened to pass hy, he used to stay at 
least f ~r two to four days here. But gODe 
are those days and now, if the plight of 
the poor has to be improved then the 
means of commur'ications will have to be 
provided and tourism will have to be 
promoted. 

Another most important thiog is that 
people from other parts of the country 
have gone to the hill areas and have earned 
crores of rupees by selling its precious 
forest wood and resin, but the poor man 
of that area did not get even a single 
paisa as his share. I would. therefore. 
request the Government to pay i::nmediate 
auention to the pJight of the pvor in tbe 
State and help in improving it and making 
it more strong. I would like to congra. 
tula te the Hon. Prime Minister for the 
manner in which he has been working for 
tbe development of the country. Some 
people were apprehensive and others 
floated remours to the effect that tbe 
country would facc internal and external 
problems and the condition of the country 
would deteriorate and it is not going to 
improve. There were problems in the 
country such as Punjab problem; Assam 
problem and Gujarat problem. but the 
manner in which the HOD. Prime Mjnister 
solved all these problems shows that he 
came like an angel and curbed the people 
wbo wanted to create chaos in the CouDtrl, 



Res. ,e : Development A tJOtJSt 16. 1985 iI.A.H. Dis. 992 

[Shri Janak Kumar GUpta] 

He said that he wanted to work for the 
progrcss of the country. He made possIble 
the task which appeared impossible. He 
obtained first hand information by visiting 
the huts of the Adivasis and he is m~king 
aU efforts to remove tbl'ir poverty. He has 
anxiety towards the problems of the 
people of the country, similarly he has 
love for these people as well. I am full.., 
confident that he would provide more 
funds for solving their problems and for 
their upliftment. 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, only he can enjoy the 
scenic beauty of tbe hiJls, who does not 
cause damage to them. Rawat Sahib has 
moved the Resolut;on for the develop­
ment of bill areas; we would like to hve 
in the deep woods and it would be better 
if the city dweUers do not cause any 
ciamaae to the hiUs. B~t the people living 
in tbe cities have destroyed the forests. 
The hon. Plannin& Minister should give 
serious thought to their problems and 
apply his cool mind. The people living tn 
cities have played wi lh tbe lives of the 
people living in the hiB areas. Rawatjl, all 
the mountains are the abode of gods. 
Badrinath temple is in tbe mountains. 
Dehradun, Nainital &11 tbese places are 
abode of ,ods, but ever since the people of 
cities started visiting tbest: places. they 
constructed roads thtl e and destroyed the 
forests. The peopJe living in the hiH areas 
uaed to be very strong, but Rawalji, you 
are no Jonger that much st10ng. After 
moving in motors and cars on Dejhi roads, 
you have lost you vgour and vitality. The 
people of cities cannot be so strong as 
the people of desert areas who walk on 
foot in the deserts. What is tbe condi tion 
of our bill stations today? What sort of 
hill statioDs-Mahaba)eshwar and Ootaca­
mUDd are there fhese day? You can have 
a look at DarjeeJing near Calcutta. You 
can see MouDt Abu in RCjjasthan, what has 

. happened there? The rich peopJe have 
constructed their bunglows there. They 
bave denuded the forests of all their vegeta­
tion. Forests have desUo)ed by them 
••. (Interruptions) •.• These people lavina in 
~ ci:~J have not done any 1000 to US, 

MR. CHAIRMAN: You should address 
tbe cbair. 

SHRI MOOL CHAND DAGA : Sir, 
All these members, speak col1ectiveJy. I 
therefore, seek your protection. I am 
speaking under your protection. This thinl 
has come to my mind. If nobody had 
caused any damage to the mountains or 
the forests, this condition would not have 
developed there. Paper mills have been 
set up there and thousands of areas of 
land has been denuded of the trees and 
vegetation. Such a scheme has been for­
mulated by you. What sort of pJans do 
you want for these art.as ? Fotrunately, our 
Minister for Science and TechnoloiY js 
sitting here. All of us should &iv~ serious 
thought to this problem. The p~ople of 
our Rajasthan, who live in the desert areas, 
are so strong and sturly that nobody can 
compete with them. Even tbe footbaJi 
players cannot beat them in any competi. 
tion. If we have to defend the Himalayas 
aaainst China, only the people Jiving in the 
mountains can do that. Only they can 
face them and not Rawatji. Therefore, 
new methods and Dew techniques IhouJd 
be adopted there. Indusirics should be set 
up there. Projects of Science and Techno­
logy should be undertaken there. I have 
been observing your plannjng for tbe 
last 38 years. Many plans have been 
implemented and despite spendiu& a buae 
amount during First, Second, Third. Fourth 
and Fifth PJans, desired development in 
the hill areas has not taken place .•• 

[English] 

MR. CHAIRMAN : The time tor 
Private Members Res01ution is over. This 
discussion wilJ continue next time. Mr. 
Daga will continue. 

HALp·AN-HOUR DISCUSSION 

Price of colour T.V. .ets 

[English] 

DR. CHINTA MOHAN (Triupati) : 
At the time of the ASJAD in November 
1982, we had imported 90,000. t~JeviaJon 
kits. At that time we bad aiven 400 n~DCC' 
out' of which SO manufacttiter. 'are at 
present manufscturfn, colour 'tv 
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sets nowadays in our country. Actually 
60,000 TV sets are manufactured per 
year in India, but th~ TV manufacturers 
in their false reports are saying that they 
are manufacturing two milion TV sets. 
That is only on PJP.:r. 

Coming to Unstarred Question No 216 
of 24th July, 1985, tbe Minister in his 
Statement had said that he had taken an 
undertaking from the TV manufdcturers 
of India. He also said that some of the 
TV manufacturers are violating the ruJes. 
The Minister also had stated that 
he had given a notice of inquiry to 
the MRTP Commission. 

I wouid like to know from the hone 
Minister when he bas written a Jetter to the 
MRTP Commiss:on. And if the TV manu" 
facturers a re viola ti ng t he rules, wha t 
action has been taken by the Government 
and the Ministry agaiost the TV manu­
facturers. 

The Minister in his Statement had said 
that six manufacturers had come forward 
to sell the TV sets through Super Bazars 
and the Cooperative Societies. I would 
like to know who are those six manu­
facturers and who have come forward to 
live the TV sets through coopera tive 
societies c::.nd through the Super Bazars 
and at what prices. 

The Hon. Minister had said that he 
had taken an underta king from the TV 
manufacturers. I would like to read tbe 
undertaking which the hone Minister had 
taken from the rv manufacturers on a 
non-judicial stamp paper of Rs. 2/ .• 
The statement is like that : 

"We have applied for import 
license for components and parts 
required for the manufacture of 
colour TV sets under the scheme 
evolved by the Government. We 
undertake the ex- fa ctory price of 
colour TV sets wii) not exceed 
Rs. 5,200 for an ordinary set and 
for electronic tuner it wi)) be Rs. 
5,600. Based on the prices we 
will take undertaking from the 
deaJers that the ultimate con. 
sumer will aet colour TV manu .. 
factured by us at a price not 
IDOrt thaD Rs. 7,500." 

They had also committed that the 
dea lers will sell colour TV set with 
electronic tunner at not more tban Rs. 
8,000/-. They had committed in their 
agreement. This price is inclusive of 
guarantee and warrantee and tbe sales- tax 
is to be paid for sales in Delhi. For sales 
in States outside Delhi, the amount of 
sales-tax will be adjusted accordingly, 
according to the local rates. They also 
said : 

"We undertake that any violation 
of this undertaking by the manu .. 
facturers sball be Jiable to action, 
including action under the Import 
Control Regulations." 

But as you said in your unstarred 
question that they have violated the rules. 
I would like to know what is the action 
that is going to be taken by you? 

Also the late Prime Minister in her 
Statement on 14th ApriJ, 1984 had said: 

"Based on the reduction, in the 
customs and excise-duties, the 
Government had estimated that 
colour television sets of 51 centi. 
metres may be available for around 
Rs. 5,000/-. Some such sets are 
now being marketed at around 
Rs 5,200 exclusive of local 
taxes." 

But they are selling it at minimum 
price of Rs. 10,000 to Rs. 15,000 DOW. 

If you have at least minimum rega.,d 
and respect to that statement, if you 
think the statement is factually correct, I 
want to know what is the action you arc· 
going to take against these TV manurac·· 
turers. 

At this juncture I would like to bdq: 
to your notice that out of 90.000 television 
kits you have done the distribution to SOJhe 
of the firms like this: 

Bharat Television Ltd. 
Ba n,a Jore 2.627 ki t. 
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Higb Veen Electronics 2,034 
Busb India Ltd. 

Bombay 829 plus 940 kits 

Cosmic Company 100 kits 

Western Electronics (P) Ltd. 

Beltek 

Nelco. 

1,371 plus 3,680 kits 

5,486 plus 1.580 kits 

96 kits 

Hue you at any time bothered to 
,know from the TV manufacturers whether 

l.they have sold to consumers at a reasonable 
price? 

I would like to say that in my consti­
tuency and in other parts of India TV 
manufacturers are sel1ing in different rates 
starting from Rs. 10.0)0 and up to Rs. 
15,000. 

- I would like to quote some examples 
for your information, Sir, and for tbe in­
formation of the House :-

Mr. K. R. Nagarajan, with Bill No. '7, 
.da\ed 22.1.85 purcbased Dyanora CTV 
from Mis Apollo Electronics, Tirupali, my 

~ CODltitucncy, for Rs. 10,000. 

. ·Shri E. Sree Ramachandra of Visakha­
'patnam of my Slate purchased from Needs 
Electronics. a Dyanra cry for Rs. 15,000 
with Bill No. 42 on 26.11.84. 

Another Shri Venkataswamy of 
Secunderabad purchased a Dynaora CTV 
from J.P. Electronics, Secunderabad, with 

'-BlIl No. 308 on 10.8.83 for Rs. 10,000. 

-Shri G. Nagarajan of Jamsbedpur 
purcbased a TeJevista cry with BiU No. 
194 00 20.1.85 for Rs. 10,000. 

Shrimati P. ShatuntaJamma of Ananta. 
.... r purchased Crown CTV frem Gemini 
:tladio Centre with Bill No. 173 on 24 11.84 "'ot". JO,500. 

Tbe Minister in bi. reply aid tJ1at 
,... peepl. will Mil for R.I. ',000 to Rs. 

5,500 etc. These peopJe . are actually 
vioJating the rules of the Governtllent. So; 
what is the action that you are goiDg to 
take? 

In your reply to the Unstarred Question, 
you have said that you have given notice 
of enquiry to MRTP Commission. I would 
like to know as to when you have written 
letter to the MRTP Commission. Recently 
I went to tbe MRIP Commission and they 
told me tha t no such letter was received 
by them till lba t day. They said lha t some 
voluntary organisation,-'VOICE' or some 
such organisation,-has written them a 
letter stating all these facts. 

I would like to say that you have 
committed in your reply to the Unstarred 
Question fhat you yourself have com­
plained to the MRTP Commission but 
they cJearly told me that no such letter 
was received by them from Government 
or from the MInistry or from the Minister. 
This is what they said. 

I would like to say that all these things 
were done with the connivance of the TV 
manufacturers. Some of the bureaucrats 
and people in the Ministry have connived 
wi 'h TV manufacturers and the TV manu­
facturers were allowed to increase tbeir 
prices. I do not know why the Ministry 
is not able to curb these practices. Sir, 
in spite of the promise given by the late 
Prime Minister and also the undertaking 
taken from the TV manufacturers, this 
Ministry is not able to come forward and 
curb these malpractices of the TV manu­
facturers. I would like to say at this 
juncture that it is a failure of the Govern­
ment; it is a failure of the Ministry that 
they have not been able to curb these 
practices. I say, it is total faiJure of the 
Government. I would now like to luggest 
some ways by which you can prevent them 
from rai~ini the prices in this fashion. 

I would like to suggest to ,OU that we 
should announce tbe TV set rates parti. 
cularly through TV prolrammea once io a 
month and also through All Ind.a Radio 

-and newspaper agencies. Some of the 
Dewspaper .Ieocies are livin, the reports, 
but they are total), f.lse. ~AJso .alc of 



397 H.A·:H; DI,. SRAVANA' 25,1907 (SJfKA) H.A.H. Di'&. 

TV sets through Super Bazar and through 
other Government agencies will be 
pOIsbJe. They cannot sen tbem at in. 
creased prices. 

The third point I would like to make 
is that if you have not written any letter 
to the MRTP Commission about bogus 
TV manufacturers, I request you to write 
at least now to the MR TP Commission 
and sec that something is done to the 
consumers particulary. If the manufacturers 
are found guilty, their licences should be 
cancelled immediately. 

Finally, I would like to say that the 
consumers who have purchased the TV 
aets for more than Rs. 10,000 or Rs. 15000, 
should be paid back the excess amount 
charged from them. Then only justice 
wjll be done to those people. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART­
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, SPACE AND ELEC· 
TRONICS (SHRI SHIVRAJ V. PATIL) : 
Sir, at the time of ASIAD we wanted to 
provide colour TV sets to the viewers 
and so we allowed the TV sets to be im­
ported in India. Objection was taken to 
the importation of TV sets at that time. 
So, we allowed the kits to be imported. 
The kits were imported by ETTD Cor­
poration, with the approval of the Depart­
ment of Electronics, wbi:h carries on 
trade with electronic gadgets, compCDent~, 

materials and things like that. Tho;e 
kits were given to the manufacturers of 
TV. At that time the Government wanted 
tbat the TV sets should be sold to the 
consumers at re= sonable prices. So an 
agreement was entered into between the 
Government on the one hand and the 
manufacturers-please mark this word 
'manufacturers'-on the other hand that 
the TV sets worJd be sold at the fixed 
prices-Rs 7500 or Rs. 8000 or something 
Uke that, Rs. 7500 for one kind, viz, 
with turret tuner, and Rs. 8000 for another 
kind. viz, with electronic tuner. The kits 
were distributed to the manufacturers. 
They manufactured the TV sets and they 
sold them also in the market through the 
dealon. W-c received ~omphlh)ts. (rOQl 

some of the purchasers and we iDvestl,.ted 
into the allegations which were JenHect: 
against the dealers, not manufacturer.; 
and we found tha t in a very inaetaiOUi 
manner this condi tion was not observed 
by the dealers. They sold tbe let; at a 
particular price which was fixed, but dle,' 
had said that for warranty of an extended' 
period they would charge something more 
than what was really allowed. They cbaraed 
about Rs. 1000 in some cases, and about 
Rs. 1500 in some other cases for tbe 
extended warranty period. Here, probabl, 
they had taken advice from those who are 
weJl·versed in matters relating to Jaw aod 
all those things and they had overcome 
the conditions which were given there. 
For extended period, they would be 
cha"ging service charge for' the setl. 
Otherwise, they were just c011ecting the 
prices which were fixed under the agree­
ment. Here, what is to be realised and 
understood i& tha t the aareement was bet­
ween tbe Government on the one hand 
and the manufacturer on the other, Dot 
between the Government and the dealen.' 
That was ('ur difficulty. We could not 
have entered into an agreement with tbe 
dealers. We entered into an agreement with 
the manufacturers. We asked tbe maDU~ 
facturers that they were bound by tht 
condition and it was necessary for thenf 
to see tha t the sets were sold at the fixeCl 
prices in the market. We asked them to 
take undertakings from the deaiers and" 
compel the dealers to sell the sets at tbe ... 
fixed prices. Well, we received the reply 
from their Association and they said, it 
was difficult for them to control the entire 
market. The stand taken by them and by 
others also was that they could not enter' 
into an agreement with the dealers. Some' 
say, they could rot enforce it. The 
difficuJty which was faced by the Govetn­
ment was that the agreement was not 
binding on the dealers. 

SHRI V. SOBHANADREESWARA 
RAO : For manufacturers, it is difficult 
to implement the agreement. But it is easy 
to Joot the public. 

SHRI CHINTA MOHAN: We find 
that in the a,reetoent, dealer is also j~:~ 
c\llded, 
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SHRI SHIVRAJ V PATIL: But that 
aareemeat was not sianed by the dealers. 
It was an agreement siaoed by the manu­
facturers. 

SHR.I CHINTA MOHAN: The manu­
facturers gave an undertaking that they 
would look after the deaJers also. 

. SHRI SHIVRAJ V. PATIL: So, we 
asted the manufdcturers. We could not 
take action against the dealers, We could 
tate action alainst tbe manufacturers. 

Now, tbat is being done bere in a 
very ingenious, or in a very smart manner. 
Somebody is trying to violate tbe agree. 
ment and somebody is trying to exploit 
tbe situation and exploit the consumers. 

SHRI CHINTA MOHAN: Evenbody 
is smarter than the Government : 

SHRT SHIVRAJ V. PATIL: So, Sir' 
what we tried to do was, we informed the 
manufacturers, that you shoulJ have to 
take action against them and we would 
abo tate action against them. We got 
lome answer but it was not really very 
cODvincing. Then the consumers also wrote 
10 us. A consumers' organisation filed an 
application with MRTP Commission and 
MRTPC is looking ioto it. Even the 
MR TP Act has to be examined very care .. 
fully so as to see that the action can be 

"'taken against fhem. Otherwise, there is 
no point in going against them and not 
Icttipg any orders against them. So, it 
has to be very carefully seen. We have to 
see ,whut are the provisions under whith 
an application can be fired with the MRTP 
authority so as to see that this kind of 

thi III does not he ppen. 

So, tbe matter is now pendin8 with 
the MRTP authority and they are investi­
gating ioto it. As a matter of fact, MRTP 
Comm'Slion is a quasi judicial autbori ty 
and after the judgement is "~Yen, action 
can be taken against them. That is ~he 

position. 

As far as the Government is concerned, 
if any action hal to be takeD, it bas to be 
takea within tbe four COH1Crs of the Ja\\'. 

If it is not taken within the 'four cornen 
of the law, it can be chanenged in the 
appellate court and it can be set aside. 
That is ODe of the points and the Govern­
ment is accountable to the Members also. 
Any body can stand up here and say as to 
how we could take action. 

A suggestion was made, why don't 
you cancel the licences given to the manu­
facturers. Supposing, we cancel the licences 
given to the manufacturers without investi­
gating into all tbese matters, immediately 
he would go to the court of law and get 
the order of injunction. And then, the 
whole scheme of ours wi I) be frustrated. 

So, in order not to get frustrated in 
such matters, we are taking action and we 
shaH take action to see that this thing 
does not happen. That is one aspect of it. 
This is legal aspect of it. 

But then our anxiety is not only to 
take action. Our anxiety is to see that 
these goods are made avaifable at reason­
able prices to the consumers. 

We are not interested in penalising and, 
if it is necessary, it is our duty to penalise 
also and we will do that. 

But more than that, our duty is to 
see that the goods are made available at 
reasonably acceptable prices to the COD-

~umers. 

Therefore, we took some steps. The 
steps that tbe Government has taken in 
this respect are to give licences to a number 
of people and I can give you the Dumber 
of licences which the Government has 

given. 

In organised sector, the number of 
letters of intent issued is 174 and the 
capacity which is expected to be established 

is 69 lakhs. 

We waited on them for some time to 
turn these Jetters of intent into licences 
and to start production. They djd not do 
.hat. We did not wait furtber. We IBid 
that \\e "ou'd cancel their lettt'rs of 
intent and t}'ten \\e cIDcel1ed tbe~. 
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·l2 i lettArs,of intom were ,cancelled aDd 
,~e' CAguity Uol_ ,tboao 32 licences of 
'letters of intent was 20 lakhs. 

The induttdal,licences issued were 42 
. and tbe capacity esta"lished is 7 I~Khs. 
( Interruptions) 

-Uui ts reported .for production is only 
15 and tho -aapacity established is 6.S 
1akhs. 

F~r. small-scate units. approval, were 
aiY4D to as many as 794 small-scale in­
dustries. After waiting for a pretty lana 
time, 149 approvals were cancelled Units 
reported for production is hardly 60. 

So, what we are trying is to allow as 
many people as are interested in produc­
tiAn, to produce these loods so tbat tbey 
alie available in the market and tbe 
IIJ&dtct . turDS into a buyers markot (rom 
tb, •• Uor& market. 

(l\I1t,' tbis bas .o.ot happened. The manu· 
~~$u,,~J;'.s toJd us that the . material and 
tl)c CAlDPoQen.lI and the capital goods 
W4lCll ere r.equired [or this 
~JC. are. to.be imp.OIted from outside 
I4d LQeY l\ave to ,p_' .. vcry .huge Customs 
~u,)' 0,0 tbese articles. Wba t did we do 
a.-in? .We ,red",ed c1uties ,also. 

I ~m givi~1 tbe details of our action 
step. by step. First, we allowed tbe im­
port of the sets. Then we allo,wed. the. im­
port or tbe ki ts. Then we gave the licences 
I,d removed the upper limjt. We .,ve 
t~~m tpc con~c.sipns in the CU'J~s dulies 
.~d oyr ilUcntiQD .was that tbe prices 
s~ould, co91c down. 

If the Wices do oot ~ dpwn .. evco 
a!~~ t.J;¥s, .. we shall have to t~ ,somc 
a~j,oi~rative q»cuurc:s to acc. tbat the 
Pf~ces . .coplc duwn. Wbat administraiive 
mea.urC8.~D be. t~n.· will .be :docided at 
ao appropriate time by tbe Government. 

We u .a ,_OQverD.~eDt ~~ve a . ,cJ:1:tty to­
wards t~e consumer. as we)) as we as a 
Government ~ave a duty io~ards thf: 'j~. 
duatey' allo. Because ,he iDterest of' botb 
the" ~onlumerS aDd industry hAve to' be 
p~~~.~~" ~~ h~~ #0 ~,,~,~i~ct. "Dd~.~,~!.,.ce 
tla!.JD!O'"".t~ ~,?f t~ ~wo'. Wbat .WC.J~I~JO;.~ 
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,alA ·Qo.verDJl,WD tis the usoei.l._enaiQ~riD.·' 
-AI tbey ~all it, and in. dqin. ,it •. .aPllW 
time ,is taken. ~ people tl}' Jo .t»e 
very smart and try to boodwink ~;fq-·,o 
take undue advantage. We have Dot laid 
that the people have not .~kc;.D t.Jndu • 
advantaae . We have said that the ~Pal. 
ha'lC taken uodue advantaae. And wJ!at­
ever can he done by tbe . Departm.eat 
within the framework of the 'law a~d 
within the ambit of administrative ~wer • 

. available to us, w. have done and "c will 
do it. 

We do not disagree with you when you 
say that some people have not brou.ht 
down the prices. We shall try to see tbat 
the prices will come down and. for your 
information, I would like to say that from 
our Corporations and others. we have 
taken such steps as to make the TV 'sets 
available at Rs 5,600 also. 

(Interruptions) 

AN RON. MEMBE.R : Wl,1ere ? 

SHRI SaIVRAl V. PATIL : All) tlUlji­
ber of TV seta fhat you want, I Gan :&ire 
you: you may come tomorrow morDiDg and 
I will give t~e ~V sets from our CorporatiOll 
... (Interruptions) . . 

SH~I CHINTA MOHAN: What about 
other ,p~aces ? You are bothered o~ly . .about 
D~~hi. -

SHRI SHIVRAI V. PATIL: At otber 
places also we ;viJl do. What I am sayfn. 
is tbis. If you want any number of coloor 
TVS, they can be given. I ba'iC tokl them 
tbat, if any Member of Parliament wants 
or if any outsider wants, it should - be 
readily available. My intention in telling 
you is this. We have taken steps to see 
that the prices come down. Oor intention 
is to sec tbat the prices come down and 
the consumers do not suffer, But at tbe 
same time we are not saying that some 
people have not acted smartly io this 
matter. They have. Some peop'e bave 
tried their best to reduce the prices, ud 
some manufactures of TV have rea'li, 
reduced the prices. We cannot forget tbat 
tbiOl also. And if some people haw acted 
smartly, we will no' nealect to proceed 
al.inst them. 

( InterrllitioRI) 
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MR. CHAIRMAN : No discussion. 
Now only questions. Mr. Ajoy Biswas. 
Put your question only. Th:s is Half-an 
Hour Discussion. 

SHRI AJOY BISWAS (Tripura West): 
Wbat is the priority for the country? Js 
it drinking water or is it colour 1 V '/ 
Evidently. it is drinking water. 

The Go\'ernmen t ga ve concessions to 
the TV manufacturers in the last Budget, 
but the manufacturers have not passed on 
the duty concession granted to them to the 
consumers. That is the problem. Govern. 
ment assured on the floor of Parliament 
that they would provide colour TV at a Cvst 
of Rs. 5,500/·, and the Chairman, ETTDC, 
also said that they would be able to pro­
vide colour TV of 20 inches size in the 
Delhi market for Rs. 5,500/- •••••. 

MR. CHAIRMAN: Come to your 
question. 

SHRI AJOY BISWAS: My question 
is this. In the course of his reply the hon. 
Minister has said tbat the Government 
have no control over the dealers because 
they have entered into agreement with 
manufactul'ers only But the manufacturers 
have control over the dealers, and it is tbe 
dealers who do this. So, it is clear that 
there is a breach of \.!ontract on the part 
of the maoufacturerl. My question is 
this. What is the cost per kit supplied by 
the ETTDC to the manufacturers? I also 
want to know whether Government have 
made any assessment aboul the cost of 
auembJy of tbe parts of colour TV by the 
manufaclurer:,. whether tbe Corporation 
bal committed itself to provide complete 
kit. for truee lakh sets in the current ,ear 
to tbe manufacturers, whether the Govern­
ment have pJaced bulk orders for import 
of colour TV tubes on a number of manu­
facturers of West Germany, France and 
Korea. whether the manufacturers are 
reluctant to offtake the colour TV tubes 
from the Corporation and huge coJour TV 

18.01 br •• 

tube. JyiDa in tbe ET &. T warehouse be. 
c&uec they are not off taken to maintain 
tbe market. Whether it is a fact or not 1 

My last question is wbetber tbe Govern· 
IPC,U ~avc d"ided to import cqJ9ur TV 

It.A.tI. J'Jls. 

kits from abroad and what is tbe total 
amount of foreign exchange involved by 
this import 1 

MR. CHAIRMAN; Really speakins 
only one question is a)Jowed. So pJease 
be brief. 

SHRI SATYAGOPAL MISRA 
(Tamluk) : I shaH be very brief Sir. I wiJJ 
take only two or three minutes. 

If you 10 to different pJaces of our 
country, you will see tha t the public places 
are flooded with the advertisement of tbe 
TV manufacturers. You wiH sometimes 
see thaI tbe advertisements are m'ore good­
looking than the programmes broadcast 
by the TV centres '/ 

Sir. at present almost the whole coun­
try is well set for a TV net work. There­
fore, the demand for TV setl have also 
gone UP. I want to know from the Hon'. 
ble Minister whether tbey have studied in 
depth the market position of our country 
and what is the estimated monthly demand 
of the colour TV sets in our country. At 
the same time, what is the capacity of the 
manufacturers of country to produce tbe 
TV .ets on a monthly basis. Our market 
price is dependent upun the demand and 
supply theory at Jeast in our country. 
Therefore, we must study the demand and 
suppJy question of TV sets. I want to 
know from the Hon ·ble Minister whether 
they have studied this or not. 

SecondJy Sir, Government should lo()k 
after. the quality of the TV sets. Whether 
they have got any machinery to look into 
this question or not, J want to know. I 
would also like to know whether the 
quality of different colour TV sets are 
guaranteed or not. Some sort of monitor­
ing cell should be there to Jook to tbe.e 
matters. Whether Government have set 
up these cells or not, I want to know. 

Lastly. think of the poor viltaaer. of 
our country. They should have sOine 
opportunity for viewing the TV pro­
grammes. They have no purcbasiDI power. 
In the earlier days when radio was intro. 
duced, there were some community kitl. 
Sir, I want to' kDOW from the HOD'ble 
MiDist',. Whether tb., have loaf t~ 'M' 
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question of community viewing of TV 
schemes in our coun try For this scheme, 
the Central Government may contribute 
SO%and State Government will contribute 
the other 500/ 0 , in tha t ::>rocess they can do 
it. I want to know whether they have 
gone to this ques tion or not. 

SHRI SOMNATH RATH (Aska): 
Certainly the TV media is very popular. 
It depicts the heart and culture of us and 
educates the children, agriculturists. 

The Hon'ble Minister has replied in 
the original question that the manufacturers 
have been given all facllities, like issuing 
industrial ap'proval liberally and reduction 
of customs duty as well as excise duty. 
So, at the cost of the revenue and the 
public exchequer, the manufacturers are 
manufacturing these colour TV sets. The 
Hon'ble Minister has replied that there 
is agreement =etween the Government 
and manufacturers, but not with the dealer 
and so the Government is heJpless. I want 
to know from the hone M:nister whethere 
there is vicarious liabili ty or not. The 
manufacturers have appointed the dealers. 
So, if any illegality is committed by the 
dealer who is an agent of the manufacturer, 
both the manufacturer and the dealer are 
responsible. It is not that the Gov~rnment 
is belp'ess and the manufacturer can 
hoodwiuk the government and at the cost 
of the revenue and public exchequer. 

Secondly, it seems that a high.power co­
mmittee has been constituted under the 
chairmanship of the Secretary of the Ele­
ctronics Department. What is the report of 
tbat committee '1 As stated, is the Govern­
ment think of producing a colour TV set 
which should be within the reach of the 
common man and having quality test. 
Mere cost would not do because spurious 
parts may be used to produce a cheaper 
aet. So two things are necessary-qua'ity as 
welJ as cost. It sbould be of the best qua­
lity and tbe cost also should be chea per 
aDd within tbe reacb of the common mao. 

Thirdly, the bon. Minister has stated 
that tbe law is wanting. If the law is want. 
inl. cannot the Government get 
the wi II to frame a new )a w 7 
10 i~ il DOt tbat tbe Government is 

helpless and the manufacturers are getting 
all the advantages at the cost of the public. 
The intention of the Government is that 
the media should work for the benefit of 
the commonman. 

As su;h, may I request the Minister to 
reply what specific steps is he soina to 
take in this connection? 

SHRI CHINTAMANI JE~A (Bala­
sore) : Kits were imported for manufac­
turing color TV sets. May I know from tbe 
hone Minister how many such kits were 
supplied to the manufacturers to manufact. 
uring colour TV sets ? 

It is a fact that it has been brought to 
the notice of the Government that a 1arae 
number of such imported kits are sold in 
black market; If so, the action taken by 
the Government in this regard? 

Is it also a fact that the price of colour 
TV sets abroad has come down by 15% 
and for which, as my hone colleague, Mr 
Somnath Ralh bas said, tbe Government 
thought of CUlling down tbe duty on im­
ported components used for black and 
white as well as colour TV sets? So wben 
the manufacturer and also the dealer are 
not showing any interest and are trying to 
hoodwink the Government and are not carr­
ying out the wishes of the Government, 
would the Govern nent think of impocting 
color TV se ts ? I f so, 1 wan t to know when 
the colour TV sets will be available and 
what would be the price in the open marlcet 
of th~ colour TV set imported '1 

The Trade and Technology Corporation 
is going to produce tbe ki ts for colour 
TV sets. This Electronic Corporation is " 
public sector undertaking. So, may I know 
how many ki ts would be produced by this 
Corporation annually and what would be 
tbe demand of tbe country ? ~hetber the 
indigenous produclion of colour TV tiu 
will be sufficient so that we are not requir· 
ed to import such ki ts from abroad? 
What would be the demand of such kits by 
the end of Seventh Five Year PJan period? 
Whether it is a fact that the Government 
is thinking to import colour T.V. sets and 
the manufacturers are objecting to it ? If so, 
wba t are the reasona ? Tbe actua I Ii ~D~O 
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b9J,jers who are manufacturing these 
colour T. V sets are tcUing that they cao 
produce one lakh sets per month whereas 
in tile month of January they produced 
9ply 50.000 sets. So, may I know what 
wO\lld be the demand of the country of 
c~lour T.V. sets within the next two~three 
}cars and what will be the productIon by 
the manufactures to whom the licences 
have been is~ued. 

~H~l CHINTA MOHAN: Sir, I want 
to seek a clarifIcation. It is quite obvious 
that Governn. ent failed to curb rise in TV 
prices. I would like to ask tbe hon. Minis­
t,:r why the Minister has not written a 
Ic:~~r to tbe MRTP Commission? Secondly 
y~ ~~ve distributed some of the imported 
~"'. Can tbe Minister say have they 
been distributed properly and at the 
rate fixed by tbem as they are they actual 
DMDufacturers and Dot tbe dealers? 

.SH&I SHIVRAJ V. PATfL: Sir. 
haIre about thirty questions with me. The 
firat qucstion wes about the priority of the 
Government of Jndia. It is a big question. 
I may tate some time to explain wha t IS 

the .priority of the Government of India 
but toe time wiH not be available to me. 
So, Nery .briefty I would like say tha t the 
pr.iori.&y of the Goverom~nt of India is 
eclucatioD, health, agriculture, industry and 
tbeG oLber priorities come. You probably 
kacaw tbat even before we became Iodepen­
dcat the emphasis was laid 00 educa tion 
aDd TV is one of the means of education. 
In the other House we have passed a Bill 
epmo.~"';Qg 'he Government to start open 
UIli-~itY"and the TV sets wil) be used not 
oaly '0. ~tertain the peDple but also to 
e4~fe~ t04'Ol. Tbe TV wiH be the media 
wpWh w~1l help 'he country to integrate. 
A::gJap ~;I,jDg in,KeraJa wjH be able to see 

.' i. ~ Jacadscape in Assam and what 
Id_ ofi ~lture is there; what kind of 
peqpJ,c Jive ,here even wi thout BoillB there. 
~, 'Villl·help in oaliOD.lI intesration. 10 
~1\l~Fn a,o TV has become a source 
or ~fQr~atioD. We are infornliPg the 
-.r~~¥f.tJ by ,bOwing so man, aaricul-
1~1 ~ .. a"me.·on T.V. We are inform­
j~ ... ", ,rtiMos by 'AAwiQI the proarAJDmeS 
OD.~" y. ~o. T. V. j. not a,meaD' of eater. 

tainment a1one. TV. bas become .• 
very. Very powerful instrument of 
informal education-education which 
wi)) be available Dot only to the 
children but also to the adults and from 
that point of view, I would say that we 
would not object to introducing TV on an 
increasing scale in the country. 

Now, I was asked what will be tb. 
cost of kits and what was the cost of kits 
that were supplied? Now, tbe cost of 
kits that were &upplied was Rs. 3650/-. The 
question was asked as to whether the Cor­
poration is going to produce de luxe model. 
WelJ, it dep~nds on the ne~d and r<:quir.e­
ment and demand of those things. ,The 
models which are cheap will be produced. 
The models which may be sold at hiaher 
prices may aJ~o be produced, But for your 
information and for the information of tbe 
bon. Members, I would like to S8.)' that 
E T. & T. has produced a model which is 
avaiiabJe for Rs. 1200 also It is a black 
and white small set which is available and 
you can ask me for it and we can give you 
tbat set tomorrow or witbin a day or two. 
So, the point I was trying to make was 
that we have brought down the prices of 
the TV sets. The black aDd white TV set 
is available for Rs. 1200 only. 

A question was asked whether the bulk 
orders are given for tlie kits and the TV 
tubes. When you purchase tbe tubes in 
bulk through (he Corporations, they are 
available at prices which are acceptable to 
the manufacturers, we are purchaslDI them 
in bulk and we are giving them to laC 
manufacturers so tnat in that aJso there 
cao be a reduction of prices. Tbeo, tbe 
question was asked as to whether the 
manufacturers are reluctaot to take tbe 
TV tubes. There was a time, about 1-1/2 
years or 2 years 810, tbere was 
some sort of reluctance. But at present a. 
far as my information goes. there it no 
reluctance to take the TV tubes. Now, for 
tbe question as to what was the farcian 
exchange involved, it is a very dHticWl 
question. I am not in a position to tell 
you what KtuaUy wjJJ be focei&n ex~banac 
jQvoJved in this. It is in prOl)ortion &0 tqc 
demand aDd lupply. But tbe exa~t ~mou.~' 
is ngt readily available. 1 wilt Jlot.be ab~ 
to live 'hat iDfo.cmatioo QOW. I bav, tQ 
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collect it from the Commerce Minis try and 
other IHpartments. 

Now, a vers good question was asked 
as to;' wbat tbe market posi tion in the 
country is. I should say that there are 
differing information given to us. The 
consumers' stand is that the TV sets are 
Ilet easily avaiJabJe in the market at 
acceptable prices. The manufacturers' 
s1and is that tbe market is flooded with the 
TV sets and the Government of India's 
stand is that TVs are available in the 
martet but the market is not flooded with 
TV 5 and I think because TV sets are not 
available in abundaDce, the prices are at a 
little higher level. They will be available 
and we shall have to produce them more 
so that they are available in the market 
and for d.at production is to be stepped 
UP. 

Now, a question was asked as to what 
the demand of the TV sets is. This is a 
question for which some exercise has been 
done, but I must admi t tha t the differing 
flgures are given to me by the Department 
and by others and regarding some of the 
figures I am myself Dot very much convi­
nced. They say that it is in the vicinity 
of 4 million st!ts by the end of 1990. Acco­
rding to me, because of the fact that the 
satellite is available, the high 4 power 
and Jow-power transmitters have been set 
up and peopJe living in the rural areas 
and villages are also wanting to have 1 V 
sets, the demand is going to be much more 
tban tbat. 

I would not be in a position to give 
exact scientific figures as to the demand, 
but the official figure which is given in the 
vicinity of 4 miHion sets by the end of 
1990. 

I do agree that it is not enough to see 
tbat the prices of the TV sets are reduced 
but at the same time, it would 8]SO b; 
necessary to see ahat quaJi ty sets are pro­
duced. If the TV sets are produced on a 
'arge scale, and jf they are taken to the 
rar away places, where the maintenance 
fatnhies are ~-t easiJy available and if 
they do Bot w()rk properly. peopJe are likely 
ro" .¥T' (rustlalea an" ahap·poinl~(f. OUT 

attempt is to "ee that the quality is maiD­
tained, and to do that, we have provided 
certain organisations at four or five dare­
rent pJaces in the country on a large scale. 
At the same time, the manufacturers are 
also asked to ha"e some quality control 
equipments so that they test the TV sets 
with those equipments and ensure tbat 
better quality sets are available to the 
people. We are attempting to see that 
quality control is maintained properly. 
But I am not going to give any false 
hopes to the House. This 
is an industry which is coming up and this 
is an industry to which a very great boost 
has been given because of satellite in the 
outer space and because of tbe facilities of 
low-power and high-power transmitters 
which we have provided. That is why the 
demand has gone up; the manufacturiq 
capacity is being established and we are in 
the processing of establishing this industry 
and we will pay full attention to the 
quality also. 

A very good question was asked, "The 
people in the vi lIages wou ld like to see tbe 
television, is the Government was going to 
provide sets Jo them." On the one band, 
I have a question about our priority, and 
on the other hand, whether we were ,oinl 
to provide TV sets to the villages. Cer­
tainly, we are trying to provide sets to th~ -
villages also. The Government has decided 
to provide certain community TV sets to 
the people in the villages. It is a sma)) 
number, but we are providing these sets. 
We have aJ~ 0 asked the State Governments 
to provide TV sets and certain State 
Governments have accepted to provide TV 
sets to the Gram Panchayats and societies 
in the villages, so that people can take ad­
vantage of that. As I have informed this 
august House, tbe prices have come down 
to Rs. 1200 per set and tbis is a price 

which can certainly be acceptable to the mi­
ddle class people coming from the villages. 
This kind of sets will be available and our 
attempt would be to see .ha t something 
more substantial is done in tbis respect 

also. 

I was told tbat thtre was a vicftriou!I 
liability on a 11 those thin'g4f. 'find it 
~ry dlmcuU to understand the prjnc~'f' Of 
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vicarious responsibility and all that. The 
priociple of vicarious liability is available 
under torts and not under civil law. But 
tbese arc 'egal matters on whicb I wouJd 
Dot argue on the floor. of this House, 
whether tbe vicarious HabUity is there and 
whether we can fife a suit against them. 
These are lega I rna t ters 

There is a High Power Commi ttee 
uDder the chairmanship of tbe Secretary of 
the Department and this Committee meets 
aDd takes account of the production, dist­
ribution and pricing of rhe TV sets. Atte­
mpts are bei ng made by this Commi ttee to 
lee that at reasonable and acceptable pri· 
en tbe TV sets arG sold. I think, the Co­
mmittee bas been successful in seeing tbat 
tbe prices are brought down, but we are not 
fuIly satisfied with tbe coming down of tbe 
~rices ; still more attempts would certainly 
be made by us' A question was asked about 
cheap TV and I have answered, 1 have 
informed tbe members about the quality 

aspect also. 

Then a question was asked whether we 
are loiDI to bring a new legislation for 
controlling tbe manu(acturets. You all 
know as to how much time it takes to 
frame a Bill, to bring it here, to pass it 
here and tben send it to tbe other House. 
We would like to make use of the existing 
Jaws and rules. If it is absolutely necessary 
to change some law and if that issue be­
comes so big then the que,ti on of changing 
or modifying' a law arises. \\'e do not tbink 
tbat that is the position DOW. We would 
like to use other metbod.. of producing 
more TV sets. This, we have alreadY done 
by removing the upper limit on production 
and producing TV sets on a large scale. 

About tbe kits also, I have already in­
fonned tbe House that 89,466 kits were 
liven at tbe time of Asiad. At that time 
tbere were some complaints that the kits 
were Bold in the black market. But at this 
time, i.e. at present, tbere are DO comp. 
laints about tbe kits being sold in the black 
market because they are easily availab!e. 

R.eprdinl tbe question as to whether 
tbe duties would be reduced or not. I bave 

G\ll)ta pcsotiDS Work" Delhi. 

a)ready informed this hoo. House that we 
have given concessions in the Customs duty 
on a very large scale. Customs dury OD 

capital goods, on the components and OD 

the material bas been reduced. So, without 
consulting the Government I am not in a 
position to answer whether it can be dODe. 
As things stand today, it is rather di1fjcu)t 
for us to give more concessions because we 
have already given them, as far as the 
duties are concerned. I think the duties 
were reduced by about 40 per ccnt. Just 
think of it ! We attempted to see tbat the 
prices also come down by 40 per ceot and 
I am happy to inform that (he prices bave 
come do\\ n. though not exactly by 40 per­
cenr, to near about 40 per cent and tbat is 
really hefpful. 

A question was asked whether Govern­
ment would import the TV. When it was 
necessary, we did import tbe TV. But I 
have outlined what the policy of tbe 
Government is. First we imported the TV. 
then We imported the kits and now we are 
trying to manufacture tbe TV sets here. So, 
our emphasis would be on manufacturing 
tbe TV sets in the country aud Dot on 
importing tbem. 

A ques!ion was asked as to what wouJd 
be the price of the imported TV. Well, it 
is very difficult to say exactly what the 
imported TV's prjce w·ouJd be. It depend s 
on the model and so many other tnings. 

SHRI CHINTAMANI lENA: What 
about the production of TV sets by 
EITDC? 

SHRI SHIVRAJ V. PATIL: I think 
ETTDC is not a kit producing organisa­
tion. It is a trading organisation. It lets 
the kits and gives them to the traders. 

Regarding capacitY7 we have some capa­
ci ty established and our intention would be 
to establish more and heJp the country_ 

16.28 brs. 

The Lok Sabha then adjourned till Elevell 
of the Clock on Monday, August 19, 19851 

Sravana 28, 1907 (Saka) 
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